
EogUsb Serle •• Vol. XIV No. 16 __ 

LOK SABHA DEBATES 
(English Version ) 

Fifth SeS&iOD 

(Eighth Lok Sabba) 

(Vol. XIV contains Nos. 11 to 20) 

LOK SABRA SECRETARIAT 
NEW DELHI 

Price : Ra. 4.00 



r,riginaTE1l!ns!\'Proceedmgs Include(f':in' EngUsh 'Version aud original Hind~ 
Proceedings included in ,Hi.ndLVeri~Qn., \\QU,bo .. treated as authoritati'¥e aaGr 
DtOt the trans.lation tihereqf.l~ 



CONTENTS 

No. 16. Priday. MtWch 14. 1986jPhaiguna 23. 1907 (SakoJ 

Ora I Answers to Questions : 

*Starred Questions Nos. 287. 288. 29J to 293. 
296 and 297 

Written Answers to Questions: 

Starred Questions Nos. 285. 286. 289,' 290. 
294, 295, a.nd 298 to 
303 

Unstarred Questions Nos. 2746 to 2751, 1753 to 
2757, 2759. 2760, 
2762 to 2818, 2820 
to 2877 t 2879 to 2922, 
2924 to 2953 and 
2955 to 2978. 

Papers Laid on the Table 

Message from Rajya Sabha 

Statement Re. Findings of 'Court' appointed to in .. 
vestigate into tbe circumstances of crash of Air 
India Jumbo Jet 'Ka nishlra' on 23rd June, 1985 

Shri Jagdish Tytler 

Business of the House 

EJection to Committee-

AariculturaJ and Processed Food Products 

Export Development Authori ty 

Callinl Attention to Matter of Urgent Public 
Importance -

Reduction in the capacity of Vishkhapatam Steeol 
Plant 

Sbri Bhattam Sriramamurthy 

Shri K.C. Pant 

COLUMNS 

1-31 

31-42 

42-278 

28()'288 

288·289 

289.290 

290-296 

296 .. 297 

297·321 

297-307 

307·321 

·The Sign t marked above the name of a Member indicates that the question was 
ac:tuaJly ask~d on the floor of the House by tha t Member. 



(ii) 

Supplementary Demands for Grants (Ocoeral). 1985.86 
and 

Demands for Excess Grants (General), 1983-84 

Shri P. Namgyal 

Shri B.N. Reddy 

Kumari Mamata Banerjee 

Shri Rameshwar Neckhra 

Shri Thampan Thomas 

Proj. Narain Chand Parashar 

Shri Nandlal Choudhary 

Ch. Ram Prakash 

Shri Bhadreswar Tanti 

Shri Raj Kumar Rai 

Shri Vijay N. Pati) 

Prof. Nirmala Kumari Sbaktawat 

Committee 00 Private Members Bills and Resolutions-

Thirteenth Report 

Resolution Re. EJectoral Reforms 

Dr. G.S. Rajhans 

Dr. Phulrcnu Guha 

Shr i Brahma Dutt 

Shri Somnath Chatterjee 

Shri Sharad Dighe 

Sbri P. Namgyal 

Shri Thampan Thomas 

Sbri Raj Mangal Pande 

'" ... 

, .. 
... 

... 

,., 

COLUMNS 

321-379 

331 
336 

339 
344 
348 

3SS 

363 

36S 

368 

371 

374 

376 

379 

380·430 

380 

386 

390 

396 

413 

418 

424 

428 



Loa SABRA DEBATES 

LOIC SABRA 

----
Friday, March 141 1986/ 

Pltal,ll"" 23, 1907 (Saka) 

The Lok Sabfta mel al three mlnut" pal' 
BI"en o/the Clock. 

(MR.. SPBAK.BR I" the Chair] 

( TranI/at/on) 

MR. SPEAKER: Are you having some 
special conversatioD with Sbri Dagaji ? 

SRRI BALKAVI BAIRAor: Mr. 
Speaker f Sir. you tell botb of them, our 
Raja Sabeb too, to sit a way from Prof. 
Madbu Dandavate. Who sover sits opposite 
bim, becomes Chief Minister. 

SHRI VISHWANATH PRATAP SINGH: 
I am scated a little aside, rigbt opposite to 
him is Shiv Shanker ji. 

MR. SPEAKER: Docs he have the 
Midas touch? 

SHal BALKA VI BAIRAGI : May God 
save from his looks. 

ORAL ANSWERS TO QUESTIONS 

[Tranl/atloll ] 

Trade between ladla 8Dd JapeD 

*287 SHRI BANWAR.I LAL BAIR.WA: 
Will tbe Minister of COMMBRCE be 
pleased to state: 

(a) tbe volume of trade between India 
aqd lapaD duriD, the last tbree ,oars; 

(b) tbe steps proposed to be taken by 
botb the COUD trjes in order to boost tho 
bilateral trado ; 

(C) wbether Japan has elprellod it, 
wil,io,Des. tf,) advan90 Jpap t() Iodia ; In" 

(d) it 10. bow tbl, loaD will be 
utilised' 

(Englll") 

THB MINISTSR OP COMMBRCB 
AND FOOD AND CIVIL SUPPLIBS 
SHRI P. SHIV SHANKER) : (a) to (d). A 
Statement is liven below. 

Statemeat 

(a) The volume of trade between India 
an" Japan duriog tbe last three ,ears i. 
liven below :-

Year 

1982·83 

1983·84 

1984·85 

Exports 

833.61 

825.68 

1060.97 

(Rs. in crores) 

Imports 

1087.90 

1455.53 

1240.41 

(b) Steps to promote bUlteral trado 
include bilateral review of trade at oBiciaJ 
and business level; exchange of visit. b, 
businessmen; participatioD in trade fairt 
and exhibitioDs orsanised in the two 
countries; and facilitatiD8 beUer market 
access. 

(c) and (d). lapan has expressed 
willinaness to advance special Yen Credit 
fot Assam Gas Combined Cycle Power 
Station and Associated Transmission LiDe 
Project. 

( Tra",latlo,,) 

MR. SPBAICBR: We bave Dot yet 
covered eYen the balf and you have .tarted 
tirinl. 

SHRI BANWARI LAL BAIRWA : Mr. 
Speaker, Sir, it is Dol clear from tbo stace-
ment laid by tbe hone Minister OD tbe Table 
of tbe BoUte a. to what UeDJI are we 
exportinl aad importiDI 7 

Secondly, wben in J984 the Japaneae 
".i~ Mild.,,,, ,iaited JDdi~ apd tbC'rclllt,r 
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our Prime Minister visi ted lapao, be was 
liveD a warm welcome in that country. It 
abows tbat. tbe attitude of Japan towards 
us is quite courteous and we are coming 
quite close to each other. The way Japan 
bas made strides in the field of automobiles 
and electronics is indeed commendable. I 
want to know whether Japan is willing to 
live us that teehnololY in the field of 
automobiles aod electronics ? 

SHRI P. SHIV SHANKER : So far as 
the question of transfer of technology is 
concerned, talks were held on the proposal 
for giving scientific and technological 
assistance to India during our Prime Minis-
ter's visit to that country. DetaPed talks 
will be held on official level. 

As to the quantum of bilateral trade 
with Japan, as I have stated in the state-
ment, tbe exports and imports during 
1982-83 were of the order of Rs. 833 61 
crores and Rs. 1087 90 crores, respectively. 
The correspoding figures in 1983-84, were 
Rs. 825.68 crores and Rs. 1455.53 crores. 
In 1984.85, the exports were to the 
tune Rs. 1060·97 crores whereas the imports 
were of the order of Rs. 1240.41 crores. So 
far as the items, as asked by the hon. 
Member. are concerned, these are : 

(English] 

Iron, Ore, marine products, diamond, 
German jewellery, ready-made garments, 
handloom fabrics, engineering goods, leather 
and leather goods. These are the thrust 
items which have been identified. 

[ Translation] 
SHRI BANWARI LAL BAIRWA : Mr. 

Speaker, Sir, as stated by the bon. Minister 
our exports have registered an increase 
whereas our imports have gone down. This 
is quite an encouraging Trend. also please 
give details in respect of the trade review 
done at official and commercial levels. 

Secondly, it has been stdted in reply to 
part (C) and (d) that lapan has expressed 
willinlness to advance sp~clal Yen credit 
for Assam Gas Combined Cycle Power 
Station and Associated Transmission Line 
Project. I would like to know whether 
similar projects fot some other state ar~ 
,110 under 90n8i4er~tioJl 1 

SHRI P. SHIV SHANKER: Other 
projects are not under consideration at the 
moment, but when our Pri~e Minister had 
gone there, Japan had expressed its 
wi))jogness to give a credit of 30 biJ1ion 
Yens, which comes to about Rs. 205 crores, 
for Assam Oas Combined Cycle Power 
Station. Apart from tbat. there is DO 
specific i tern for which they would give us 
credit. 

'SHRI JAODISH AWASTHI: Mr. 
Speaker, Sir, as stated by the hon. Minister. 
our import bill is more than our export 

earnings and as a result we are spending more 
foreign exchange. I want to know what 
steps Government propose to take to boost 
our exports"and reduce the imports so that 
we could push up our foreign exchange 
reserves ? 

[Engifsh] 

SHEll P. SHIV SHANKER: Various 
steps are sough'i to be taken for the purpose 
of increasing the exports. A few among 
them which I can bring out at this stage 
are regular review of trade, identifica tion 
of thrust items, participa tion in exhibitions, 
fairs, product development, and marlcet 
development rne&sures. Of course, on each 
item there are a lot of details. I wouJd 
not like to go into a II of them. I only put 
forth points before the House which are 
the measures which are taken for the 
purpose of increase of trade with Japan. 

SHRI ATA-UR RAHMAN: It has 
been said that Japan has expressed its 
wiJJihgne~s to advance Yen credit for 
Assam Gas Combine Cycle Power Station 
and Associased Transmission Line Project. 
Has this Project any connection with the 
Baring of gas in Assam which is going on 
for the Jast 30 years which has caused 
wastage of about Rs. SOO crOTes up till 
now. 

SHR I P. SHIV SHANKER: Speci. 
fically, of course, the question is whether 
it is with reference to flared gas. My 
submii)sion is tbat this amount has not 
exactly been offered for the purpose of 
flared gas so that it could be converted 
into power. But, by and large. there is las 
production in Assam and it is that whicb 
was sou,b to be lJ.tiJi~e4 an4 it is sou,bt .0 



be utilised for the purpose of tbis power 
atatioD. 

At this stage. I might bring to tbe 
notice of the hon. Member that wben it 
comes to the question of flarin" when we 
get the Associa ted gas and when we try to 
bifurcate or trifurcate it ioto Ct, e2. C3 
and so on so forth, a part of tbe gas is 
bound to be tIared even when we get tbe. 
crude oil and from tbe crude oil, when the 
sas is sought to be dissocia ted, even at 
that time, a part of it gets flared. Th·is is 
a phenomenon which is known to all the 
oil-producing countries, not only to us. 
But it is true that in our country the flaring 
of gas is more as compared to tbat of other 
countries. 

PROF. N.G. RANOA: It is very high. 

SHRI P. SHIV SHANKER: I am 
conceding tbat. But to check: that. various 
measures were being taken by the Petroleum 
Ministry from time to time to see that the 
gas is flared to the minimum extent. 

DR. G.S. RAJHANS : I want to know 
which of tbe nOD-traditiona' items are 
popular in Japan, if anv commercial 
intelligence bas been gathered re ,ardiog 
that, and, if so, when was commercial 
intelligence gathered? 

SHRr P. SHIV SHANKER: The 
question seems to be slightly tricky. My 
friend is asking about the commercial 
intelligence and tbe point j1 that I have 
already given tbe details of the thrust items. 
Most of tbem are non-traditional. I have 
already narrated this once and again for the 
benefit of the House I might read it out. 
Of course. some of them are the traditional 
itoms. There is no doubt about it. I have 
also aiven the items which are Don-tradi. 
tional. Traditional and non-tr aditiona) 
both toaether, I have already given. I have 
giveD tbe details of tbose item.s and that is 
why. when it comes to the question of the 
commercial intelligence. apart from the fact 
tbat we bave a person from tbe Commerce 
Ministry iD tbe Embassy there, for tbe 
purpose of goiDg into the whole tbing. and 
trying to study the situation and the·D feed 
back the information to us, there are 
also th~ officers connected with the forei,Q 
trade who are in dift'erent countries. 000 

.. 
6 

sucb officer is also located in Japan who 
takes care of these things. Tbe noa-
tradHional item, like hand .. tools, cuttina 

. tools, and garments, apart from. what 
I have said in tbe gencral expressioo. ate 
also items which are sought to be liven 
the thrust with respect to tbe, trade with 
Japao. 

Decline in Export of FCV Tobaceo 
*288. SHRI V.S. KRISHNA IYER.: 

Will the Minister of COMMERCB bo 
pleased to state : 

(a) whether the Indian export of pev 
(flue cured virginia) tobacco in wor Id 
market has gone down; 

(b) if so, tbe percentage of dccline; 

(c) the foreign exchaoge Ukely to be 
earned during 1985-86 from export of 
tabacco; 

(d) whether Government propose to 
take steps to help the tobacco exporters by 
providing seeds, fertilizers and pestiCides, 
and by propagating modern technique of 
cultivation; and 

(e) whether Union Government also 
propose to provide need .. based cr~dit from 
commercial banks to boost export 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Yes,' 
Sir. 

(b) A Statement is given below. 
(c) The exports of Tobacco durina 

1985 .. 86 are likely to be of tbe order of 
Rs. 160 crores. 

(d) and (e). It is already being done. 
Statement 

India's export of Uomanafactured and 
VFC tobaco, world Exports anc lodi'as· 
share in World trade during the period 
1980 to was as foiling :-

Year World India fS JDdia's 
Exports Exports Share % 
(M.Kgs.) (M.Kgst) 

1 2 3 4 
(i) UDlllaDufacturecl tobacco : .. 

1980 1345.9 73.2 $.44 



1 '2 4 S 

1981 1480.3 104.8 7 .. 08 

1982 1461.7 97.9 6.70 

1983 1365.8 83.S 6.11 
I 

1984 1400.8 80.7 S.76 

(10 VFC Tobacco : 

1980 616.3 64.S 10.46 

1981 668.4 90.0 13.46 

1982 694.3 84.6 12.18 

1983 641.2 66.3 10.34 

1984 673.2 63.1 9.37 

SHRI V.S. KRISHNA IYER: It is 
very unfortunate that our exports of tobacco 
are going down year after year. It was 
Rs. 223 crores in 1983 8nd now it bas come 
down to Rs. 160 crores this year. 

May I know from the Government as to 
what are tbe reasons for this decline? Is it 
true that j t is 00 account of the poor 
quality and particularly, some of the 
countries like China have rejected our 
tobacco and our tobacco has become very 
very unpopular in some of tbe countries. 

Is it also a fact that tbe Tobacco 
Board has restricted tbe production of the 
exportable flue cured virsinia toba~co to 
just 90 million kgs for the curren t year as 
alainst million 183 kgs just three years ago? 
Will the Minister kindly enlighten us ? 

SHRI P. SHIV SHANAER: The first 
part of the question of the hon. Member is 
with reference to the reasons for decline. I 
must submit that there is a very stiff 
competition from countries like Zimbabwe, 
Brazil, Malawi. etc. to UK and other EEC 
countries. This is the main reas,on as a 
result of which our exports are going down. 
But the faot of the matter, I must bring it 
to the Dotice of tbe House, is tha t the uni t 
value of tobacco is loiDI up. 

Then, the other poiDt which, in my 
lublqia,ioD. is also a little reJovaat aDd 

which is also resulting in tbe decline in tlMt 
exports is tbe vigorous campai,Q in torella 
countries 012 8Dtj·smokinl. That i. allo 
affectiDI tbe exports of tobacco to lome 
exteot ••• (Inte,.,",t;onl) 1 am only liviD, tho 
reaSODS for tbe decline. This is what was 
asked for .••• 

PROF. MAOHU DANDAVATB: Prom 
our point of view. it is aD anti-national 
propasanda. 

SHill P. SHIV SHANKER: I aarec 
with you. But strangely enoQsb. so far al 
our country is concerned, tbe consumption 
is goins up. 

The hon. Minister was pJeased to ask 
about the VFC tobacco exports. In 1981-
1 thought he wanted to know the figures ....... 
the exports were 84.6 million kg. In 1983 
it came down to 66.3 million kg and in 
1984 the position was 611 million kg. . But 
I have made tbe submission and I need Dot 
repeat it. But, nonetheless, I will make ft 
clear tba t tbe unit value of tobacco bas 
lone up. 

SHRI V.S. KRJSHNA IYER : If the 
Governmen t were to ban smoking, I wei. 
come it. But that is a different tbing. 

Now you are getting a revenue of 
Rs. 1500 crores by way of excise from 
tobacco. Still you are not helpiog the 
production of tobacco. You will be surprised 
to know that production of tobacco in 
India is tbe lowest in tbe world, parti. 
cularly. of the particular quality or 
tobacco. SOt what the jnvestment, 
technologically and otherwise made by 
the Government of India towards the 
development and production and improve. 
meot of the quality' of tobacco in our 
country? 

SHRI P. SHIV SHANIC.BR: Various 
'technical programmes are there apart from 
the financial assistance' given to the .roers 
for the purpose of increasinl production 
of tobacco. The programmes are varietal 
trials. intesrated pest manaaoment, tObacco 
desuccouriDI. various inputs are IUpplJeed 
improved cultural practices, besides tbe 
evolution or different varietiea capa-
ble of livin. appreciated, returns In the 
Ifowtb, 'aad thea auctiOD .,8tem whicb 



bal allo beea introduced. n.,se are tbe 
ftrious steps. . tbat have been takeD so 
tbat tbe • rower. are belDed for, t.be 
purpose of leniD:1 a remunerative.as also 
price tbo Irowtb of tobacco. 

SRRI H,'N. NANJB GOWDA: Sir, 
the auction system introduced by the 
Tobacco Board bas Dot belped the growers 
actually because the merchants compromise 
themselves. They do not offer higber 
price •. Now. I am told. while exporting, tho 
merchants are makio, a minimum of Rs. 
15000/- per tonne as profit whereas tbe, 
former is Dot getting tbe benefits, SO.8S in 
the case of Coffee Board, can you have tbe 
'pool system' in tbe the case of tobacco 
through the Tobacco Board so tbat tbey can' 
re-sell tbe same tobacco as in the case of 
coffee? 

SHRI P. SHIV SHANKER: I am sorry, 
not entirely agree with the hon. Member that 
tbe auction system has not been able to help 
tbe growers. In fact the posi lion is tba t 
previously before tbe auction system was 
introduced, so far as the exporters and 
traden were concerned. they were not payiog 
money to tbe growers on time. In fact, larao 
amounts of arrears were pending to be 
paid to the growers. Now, tbe position is 
that when it comes to the question of 
auction, tbe Tobacco Board itself gives a 
cheque-though it is a post dated cheque in 
IS days. So, the grower now gets the entire 
amouot within 15 days. Tbis is one part 
of it. The second part is that becaust of the , 
auctioD, there is a stiff competition among 
the bidders. as a result of which proper 
price is fetched. The hOD. Member has also 
been pleased to ask about tbe Pool, as 
to whether tbere is any proposal like that 
of that Co1fee Board. Well. I am uoable 
to study tbe very economics of it. I have 
Dot lono into tbe details of it aod tbis 
aUIBestioD I will certainly keep in mind. I 
do Dot say. I am concediog to the hOD. 
Members proposal but none·the-Iress, it is 
worth examining. I will certainly do it. 

DR..KRUPASI.NDHU BBOl : I am very 
much please to bear tbe hone MiDlste'r's 
aoswer. He is very intelligent. But I want 
to IcO,DW caielOrically (rom the Minister 
ObO thins. Please try to hoar wbat i. tho 
tecboical thin._ 

DR. IC.R.UPASINDHU aaO!: I waot 
,to know tbe correct informatioD frOID t,bo 
boo. Minister as to what i. the sale valu •• 
per tOooe, ot tobacco botb C.I.P. and 
F.O.B. for tbe last two years and what il the 
purcba.e price two from tho .rowers. pet 
tonne. for t.he last ,ears. ' 

SHRI P. SHIV SHANKER: I am lorry 
that I do not have those filures, I will .ay 
them on the table to tbe House. 

(Interruptions) 

MR. SPEAKER: I have asked Mr. 
Ranjit Singb Gaekwad to put a quesUoD~ 

SHRI RANJIT SINGH GABK\VAD: 
Sir, looking to tbe faUinl markot of 
tobacco and the propalanda that chewinl 
and smoking is injurious to health, I would 
like to know from the hon. Minister as to 
whe·ther the tobacco growers would be 
liven any incentive to grow some other 
crops? Is the Government PlaDoinl such 
programme for them ? 

SHRI P. SHIV SHANKER: I tbiDk tho 
aDswer is known to my boo. friend. 

[ Tranllation) 

SHRI V. TULSIRAM: Mr. Speaker, 
Sir, please permit me to ask aJquestion wbicb 
is very importaot. Tobacco is culvriatod 
extensively in Aodhra Pradesh. 

MR. SPEAKER: He himself atsod tbo 
question. 

[EngIIJh) 

MaoaaemeDt or Foodgraial b, F.C.I. 

.291. PROF. NIRMALA KUMARI 
SHAICTAWAT: 

SHRI R.M. BHOYE : 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: I 

(8) whether U is a fact tbat foodlrains 
manaaement of tbe Pood Corporation of 
India bas Dot been satisfactory; • 

(b) if 10, reaSODS thereof; 



(c) whether aoy study bas been conduc-
ted by Government to review the warkin, 
systems of the Corporation; and . 

(d) the steps proposed to be taken to 
improv:, thc mangement of foodaraios by 
Food Corporation of India ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI A.K. PANJA) : 
Ca> No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) Tbe performance of Food Corpora-
tion of India is constantly reviewed with a 
,,:::'1 to improving its operational efficiency. 

(Trandal ion] 

PROP, NIRMALA KUMARI SHAK-
TAWAT : Mr. Speaker, Sir. I want to 
know from the hone Minister the quantum 
of foodgrains that is treated as wastage in 
F.C.1. godowns without the permission of 
the regional officers? At the same time, I 
would also like to know the quantum of 
wastage of food grains during 1985-86? My 
second supplementary is that a large 
quantity of foodgrains of continues to lie in 
the open and the fact is that these foodgrains 
are rotting. Have you ever conducted a 
survey to find out the quantum or food-
srains lying in open outside the aodowns' 

[EflgllJhl 

SHRI A.K PANIA : It is Dot correct 
that because it is lying in the open, tbo 
wastage is there, damage is there. There 
are two systems operating DOW: one 
is within the constructed godowns, pllcca 
constructions, and tbe other is cap 
system, tbat is, cover and plinth metbod. 
Therefore. whenever it is seen that the 
foodgrains are lying in tbe open, tbey are 
always covered under tbe specificatioDs 
given for protection of foodgrains. 
(Interruptions) So far as damased 
portions are concerned. when they cease 
to be edible by buman beinl', tben tbole 
arc used some times for the purpose poultry 
feed and sometime. for other purpose •• 

~~ Very small portions are wasted. 

{ TranJ lotion] 

PROF. NIRMALA KUMAR.I SHAK. 
TAWAT : Mr. Speater. Sir. my question 
bas Dot becn .replied to .. I want to know 
from the boo. Minister tbe quantum of food-
Is;ains wblch is treated as wastale and what 
is its percentale? Can you give me tbe 
filures relating to the last year? 

(Eng/iS"] 

SHRI A.K. PANJA: This does oot 
arise out of this main Question. 

(Int.r,uptlons) 

SHRI BASUDBB ACHARIA: It is 
arisinl out of mismanagement. 

(Interruption, ) 

MR. SPEAKER: Why are you interrup-
ting ? Let him reply. 

SHRI A.K PANJA: Kindly see the 
question, Sir: 

"Whether it is a fact tbat foodgrainss 
management of tbe Food Corporation 
of India bas not been satisfactory.;" 

It is not so •••... 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLlES 
(SHRI P. SHIV SHANKER): May I 
submit tbis ... (Interruplion,s) 

MR. SPEAKER: Take in easy. You 
will get the jnformation. Information can-
not be denied to us. But let it be done 
properly. We can get the information by 
other means also. We can have questions, 
but not like this. 

SHRI P. SHIV SHANKBR: I may 
submit tbat we si tting on this side do 
appreciate tbe concern of tbe bon. Mem-
bers witb referenco to wbat is soinl on in 
tbe Pood . Corporation of India. We are 
Dot trY.DS to cover up anything. But the 
fact of matter is that, when it comes to 
tbe question of the percentase of wastage. 
tbat is not available at present. We wJII 
lay it OD tbe Table 00 the House. 

MR. SPBAKBR: That'is what I laid. 
It cannot be deDied. 



IS 

PROP. MADHU DANDAVATB: I 
waat to point out, Sir, tbat i'f )'OU ,0 
throulb tbe Do-day·yet .. named MotioDl of 
the last five SessioDs, you will find tbat 
tbis subject bas been mentioned. But never 
a discussio,o bas been allowed on tbat. 
You allow Halr-an-Hour Discussion 00 
this. 

MR. SPBAKER : No problem. 

SHRI BASUDEB ACHARIA: Please 
aUow Ha If-an-Hour Djscussion on tbjs. 

MR. SPEAKER : No Problem. 

[Taanllation) 

PROF. NIRMALA KUMARI SHAK-
TAWAT: Sir, I want to know from tbe 
hone Minister wbetber in addition' to 
F. C. I. '5 own godowns, godowns are allo 
taken fro m private parties to store food-
grains? If so, the expenditure incurred in 
such godowns during 1985·86? Have you 
lot some trainoing arrangement for impart-
ins trainning to the employees who main-
tain these godowns; if so, where this 
traioning is imparted? 

[Engillh] 

SHRI A.K. PANJA: So far al PCI 
,odoWDS aHowing priva te parties to store 
their things is concerned. it is not to our 
knowledge. For procurement by PCI, there 
are rented godowns. our own godowDs, 
State lodowns. There is a training pro-
gramme for the maintenance of these stocks 
80 that tbe stocks are maintained in a 
healthy posi tion and it reaches' tbo end 
consumer in a proper manner. 

SHRI P. SHIV SHANKBR : Sir, may 
I have your kind indulgence to answer 
this point? I have now got tbe filures. 
They are ratber unfortunate on teadin,. 
But nonetheless I post tbe House with the 
i,nrormation, whichever bas come to my 
Dotice. 

As regards tbe Josses in .ransit as weJJ 
as storalc both put toaetber-I have 
lot the different lists or the traDsit 1088 al 
also tbe the storale JOS8, but I would live 
tbe total sbortalea-they are: In 1980-81 
it was 6.43 Jalcb toonel. (lnt.,."",tItHu) 
J 'QJ briDfiD, to 1o~ ~iQ4 1J9t i9f, 
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.If there ia something wrODa. we mal 
try to 80d a way out. That is why I am 
br.D,iDI all tbe facts. I would Dot 1ike to 
bide aaythiDg from the House. (InterrupJioru) 
Please wait. I have mys~lf vlounteered 
to Ii YO the flaures. 

6.43 lakh tonnes is the short age ia 
1980·81 valuing at Rs. 100.20 crores. In 
1981-82 it was 6.51 Jakh tonnes valuing at 
Rs. 115.91 crores. In 1982-83. 7.40 Jalcb 
toones valuing Rs. 143 66 crotes. In J983· 
84,6.74 lakh tonnes vaJuing Rs. 140.70 
crores. In 1984-85. S.72 Jath tonnes valuiDg 
Rs. 122.76 crores. 

SHRI MOOL CHAND DAOA : Thero-
fore subsidy i. liveo. 

SHRI P. SHIV SHANKER: Mr. Daga. 
we are also concerned with what is happen-
iOI. It i. none of my intentions to hide 
any ftaures. I must also make it clear when 
it comes to the question of percentage of 
quantity of purchase which has gone into 
loss, in 1980·81 'it was 2.76%; 1981-82, 
2.28%; 1982·83 2.37<yo; 1983-84, 2.11 %; aod 
1984-85; 1.94CJ~. 

MR. SPBAKBR : 1985 has been a sood 
and progressive year with regard to Josse. 
as welJ as percentage. 

SHRI THAMPAN THOMAS: Wrona 
procurement is the reason of all these 
things. I am living an example., I don't 
know whether the Centra) Govtrnment has 
noticed it. In Kera)a, 65000 tonnes o( rice 
cannot be used. It is unusable (or human 
consumption, it is kept in the godown aDd 
for Kerala now the supplies are made (rom 
Coimbatore. Also the stocks which are not 
fit for human consumption arc not destro-
yed. I am asking whether the Government 
will conduct an enquiry into aJJ these 
thinla and see that the unusable for buman 
consumption stocks are destroyed aDd 
fresb stock. are sent. This is happenina 
because of mismanagement. What is tbe 
prolramme to regulate the procure-
ment? 

MR. SPEAKAR: This has already 
been answered. 

(I"te,ruptlo", ) 
SHRl THAMPAN THOMAS: How are 

Jbo1 ,0iDf tQ re,ulate tbe proctJremeot 1 
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MR. SPBAKBR:, Tbat is wbat t.hey 

.re Ia,in,. In tbe last year tbere bas been 
aD Improvemont; tbey can improve UPOQ 
it furtber. 

PROP. N.G. RANOA.: 10 financial 
terma i'fis loing upto ISO crores 0.' rupees. 
The Finance Minister should take specific 
DO&e or ,it. 

MR. SPEAKER: That is wbat he has 
laid. It bas to be improved. Last year 
tbore was improvement as compared to tbe 
previous year. 

SHRI G.G. SWELL: Sir, tbe Minis .. 
ter or State was pleased to say that they do 
Dot authorise other people ~o keep the PCI 
rice or foodstuff with tbem. (Interruption,) 
I would like to know whether in some 
areas where the poverty alleviation 
measures of providing rice to tbe poor 
people. especially the tribals, under subsi-
dised ra tes are taken UP. that purpose bas 
been defeated and the whole tbing becomes 
a cruel mockery to the tribal consumers 
because of tbe appointment of wholesalers 
between the pel and the retailers ? These 
wholesalers give tbe people and the retai-
lers aodOWD sweepinls and other inferiour 
rice aod sell the better quality which they 
obtain from tbe PCI in tbe open market 

. and thus make Jot of money. Has the 

. Minister's attention been drawn to tbis 
specific question? 

SHRI A.K. PANJA : Sir, attention 
has not been dra wn to any such mis-
management .•• 

SHRI G.G. SWELL: Sir. I contest it 
very strongly. I have myself written a 
letter explaining the whole thing to tb~ 

Minister concerned. He now says. his 
attention bas not'- been drawn. I myself 
baoded over the Jetter to the Minister and 
did not send it through the office. May I 
alao lay that I have also drawn the attell-
tion of the Prime Minister to this and tbe 
Prime Minister bas replied to me. 
(1",.,.,..,,10111) I don't· believe it. 

SHRI A.K. PANIA : Sir, tbe question 
was directed to me. Is tbe letter written 
to me? 

the Ministry and the Miniitel". Let tbl 
Minister reply ... '1 only quoted hi,m. I .. did 
Dot direct to him. I directed it '·0 tbe 
Ministry and tbe Minister. 

SHRI P. SHIV SHAN.RBR : Sir, I a. 
sorry. The jssue need Dot bave become 
that cOhtroversial. Very recently the bon. 
Member had passed on the Jetter to me. 
That is under consideration. I have Dot 
been able to pass it on to my co)Jealue and 
I am sorry (or that. He does not leoow 
that fact, That is wby be lave that answer. 
But the point is, when it comes to the 
question of rice beiDI supplied at tho 
subsidised rates, what becomes most distur-
bing is that in many an area the public 
distribution Rystem is not that efficient. I 
have already stated that I am feelioa the 
difficulties in that. I have written to the 
various Chief Ministers also in this respect 
that their public distribution system must 
become strong not only in tribal areas but 
a Iso in rural and urban areas. In the urbaD 
areas it is slightly better tban the rural 
areas. So, Sir, because the public distri-
bution system is not strong. this difficulty 
is arising. 00 the question whether it 
snould be supplied to the wholesalers or 
whether it should be supplied to the 
Civil Supplies Department of the State 
Use If ..• 

SHRI G. o. SWELL: To the retalJers 
directly from tbe FCI. 

SHRI P. SHIV SHANKER : It is not 
possible for the pel to directly supply it to 
the retailers. This becomes very dif6cult. 
In fact, one of the methods tbat we arc 
following is to supply to the Civil Supplies 
Department of the State so that throuab 
that process it moves on to the retailers, 

. In the absence of that, of course, tbe 
wholesalers were being dealt with. The 
suggestion· made by the hone Member is a 
very relevant suggestion. Tbat matter can. 
be considered but it cannot be resolved 
overnight. It wi)) certainly take time. 

SHRI G.G. SWELL: If you bad only 
acknowledled my letter, this problem would 
not have arisen. 

SHRI P. SHIV SHANKER. : You 
live me son e .time to ,0 ipto i' . ..,,4 
leruUD~ it, 



17 Oral,;Cn,wrl PBALOUNA 23', 19(,7 (SAKA) 0101 """", 18 

saRI O.G. SWELL:, At lealt. you 
actnowledae it. 

('f'rtM81atioIC ] 

SHRI V. TULSIRAM: Mr. Speaker. 
Sir. from the figures jus t given by the hon. 
Minister, if is Quite clear that the food· 
arains are rotting there. You must have 
also boen satisfied .. J Interruption,' 

PROP. MADHU DANDAVATB : Not 
satisfied but disH tis6\!d. 

saRI V. TULSIRAM : Wbat I am say-
ing is that the foodraini are rotting thcre. 
is the hon. Speaker slti~tied with it '1 

But, Sir, had there been some private 
party in place of this Government agency, 
this thing would not have happened. You 
are a Minister in the Government and yoar 
position in the Government intact. Had 
the damage to foodgrains been tbere, the 
hon. Minister would have been dropped by 
Shri Rajiv Gandhi. But it has not happe-
ned and consequently the Government arc 
suffering loss. If you do not take actiOQ 

. to make up this loss, we too. shall be 
pa i ned ..•• (Interruptions) 

MR. SPEAKER: You put your 
ques~ion. 

SUR.I V. TULSIRAM : Sbri, I want to 
ask that hOD. Minister should mako it cloar 
as to how much time h. would take to UDder-
take protective measures. be it two, toree 
four, five. si" or seven moo t hs ••• 

(Interrupti on,) 

MR. SPEA.KBR : Thlt is caouab. Now 
dOD't make ito ver-clear • 

(English] 

SHRI P. SHIV SHANKBR : The Que.-
tion is sligbtly involved. But I assure tho bOD. 
Member that if this House or any of tbe 
Member finds that something has lone wrODI 
bocause of my mistake, I will not continue 
for a day as Minister. But tbe poiDt is tbat 
tbere are historical factors in various depart-
ments and various institutions. Tbis I. 
loing OD for quito a long timo and. in 'act, 
I am myself aaitated over U. I aDd my 
collealues are loio8 into the review ot tbe 
whole thiol. if th" holt. M,lIlb=rs ,. 

prepared to live any IUI.estioDS, I will 
coreaiDly consider them. ' 

SHRI SOMNATR CHATTERJBB : I 
have a sUI.estioD. 

MR. SPBAKBR: You can lend it to 
him. You arc always welcome to his ofBco 
any time. 

SHRI P. SHIV SHANKBR; I caD ,iv. 
credit to tbe bOD. Member for hi' 1"18' 

sUllestions. but want praotical SUllestioJlI ••• 

(I"t~'ruption ,) 

These are matters which are to be a ODe 
into. As I submitted, J am myself a litt), 
concerned over the vari oug aspect. Of'M 
Food Corporation of India. We will tato 
the required measures, but it is Dot possible 
to indicate whether we will do it within ata 
months or eight months. One has lot to 
work it out : it tates tim~. 

[ Tranl/otlon} 

saRI BANWARI LAL PUROHIT: Mr. 
Speaker. Sir, I want to know from tbe bOD • 
Minister at what price you procure wheat 
(rom tbe farmers and ae what price is it 
issued to the fair price shops? How much 
expendituro you incur on ODe quintal 01 
wheat and how much profit or Joss do ,OU 
make accordingly? 

(E",II.rh] 

SHRI A.K. PANJA; I have ,ot tbe 
detaill with me, right from the Mandl 
charges upto bow much is required for pro-
curement. It is a big chart; I can lay it on 
the Table of the House. 

[Tran,/atloll ] 

MR. SPEAKBR : Aareed. 

SHRI BANWARI LAL PUROHIT: 
Mr. Speaker, Sir, I want tho hon. Mini.ter 
to tell how mucb expcnditure i. incurrod 
per kilogram' 

SOIIII.llol of Gooda from N ..... 

*292. PROF. CHANDRA BHANU I 
DBVI : Will tbe MiQi.ter of PINANCB 
be pleased Co state: 

(a) 1Vhetbcr it is a fact tbat despito 
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COoailtiDt effo.rts. 800ds are beiDa smulaled 
iato lodia tbrouab Nepal on a bil Beale; 

(b) the value of smuggled goods loized 
duriol tbe last three ~eatS; and 

(c) tbe furtber steps proposed to be 
taken by Government to check smusalina in 
this area' 

THB MINISTER OF FINANCE (SHRI 
VISHWANATA 'PRATAP SINGH): (a) to 
(0). A stat.ement is aiven below. 

Statement 

(8) Reports received by the Government 
and seizures made indicate that Indo--Nepal 
border continues to be vulnarable to smugg-
lina activities. 

(b) The total value of contraband goods 
seized in the Indo-Nepal border region 
during the years 1983, 1984 and 1985 is 
liven below: 

Vear Value (Rs. io crores) 

1983 1.93 

1?84 1.80 
1985 6.08 (provisiona J) 

(c) The anti-smuggling drive in genera! 
has been intensified in the Indo-Nepal 
border region. Tbe trends in smuggling and 
seizures made are kept under constant 
review for taking appropriate remedial 
action as warrantedin close co-ordination 
with the concerned Central and State 
Government agencies. 

PROF. CHANDRA lUIANU nEVI : 
I want to know what goods are smuggled 
ioto India through ,tbe Indo-Nepal border? 
aas any study on the reasons for smuggling 
becn made so that steps to check it could be 
taken? 

SHRI VISHWANATH PRATAP 
SING'H : As per tb'e information available 
wUh us, the main items are- Gonja, Gold, 

., currency, goat-skin, electronic goods, 
torcbes, textiles and watches, 

AN HON. MBPttBBR.; How mucb is 
_ .. oj,' ilJ Ie 7 

SHR.I VISHWANATB PRATAP 
SINGH : Smuillins of Itllljil is OD tbe 
increase; I am lure. the hon. Member is Dot 
much interested in it. 

One of tbe main reasons is that we have 
about 1'73S kilometres of border with Nepal 
adjoinioa four states and tbere is no restric-
tion on movement on the border. There-
fore, there are some political and historical 
reasons also and we do not want to put 
restrictions thereon. As compared to other 
countries. difficulty is certainJy felt in putt· 
ing restrictions. The steps taken in this 
regard include increasing of man-power and 
stepping up vigilance and as a result of 
these measures, more goods have been seized 
as compared to tbe past. 

PROP. CHANDRA BHANU DEVI: 
Are the Government aware tbat the custom 
officials posted at Indo-Nepal border are 
facing a great deal of difficulty in tbe matter 

of residential accommodation and as are suit 
of that their morale remains very low 1 Do 
tbe Government propose to provide them 
with suitable residential accommodation 
after conducting an inquiry into it ? 

SURI VISHWANATH PRATAp· 
SINGH: It is true, our custom officers are 
facing shortaae of residential accommoda-
tion and, therefore. we are taking up tbis 
matter with the Minister of Works and 
Housing. 

SHRI RAJ KUMAR RAI : The ques-
'tion is that their morale has gone down, 

SHRI VISHWANATH PRATAP 
SINGH: Their morale is not low. they are 
working under difficult conditions. 

MR. SPEAKER: They are affected by 
frost during the night 

PROP. MADHU DANDAVATE A 
house collepsed. 

SHRI KALI PRASAD PANDEY: 
West Champaran in Bihar and Deoria and 

, Gopalganj in Uttar Pradesh are the 
bordering districts with the Nepal border. 
Smuggling on a large scale is taking place 
tbere because of two or tbree rivers which 

low thrquab tbat area and also becasue tbere 
i, DO adequate arransel1lent for obeckiQ8. I 



want to know whether Government propose 
to let up some special foree to check smug-
linl tbroush tbe riverine area? 

SMRI VISHWANATH PRATAP 
SINGH : No. Dot a special force, we are 
increaSing tbe man-power. 

SHRr KALI PRASAD PANDBY: I 
. want to know whether GopaJganj ...•.• 

MR. SPEAKER: Send him tbere. 

SHRIMATI KRISHNA SAHI : The hon. 
Minister has said that tbe morale of tbe 
custom officers is very high. He has rishtly 
said that tbeir morale is bilb. You 10 to 
Cbamparan in Bihar and make purchases 
from any of tbe shops tbere. You need oot 
bring those goods with you, the custom 
offi·cials will do it for you and your goods 
will reach wherever you want. 

MR. SPEAKER: Then there is no 
question of the morale going down. 
_-, 

SHRIMATI KRISHNA SAHI: That 
is why I want to know-I had asked a 
supplementary in tbe last session also-that 
jn view of tbe fact that the custom officials 
have to check an area of more than 1000 
kms. t will the Government arrange to plug 
the river route by deploying motor launches 
and whethe r Government propose to set up 
a special force for this purpose? Will some 
action be taken against such officials who 
connive in smuggling, as pointed out by me 
above. 

SHRI VISHWANATH PRATAP 
SINOH : I do not agree that there are such 
officiaJs. There are also officers who do v.;ry 
good work. Whenever we have received aoy 
information tbat some officer bas indulged 
in such activities. we have taken action and 
~/ould continue to do so in future as well. 
So far as question of launches is concerned. 
I have notod down this suggestion. 

,.,.11611) 

Import *.d Export 01 R1ee 

*293. SHRI CHINTAMANI JBNA: 
WJlJ the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to stato : 

(a) the quantity of rice imported 
duriog 1983 .. 84 and 1984·85 and likely to 
be imported dUlinB 1985·86 to meet tho 
demand in tbe country: 

(b) tbe agency through which it bas 
been imported and from which counarie, 
and at wha t ra te; 

(C) tbe (oreian ezeban.o involved 
therein; 

(d) whether it is a tact tbat rico ia 
being exported; if so. tbe quantity exported 
during tbe said period indicatina the oamel 
of the countries and rates thoreof; and 

(e) whether Government fpropose to 
review their export policy in r~8ard to rice 
tor the year 1986·87 ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) to 
(c). A statement indicating the required 
information is given below (Statement.I). 
There is no proposal to 10 in for import of 
rice at presen t • 

(d) Yes, Sir. A statement indicatin, 
the information in reaard to export of rice 
is laid on the Table of the Sabba 
(Statement·II). 

(e) PoUcy for export of rice is reviewed 
from time to time. 
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State ... t-I 

State ... t tadlcatlag detalll of Imports of rice 08 GoYerDmeat arcoant tbroalb Food 
Corporatioa of ladia. lloee 1983-84 

Year Source Quantity contracted 
for purchase 

Overall 
average 
FOB price 
per tonne 

Bstimated 
FOB VaJue 
(Million 

US $) 
(in lakh tODDes) 

1983-84 

1984·85 

1985-86 

(tUJ date) 

Thailand 

Burma 

Statement-II 

3.70 

3.50 

Statemeat showlag Quantity and Value of Rice 
(BasmatI) exported durlog 1983-84,1984-85 

aDd 198' .. 86 (April-December, 1985) 

Year Quantity Value 
(ToDnes) (Rs. crores) 

1983 .. 84 141664 96.12 

1984 .. 85 241785 163.03 

1985-86 183667 132.64 

(April·Dec. '8S) 
(Provisional) 

The main markets for exports of 
Basmati rice' are USSR and Gulf coun-
tries. 

Bxport of non-basmati rice has been 
allowed with effect from 18-2-1986 witbin 
a limited ceiling subject to the minimum 
export price of Rs. 4,000/- par tonne 
P.O.B. during the year 1985-86. 

saRI CHINTAMANI lENA : Sir, 
while replying to Part 'e' of my question, 
thr HOD. Minister bas stated tbat "Policy 
of export of rice is reviewed from time to 
time. " So, May I know from the hone 
Minister. whether tbe Government bas 

(US $> 

224.46 

194.00· 

83.050 

67.900 

reviewed its export policy on non-basmati 
rice recently? If so, when, and the condi-
tions imposed 00 exporting those rice to 
foreign countries and the countries which 
are expecting non-basmati rjce from us and 
what is the foreign exchange earnjng by it 
and how much of quantity of non-basmati 
rice wi II be exported in the current year-
1986-87 ? 

SHRI A.K. PANJA : Sir, the question 
in fact has three parts. So, far as the 
change of policy and the r~view of Don-
basmati rice is concerned. the change took 
place on 18th February, 1986 (or export of 
non-basmati rice, within a limited ceiling 
on "the first cotq~ first served" basis, 
subject to minimum export price of Rs. 
4.000 per tonne 'FOB' against 100 per cent 
confirmed irrevocabJe Jetter of credit. 

So far as the export of non-basmati 
rice is concerned. we find major markets 
for non-basmati rice in USSR. Gulf 
coun tries and U.K. 

SHRI CHINTAMANI lENA: Wbat 
about the foreign exchange earnings '1 That 
was my last part of the question. 

SHRI A.K. PANJA : The actual (orcilD 
excbaDse earnings at tbis stage. we cannot 
say_ It started on 18tb February. 1986. , 
bavo quoted tbe price. 



SRR.I CRINTAMANI lBNA : What is 
tbe· quaDtity to be imported·? 

SHal A.K. PAN1A : The quantity to 
be exported is S lath· tonDes. But it 
depends on the availability also. 

SHRI CHINTAMANI JBNA: So far 
as the first supplementary is concerned, he 
bas already replied it. Now, I want to put 
my second supp)emen tary. May I know 
whether it is a fact that this export of non-
basma Ii rice may have some effect on the 
open market price of non-basmati rice ? 
And if so, what are the measures proposed 
to be taken by the Governm.ent to check 
such rise in prices of non-basmati rice In 
tbe open market? 

SHRI A.K. PANJA : Sir, there would 
be no effect on this because we are tbin .. 
king of reviewing the poJicy of export on 
the basis of non-basmati rice available with 
us. After meeting the en lire requirement 
for the public distribution system and also 
open market availability then the export 
policy is decided. 

SYED SHAHABUDDIN : Mr. 
Speaker, Sir. the hon. Minister has quoted 
the USSR and the Gulf region as the 
major markets for Indian rice. Now. I have 
DO information about the CIF price in the 
Soviet Union. But as far as the Gulf region 
is c\)ncerned, I have the information tbat 
the price received by our competitors is 
higher tban the price that the hon. Mioister 
has just quoted i.e. Rs. 4,000 'FOB' 
Bombay iD fact FOB price is a bit dece-p-
ti~·e. The real price that ought to be taken 
into consideration is the price of elF Gu)f 
port. I would like, thc;r~fore, to know from 
tbe hOD. Minister. whet~r between the 
C.I.F. price of, say. Pakistani rice and the 
C.I.P4 rjce of Indian rice there is any diffe .. 
rential. 

SHRI A K. PANJA: This is a point 
which bas to be considered by us. 

SYBD SHAHABUDDIN : I am askins 
for facts. 

SHRI A.K. PANJA : The hoof Member 
bas stated that some other countries have 
made more mODey; but tbis is the minimum 
price fixed by us. ' 

Orai .4""",. 
SYBD SHAHABUDDIN : But bow do 

,ou fix it '1 

. SHRI A.K. PANJA : If there is any 
other cou.otry doing 80. if the hOD. Member 
liven us tbe information, we will enquire 
aDd Jet the House know .. 

SYBD SHAHABUDDIN : Was tbe 
price fixed without considering the prices 
in the market ? 

MR .. SPEAKBR : They do it accordin, 
to their own statistics available ..•• 

SYED SHAHABUDDIN : Then it 
should have been the factual information 
about the market. price received by various 
suppliers. 

MR. SPEAKER : How can tbey do it 
without consulting those thiDgs ? 

SHRI A.K. PANJA: The minimum 
export price I have already stated; but the 
hon. Member is saying that our price is 
Jow. But immediately. risht now I do bot 
have the record about the difference. How 
tbe price was filed I wi II lay on the Table 
of the House. 

MR. SPEAKER: Question 294- Mr. 
Harihar Soren absent. Then Question No. 
295 Mr. Sarfaraz Ahmad -not prescnt. 
Now Question 296-Mr. Manphool Singh 
ChaUdhary. 

(Tran.slatio" ] 

Net Gain from Income Tax Raid. 

* £96. SHItI MANPHOOL SINGH 
CHAUDHAR Y: Will tbe Minister of 
FINANCE be pleased to sta te : 

(a) the value of unaccounted assets 
s~ized by the officers of the Cncome Tax 
Department during raids conducted 
in the mont hs of November, 1985, 
December, 1985 and Jaquary, 1986· 

\ t 

(b) whether besides usual anowaDces 
admissible under the rules these officials 
have been given some reward in cash or 
kind on the basis of value of assets seized. 
if so, the details thereof; and 

(C) the Dot laia from these raid. arto. 



) 

deducting the expendituro incurred on 
conducting tbese raids ? 

THE MINISTER OF FINANCE (SHRI 
VISH'NANATH PRATAP SINGH) 
(a) to (c). A statement is givon below. 

Statement 

(8) The value of, prima-facie, un-
accounted assets seized by the Income-tax 
Department during tbe searcbes, cOQducted 
in tbe months of November, 1985, Decem-
ber, 1985 and January, 1986 is as under :-

Month 

November, 1985 

December, 1985 

January. 1986 

Value of assets seized 
(Rs. in lakhs) 

376.87 

643.28 

643.81 

(b) No reward has been liven 10 (ar to 
the officials in respect of searches men-
tioned in (a) ab ove. 

(c) Net gain to tbe revenue shall be 
known only after completion of relevant 
assessments for which normal statutory 
time limit is two years from the end of the 
relevant assessment year and the disposal 
of consequential appelJate proceedings. 

SHRI MANPHOOL SINGH CHAU· 
DHARY: Mr. Speaker, Sir, my 
intention behind asking this question was 
that tbough you have promptly ordered 
raids, yet during the course of these raids 
some Income Tal Officers indulge in bung-
ling. We have come to learn that 
unaccoun ted money wor th crores of rupees 
was seized during a raid copducted on a 
millionaire of Bombay. The Income Tax 
Officer in connivance witb tbe millionaire 
got announced tbat only Rs. aDO croto 
(unaccounted) were seized tbereby entitliDI 
the officials for reward well as causing 
a large saving to the miJlioniare. There-
fore. 1 w.lnt tbat the boo. Minister sbould 
take action to check such underband 
dealings. 

SHRI VISHWANATH PRATAP 
SINGH: This is the encfe.avour of our 
Government to check all such thini.. If 

you sive information, we shall sot it 
inveatiaated. 

(EIII/lsh) 

Export of Agricultural Product. 

+, 
*297. SHRI AMARSINH RATHAWA: 

SHRI MOHAN BHAI PATEL 

Will the Minister of COMMERCE be 
pleased to state: 

(a) the value of the agricultural 
products exported during the last three 
years. year- wjse; 

(b) the particulars of agricultural 
products exported; 

(C) the countries to which these wore 
being expor ted and the agencies through 
which' exported; 

(d) whether it is a fact that there is a 
great demand for Indian agricultural 
products in foreign countries; and 

(e) the step. beina taken to increase 
the export and the details of incentives 
being given to the exporters? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRf P.SHIV SHANKER): (8) to (e). A 
Statement is liven below. 

Statement 

(a) The value of India's exports of 
agricultural products excluding plantation 
products 8cCor,Ung to provisional sta listics 
for the last three years are as follows : 

Year 

1982·83 

1983·84 

1984·85 

Value in Rs. Crores 

1350 

1400 

14S0 

I (b) While a large Dumber or alrieu.-
tural item. are exported from India. 'tb. 
overall exports of major alricultural lteilJa 
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are .8 follows :-

(Value: Rs. Crores) 

---.,-_ 
S. No. Items 1982·83 1983 .. 84 1984 .. 85 

1. Oil cakes 148.59 146.29 132.81 
2. Tobacco unmanufactured & 

tobacco refuse 214.44 149.61 148.63 

3. Cashew kernels 135.36 156.62 174.48 
4. Spices 94.44 109.26 174.06 
S. Sugar & Sugar Pre para tions 67.44 139.86 21.74 

6 Rice 217.90 147.13 121.68 

7. Fruits & Vegetables (Other 
than cashew kernels) IS3.S9 155.16 161. 78 

8. Cotton Raw 107.76 148.95 56.80 

9. Meat & Meat Preparations 80.48 68.32 75.98 

(Figures from 1983·84 onswards aro provi.iooaJ/preliminary and subject to revision. 
Sou"e : DGCI&S. Calcutta). 

(c) The major markets for caports of 
agricultural items from India are West 
Asia. USSR, EFC and the USA. 

Bulk: of our exports of agricultural items 
is carried out by private trade. Ooly' a few 
items in the agricultural sector are at 
present canalised for purpose. of export. 

(d) AgriculturaJ products are exported 
by a largo number of countries includiol 
India. The export demand for these 
products from India at any point of time 
depends on the comparative po silion of 
domestic and international priccs. 

(e) The Government has taken a Dumber 
of measures to iDcrease exports such as 
Cash Compensatory Support, Import 
Replenishment to registered exporters. 
facility of duty draw-back. assistaoce for 
market development. encouragement to 
exports in value added .,acks, periodi.c 
discussions with States (or increasiog the 
production of exportable agricultural 
products etc. Por tbe promotion of exports 
of a,ricultClraJ it'aJs ,04 prodtJcts, .h, 

institutional infrastructure has beoD 
,trengthened wi Ih the setting up of the 
A.riculcural and Procesaed Food Produ ... 
Sxport DeYelopment Authority (APPDA). 
The Spices Act bas also been passed 
recently duriog the current session or 
Parliament which wi)) enable us to set 
up the Spices Board aiming at the deveJop-
ment of exports of spices, particularly in 
value added form. 

(Tranllllt/on] 

SRRI AMARSINH RATHAWA: Sir, 
it ia clear from the statement laid on the 
Table or tbe Houte by the hone Minister 
that exp~rt of cotton bas declined sharply 
in 1985 as compared to the export in 1984. 
As a result, it bas caused grea t concern in 
the country. espacialfy in Oujarat as the 
cotton is not beiDi exported. Tberefore, I 
want to know whether the hon. Minister is 
explorin, new markets for cotton exports? 

SHRI P. SHIV SHANKER: So far a. 
tbe questioo of the bon. Member is concer .. 
Ded, I bayC' .Jread, $iven'" deta;', in part 
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(e) of my rep]y. I shall read it out for you 
il10U 10 desire .: 

[En,lim] 

'·Tbe Government bas takt'n a Dumber 
of measures to increase export, sucb 
.s Cash Compensatory Support, 
Import Replenishment Co registered 
exporters, facility of duty drawback. 
assistance for market development, 
encouragement to exports in value 
added packs, periodic discussions 
with States for increasing tbe produc-
tion of exportable aaricultural 
products etc. For tbe promotion of 
exports of agricultural items and 
products, the institutional infrastruc-
ture bas been strengtbened ..•• 

It ••• with the settinl up of the Agricul-
tural and Processed Food Products 
Export Development Authori ty 
(APPDA). The Spices Act bas also 
been passed recently during the 
current session of Parliament whicb 
will eoable us to set up the Spices 
Board aiming at the development of 
Clports of spices, particularly in 
value added form." 

These are various measure3 whicb have 
been taken ror tbe purpose of givi og impetus 
to cxport of the agricultura J commodi tjes. 

MR. SPEAKER: The Question Hour 
is over. 

WRITTBN ANSWER TO QUESTIONS 

lE",lish] 

Export of Engiaeeriog Goods 

*285. SHRI B. AYYAPU REDDY: 
Will the Minister of COMMERCE be 
pleased to state: 

(8) the value of engineering goods 
exported in 1985 and tbe foreign excbanae 
earned tbereby; and 

(b) tbe countries to whicb eogiocerio8 
aoocis from lodia are eJtPortod t 

THB MINISTBR OP COMMBRCB 
AND FOOD AND CIVIL SUPPlES (SHRI 
P. SHIV SHANKBR): (a) Bxport of 
engineering loods during April-December, 
1985 is provis ionally estimated at Rs. 77S 
crores. 

(b) India is exporting engineeriDI goods 
to more than 100 countries. Of theso. 
major importing countries of Indian ~Dli­
neering goods are : 

Bangladesh, Egypt, Iran, Iraq, Saudi 
Arabia, Sri Lanka, UAB, U.K., U.S.A. and 
U.S.S.R. 

Expansion of Retail Network tbrough Super 
Bazars In Deihl 

·286. SHRI RAOHAKANTA DIGA L: 
WiJJ the Minister of FOOD AND CIVIL 
SUPPLIES be ph~ased to state: 

(a) whether Government have a propo8al 
to expand tbe retail network tbrough Super 
Bazars in the Union Territory of Delhi; 

(b) if so, tbe number of new branches 
or Super Bazar! proposed to be opened io 
1986·87; and 

(c) the details of the retail network 
proposed to be expanded in the above 
financial year? 

THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES (SHRI 
P. SHIV SHANKER): (a) and (b). The 
Cooperative Store Limited, New Delhi, 
popularJy known as Super Bazar, proposes 
to open IS new brancbes during the year 
1986·87. 

(c) A statement is given below. 

Statement 

The Super Bazar propose to open 15 
new branches at the follOWing pJaces in 
Delhi during the year 1986·87 :-

J. 'e' Bloct, Kalkaji. 

.2. Nehru Nagar ShoppioS Centre. 

3. Gathi Village C-Block (Bast of 
ltaiJasb). 



4. Raahubir Na.a'r. 

!. TUsk Viba'r. 

6. Balant Boclave SP Group. 

7. PaDchaheel near RBI colony. 

8. Pi'tampura Pocket 'a t. 
9. Mayur Vibar Pocket-II. 

to. Bodella C.O.C. Housina Society. 

11. Bodella (Vikaspuri) 'J' Block Pocket 
JO-II. 

12. Swastbya Vibar. 

13. Safdarjung Enclave. 

14. Yamuna Vibar. 

1 S. Punjabi Bagb Extension. 

Fallin Esports due to Exdlaale Rate 
Polley 

*289. DR. K.O. ADIYODI: Will tbe 
Minister of FINANCE be pJea-;ed to state: 

(a) whether it is a (act tbat the decline 
in exports is due to the existing cxchao.e 
rate policy; and 

(b) if so, tbe steps taken to overcome 
tbis deficiency ? 

Statemeat 

WrinM dltlwr, 34 

THE MINISTER OP PINANCE (SHRI 
VISHWANATH PRATAP SINGH): <a> 
No, Sir. ' 

(I) Doe. Dot ariae. 

Sup'" 01 Ria ... Wheat to Or... for 
Public Dlit rlbatloa S,.telD 

*290. SHRI JAOANNATH PATTNAIK : 
WiJl . the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) tbe total yearly domand ot Govern-
ment of Orissa for rice aod wheat lepara .. 
tely, for their Public' Distribution System; 
and 

(b) tbe total allocation aDd actual 
supply of rice and wheal by Union Govern-
ment to Government of Orissa durius 
1983, 1984 and 1985 aDd in January, 
1986 ? 

THE MINISTER OF COMMERCB 
AND FO,)D AND CIVIL SUPPLIBS 
(SHRI P. SHIV SHANKER) : (a) aad (b). 
A statement sbowiol demand. allotment 
and offtake of rice and wheat for Public 
Distribution System in respect of Oria •• 
during 1983. 1984. 1985 aod in January. 
1986 is liveD below. 

Slatem~nt ,Itowl", demand, allotm_nl and offtake o/rlce and wheal/rom C«Ilral Pool/or 
Jlublic dlltrlbuliion 'Yltem I" re81',el 0/ O,I"a dll,in, ,h, ,.ar 1983. 1984 lind 1985 and III 
Janutlr" 1986. 

(111 '000 10""'1) 

Year Demand Allotment Offtake 
Rice Wheat Rice Wheal Rice Wheat 

1983 477.0 282.0 190.0 225.0 153.3 203.4 

1984 228.0 278.0 75.0 221.0 42.9 146.1 

1985 540.0 480.0 157.0 276.0 73.2 7S.S 

1986 5·9 ;iO,O ~.o 2'.9 J.p ~., 

~1~D"r,) 

" ,I . , ' 
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Sale Ceatres for Supply 'of 'oodaral.. at 
Clleap Rates 10 Adl,.s. Are •• 

*294. SHRI HARIHAR SORBN 
Win the Minister of FOOD AND CIVIL 

" SUPPLI.BS ,be ploased to state: 

(a) whether Governmen t bi vo opened 
salc centres for SURP)Y of foodarains at 
cbeap rates in the .fAdivasi areas in some 
States; 

(b) if so, tbe names of the States whore 
sucb centres bave been opened; and 

(c) what are the OClvernmental agencies 
engaged in supplying foodgrains at cheap 
rates ? 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Yes, 
Sir. 

(b) A statement indicating names of 
the States/Union Territories having Inte-
grated Tribal Development Project areas 
and tribal majority covered by the scheme 
is liven below. 

(C) While Food Corporation of India 
supplies foodgrains to the various States/ 
Union Territories at specially subsidized 
rates, retail distribution thereof to the 
beneficiaries is arranged by the respective 
State Government/Union Territories 
through their public distribution system 
outlets and local agencies like coopera-
tives and Large-Sized Multi .. purpose 
Societies. 

Statement 

Slatiment icrea' inK the namel 0/ ihe States 
Union Terrl/ories havinl ITDP arer and Tribal 
MoJorlty Slate. 

81·. No. Name of Sfa fe/Union Territory 
ITDP States/Union Territories 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. GuJan,C 

5. Himacbal Pradesh 

6. Karaataka 

7. Kerala 

8. Madbya Pradesh 

9. Maharasbtra 

10. Manipur 

11. Orissa 

12. Rajasthan 

13. Sikldm 

14. Tamil Nadu 

IS. Tripura 

16. Uttar Pradesh 

17. West Bengal 

18. A ndaman and Nicober Islands 

19. Goa, Daman and Diu 

TRIBAL MAJORITY STATES/UNION 
TERRITORIES 

20. Arunachal Pradesh 

21. MegbaJaya 

22. Mizoram 

23. Nagaland 

24. Dadra and Nagar Haveli 
25. Lakshadweep 

Proposal to set up a CoordJaatlDI COlDmltt .. 
for StepplDI up Exporta : 

-295 SHRI SARPARAZ AHMAD 
SHRI B. V. DESAI : 

Will the Minister of COMMBR.Ce be 
pleased to stale: 

(a) whethrr Federation of Indian 
Export Organisations has caUed (or ,1~UiDI 
up of a coordinating committee compris. 
ina representatives 01 tbe Ministries of 
Commerce and Finance and export Qrlanj. 
sa lions for a coordinated approach toward. 
steppiDI 'up exports: 



been submitted by Federatiou to him in 
tbit R8lfd; aud 

(0) if so. tbe reaction of Government 
th.,reto ? 

THB MINISTBR. OP COMMBRCB 
AND POOD ,AND CIVIL' SUPPLIBS 
(SHRI P. SHIV SHANKBR): (a) and (b). 
Yel, Sir. 

(c) There ar~ several committees and 
avenues for coordinatod approach to 
Olport promotion. It does Dot appe~r 
necessary to have anotber Comma tee as 
SUllclted. 

Llberaillation of Import Polley aDd BallDce 
of PI,.eat Situation 

*298. SHR[MATI JAYANTI PATNAJK : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the recent policy regarding 
liberalisation o( imports and incentjves 
provided for export bas led to the expected 
increased export earnings for the country 
leadin, to a more favourable balance of 
payment situation; and 

(b) if so. tbe specific performance in 
this respect in electronics and chemical 
sectors 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CiVIL SUPPLIES 
(SMRI P. SHIV SHANKER) : (a) Exports 
and balance of payment situation are 
determined by several internal and external 
factors. PoHey measures have been de-
signed to increase the production bl~(' of 
exportable commodities and goods, illJ!-'ro-
vina tbe quality and oompetitivene~s of 
Indian products. providing incentives for 
elporta aud encouraging efficient import 
substitution. Some of these policy measures 
will tab 1ime to have an impact. 

(b) Accotdins to ahe provisional 
nOCI and S data available (or the first six 
months 'Of 1M current financial year t tbe 
exporta of Chemical and AUied Products 
amouoted to al. IS7.17 crores durin, 
April.September, 1986. Accordinl to the 
figures avaUable (rom the Engineering 
BxlfOn PromoUo" Council. tbe export of 

Blectronics amoun ted to llt~' 15 crore. 
duriol April·December, 1985. 

New GodOWDS of CeD .... ) WareIlOUIID& 
Corpor.atloa 

*299. SHRI PRIYA RANJAN DAB 
MUNSI ; Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(8) tbe- number of new ,odOWDS of 
Central Warehousing Corporation pl'opoaed 
to be opened during the Seventh Five Year 
Plan period; and 

(b) what would be the approximate 
storage capacity of these ,OdOWDB ? 

THE MINISTBR OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SH~I P. SHIV SHANKER) : (a) aDd (b). 
DUring t1~c Seventh Five Year Plan, the 
Central Warehousing Corporation proposes 
to construct slorage capacity of 20.00 lalth 
tonnes. Of this capacity. up to 31-1-1986 
a capacity of 3.04 lakb tonnes has been 
constructed at 40 warehouses. A capacity 
of 2.88 lakb tannes is UDder construction 
at 30 warehouses. The Corporation is in 
the process o( determining the number of 
warehouses at wbich the remaining capacity 
wouJd be constructed. 

Export of HaDdJooms aDd Texttles 

-300. SHRI V. TULSIRAM : Will tbe 
Minister of TEXTILES be pJeased to 
state: 

(a) whether it is a fact that export of 
handJooms and textile goods bas increased 
more than 10 per c~nt this year as compa .. 
red to tbe last year; 

(b) if so. the items which ~howed an 
upward trend; 

(C) the .hare of Andbra Pradesh in the 
export of handloom and textile ,oods 
indicatiog their value; and 

(d) the incentives GOYern,eot propOse 
to provide to Andbra Pradesh (or boostins 
the export of handJooms aDd te;ctiJe good, 
from tbat State 1 
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TIU MINISTBR OF STA'r8 OP THB 
MINISTRY OF TBXfIL·BS (SKRt 
KHURSHID ALAM KHAN) : <a> Tbe 
exports of textiles and clotbiDI including 
haadlooms in 1985 were higher than in 
1984 by more than 10%. 

(1:») The items wbich sbowed an upward 
trend include larments, made-ups and 
certafn bandtoom products. 

(c) The statistics of State-wise textile 
exports are not maintained. 

(d) Tbe export incentives are not 
provided State-wise. A statement of 
export incentives offered is liven below. 

StatemeDt 

The (oUowin, mealures bave been 
taken to boost textiles exports :-

(8) So't Joan scheme is availabJe for 
modernisation of tbe textile products. 

(b) Sophisticated textile machines not 
manufactured indigenously are allowed to 
be imported on OGL. 

(c) Wide width shuttJeJess looms and 
rotor spinning machines are allowed to be 
imported to concessions' import duty 
linked with export obligation. 

(d) CCS rates have substantially in-
creased with effect from 1st January, 1984. 
Tbese rates were continued during 198'. 
These ra~e8 have beeD extended upto 31st 
December, 1986 subject to review to be 
completed by March, 1986. 

(e) Import entitlements UDder RBP 
licences have been JiberaHsed vide AJ."peo-
dix 17 of tbe Import-Export Po1!cy for 
1985 .. 88. Some items of raw material/ 
fabrics are permitted to be imported UDder 
tbe Advance Ljc~nsjng Scheme and Duty 
Free REP Scheme vide Appendices 19 and 
21 of Import-Export Policy ror 198' .. 88. 

(f) Under tbe 100% Export Oriented 
VaiU ,_ Pree Trade Zone Scbemes, 
flcnita'for Hbers! import of capital goods 
,an4 taw materills a long with many other 
conceuionl are ,iven with necessary export 
oblJBadon. 

(I) Poreiao CollaboratioD is .lIo~d to 
modernise indieaenous textile machinery ,to 
enable' :xportert to have access to modern 
machinery .. Sophisticated machines Dot 
manufactured indigenously are allowed to 
be impor ed on OOL. As many .s 1 14 
machines necessary for ,armeDt and bosiery 
manufactures have been placed under tbe 
OGL, 97 01 tbem enjoyiD, coaceslioDal 
import duty vide Appendix 1 part B 
Import-Export Policy for 1985-88. 

(h) Government has announced intro. 
duction of new Import-Export PaIs Book 
Scheme for manufacturer-exporters UDder 
the new Import-Export Policy. 

(i) Government bas decided to set up 
a Fashion Technology Institute in Delbi 
for education. research, service and trainiol 
in the areas of fashion design especially 
for the garment trade. 

(j) Government has been glvlDg 
additional assistance ror new products and 
new markets. 10% higher REP is given for 
new products and new markets. 

(k) Government has been giviog liberal 
assistance (or sponsoring and funding 
promotional sctivhj~s such as market 
studies, Buyer- Seller·~1eets. participa lion 
in international fair and exhibitions etc. 

(I) Duty draw back rates for garments 
have been IiberaHsed. 

A'mlDutratlve Overbeads 01 rei 

.301. SHRIMATI KISHORI SINHA: 
Will tbe Minister of POOD AND CIVIL 
SUPPLIBS be pleased to state: 

(a) whether Governmeat have seen the 
charles made by the Federation of Indiaa 
Chambers of Commerce aud Industry 
(Fleel) alainst tbe Food CorporatioD of 
India relardinl administrative overheads of 
tbe Corporation; 

(b) wbetber tbe Corporation '. JOII JI 
about RI. 1100 crores as made out by tbe 
FederadoD; aDd 

Cc) if Dot. what are .be overheld coat. ' 
of PCI for handJiDI food.rajol includiq 



,torap ,and tra Deport a t ion .04 how t bele 
co~parc with private sect'or Hap.: 1 

THB MINISTER OF COMMERCE 
AND POOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Govern-
mODt bave been Pre')s reports in tbis r.egard. 

(b) No. Sir. The Food Corporation of 
India procures and issues foodlrains on 
·no-pro8t-no .. loss' basis as per prices fixed 
by tbe GoverDment. The djfference bet-
ween its operational cost and the issue 
prices is reimbursed to lhe Food Corpora-
tion of India in the form of subsidy_ The 
subsidy paid by the' Government to the 
Food Corporation of India in 1984·85 was 
Rs. 1,100 crores. 

(c) The procurement incidentals in 
1984 were Rs. 2631 p!'r quintal for wheat 
and Rs." 17.32 per quintaJ fur rice. The 
distribution cost was Rq. 51 89 per quintal 
in respect of both wheat and rice. 

The operations of F\.)oJ Corporation of 
India are not comparab.e with those of 
private sector trade. 

Concesslonal Loan (rom Japan 

.302. SHRI K.V. SHANKARA 
GOWDA: Wiil the Minister of FINANCE 
be pleased to state : 

(a) whether Japan has agreed to give 
a coocelsiooal loan of Rs. 200 crore to 
India; 

(b) if 80. whether any agreement in 
thiR regard was signed in February, 1986; 

(c) if so, the U;;iJi!S aDd conditions of 
the loan; and 

. (d) the names of the projects tbat will 
be financed by this loaD? 

THB MINISTER OF FINANCB (SHRI 
VISHWANATH PRATAP SINGH):, (a) 
to (d) An Inter Governmectal agreement 
'With the Government of Japan was si,ned 
on the 18th February, 1986 regardinl the 
Assam Gas Turbine Powt:r Station and 
TraDsmission Line Construction Project. 
Tbe Government of Japan is extendiDI a 

speci'a,1 loaD . of yen .30 billion equivalent 
to Rs. 206 c:.rore~ a.pproximatdy, for tbis 
proj.:ct. The Joan is repayable semi 
annua.J~y over a p~riod of 30 years includ-
iog a grace period of 10 )tears aod carrie., 
ao interest rate of 4:25% per annum. 

Leakale of ReveDue 00 Account of Excise 
Out)' 

*303. SHRI SATYBNDRA NARAYAN 
SINHA; WiJJ tbe Minister of FINANCB 
be pleased to stale: 

(a) whether Government have carried 
out any study to find out Whether tbo 
collections from excise duties are adequate 
in terms of tota I industriaJ output in tho 
country; and 

(b; if so, whether steps are proposed 
to be ta ken t.o see tha t there is no leakage 
of revenue on account of excise duty? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH) : (a) 
The Government re,gular~y compared growtb 
in jndustrial production w.ith the progress 
in realisation of Centre Excise revenue 
during the fi nancial year. Budget estimates 
also, inter-alia t take into account tbi! past 
and future growth in production of impor-
tant' revenue: yielding commodItH!s. The 
collections from excise duties duriog 1985-86 
so far suggest that tbe revenue estimates 

will be exceeded by several hundred crores 
for the full financia I year. 

(b) Steps taken to prevent evasion of 
excise duty is a continuous process and 
various steps including legislative. proce-
dural ~od ildministrative continue to be 
taken from time to' time to plul tbe 
loophole alld lealease of revenue in exciso 
duty collection . 

Proposal to Ratloaallse Income-Tas 
Structure 

2746. SHRI ANAND SINGH : Will 
the . Minister of FINANCB be pleased to 
sta,to : 

(a) whether Governmeot bave any 
lateat a.ltscssmeot about tbe percentale of 
income from industrial sector. alricuhura' 



Hcior, salaried cla.s, trade aDd bUliDell 
and iacome from land aDd build'inp whicb 
is asseased to income rax and what 'per-
centa,e is beyond tbe pale of income tal; 
and 

(b) if so, tbe details tbereof' 

THE MINISTBR OP STATB IN THB 
MINISTR Y Of FINANCB (SHRI 
JANARDHANA POOJARY) : Ca) and (0). 
Government have DO la tesl a .. essmeat 
about the percentale of income from 
various sectors of economy wbich is asaea· 
led to income.tax. Departmeoc of Income-
tax, however, brings out anoually a publi. 
cation called "All India Income-Iaz 
Statistics" whicb indicates tbe posi1ion 
(other than that o( aaricultura. income 
which is outside tbe purview of income .. tax 
levied by tbe Union Government) in tbe 
financial year 1982·83 as under :-

Salary income... ••• .•• ..• ••• 18.88% 

Income from house properly ••• 00.59% 

Income from bUlinclI or 
profession ... 10.91 % 
(includiog from industrial lector) 

Other incomes............... 9.62% 

(capital lafns, dividendi etc.). 

O,er.SubleriptIOD 01 Pabllc , .... 

2747. DR. B.L. SHAILBSH: Will tbe 
Minister o( FINANCB be pleased to 
state : 

(a) whether recentl, tbere bas bee~ a, 
sharp rise iD over-subscription of public 
issues and besides creatlDI proceedutal 
deJays in completing the various (ormall.' 
ties, it also 'Plays a major role in tbe aubs· 
tantial un-omelal premia; and 

(b) if so, tbe steps Government propose 
to take to keep tbe painltakiDlly·built 
equity cult intact and make it obli.atory 
for companies not to send ri.btl. dividends, 
interest (or bonus to the reailtered share-
bold er wbo may have sold tbe Icripe' bat 
which ,bave not been received by tbe 
buyer'? ' 

THE MINISTER OP STATE 'IN 
THE MINISTRY OF FINANCE 
(SARI JANARDHANA POOJARY): 
(a) There has been an increaso in over-
subscription in 'he recent past in respect 
of lome public issues or capital. Over-
lubacriptioo of public issues of capital bu 
.reated additional work in regard to proces-
I.inl of applications. finalisatioD of the 
basis or allotment and issue of allotment 
of letter/refund orders. It js Dot possible to 
establisb any dhect relationship between 
over-subscription and the existence of uo-
official premia. 

(b) Government are considering certain 
proposals for amendment of the Companies 
Act, 1956, including suggestions for pay-
ment or dividends, rights and bonus sbares, 
to the actual holders of shares. 

Import of Ollseeds, Pu lies aDd SOlar 

2748. DR. KRUPASINDHU BHOI: 
Will tbe Minister of COMMERCE be 
pleased to state: 

<a> wbether tbe oilseeds, pulses and 
lugar are being imported in the country at 
present; 

(b) if so, the quantity of each item 
imported during 1985; 

(c) tbe names of those countries where-
from the imports were made; and 

(d) the proposal of Government in tbis 
regard for tbe year 1986 ? 

THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (c) 
Statistics relatina to quantity of import or 
various items and tbe names of tbe couo-
tries from where the importl were made, 
have been compiled so far upto 1982·83. 
Data relatiDa to imports or oil.eeds, pulses 
and IUI.r during 1985 are not available. 

(d) The policy for import of these 
commodities is under constant review in 
consultation with concerned Ministries 
keepiog 10 view of the demand aDd supply 
positJOD~ 
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EztraetlDi .1 Rlee Bra on 18 Rlee 

Mill. 

2749. SHRI SANAT KUMAR. 
MANDAL: Will the M'inisfer of FOOD 
AND CIVIL SUPPLIBS be plealed 10 
atate : 

<a> wbetber his Ministry haa under-
taken any project to assess fe.aibiUty or 
extracliDS rice bran oil in the rice mill, 
inltalled in West Denla I and in otber rice-
produciol States; 

(b) jf 10, the details tbereor: aDd 

(c) the acbievementa in the field .of 
edible output? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) Yes. 
Sir. 

(b) An inter-Ministerial Coordina-
tion Committee on production or 
rice bran oil bas been constituted in tbe 
Department of Cjvil SuppJies for an inte-
grated approach linking rice mills, solvent 
extraction units and oil processing units. 
In terms of a decision of the Committee a 
survey resarding production of quality rice 
bran from rice miJis was mJde in West 
Bensal and other rice producing States. 

Further. a Commiltee of technical 
experts constituted by tbe Governmen. bal 
also visited a Dumber of rice mills in West 
Bengal and Tamil Nadu for evaluation of 
technology for upgradatioo/modifbatioD of 
hull.:r rice mills for the purpose of obtajo· 
inl quality rice bran suitable for recovery 
of oil by solvent eXftaction process eCODO· 
micaliy. . 

(0) The achievements in tbe 6J Jd of 
production of edible rice bran oil OYer abe 
past BYe years are liven below :-

Year 

1 

(Quanti.y in toones) 
Rice Bran Produced 

Edible Total 

2 3 

IO,CJ(JO 

J 2 3 

1982 .. ' 26,000 1,45,000 
. ·:1.3·84 23,000 1.83,000 

,·1984-15 19,200 2,02,000 

1985·86 30.000 2,50,000 
(Bltimated) (Estimated) 

P., .. t 01 C... Growen' Dues bl S ...... 
Peet .... 

2750. DR. A. IC. PATEL: Will tbe 
Minister of FOOD AND CIVIL SUPPLIES 
be ple_ .. fI ·te at.I. : 

Ca) the total lu,arcaoe dues outstaodiD, 
.,ainst eacb SUlar factory in Uttar 
Pradesh, Bibar and Maharashtra to tbe 
c .. ne Irower. as after tbe 1984 .. 85 crusbinl, 
lealonat tbe be.innin. of crushing of 1985.86 
aDd on 31.12.1985. factory-wise; and 

(b) tbe stcps being taken to ensure tbat 
this due amount is paid to caoe-srowen 
with intere.t at the earlieat ? 

THB MINISTB~ OF STATE IN THB 
MININISTRY OP PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : <8> 
St •• emcnt livina SUlareane due" outstand-
ina a •• iDst individua I suaar factories iD 
Uttar Pradesh. Bibar and Maharashtra at 
the belinoiol of tbe 1985-86 crushio,leasoD 
(i.e. on 1.10.1985) and OD 31.12.85 il liven 
beJew. 

" (b) Bnlurin. payment of cane price 
.r .... ar. aad interost 00 delayed pay-
ments i. tbe reapoosibility or tbe State 
Governmenta. who have tbe necessary field 
orpDi .. tions and powers to eoforce luch 
paymeDtl. The Central Government monitors 
tbe pOlitioD and requests tbe State Govern-
ment. from tilLe to time for ensuriDI 
eapedniaul clearaaee of tbe cane price. 
The Central GoYernment, 00 ill part~ bave 
lakeo various measure. in tbe recent past to 
improve tbe liquidity pOIition of tbe 
lactUitry to eDablo j t to make quicker 
pa,.,DII. Aa a result of tbe efforts of tbe 
CeDtra. aDd It.te Govemmeata. out ,01 tbe J"'" ~ .. Pti~ 111 ,"out .... 1210 0I'0I'fP 
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lor 1984·8' seaSOD for the' country as a 
wbole." about Rs. 2.23 crores remain oot-
staDdlDI as on 31st January 11 1986. Per-

cent_Ie w;ise, the arrears 'or 1.I,t lealon 
are ooly 0.17%. 

" StatelDe.t 

SrDtemtnts .ltowing arlearl (1/ Jujarc-anl Price in U.P., Bihar afld Maha,a",a. 

Name of the 
Factory 

1 

Uttar Pradesh 

1. Mohinddinpur 

2. Sakbotitanda 

3. Cbhata 

4. Bagpat 

5. Anoopshabr 

6. Sarasawa 

7. Harduaganj 

8. RamaJa 

9. Nanauta 

10. Morna 

11. Modinagar 

(Figur41 in Lakh RUp6I') 

Arrears of sugarcane prlce Remarks 
~----~~~~----------------------------As on 1 .. 10·85 for As on 31-12-85 for 

984 85 "--1'983-84 & 1985·86 1984.85 1983-84 
season 

2 

98.93 

31.99 

1.09 

26.64 

0.96 

prior 
seasons 

3 

6.18 

0.28 

0.98 

2.40 

1.31 

season 

4 

27.73 

3005 

74.98 

37.36 

39.36 

79.65 

97.23* 

season 

5 

28.93 

025 

1.31 

0.95* 

and 
prior 

seaSODS 

6 

6.18 

0.28 

0.98 

2.40 

7 

1.31* *as 00 

22-12-85 

12. Meerut *15 .. 9 .. 85 25.66· 0.13· 

119.83 

33,62 

39.81 

10.40 

18.14 

18.00 0.13 

13. OauraJa 

14. Mawaaa 

15. Simbhaoli 

16. Khatauli 

17. Mansurpur 

18. Robnakalan 

19. Shamli 

20. Bulandshahr 

21 .. Deobal)d 

21.21 

34.96 

4,.8S 
'I " ..... 

17.48 

78.45 

54.53 

40.08 

48.90 

27.01 4.86 
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I 2 3 4 , 6 7 

22. Saba ra npur 5.54 - 56.33 3.54 

23. Iqbalpur 81.40 - 89.33 

24. Lhatsar 13.83 99.47 13.83 

25. Doiwala 19.92 

26. Bijoor 16.54 7.58 23.71 7.58 

27. Chandpur 24.65 

28. Amroba 61.43 12.90 13.53 4.93 14.91 

29. Raza Buland 9.72 37.48 9.72 

30. Kichba 30.86 

31. Experimental 

32. Bilaspur 29.26 

33. Bazpur 36.86 

34. Bisa Ipur 17.68 51.12 

35. Majbola 63.S5 53.50 

36. Kaimganj 17.97 1.35 60.34 0.37 6.94 

37. Nadebi 2.40 108.08 0.84 as on 
38. Badaun 15.61 22·12·85 
39. Tilbar 3J.87 53.81 3.23 

40. Belrayan 34.51 

41. Gajraula 1.68 60.68 
42. Sitaraanj 0.57 12.31 0.27 
43. Semikbera 3.99 32.67 

• 
44. SampuraDDa,.r 5.86 

45. Dbampur 88.76 

46. Seobara 56.01 

47. Ajudbia 9.04 53.59 9.04 

48. Bareilly 34.93 24.39 12.70 

49. Baherl 20.02 -
SO. Roal 25.88 

'1. Kasbipur 20.47 SS.2S 

52. Pilibbit 20.44 7.56 91.42 9.59 5.51 

'3. Nool; 20.63 ,."". '~.n 0.10 ,.... 
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1 2 3 4 S 6 7 

54. Gola 24.95 

55. Aira 3.54 

56. HarS.on 15.37 

57. Maholi 3.24 

58. Hardoi 23.35 177.01 19.44 177.01 

59. PaliakalaD *22/5 2.67* 16.83 

60. Barabanki 4S.43 17.89 S.36 

61. Burhwal 2.60 25.99 

62. larwal Road 5.37 7.82 11.64 7.82 

63. Diamond 22.11 13.51 7.55 

64. Kbadda 2.94 43.74* 2.94 *as on 
22 ... 12-85 

65. Lakshmiganj 30 92 

66. Ramkola (MK) 17.96 

67. BhatDj 5.92 15·81 

68. Nandganj 19.25 0.68 13.77 3.82 0.59 

69. Daryapur 22.70 00.3 ~9.33 0.17 0.03 

70. KKShi 0.56 0.39 24.33 0.07 0.39 

71. Rasra 25.53 0.41 14.42 1.47 0.51 

72. Azamgarh 22.26 2.08 39.24 22.09 1.98 

73. Sult8Dpur 0.79 0.03 did not start 0.79 0.03 

74. Mahmudabad 11.99 57.44 1.00 as on 

75. Gbosi 0.10 14.22 1.07 22 .. 12-85 

76. Nanpara 27.72 

77. Ratoa 24.04 24.04 

78. Masoda did not start 50.60 

79. Balrampur 0.39 64.89 

80. Tu)sipur 31.61 

81. Nawabganj 36.78 21.85 34.28 

82. Walterganj did oot slart 

83. Basti 47.73 
84. Munderw8 7.95 8.S3 

85. Kbalilabad 29.06 did not start 28.94 

86. .t\.Qlndo8,at 0.81 ...,.. 20.4~ '"!"'" ..... 
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87. Sardaroalar 0.10 40.25 0.10 

88. Gbugbli 21.07 34.68 

89. Siswabazar 11.60 52.26 11.60 

90. Chhi ttauni 3.98 15.90 3.99 

91. Cbaptaingaj 28.55 

92. Ramkola (Pb) 78.19 

93. Padrauoa 41.54 78.19 

94. Katbkuiyan 7.95 0.26. 41.41 0.26 

95. Seorahi 8.82 41.87 

96. Babbnan 0.11 37.32 0.11 

97. Baitalpur 11.17 

98. Deoria 18.45 

99. Gauribazar 6.04 16.68 

100. Partappur 16.00 

101. Biswan 19.16 

BIHAR 

102. SitaJpur 9-96 0.43 12 75 0.50 0.43 

103. Ryam 7.32 3.29 did not slart 0.19 3.29 

104. Lohat 7.42 0.43 3.56 0.84 

105. Sakri 4.17 0.57 6.49 0.13 0.55 

106. Samastipur 13.27 0'17 14.30 0.39 0.14 

107. Banamankbi 6.97 0.71 2.98 0.86 0.47 

108. Bibta 2.85 1.08 did not start 0.12 1.04 

109. Warisaligaoj 7.16 1.41 N.A. 0.56 1.05 

110. Garuru 2.27 2.17 did not start 0.05 0.91 

111. Balaba 70.20 84.10 48.58 21.14 0.20 

112. Barinagar 1.86 0.38 108.16 0.42 0.36 

113. Narkatiaa8nj 2.57 0.14 61.15 1.77 
f'. 

114. Batachalda 20.52 1.62 55.43 1.90 1.51 

liS. Lauriya 33280 34.06 167.70 as on 
22 .. 12-85 

116. Majhaulia 0.S9 1.12 81.33 0.29 1.12 



55 Wrltta An,., .MAi.~, l4. lj,,~ w,h, .. AuwCfi ~ 

.1 2 3 4 5 6 7 

117. S1llauli 159.03 25.99 89.43 
118. Motibari 0.86 1.16 74.86 0.27 

119. Chaop&tia 13.51 61.78 0.84 

120. Righa 1.00 0.45 46.21 0.78 0.45 

121. Motipur 13.75 3.65 did Dot start 0.49 1.80 

122. Hassanpur 0.26 41.44 

123. Sasamusa 1.32 7S.1S 0.45 

124. G opatganj 1.53 0.04 70.46 0.08 0.02 as DO, 

7-1-86 
125. Bathua 366.81 N.A. 375.58 

126. Sidbwalia 1.38 37.29 0.61 

127. Marhowrah 22.19 0.97 19.26 

128. New Savao 10.87 2.88 0.82 0.46 5.02 

129. Pachrukbi 11.82 did not work 11.82 

130. SKG Siwan 81.09 did Dot work 81.09 

MAHARASHTRA 

131. GirDa 

132. Niphad 106.42 

133. SaDjiva oi 

134. Kopergaon 13.92 98.46 

135. Ganeshnagar 16.53 . 13.S3 

136. Asboknagar 

137. Pravarnagar 

138. Rahuri 50.24 

139. Shrigooda 0.14 62.03 0.14 

140. Gangapur 42.53 -
141. Nira' 0.69 5.42 38.33 0.15 5.35 

142. MaJegaoo 74.86 -
143. Sansar -
144. Akluj -
145. Sbriram (P) 64.70 

. 146. Karad 239.19 
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1 2 3 4 5 6 7 

147. Sanali - 219.59 

148. WaraDa 

149. Icbalkaranji 21.93 236.01 5.06 

1'0. Bbogawati 18.15 12.36 18.15 

151. lCumbhikeaari 95.48 

152. Terana 116.64 

153. Saoaamner 

154. Bidri -
155. Iealambar 0.03 1.62 33.91 0.03 1.58 

156. Tbeur 43.91 

157. Sadashivnagar 74.20 

158. Panzarkhon 3.87 52.56 

159. Wal"a 

160. Bbuinj 0.14 0.61 47.76 0.26 0.60 

161. Visbwas dld not start 

162. Shirol 

163. Jjjamata 0.05 26.23 0.05 

164. VasaDt 44.06 

165. Kumatbe 

166. Marali 

167. Satpuda 71.07 

168. Killari O.OS 37.46 0.05 

Ib9. Sillod 0.65 45.93 0.65 

170. DODgarkbada 18.21 

171. Sahyadri 181.43 

172. Kannad ~ 52.88 7 
173. ParaocJa 46.21 

174. Bbende 47.16 

175. Ambajoaai 0.02 0.08 48.97 0.02 0.09 

176. !Casoda 46.73 

177. Daulat 0.45 0.70 2.52 0.63 0.73 

178. Paizpur 0.07 70.26 0.07 

179. Georai 48.72 
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180. Bhoras 

181. Pimpalgaon 52.59 

182. Jagdamba 35.05 

183. Karamveer 46.45 

184. Kadwa 24.82 

185. Bbadrakali 3.20 46.01 

186. Sonai 9.06 50.70 

187. Kada 38.42 

188. GadhiogJaj 2.74 57.94 2.00 3.44 

189. Vithal 6.67 101.59 

190. Patas 66.48 

191. PaithAn 

192. Vairng 45.89 

193. Kagal 

194. Bhima 8.59 IS.07 4.45 

195. Pathari 99.58 

196. Shankarnagar 0.06 32.97 0.06 

197. Basmathnagar 0.04 0.04 51 34 0.05 00.04 

198. Hutatma 54.97 

199. Vijayanagar 14.70 

200. Shendre 31/8 24.26 149.58 

201. Vithewadi 38.18 

202. Junnar 19.07 
203. Shirpur 22.69 

204. Parner 13.78 

205. Samrath 50.38 

206. Nagcwadi 0.03 21.09 0.03 
207. Nalegaon 19.65 
208. Mahankali 35.29 

209. Asrule Did Dot work 

210. RavaJgaon 31/8/8S 0.15 11.15 

211. Sakarwadi Did Dot work 
·212. Lakshmiwadi Did Dot work -
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I 2 3 

213. Puntamba 

214. BeJapur 

215. Tilaknagar 42.66 1.25 

2]6. Walchandnagar 22.58 

217. MaJinagar 

118. B. Maharashtra 74.37 

219. Phaltan 

220. Kolhapur 8.12 0.55 

Problems of Jute Industry Due to syntbetlc 
Sector 

2751. SHRI LAKSHMAN MALLICK: 
Will the Minister of TEXTILES be pleased 
to state : 

(4) whether Government have made any 
study and found imbalance in jute goods 
industry despite a bumper jute harvest this 
season and the industry continues to be 
plagued by many problems; 

(b) if so. the details regarding tbe 
problems being experienced; and 

(c) the steps being taken by his Ministry 
and Planning Commission to Ltc;! the thread 
posed to the jute industry particular Iy from 
the synthetic bags? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) 
No study has been made by the Government 
recently about tbe imbalance in jute 
industry as referred to in this question. 
At present. thrre is hardly any imbalance 
between demaud and supply of jute goods in 
the country as inspite of laraer production .. 
off take bas also kept pace wi tb production. 

(C) The problem of threat to jute 
industry froD the synthetic woven sacks 
was discussed in several inter-Ministerial 
meetings including the Steerinl Committee 
on Jute Industry. In' the Union Budget for 
1986-87, it bas been proposed to impole 
excise duty OD HDPE woven sacks in order 
Jo prQt.)9' tt): i'1t~r {Sst of jtJte i.o4ustr,v 01) 

4 S 6 7 

Did not work 

82.79 

111.81 0.10 0.93 

62.89 

21.34 

23.05 35.71 56.83 

144.87 

8.68 

wbich the livelihood of millons of farmers 
and factory workers are dependent. 

Overseas Construction Projects Cleared by 
Workiag Group of Export-Import Bank 

2753. SHRI K.S. RAO : Will tbe 
Minister of FINANCE hi.: P:,::i~:O to 
sta Ie ; 

(a) the value of the bids for overseas 
construction projects cleared by tbe working 
group of Expon .. fmport Bank in 1983. 
1984 and 1985 for each country separately: 

(b) the value of bids which resul ted in 
contracts for each of the years 1983, 1984 
and 1985 and for each country separa-
tely; 

(c) whether it is a fact tbat the success 
ratio is very low and if so, the reasons 
tberefor; and 

Cd) the general criteria applied by the 
working group for tbe clearance of the 
construction project bids and the cha Dies 
in norm1. if any, in the case of Iraq and 
Libya? 

.THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JAN~RDHANA POOJARY): (a) to (C). 
The details of total va lue of bids of over-
seas construction projects cleared by the 
Workins Group of the Export-Import Bank 
of (ndia and the contracts secured out of 
bids cleared during the years 1983, 1984 
.ad 19&5 ,rC' ,et olJt if) $ta tetneot-, 
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and II liven below. The main reason 
of low success ratio is tbat the laraest 
number of bids by tbe Indian companies 
have been (or projects In tbe Gulf region 
wherein constructioD activity bas repor-
tedly slowed dowD, resulting in fewer 
tenders coupled witb difficult paymont 
situation. The capacity of Indian cootrac-
tors to contend with payment difficulties is 
Hmited. Further, the leneral recession of 
economic activity in developed countries 
bas made the companies in those countries 
to look for openings in Gulf/African couo-
tries which bas resurted in stiff competition 
for tbe Indian companies from European 
and Japanese companies. 

(d) The Working Group follows the 
guidelines laid down by Reserve Bank of 
India which include··· 

(i) consideration of financial status 
of exporter. 

(ii) financial aDd technical viability of 
projects. 

(iii) payment teralS. 

(iv) lecu~ity for payments. 

(V) protective clauses. 

(vi) parameters sucb as financial faci-
lity required. 

(vii) exposure limits of eacb couDtr,. 
and of eacb company. 

(viii) credit insurance and country 
rating assessed by EeOC. 

In tbe case of construction projects in 
Libya, DO chanae in the norms has been 
made. As regards construction project. in 
Iraq the Indian contractors have been 
enabJed to offer deferred terms so as to 
maintain their competitiveness in relation 
to international competition. 

Statemeat-I 

Statement sbowlng ,alue or bid. or o,erseas ConstructloD Projects cleared by tbe WorkJDg 
Group of Export.lmport Baok of In4la. 

(Rs. in Crores) 

1983 1984 1985 

1 2 3 4 S 

1. Algeria 724 607 400 

2. A.R.E. 30 

3. Djiobati 10 

4. Bthiopia 4' 
s. Libya 14 403 28 

6. Mozambique 44 

7. Seychelles 17 

8. Tunisia 16 

9. Uganda 14 

10. Zimbabwe 21 

It. Bangladesh 47 42 

12. Indonesia 17 4 

l~. l\faldivOf .... JJ ~ 
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1 2 3 4 .5

14. Nepal 53 47 17

15. Srilanka 34 28 7
16. Thailand 88· 12

17. Bahrain - 96

18. Iraq 164 940 1953

19. Jordan 20 24 35
20. Kuwait 120 15 233

21. Oman 60 29

22. Qatar - 13 81

23. Saudia Arabia 79 244 13

24. YAR 294 463 31

25. Solomon Island - - 10

26. Soutb Yemen - - ll·

27. Madgascar . - - 25

28. Iran 669 - 314

29. Mauritius - - 7

30. Hongkong - - 34

31: Laos - - 3

32. Kenya 33 - 23

33. Brunei 27

34. Tanzania II

35. Malaysia 94

36. Syria 313

TOTAL 2861 3175 3315-
StatemeDt-1I

Statement showing value of contract secured out o/bids cleared by the Working
Groaps of Exim Bank

(Rs. in crores)

S. No. Country 1.983 1984 1985
-

1 2 3 4 5

1. Algeria 81

2. Iraq 34 335 214

3. Jordan - - 17
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1 2 3 4 5 
4. Kuwati 58 3 S. Libya S 17 
6. Nepal 7 
7. Qatar 

3 8. Saudi Arabia 33 
9. Srilanka 7 2 

10. YAR 26 14 

TOTAL: 251 368 237 .. _._ H. _,_, ...... ___ ~ .. ____ .. _ .... ~ __ .. _. ____ 

Consumption of Imported Liquor In I.T.D.C. 
Hotels in Delhl/ New Delhi 

2754. SHRI MOOL CHAND DAOA : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) the details of consumption of 
imported liquor and indigenous liquor in 
the hotels run by India Tourism Develop-
ment Corporation at Delhi/New DeJhi 
during the last three years .sbowi ng yearly 
consumption and the kind of liqour 
consumed in each hotel; 

(b) what has been the total yearly cost 
of imported liquor in each case for that 
period; 

(c) whether. any steps have ever been 
taken to discourage the consumption of 
imported liquor to save foreign exchange; 
jf so, when, how and with what results; 
and 

(d) is impol ted-liquor served to 
foreigr; 8ue~ts only or to all the guests j~ 
these. hote Is ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. DHAGAT): (a) and (b). 
Delails of consumption of Jiquor in 
I.T.D.C. hotels in Delhi are as under :-

Year Impor- Indi- Cost of 
ted seoous imported 

liquor 

(Li tres in lakhs). (Rs. in 
Jakhs) 

1982-83 0.08 J.35 14.24 
1983-84 0.07 1.33 14.20 
1984·85 0.08 I.SS 18.78 

(c) UDder the Foreign Exchange 
Incentive Quota scheme. Department of 
Tourism has prescribed ceilings to import 
liquor by approved hotels includioh ITDC 
Hotels. This measure serves. as a discourag-
ing factor 00 the coo~umption of imported 
liquor. 

(d) Imported liquor is served to a)l 
guests on request, supject to availability, 

Recovery of Loans Granted to DenotUlea 
Sugar Factories 

2755. PROF. NARAIN CHAND 
PARASHAR: Wilt the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether it is a fact the sugar under-
takings taken over the Sugar Undertakings 
(Taking over of Management) Act, 1978 
have been denotified; 

(b) if so, whether the owners have taken 
possession of all the undertakings so denati. 
tied; 

(c) if not, the status of the undertakings 
and who is operating such undertakings at 
present; and 

(d) the steps taken to ensure retovery 
of loans granted Union by the Government to 
these factories? 

THE MINISTER OF STATE' IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTR.Y OF FOOD AND CIVIL 
SUPPLIE.s (SHRI A. K. PANJA) : (a) Yes, 
Sir. 

(b) and (C). Out oC the eiabt. tbe 
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owners of three sugar mills have taken
possession of their undertakings and another
lWO mills, . which happen to be in coopera-
tive sector. have been handed over to the
respective State Governments. The owners
of Deoria, and Shree Sitaram Sugar Mi1l3
have refused to take back the mills on the
terms offered. The ex-Custodian has, there-
fore. been asked to continue to safeguard
miIls' property till legally authorised persons
take possession of the mills. The owners
of Seksaria Sugar Mills have recently in-
formed that they are seriously considering
taking back their undertaking. However.
since they have not actually taken posses-
sion of the factory, the ex-Custodian has
been instructed as in the case of the other
two factories.

(d) Powers are available to the Govern-
ment under Section 15 of the Sugar Under-
takings (Taking Over of Management) Act,
1978, under which loan dues to Central
Government have priority on all other
debts. However, wherever t he owners are
coming forward to take possession of the
d'!tlotified mills, agreements entered into
with them fulty protect the financial iate-
rests of the Government.

Export by National Textile Corporation

2756. SHRI VIJAY N. PATIL : Will
the Minister of TEXTILES be pleased to
state:

(a) the details of the export orders
secured by National Textile Corporation in
1984·85 and today;

(b) the name of countries that have
placed orders with the National Textile Cor-
poration; and

(c) the terms of the contracts, quality
and price in negotiating the deals?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHUR.sHID ALAM KHAN) : (a) The
details of the export orders secured by NTC
during the year 1984·85 and 1985-86 (upto
January, 1986) are given below:

Quantity Value
(million mitters) (Rs. crores)
1984·85 1985-86 1984·85 1985·86

upto Jan. '86
Jan. '86

Fabrics 107.43 91 11 61.60 56.10

4.08 4'02

0.92 0.22

Made-ups

Yarn
----------- --- .__ ._._--

Total 107.43 91.11 GC·GO 60.34

(b) NTC has obtained orders for ex-
ports mainly to United Kingdom, U.S.A.t
U.S.S.R., France. Italy, West Germany,
Bangladesh, Tanzania.

(c) NTC exports its products largely
through merchant exporters. The exports to
U.S.S.R. are done OD standard terms and
conditions which are approved by
TEXPROCIL. .

le ca3eof !ill other countries, p.~....es

are negotiated for each contraet, according
to the quality/specifications and in the
circumstances of the customers need/market
opportuni ty,

Proposal to Create Buffer Stock of Cotton

2757. DR. B.L. SHAILESH :

DR. CHINTA MOHAN :

Will the minister of TEXTILES be
pleased to state:

(a) whether Government have decided
to create a buffer stock of cotton and
cotton yarn as in the case of jute;

(b) if so, its broad outlines; and

(c) the initial capital outlay involved?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) No. Sir.

(b) and (c). Do not arise.
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Export of Garment for 1985 and 1986

2759. SHRI SRlBALLAV PANI-
GRAHI : Will the Minister of TEXTILES
be pleased to state:

(a) the targets fixed for garment export
for 1985;

(b) to 9;~at extent the 9arfor:nance has
been stisfactory;

(c) whether the targets fixed for 1985
have been achieved; and

(d) the targets Govern ent have fixed
for 1986 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN) : (a) to (c).
Export targets are fixed on financial year
basis. The targed for export of garments·
for 1985-86 IS Rs, 1000 crores and the

. achievement during the first 9 months
(April-December, 1985) has been ~s .. 674.1.0
crores. . Considering the trend, It IS anti-
cipated that the target for 1985-86 would
be achieved.

(d) The target for 1986-87 have not yet
been fixed.

Rise iD Domestic Demand for Good Tea

276J. SHRI PIYUS TIRAKY : Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that the domestic
demand for good tea is steadily rising resul-
ting in a fall of exportable surplus;

(b) the steps taken to enhance (he pro-
duction level;

(c) whether it is also a fact that increa-
sing domestic demands have tempted the
tea trading companies to adulteration in
selling packet tea to consumers; and

(d) if so, the steps taken to check
adulteration and ensure quality of tea sold
to domestic consumers?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHRI

P. SHIV SHANKER) : (a) Domestic consump-
tion or tea is increasing. However, with
the simultaneous increase in production,
exports of tea from India during the past
four years have shown a consistent
increase.

(b) Measures ~>:.visaged for increacing
tea production include short term measures
like optimization of inputs, medium term
measures like' irrigation and drainage, in-
filling and rejuvenation of lea bushes and
long term measures like extension planting
and replanting.

(c) and (d). No such instances of adultera-
tion by the major packeters have been
referred to Government in the recent past.
However, specific complaints .would nor-
mally be dealt with by the enforcement
agencies 01 the State Governments under
the provisons of the : revent ion G!" Fvv~
Adulteration Act.

Non-Papment of Gratuity to Restwhile
Employees of Textile Mills Taken Over

by N.T.C.

2762. PROF. MADHU DANDAVATE :
Will the Minister of TEXTILES be pleased
to state:

(a) whether it is a fact that the ernplo,
yees who have left services from the textile
mills taken over by the National Textile
Corpora lien following the prolonged textile
strike in Bombay, have not been paid the
amount of gratuity as per the recent amend-
ment to the Payment of Gratuity Act

. raising the ceiling of monthly wages from
Rs. 1000 to Rs. 1600;

i
:1

.~

(b) if so, the reasons for the nOD-
payment of gratuity; and

(c) when tbe gratuity will be paid?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI
KHURSHID ALAM KHAN): (a) to (c).
The ceiling of monthly wages from Rs.
1,000 to Rs. 1,600 was raised in the Payment
of Gratuity Act vide Act 25 of 1984,
effective from 1·7-1984. Employees, who

- .1

:~
i
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bacamc eligible for payrnant of gratuity
prior to 1-7-1984 are paid gratuity as per
the Payment of Gratuity Act, as it stood
before the said amendment of the Act.
Employees who became eligible for gratuity
00 and after 1-7-1984 are paid gratuity as
per Payment of Gratuity Act as amended
vide Act 25 of 1984.

£:m~loyees of milks in Bombay under
National Text..« ~.')rp()ration are being
regulated accordingly in respect of their
gratuity as and when due to tbem.

Agreement with Export-Import Bank of
USA for Joint Indo-US Projects

2763. SHRI INDRJIT GUPTA : Will
tbe Minister of FINANCE be pleased to
sta le :

(a) whether an agreement is likely to
be entered in: o with the Export-Import
Bank of VSA for financing import into
India of .hightechnica I components and for
joint Indo-US projects in third countries;

(b) if so, details of the proposal under
consideration and the sectors aimed at;
and

(c) the Indian parties to the negotia-
tions ?

>

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (C).
Exim Bank offers fina ncing of purchases
--made from US sources. Therefore various

, Indian parties may have approached
[;( it for financing their import requirements
~\ from USA.r,}
~, Government have no proposal under

~
7f...·.-considerations to enter directly into aoy~\-r;. .

J> a~reement with US Exim Bank either for
ii: 'high tech items or for Joint lodo-US
~\' Projec,ts in third countries.

Shifting of Office by Mls Ashok Tours and
Travels in Kerala

- 2764. SHRI SURESH KURUP : Will
,~~';Ihe Minister of PARLIAMENTARY
!JW,r AFFAIRS AND TOURISM be pleased tor,:":*,:, , sta te :
~f;-
~~, (a) whether it is a fact that Ashok
~~~-

written Answers

Tours and Travels have shifted office from
Kovalam in Kerala; and

(b) if so, the reasons thereof?

THE MINISTER OF PAI~LIA-
MENTARY AFFAIRS AND TOURISM
(SHRI HK.L. BHAGAT) : (a) No, Sir.

(b) Do~~ not arise.

Casual Employees ioFood Corporation of
India

2765. SHRI KALI PRASAD PAN-
DEY: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that the Food
.Corporation of India has been keeping
thousands of casual employees without
regularisation for a number of years;

(b) if so, the region-wise det ia ls of the
casu a lIpart-t 111J" .:uJployees; u ud

Cc) the action being taken to regularise
their services?

THE MINISTER OF STATE IN THE
MINISTR Y OF PLANNING AND IN
THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a) to
(cj.The information is being collected and
will be laid on tbe table of tbe Sabha ,

Fall iD Exports of Garments to EEC

2766. DR. SUDHIR ROY: Will the
Minister of TEXTILES be pleased to
stale :

(a) whether 32 per cent of the export
quota of Indian garments for EEC countries
is getting lapsed annully because Indian
exporters are outpriced;

(b) whether 10 to 12 per cent of export
shipments come back as rejected; and

(c) .whether late shipment of goods is
one of the causes 'of rejection?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR[
KHURSHID ALAM KHAN) : (a) Tho
utili: e ticn of annua I ~arment quota te
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European Economic Community has been 
progressively increasing. The utilisa lion 
was 69% in 1985 compared to 54% in 
1983. 

(b) and (c). No such information is 
brought to the notice of the Ministry of 
Textiles. 

ModernlsatioD of Equipments by NTC. 

2767. SHRI SHIVENDRA BAHADUR 
SINGH : Will the Minister of TEXTILES 
be pleased to state: 

(a) the year-wise Joss suffered by Natio .. 
na I Te~tjJe Corporation after natiooali-
sa tion; 

(b) the amount sp.::nt per y~ar on 
modernisation; 

(c) whether all the equipments purcha .. 
sed for modernisation are being utiljsed or 
are lying idle; 

(d) whether the gain out of moderni-
sation will be commensurate with the 
amount spent on modernisation; and 

(e) the action proposed to be taken 
against top level officials for their failure in 
respect of modernisation of National Tex-
tile Corporation Mill:)? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF 'tEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
year~wjsc Josses suffered by nationalised 
NTC mills after nationalisation arc given 
below:-

._---------. 
Year Rrofi t Iloss 

Nationalised mills 

1 2 

1974.75 - 29.99 

1975·76 - 59.85 

1976·7; -- SI.S3 
1977-78 - 47.81 

1978-79 - 18.31 

1 2 

1979·80 - 16.74 

1980·81 - 18.56 

1981·82 - 71.23 

1982-83 - 78.05 
1983·84 -137.36 

1984-85 -. 172.36 
J985-86 - 77.91 

(Ar ri1 to Nov.8S) 
(Provisiona J) 

(b) The year-wise amount spent on 
modernisation of 101 nationalised NTC 
miJis is given below :-
'-~.-... - .-.. .... _, .. _~ ._~ __ ~, 0- __ • ________ ~ ______ _ 

As on 1974 Amount 
(Rs. in CrOTeS) 

. ----------.. ---------~-----
As on 1974 9.20 

1974·75 7.31 

1975-76 10.30 

1976·77 22.35 

1977·78 19.72 

1978-79 15.24 

1979·80 

1980-81 

1981-82 

1982·83 

1983·84 

1984·85 

16.24 

44.48 

63.'00 

48.78 

23.42 

20.37 

(C) Most of the equipmeOIS purchased 
for modernisation of mills are beiDa 
utilised. 

(d) and {e). At the time of takeover, 
these mills were having old and out.moded 
plant and machinery with the result hardly 
50% of the installed capacity could be 
commissioned. The productivity was also 
barely 49 gms. per spindle/shift in terms of 
the conversion. However. as a result of the 
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selective modernisation carried out by tbe 
NrC, the capicity utilisation of these mills 
bas gone up to about 77% and the produc-
tivity to nearly ~.1 gms. per spindle/shift 
in terms of 40:; conversion. After moderni-
sation, production. production value aDd 
sales realis,ation etc. have registered 
significant increases. Implementation on 
modernisation is closely monitored and 
suitable action takt'n wherever necessary. 

SmugglJDg of Video Cassette Recorders 

2768. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
FINANCE be pJeased to state: 

(a) whether any reports on Jarge scale 
smuggling of Video Cassette Recorders 
have been received from Cochin in Kera fa; 

(b) the estimated number and value of. 
V.C.Rs. smuggled through Cochin since 
lst January, 1986; and 

(c) whether any ;lrrests have been made 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Reports 
received by the Government and seizures 
made indicate that yideo cassette recorders 
continue to be sensitive to smuggling into 
India, including fhrough Cochin Port. 

(b) Smuggling being a clandestine 
activity, no reasonable estimate of the 
quantity and vaJue of video cassette recor. 
ders smuggled through Cochin, is feasible. 
However, during the period from 1st 

January. 1986 to 28th February, 1986, 73 
video cassette recorders and 1 video cassette 
player collectively valued at Rs. 9.93 laths 
were seized. 

(C) No, Sir. 

(TraM/atlon] 

Self-Employment Scheme Cor Educated 
Uoemlpoyed 

2769. SHRI K.N. PRADHAN: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the State-wise targets fixed under 
the self-employment scheme t or educated 
unemployed youths so far. year·wise; and 

(b) the amount of Joans sanctioned 
therefor bank-wise? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FIN:\NCE (SHRI 
JANARDHANA POOJARY): (8) The 
State .. wise targets fixed nnder the self .. 
employment scheme for educated unemplo-
yed youths for the years 1983-84. 1984.85 
and 1985-86 is given in the statement given 
below. 

(b) Reserve Bank of India has reported 
that the bank-wise figures for each StateJ 
Union Territory are not collected by it, 
under the existing data reporting system. 
However the banles have sanctioned loans 
amounting to Rs. 401.54 crares for the year 
1983-84 and Rs. 429.53 crores for the year 
1984 .. 85. 

Statement 
.'----.. -----~--

SI. Name of the States/ Targets Targets Targets 
No. Union Territories 1983·84 198 '-85 1985-86 
1 2 3 4 5 ..... _ ... ' ........ - . __ -- - .... ~.~ ... '~--,~. 

1. Andhra Pradesh 20,000 15,100 17.300 
2. Assam 6,700 8.200 6.200 
3. Bihar 29.000 14,500 29,600 
4. Gujarat 11,200 10,700 10;700 
S. Haryana. 5,300 6.300 4,600 
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1 2 3 4 5

6. Himachal Pradesb 2,000 2,500 1 ,600

, 7. Jammu & Kashmir 1,800 1,400 1,400

8. KeraJa 15,100 13,300 13,000

9. Madhya Pradesh 17,500 19,100 17,600

10. Karnataka 12,100 12,500 12,400

n. Maharashtra 20,800 25,000 15.500

12. Manipur 1,000 1,200 1,500

13. Megha laya 400 400 300

14. NagaJand 250 200 200

IS. Orissa 8,600 7,000 9,300

16. Punjab 6,700 12,000 15,000

17. Rajasthan 10,000 .15,000 10,300

18. Sikkirn 100 50 100

19. TamiJ Nadu 17,500 21,700 18,100

20. Uttar Pradesh 36'000 37,600 31,300

21. West Bengal 25,500 24,100 24,300

22. Audaman & Nicobar Islands 100 100 100

23. Tripura 900 700 900

24. Arunachal Pradesh <' 200 50 100

25. Cbandigarh 500 ~oo 500

26. Dadra & Nagar Haveli 100 100 500

27. Goa, Darnan & Diu 300 350

28. Mizoram 200 200 200

29. Pondicberry 450 400 450

TOTAL 2,50,000 2,50,000 2,43,000*

*Balance of 7000 was not yet allotted.
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Seare" lor Df.moods 

2T10. DR. (MRS.) T. KALPANA 
nSVI: WiH the Minister 01 COMMBRCE 
be pleased to state: 

(a) whether there is a new boom in 
diamond industry as reported in the 
'Economic Times' or 18 February, 1986; 

(b) if so, whether Government llropose 
to ensure that the artisans and the industry 
are provided sufficient incentives to main .. 
tain and improve this situation over the 
coming years through better tools, training 
and tecbnology; 

(C) if so, the details thereof; and 

(d) whether search for diamonds in 
areas such as Andbra Pradesh is proposed 
to be intensified? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a~ There 
is no particular boom in the diamond 
industry. 

(b) and (c). Import of mach inery, 
equipment, tools and implements under 
OGL with a concessional rate of duty of 
2S~ apa t from training of artisans in 
diff::ent r aspects of diamobd cutting and 
Po "bing, has been facilitated for product 
d J,ersification and improvement in produc-
t!Vity not only to sustain but also t.o 
i'mprove export production of cut and polI-
shedd imonds. 

Cd) Search fot dimoods in areas such 
as Andhra Pradesh continues. 

Safer Alarm System for Banks 

2771. SHRI MANIK REDDY; Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether 'safer alarm system for 
banka' bas been invented by the Research 
and divclopment Wing on bank robberies in 
the Reserve Bank of India as reported in 
tbe 4Times of India' of 19 February, 1986; 

(c) whether this system. will DOW elpose 
nei8hbours to daoger aDd. save bank 
employees; 

(d) the reasons (or failure or tbo ptc-
sent alarm system; and 

(e) whether toe inventorts or safer alarm 
system have been suitably rewarded? 

THE MINISTBR OF STATE IN THB 
MINISTRY OF FINANCe (SHRI JANAR-
DHANA POOJARY) : (a) and (b). Reserve 
Bank of India has reported tbat it bas 00 
information reaarding development of a 
safer alarm system tor banb. 

(C) and (e). Does oot arise. 

(d) In individuaJ casea of failure of tbe 
alarm 'system installed, it has been noticed 
that maintenance of the equipment had 
been adversely affected by firms ot suppliers 
of such equipment ,oin, rapidly out or 
business. In order to ensure fUQctional 
efficiency of tbe alarm systems installed. 
banks have been instructed to ensuro tbat 
the alarm system in each branch is checked 
periodicaHy. They have also been iDsttucted 
to review the service contracts with ftrms o( 
suppliers of alarm systems and to black-u.t 
such firms as are not responsive. 

ExemptJOD 01 Floor Area from We.Jtb 
Tax 

2772. SHRI SUBHASH YADAV: Will 
the Minister of FINANCe be ploased to 
state: 

(a) wbether there is aay proposal uader 
consideration of Government to .tet up a 
high power committee to loot into the .Jab 
system for exemptiob or floor area ftom 
Wealth Tax ·jn the case of a dwelli,., uait; 
aDd 

(b) if so, the detaUs thereof' 

THB MINISTER OF STATS IN THS 
MINISTRY OP FINANCB (SHR.I JANAR. 
DRANA POOIARY): (a) No. Sir. There 
is no such proposal under the con.ideratfol 
of Government. 

(b) Doe. noC .,i,o, 
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Raid. OD Oft'lces and Houses of Busioeu-
meD In Patna (Blbar) 

2773. SHRI ABDUL HANNAN 
ANSARI : Will the Minister of FINANCE 
be pleased to state: 

(a) the number of businessmen in dis-
trict Patna in Biba r whose offices and 
bouses were raided by the Income Tax 
Department during the· period from 
January, 1985 to 31s t December. 1985; and 

(b) the amount of black money re-
covered from their premises and the number 
and particuJars of the persons against 
whom prosecutions have been launched? 

THE MINISTER OF STA'TE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
During the calender year 1985, Income-Tax 
Department conducted starches in the cases 
or ten businessmen in district Pa tna in 
Bihar and seized, prima .. facie, unaccounted 
assets worth Rs. 34.32 lakhs approximately. 
No prosecutions have been launched, so far, 
by the department against these business-
men. 

(English] 

Norms for Supply or Controlled Cloth 
by N.T.C. 

2774. SHRIMATI D.K. BHANDARI: 
Will tbe Minister of TEXTILES be pleased 
to state : 

(8) whether his Ministry is aware tbat 
the overall supplies of controlled cloth as 
allocated to Sikkim were mis-appropriated 
by dealers in the past years; 

(b) whether there are any norms for 
the regulation of suppJy and distribution of 
such ~oods by the National Textile Cor-
poration; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES tSHRI 
KAURSHID ALAM KHAN): (3) to (c). 
DitJribvtiQI) of ~oDtrolJe4 ~IQtlJ is prill}aril1 

the responsibility or State Governments. 
As per report from the Government of 
Sikkim, the Sikkim Consumer Co-operative 
Society Ltd., Sikkim, the authorised 
dealers or controlled cloth tbrough multi-
purpose cooperative societies in the State 
failed to distribute it properly. The matter 
is being investigated by the Government of 
Sikkim. Pending investigation, further 
allotment to the Society has peen stopped. 

At present the controlled cloth is being 
allocat.ed to various States/Union Territories 

on the basis of a composite criteria given 
2/3rd weightage for the total population 
and 1/3rd for the population below tbe 
poverty line. 

Proposal to Construct Yatrl Ni"as during 
Seventh Five Year Plan 

2775. SHRI GURUDAS KAMAT: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(8) whether a proposal to construct 
Yatr; Niwas during the Seventh Plan is 
under consideration of Government; 

(b) if so, the details thereof; and 

(c) the number of such Yatri Niwas 
proposed to be constructed in Maharashtra 
aod the locations thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT): (a) Yes, Sir. 

(b) During the Seventh Plan period 
Department of Tourism has initiated a 
scheme for construction of Yatri Niwases 
to provide accommodation to Jow/middle 
income group tourists. In tbe first pbase 
at least one Yatri Niwas is proposed to be 
constructed in each State/Union Territory. 
This is a joint-venture schtme under which 
tbe State Government would provide a 
developed piece of land and other ancillary 
facilities while the construction cost will be 
met by the Central Department of Tourism. 

The accommodation will consist of 
nround 60 beds in tbe form of double bed· 
rOOQ)8 :.lQd 4·~ becJ4c<1 Qorn} it9ries. Tbo 



tarift'is expected to range between Rs. IS/-
for a bed in Dormitory to Rs. 60/- for a 
double room. There will also be provision 
of multf-purpose hall, Cafeteria. Kitchen, 
Reception areas. Staff quarters etc. 

(c) Government of Maharasbtra bas 
proposed to construct Yatri Niwases in 
Bombay. Pune and Sheaaon (BuJdhana). 
Details plans/estimates from tbe State 
Government are awaited. 

LoaD from BaDk of Tokyo for ImplemeD-
tatloD of Projects 

2776. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have a propo-
sal to take loan from Bank of Tokyo to 
implement some projects in the country as 
the rate of interest is lower in that Bank; 

(b) whether any 'yen' loan package is 
proposed to be obtained from Japan; and 

(C) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) and (c). Every year Japan extends 
bilateral aid to India through the Overseas 
Economic Cooperation Fund (OECF) of 
Japan on a Government to Government 
basis. This loan is denominated in 'Yen. 
The normal terms and conditions of the 
OBCP loans are as follows :-

(i) Repaymen t period of 30 years 
including a grace period of 10 
years; and 

(ii) Interest rate of 3.25 percent per 
annum for infrastructure projects 
and 3.7S percent per annum for 
industrial projects. 

Proposal to Register Powerlooml 

2"'. SHRI BANWARI LAL 
PUROHIT: Will the Minister of TEX-
TILBS be pleased to state: 

(8) whetber Government have a J)ropo. 
sal to relilter all tbe pow.rlooms in the 
country; 

W,ltttn Iflllw", 

(b) if so, whether the Union Govern-
ment have issued directions to tbe State 
Government to report about aU tbe power-
looms of tbeir respect States; 

(C) tbe date upto which tbe Union 
Government have asked for report about 
tbe powerJooms; and 

Cd) tbe extent to whicb the powerJooms 
will be benefited after getting tbese relis-
tered with the Union Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI KHUR· 
SHID ALAM KHAN) : (a) Yes, Sir. 

(b) and (c). The Union Government 
have not issued any such directions to tho 
Sta Ie Governments. The owners of existing 
powerlooms witbout vaiJd permits are 
required to file applications with the con-
cerned regional office Ql the Textile 
Commissioner on or before 30-4 .. 86. The 
applications should be certified by the con-
cerned State Government authority to tbe 
effect that the powerJooms were in existance 
on or before 31-1-1986. 

(d) The provision regarding compulsory 
registration is continued in the present 
policywith a view to setting the required 
data, considered essential for healthy deve-
lopment andresuJatioD of powerJooms. 

RejectioD of IDdlaD Goods by I.por tera 

2778. DR. O.S. RAJHANS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the details of diffierent items of 
exports alongwith their value and quaotulI) 
which were rejected by various importers of 
Indian goods during 1985 and up to 
February, 1986; and 

(b) the steps beiog taken by Govern-
ment to ensure that only loods of qua"ty 
ma tching wit h the approved samples are 
ezported? 

THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKaR) : <8> UsuaJly 
acceptance or refusal or goods is a matter 
between exporters aDd importers aDd tbit 



Ministry comes to know of such cases only 
wben the parties approach it with tbeir 
complaints. Thus complete information as 
alted for is not available with this 
Ministry. 

(b) For Items covered under the pur .. 
view of Compulsory Quality Control and 
Presbipmont Inspection under the Export 
(Quality Control & Inspection) Act, 1963 
aDd wbicb are exported on tbe basis of the 
approved samples, tbe Inspection Agencies 
recognised by tbe Government are empowe-
red to carry out presbipment inspection, 
and to ensure that the consignments offered 
by . exporters conform to the approved 
samples and its techoical characteristics, 
Certain items involving safety and health 
bazards are not allowed to be exported 
unless these items conform to minimum 
safety standards also. 

RespoDse to, Announcement for Suggestion 
for Bodaet 

2779. SHRI SRIHARI ROA: WiH 
tbe Minister of FINANCE be pleased to 
atate : 

(a) whether a large number of sugges-
tions have been made in response to his 
announcement for suggestions for Budget to 
reducc waste and improve revenue; 

(b) if so, the broad nature of these 
sUlgestions ; and 

(c) the date when the prize will be 
aonounced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POQ JARY): (a) to (C). 
Yes. Sir. The response of the =,ubJic has 
been very 800d and a large number of sug-
pstions have becn received. These cover 
almoat all aspects of the Budget. Sugges-
tions which, after screening. are found to 
be useful will be considered for the award 
of Ra. 5,000/- in due course. 

PIa.aelll Allistance for Construction of 
FIve Star Hotels In Private Sector in 

Keral. 

2780. SBm K. KUNJAMBU : Will the 

Minister of PARLIAMENTARY APFAIRS 
AND TOURISM be pleased to. state: 

(8) whether financiaJ assistance i. 
being given by the Union Government for 
construction of five star hotels in tbe private 
sector at the tourist centred in different 
parts of the country; 

(b) if SC', the totn) amount of assis-
tance given to KeraJa during 1985 ; and 

(c) the number of such hotels cons-
tructed in that State? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRf 
lI.K.L. BHAGAT) : (a) The Union 
Government does not grant any financial 
assistance for the cOllstructian of hotels 
now. The Department of tourism how-
ever, gives interest subsidy on loans for 
hotels granted by the Industrial Finance 
Corporalion of India. 

(b) and (c). Do not arise. 

S trolog of low .. eost drugs in Super Bazar 
Co-op. Stores 

2781. DR. G. VIJAYA RAMA RAO : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state whether Jow-
cost anti~TB and other similar drugs would 
be stocked at all Super Bazars and other 
Government Co-operative oudets ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): All the 
16 drug stores of Co ... operative Stores Limi· 
ted (Super Bazar) Delhi are selling low-cost 
anti-TB and other similar drugs. A number 
of large departmenta I stores in the co-ope-
rative sector functioning in various States 
are running drug stores deaJina in such 
drUBS. 

Disbursement of Funds ander lRDP 

2782. SHRI ANIL BASU: Wi)) the 
Minister of FINANCE be pleased to state 
whether it is a fact that even after saoctioo· 
iDa the Intcarated Rural Development 



Programme Schemes and obtaining the re-
quired subsidy amouot from District Rural 
Development Agency. banks are Dot dis-
bursio, fuod (or implementation of the 
scheme for a pretty 10DI time and in tbis 
way banks are utilising deposited subsidy 
for other purposes? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : In terms of 
procedure prescribed for administration of 
subsidy under the Integrated Rural Develop-
ment Programme (lRDP), tbe District Rural 
Development Agencies (DRDAs) are re-
quired to open Saviogs Bank Accounts with 
the main branches of banks or such other 
branches in the District as are considered 
necessary and deposit subsididy amount io 
these accounts. These accounts maintained 
with the banks by DRDAs earn the normal 
rate of interest prescribed for the saving 
banks accounts, These funds cannot be 
utilised for any purpose except for adjust-
ment of subsidy portion itl respect of Joaos 
sanctioned under IRDP. In the circums-
tances the question of banks untilisinl 
deposited subsidy for other purposes does 
not arise. 

Parelaue of Jute by Jute CorporatiOD of 
ladl8 

2783. SHRI SATYAGOPAL MISRA: 
Will the Minister of TEXTILES be pleased 
to srate : 

(8) tbe total quantity of jute purcha-
sed by tbe JUle Corporation of India duria. 
1984·8S indicating tbe rate at whicb 
purchased and the total amouot speat there-
on ; and 

(b) the total quantity of jute purchased 
by Jute Corporation of India duriog 1985-
86 indicating the rate at which purchased 
and the total amount spent lhereon ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
total quantity of raw jute/mesta purehased 
by Jute Corporation of India durio, 1984-85 
was about 10.16 Jakhs bales valued at Rs. 
147.40 crores. The range of procurement 
price was as uDder :-

--~ ... -----,-------------'---------
State 

Assam 

Bihar 

Meghalaya 

Orissa 

Tripura 

U.P. 

West Bensal 

A.P. 

Principal 
Variety 

W·S 

W·s 
MESTABOT 

W-5 

MESTA BOT 

W-5 

TD-5 

BIMLI BOT 

Range of Procurement Price 
(Rs. / Qntl.) 

Min Max 

S75 920 

600 910 

650 820 

595 965 

400 800 

800 BOO 

612 980 

570 800 

(b) The total quantity or raw jute/mesta purchased by Jute Corporation of India 
dur ina the curreDt jute leasoa up to 4th March, 1986 is about 21.32 lath bales valued 



~1 Written ..4n$w~"s Written J.nnerl sd 
RI. 115.59 crores. The raoge of procurement price is as under :-

Slate Principal Range of Procurement Price 
Variety (Rs. / Qotl.) 

'Min Max 
----
Assam w-s 215 240 

Bihar w-s 225.50 251 

Meaba}aya MESTA BOT 189 l89 

Orissa W-5 231 256 

Tripura MESTA BOT 195.50 195.50 

U.P. W-s 230.50 230.50 

West Bengal TD-5 235 50 273 

A.P. BIMLI BOT ]01 201 

Note :-The minimum price is also the minimum Statutory price fixed by the Govt. for 
1985·86 jute season. 

Import of Edible Oils and Production or 
Palmoleio Oil 

2784. SHRI S. JAIPAL REDDY: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the steps taken to minimise import 
of edible oils; 

(b) whe~her any plan for substantial 
increase in production of Palmolein oil has 
been prepared; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJ~) : (a) The 
Government have taken a number of mea-
Bures to minimise import of edible oHs as 
follows :-

(i) ·~lJocation of imported edible oils 
to State/Union Territories under 
Public Distribution System/S~beme 
of small packs and to vaoaspati 
industry has been drastically re-
duced. The total allocation of 
imported oils for tbe period 
November, 1985 to Marcb, 1986 
was 4.43 lakh tonnes as compared 

to 8.70 Jakh loanes in the corres-
ponding period in last oil year. 

(ii) The issue price of imported edible 
oils supplied to vanaspati has been 
raised so tba t the use of indigen-
ous oils in manufactur.: of vanas-
pati can be increased. 

(iii) Use of expeller mustared oil in tbe 
manufacture of vanaspati has 
been permitted upto 30% and 
solvent extracted oil upto 10% of 
the requirement of the industry 
and some excise duty rebate has 
been a Howed on tha u~e of minor 
oil. 

(iv) Sal fat to the extent of 100/0 has 
been aHowed in the manufacturer 
of vanaspati. 

The Government has also taken/is 
taking a number of measures to increase 
the production of oil seeds and oUs as 
follows :-

(i) Implementation of the National 
Oilseeds Development Project, 
covering special project on ground. 
nut, rapeseed/mustard, soy.bean 
sunflower besides intensive develop-
ment work OD other oUseod •• 
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The programme. inter-alia, aims 
at the development of nOD-tradi-
tional oilseeds, increase in areas 
uDder irrigated crops. particularly 
groundnut in rabj/summer season. 
basic inputs and free distribution 

of seed-cum-fertiliser mini .. kits on 
a large scale. 

,(ii) National Dairy Development 
Board's Oils, ads Project: State 
level co .. opera live oiJseeds growers' 
federation have been formed in 
seven Sta tes under the projfct for 
restrcturing of edi ble 0; Is and oil-
seeds production and marketing 
through Nationa) Dairy Deve)op-
ment Board. 

(iii) Better incentive to producers 
through fixa tion of minimum sup-
port prices. 

(iv) Intensification of research efforts 
for increasing the productivity of 
oiJseeds. 

(v) Increase in area under non-tradi-
tional oilseed crop like soya bean 
and sunflower and exploitation of 
oilseeds of tree and forest origin, 
rice bran, etc. 

(vi) Setting up of necessary processing 
and infrastructuraJ facilities to 
keep pace with production pro-
gramme of oilseeds. 

(b) and (c) Palmolein oil is produced 
from oil palm. At present a total area of 
3705 hectare has been planted by Oil Palm 
India Ltd. Company registered under the 
Companies Act. 1956, in which tbe Govern-
ment of Kerala and the Government of 
India have contributed share capital. In 
Andaman and Nicobar Islands, an arta of 
about 1300 hectares has been planted by 
plantation and Porest Development Corpo-
ration of Andaman and Nicobar Islands. 
A sum of Rs. 8 crores has been aJlocated 
in the Seventh Plan for furthet deve-
lopment of oil palm JJnd~r Oil rlt'm India 
Ltd, 

( Tranl/atlon] 

Losses Suffered by State Governments I. 
Procurement of Paddy at Support Price 

2785. SHRI DILEEP SINGH BHURIA: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether State Governments have 
to suffer Josses on purchase of paddy on 
&upport price through the Public Distribu· 
tion Sy stem; 

(b) whether the Government of Madhya 
Pradesh have suggested to Union Govern-
ment that paddy shouJd be purchased by 
the Food Corporation of India on support 
price and the institutions of the State 
Government should act as agents of Food 
Corporation of India so that the State 
Government has not to suffer Joss on this 
account; 

(c) whether Union Government is in 
agreement with the su~~estjon of the 
Government of Madhya Pradesh; and 

(d) if not, whether the Union Government 
propose to compJensa te the Joss suffered by 
State Governments in procurment of paddy 
at support price? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES: (SHRI A.K. PANJA) : (a) 
to (d). The Government of Madhya 
Pradesh have ~uggested that the 
Food Corpora tion of India should purchase 
paddy under price support and the institu-
tions of the State Government should act 
as agents of the Food Corporation of 
India. 

To protect the Interests of farmers. tbe 
State Governments organise price support 
operatioos by openiog purchase centres 
and the Food Corpora tion of India operates 
at those centres allotted to it by the State 
Governments. The Government of India 
reimburses the State Government agencies 
all reasonable costs of incidentals incurred 
on paddy procurement operations. AU 
reasonable coustO'll milling expenses incur-
red in the conversion of paddy into rice for 
the public distribution system are 11$9 
,eiJIl"ur$ed, 
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Need to lnerea. Bank Credit to 'arm 
Sector 

2786. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of FINANCe 
be pleased to state: 

(8) whether the Union Government 
are convinced of the need for accentuating 
the flow of credit to the farm sector by the 
bank ; 

(b) the present credit extended to the 
farm sector by the bank; 

(C) whether Government contemplate 
to increase the availability of credit to the 
farm sector; 

(d) if so, the extent of increase in 
percentage; and 

(e) whether this increase is likely to 
meet substantially tbe demand of credit by 
the farm sector '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (8) Credit for 
agriculture is trea ted as priority sector 
lending and banks have been given therefore, 
targets for lending to direct agriculture. 

(b) to (e). The total ad van ces of com-
mercial banks to agriculture, outstanding 
8S OD the last Friday of September. 1985, 
was Rs. 8174 croees. Direct advances to 
agriculture outstanding as 00 that date was 
Rs. 6799 crores constituting 15.1% of the 
total advances. Bank have been advised 
that the percentage of direct agricultural 
advances to total advances should reach a 
level of 160/0 by March, 1987 so as to meet 
tbe demand of tbe farm sector. 

Increase iD Price of 8111areaae 

2787. SHRI CHIRANJI LAL 
SHARMA: 

SHRI RANJIT SINGH 
GABKWAD : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES ,be pleased to sta te : 

(a) wJlcther farmers or,aD'I'tio~, 

bave demanded on increase in pricos of 
SUlareane in the country: 

(b) whether Government have accep. 
ted tboge demands ; and 

(c) if so, price increase per qUiD tal? 

THB MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (8) 
The farmers organisa tions have been 
demanding a price ranging from Rs. 28/- to 
to Rs. SO/- per quintal of sugarcane. 

(b) and (C). The Central : Government 
have fixed the statutory minimum price of 
sugarcane payable by sugar factories for 
tbe 1985·86 season at Rs. 16.50 per quintal 
linked to 8.S percent recovery, with pro-
portion8 te premium for recoveries higher 
than 8.50/0. This price is Rs. 2,50 per 
quintal more than the statutory minimum 
price fixed for the 1984·85 season. 

[Translation] 

Purchase or Sugarcane from Nepal 

2788. DR. CHANDRA SHEKHAR 
TRIPATHI : Will tbe Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(8) whether it is a fact that Govern-
ment are purchasing sugarcan from Nepal; 

(b) if so, the value of sugarcane beina 
purchased annually from Nepal; 

(c) whether it is also a fact that 
farmers living near Nepal border (ace diffi-
culties in selling their sugarcane; 

(d) if so, whether Government propose 
to take any steps to purchase their sugar-
cane; 

(e) if so, when and the details there-
of ; and 

(f) if not, the reasons therefor? 

THB MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THB MINISTRY OF FOOD AND CIVIL 
SUPPLIBS (SHRI A.K. PANJA) : (a) The 
Central (lovernment a~e not pur~hasjDI 
ID1 .Ufar~_DC: froQl Mep.' t 
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(b) In view of reply to (0) docs Dot 
arise. 

(C) Farmers Jiving near Nepal border 
have not so rar represented their difficulties 
in selling their sugarcane to Government of 
India. 

(d) to (f). In view of reply to (c), do 
not arise. 

Export of Cotton from Andbr. Pradesb 

2789. SHRI V. TULSIRAM: Will the 
Minister of TEXTILES be pkased to 
state : 

(a) whether in view of the bumper 
cotton crop. Government are considering 
to export it to foreign couDtnes ; 

(b) if so, the details of quality and 
quantity of cotton to be exported from 
Andhra Pradesh and to which countnes to-
gether wi tb Sta te-wise break up thereof; 
and 

(C) the amount of foreign exchange 
likely to be earned thereby ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
Government of India have already released 
10.00 lakh bales of long and extra long 
cotton. 52,000 bales of Bengal Deshi and 
25,000 bales of yellow pickings for export 
during tbe current cotton year. Export 
quotas are not released State-wise. Various 
agencies arc engaged in export of cotton 
which purchase cotton fronl different places 
for export. 

(C) It is difficult to indkate tbe 
foreign exchange HkeJy to be earned untiJ 
the cotton is actually exported. 

Persoaal Aceident Social Security Scbeme 

2790. SHRI AMAR ROYPRADHAN : 
WilJ the Minhter of fINANCE be pleased 
to state: 

sponsored Persona] Accident SociaJ Security 
Scbeme for poor families has been introdu-
ced in a II the Stales to provide relief in 
the event of accidental death of tbe earnin, 
member in the family ; 

(b) if so. the details thereof; 

(c) if not, the reasons therefor and 
names of the States where it has so far not 
been introduced; and 

(d) tbe steps Government propose to 
take in this regards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANAROHANA POOJARY) : (a) to (d). A 
new Personal Accident Insurance Socia) 
Security Scheme for Poor Families has been 
introduced in 1985-86. The Scheme was 
announced by the Finance Minister in his 
1985 Budget Speech for 100 districts in the 
country. The Scheme has already been 
extended to 91 districts In 19 States and 
9 Union Territores, keeping tbe recommen-
da tions of the State Governments/Union 
Territories regarding selection of Districts, 
j n view. The Scheme covers a IJ persons in 
the age group of 18 to 55 years who are 
earning members of poor families and 
whose total annual family income from all 
sources does not exceed Rs. 5.000/- and 
who meet fatal accidents in the specified 
districts. The entire insurance premium 
for the Scheme is borne by the Government 
of India. The Scheme could not be impJe-
memeDted so rar in 9 districts out of 100 dis-
tricts announced-in Tamil Nadu (7) 
Tripura (1) and Naga land (1). Recom: 
ndations of the Government of Tamil Nadu 
regarding selection of districts have only 
now been received on March 10, 1986 ; 
recommendations from the Government of 
Tripura have also been received very late 
while the same nre still being awaited from 
Government of Na~aland. Government is 
taking further necessary action in the matter 
and pursuing with the Government of 
Nagaland for expediting their recommenda-
tions for extension of tbe Scheme to tbe 
residua 1 9 districts. 

In his Budget proposals for 1986-87 
Finance Minister has since anoounced ~ 
proposa J to extend the Scheme to 100 more 
Dis~tricts in the country. 
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2791. Salll MURLtDHAR MANE: 
Will tbo Mioister of COMMERCB be 
pleased to state : 

la) whether the price of indigenous 
DOWlprlot ia tbe hi,best in tbe world; 

(b) if so. tbe reasoDS therefor; and 

(C) wbether Government propose to 
import newsprint to meet the domestic 
demand which would be cheaper 8S well ? 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) The 
price of indigenous newsprint is higher tban 
tbe price of imported newsprint. 

(d) Reasons for higher cost of 
domestic newsprint are :-

(i) Hieber capital investment per 
tonne of installed capaci ty and 
bigher input costs per tonne of 
the indigenous manufacturers; 

(U) Scale of operatian and difference 
in raw material-mix between news-
print manufacturers in India and 
abroad. 

(c) Domestic demand is sought to ,be 
met by domestic production and import of 
newsprint. 

Esport of Wheat and Rice 

2792. SHRI K. RAMACHANDRA 
REDDY Wi)) the Minister of 
COMMERCE be pleased to sta te : 

<8> whether India Is in a position to 
export wheat and rice; 

(b) the ability of India te compete at 
the prevailing rates in international markets; 
and 

(c) the quan'um of wheat and rice 
expected to b~ exported and the amount of 
money tbat Is likely to be realise4 by these 
cxports 1 

THB MINISTER OP COMMERCB 
AND FOOD AND ClVIL SUPPLIBS 
(SHRI P. SHIV SHANKER) : <a> Ye.~ 
Sir. 

(b) and (c). Tbe international prices of 
wheat and rice are ruling low and there is 
stiff competition ib the international market 
to our export. The quantum and value of 
wheat and rice tbat tbe trade would be able 
to export would depend on price and' other 
conditions prevailna in the international 
market. 

SmaalllDI of Suaarealle from Blbar to 
Nepal Border 

2793. SHRIMATI PRABHAWATI 
GUPTA: Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is fact tbat the sugarcane 
is bei fig smuggled from Bihar to Nepal 
border; and 

(b) if so. the steps taken to stop this 
smuggling? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Reports received by the Government ind j. 
cate tba t no case of smuggling of sugarcane 
has so far been detected on the Indo-Nepal 
border. However, intelligence report has 
been received about possible diversion of 
sugarcane from India to Nepal via BaJmiki 
Nagar. Appropriate preventive measures 
are being taken by the Customs authorities 
in tbis regard. 

ProcuremeDt of Wbeat 

2794. SHRI MANVENDRA SINGH : 
Will the Minister of FOOD AND CIVIL 
SUPLLIES be pleased to state: 

(a) whether Government have formu-
lated any scehme for wheat procurement; 
and 

.(b) if so, the details thereof? 

THE MINISTER OF STATE IN THe 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES' (SHRI A. ~. PAN1A) : (a) Yes, 
Sir, . 
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(b) Under the scheme, wheat offered 
for saJe b, farmers at appointed purcbase 
centres and conformiDI 'to the prescribed 
specifications, i. bougbt by tbo State Govern-
ments and/or tbeir 8'tDcies aDd tbe Pood 
Corporation of India at the support price 
filed by the Central Government. 

I Trandation] 

De,elopmeat of Haadloom ladult.., 

2795. SHRI VIRDHI CHANOER 
JAIN: Will the Minister of TEXTILES be 
pleased to state : 

(a) tne achievement during the Sixth 
Five Year Plan io regard to development 
of handloom industry and (or economic up-
Jiftment of poor famiJies eog,aged in this 
vocation; 

(b) the programme for the development 
of the said industry during tbe Seventh Five 
Year Plan; 

lc) the nmuber of persons proposed to 
be provided with financial assistance under 
this programme during the S~venlh Fjve 
Year Plan by the Union Government 
through State Governments; and 

(d) the target set for providing employ-
ment to persons in Handloom sector during 
the Seventh Pive Year Plan? 

THE MINISTBR OF STATE IN THB 
MINISTRY OF TEXTJLES (SHRI 
KHURSHID ALAM KHAN) : (8) Govern-
ment's commitment to the development of 
HandJoom sector is reflected in thl! (Jet 
that the outlay for Handloom i.adu.s uy 

Statemeat 

has been going up in successive Five Year 
PIan.. The outla, which was a meaaro ot 
,Rs. 11.10 crores durin. tho Pirst Five Year 
PJaa woot upto Ra. 120 crores dUriD, tho 
Sixth Plan in tbe Central s~ctor. Besides 
an outla, of about Rs. 190.00 crorcs was 
provided in tho Sta to lector. The pro-
duction in tbe bandJoolD lector went up 
from 3100 million metres in 1980·81 to 3600 
million metres in 1914-8S. The achieve-
ments under the various bandloom schemes 
are enclosed in tbe statement given below. 
The physical achievements have been com-
piled on the basis of information supplied 
by the State Government. 

(b) Besides tbe on-going schemes enu-
merated in the statement, it has been decided 
to implement a few new schemes such as 
Workshcd .. cum·Housing Scheme, Thrift 
Fund Scheme, Hill area develop· 
ment projects, National Institute of 
Fashion Technology etc. A sum of Rs. 
168.00 crotes bas been earmarked in the 
central sector for th' scheme to be imple· 
mented during the VII Five Year Plao. 

(e) Since most of tbe schemes are im-
plemented on a matching basis. With the 
State Governments, tbe coverage wi)) 
depend on the funds alloca ted by I he Sta tc 
Governments, However, for two welfare 
schemes; the following coverage during the 
7th Plan is proposed: 

THIFT FUND SCHBME : 4 Jakh weavers 
WORKSHED·CUM·HOUSING : 

10,000 Rural worksbed .. cum·lIouses 

5.000 l:rban worksbed-cum-Housca 
35,000 worksheds. 

(d) 98 laths. 

Sl. 
No. 

Name of tbe scheme Achievement Financial (Rs. in laths) Physical 

1 2 

1. Share capital assistancl! to State 
Handlootn Corporations. 

3 

1062 23 Turnover -; 120.16 crores No, of 
retail 574 outJ~t$ 
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1 2 

2. Share oapital assistance to primary 
cooperative societies. 

3. Share capita) assistance to apex 
socioties. 

4. Managerial subsidy 

S. Modernisation 

6. Processing facilities 

7. Intensive Handloom Development 
Project. 

8. Export Production Projects 

9. Setting up of Weavers cooperative 

spi oniDg mills. 

JO. Nat ional HandJoom Development 
Cvrporation (NHDC) 

164 

4 

1461.42 Cooperative coverage: 58% 

1130.63 Sales turnover: Ra. 300 crores 

204.02 

476.32 

No. of Manaaers } 
appointed 
No. of looms } 
modernised 

10150 

1.1S lakhs 

914.43 Processing Houses set up in the 
States of Tamil Nadu. Andhra 
Pradesh, Uttar Pradesb, West 
Bengal, Orissa. Punjab etc. 

Trans- Looms covered : 1.72 Lakhs 
ferred 
to Sta-
tes to 
1979-80 

309.90 Looms covered : 22.689. 

3480.00 

213.53 
(given as 
equity by 
Govt. of 
India) 

No. of new millS} 
assisted. 
Assisted for } 
expansion 
No. of additional I 
spindles Jikely j 
to be set up 

20 

6 mills 

5.841 lakhs 

Regional offices set up in Guwahati, 
Bombay & Coimbatorc. Yarn depots 
set up in Guwahati, Biharsbaritf 
and Bhagalpur. Direct supplies of 
yarn to several states was also taken 
up. Value of yarn supplied. 
1984-85-1 Rs 92.44 lakhs. 

~--- ... ' --.--.. - -----,----------------

Repatriation or Profit by Foreign 
Companies 

2796. SURl lVi. r~AGUU~1A REDDY: 
SHRI DHARA~'l PAL SINGH 
MALIK: 

SHRi ~1'~I.NIK REDDY: 

Witi lhl.: r ... L~~I:S!.l,;r or FINANCE be 
ple:hed to sta tl.: : 

(a) whether tht~ rcp3tr,ution of pfl'fit 

by foreigo companies is mounting over the 
years; and 

(b) the steps being taken by Govern. 
ment to set right the anomalous situation 
which is obstructing the Indian com-
panies ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) A 
statement showing the current profit remit-
ta nces of branches of foreigo companies as 
wdl as dividend remittances of ruppee 



(Indian) compani~s for tbe period 1980-81 
to 1983-84 is given below. It wUl be aeeo 
thererrom tba t tbe profit and dividend 
remittances during 1983·84, for which latest 
balance of payment data are available, 

show a. decline over tbe previous year 
althoulb somewhat hiaher tban in 1980.81 
and 1981-82. 

(b) Does Dot arise. 

Statement 

1980-81 
1. Current Profits 

Remitted Branches of 
Foreign Companies 

2. Divideuds Remitted by 
(8) Foreign Controlled 

Ruppee Companies 
(b) Non .. Foreign Cont.rgUed 

Rupee Companies 

Total: 

IDcrease in Price and Savings dur.ug Sixth 
Five Year Plan 

2797. PROF. P. J. KURIEN: 
SHRI SURESH KURUP 

Will the Minister of FINANCE be plea .. 
sed to state: 

(a) the rate at which prices increased 
during each ycar of Sixth Five Year Plan 
as against the estimate; and 

(b) the rate of increase in the public 
savings anticipated and achieved during 
each year of the Sixth Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Th<: 
Sixth Five Y car Pia n did not contaio any 
estimate of price j ncrease. However. the 
annual rise in Wbd: ... ::;Jle Price Index (1970-
71=100) during the Sixth Plan period has 
been as under 

Year 

1 

1980-81 

PCrCJnfc:!ge chJnge 
in VVhulesale Pric~ 
Index 

( i 970 ; J = 100) 
(1m point to point 

ha~is) ---
2 

16.7 

S.3 

30.3 

25.6 

61.2 

(Rupees iu Crofes) 
1981 ... 82 1982·83 1983.84 

6.4 18.1 15.8 

33.1 25.8 33.5 

25.8 44.5 28.6 

6S.3 88.4 77.9 

------_..-_-... _- ... ,,--___ 
1 

1981-82 

1982·83 

1883·84 

1984-85 

2 

2.4 
7.3 

8.2 

7.6 

(b) The Sixth Five Year Plan has not 
estimated the annual figures of publi~ 
savings. However, according to tbe conccpt 
used in the Long Term Fiscal Policy (LTFP) 
document, the Centre's actual public sav-
ings have been as undcr :_ 

Centre's Public Savings 
as percentage of Gross 
Domestic Product (GDP) 

Year 'Yo 01 GDP 

1980 81 J 7 

198J·82 2 8 

1982·83 32 
19S4·S4 J.2 

) 984 .. 85 (RE) 30 
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2798. DR.. CHINTA MOHAN: Will 
the MiDister of FINANCE be pleased to 
atate : 

(a) whether it is a fact tbat the preseDt 
unprecedented hike in pricea of petroleum 
and las haa been necessitated by repaymeDt 
of debt. and iDterest tbereon as reported 
in the Times of India of 1 February, 
1986; 

(b) whether the dangers of takina fore-
ign Joans by Ind ia has been brought ~o the 
notioo of the successive Finance Ministers 
in tbe past from time to time by Members 
of Parliament and other leaders; and 

(C) if so, Government's policy resard-
iDB taking any more loans till the present 
ones are fully paid up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, 
Sir. 

(b) and (c). Our basic objective is to 
attain self-sustained growtb tbrouab self-
reliance. However. in the case of a low .. 
income developing country like India, the 
aap between investment requirements and 
internal resources availability has to be 
bridled by inflow of capita' from 
abroad. It is always ensured that such 
inflow should, to the maximum extent 
possible, be in the form of concessional 
external assistance. It is also ensured tbat 
foreian aid· flowing into tbe country is in 
conformity with our national plan priorities 
and does Dot in any manner impio,o upon 
our freedom in the matter of cboice of 
development strategies and policy for-
mulation. Government have been following 
a cautious policy of external borrowinas. 
The overall external debt position at the 

I moment is within prudent limits. The level 
of country's external indebtedness and the 
likely burden of debt servicin, are 
beiDB constantly kept in review to ensure 
that they remain within manaacabJe 

,; Umits. 
'\! 

S.UIIUI, or DrDI. from Aeroas Iado-Pak 
Border. 

2799. PROF. RAMKR.ISHNA MORB : 
Will the Minister of FINANCB be pleased 
to .tate : 

(a) whether it is a fact that t.here is 
substantial increase in the flow of opium. 
heroin and other narcotics into the country 
from across tbe Pakistan border; 

(b) if so, the qoantity (with value) of 
opium, heroin and other narcotics seized on 
tbe Indo .. Pat Border a t the end of 1985 and 
since tbe beginning of 1986 and how does 
the figure compare with the quantity of 
narcotics seized at tbe end of 1984; 

(0) the number of arrdits, if any. made 
in tbis connection and what links ill the 
couDtry bave been established regarding 
such illegal trade of narcotics; aDd 

(d) tbe measures taken by Government 
to pJug tbe loopholes co prevent tbe smugS-

ling of drugs (romacross tbe Indo·Pak border 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Reports 
received by the Government indicate that 
narcot ic <'rugs and psychotropic substances 
continue to be sensitive to smuBaJjng across 
the Indo-Pakistan border. 

(b) The quantity of various drugs seized 
on tbe Indo-Pale border Ouring tbe )cars 
1984, 1985 and 1986 (upto February) js 
liVeD below :-

Drugs seized (in tgs) 

Year Opium Hashish Heroin Ganja 

1984 

1985 

1986 

3118 

182 

(upto PebruJry) 

1!41 

~27 

S 

100 

520 

349 

(Fiaures for 1986 are prOVisional) 

2 

49 



Value of l.he droll .fact .arif!8 ~idel)' 
dO,pendiul 00 time aDd place of aeizute, 
parity of local drup. demand aDd ."ppl, , 
position. etc. and as luch drul seizures are 
Dot accounted for the terms of value. 

(c) As per tbe statistics readily avail· 
able. Dumber of persons arrested in this 
connection is liven below :-

Year Number or perlona 
arrested 

1984 89 

1985 46 

1986 (upto Pebuary) 3 

Cases of seizures of narcotic druII are 
thoroughly investigated and appropriate 
action under law is taken. In suitable cases 
persons involved are also detained under 
provisions of COFEPOSA Act. 

(8) The anti-smuggling drive in tbe 
Indo-Pak border region has been intensified. 
The trends in smuggling and seizt(res made 
in the region are kept ullder constant review 
for taking appropriate remedial action in 
close co-ordination with the concerned 
Central and State Government agents in 
tbe region. 

Release of Foreign Ex tbaDge for Medica' 
Treatment Abroad 

2800. SHRIMATI BASAVARAJES .. 
WARI : Will the Minister of F NANCB 
be pleased to state: 

(a) whether it has come to the notice of 
Government that the procedure regarding 
release or foreign exchaoge for medical 
treatment abroad is very difficult; 

(b) the present procedures for obtain-
ing foreian exchange; 

(c) whether Government propose 10 
IiberaUle tbe procedure; and 

Cd) if S0, the details thereof '1 

THE MINISTER OF STATE IN THB 
MINISTRY OP PINANCE (SHRI 
IJ\NARJ;)lf~NA PDOIARY> : (a, No, $jr. 

(b) AU appUcadons for tbe ,eleale 0' 
'oreilD excbaDlo for medical treatm~ult, 
abroad arc examined iu tbe Reserve Baok of 
JDdia in accor<laoce with the prescdribeci 
pideJines of tbis subject. P~rsonl who wish 
io pr.oceed abroad for' medical treatment or 
for reaSODS of health are required to apply 
to 1he Reserve Bank of India in tbe pres-
cribed form. Such applications are to be 
accompanied by a certificate in t,be pr. 
cribed form (rom the treatiog phyaiciao or 
surleon or the presidency surgeon o.f ebe 
area in wbich the applicant resides. The 
certi6cate should indicate rbat tbe ailment 
(rom which tbe p8 rieot suffers is sucb as to 
require treatment abroad and the treatment 
of a high standard is available in the 
country which tbe patient proposes to visit 
and should live an estimate, jf possible, of 
the cost of treatment, besides stadOl 
whetber aoy attendant will be required to 
accompany the patient. This certificate is 
also required to be endorsed by the Chief 
Adminisrative Medical Officer of the State 
concerned in tbe prescribed manner. Recen-
tl)" Government have agreed to the waiver 
of recommendation from State Chief 
Administrative Medical Officer in tbolo 
cases where the medical treatment is recom-
mended by the Directors of All India losti-' 
lute of Medica I Sciences. New Delhi, POlt· 
graduate Josti ~ute, Cbandigarb and Tata 
Memorial Hospital. Bombay. As a measure 
of further HberJis8tion, Heads of all Medi-
ca 1 CoJleges/Institutions recognistd by tbe 
Medical Council of India have also heeD 
empowered to recommend of tbe RBI Ibe 
release of foreign exchange for medical 
treatment abroad. 

Normally, where the estimates of expen-
diture of medical treatment are not indica-
ted by the applicant, a maximum of USS. 
5.000/- is initially released by the RBI. In 
cas.,s. however, where the estimates are 
produced either (rom tbe overseas hospital 
or from the reeo,oised competent autbo-
rities mentioned above, foreign excbaDae i. 
released as per tbe estimates produced witb· 
out any ceiling. subject. or-course, to the 
reDderin. of accounts in due course to tbe 
RBI. 

Ir the applicatioo (or medical treatment 
abroad is complete in aJl res~ct. rorei,tJ 
exchan,e is released by tbe RBI generally 
op tbe .. me day on whi~b if is r~lYe4. 
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In emergency cases, however, where aDY 
delay is liable to endanger the life of the 
patient. officers in charge in the RBI at 
their discretion arc allowed to release ex· 
change even without production or the 
certificate from the prescribed medical 
ofticer. 

(c) No, Sir. 

(d) Does not arise. 

Implementation of Recommeaadtlons of 
EIghth Finaace Commission 

2801. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of FINANCE 
be ph:ased to state: 

(a) whether it is a fact that ·some of 
the recOTlmendations of the Eighth Finance 
Commission have so far not been imple-
mented: and 

(b) if so, the details of such recom-
mondations and the reasons therefor? 

THE M'lNISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
The substantive recommendations of the 8th 
Finance Commissi on contained ill the final 
Report have been implemented from 1985·86. 
The recommendation regarding grant. 
in-aid in lieu of repealed tax on railway 
passenger fares an awaiting consideration 
of the Railway Convention Committee or 
Parliament. 

The 8th Finance Commission which 
was aiso requested to examine the scope 
for raising revenues under Article 268 and 
269 of the Constitution indicated tbat there 
was some scope for raising the rates of 
Stamp Duties in respect of policies of 
general in~urance and for ievy of tax on 
advertisements published in newspapers 
and journa 18. It is not considered appor· 
tuoe to disturb the status quo for the 
present in this regard. 

Production of Janafa Cloth By HaDdloom 
Sector 

2802. SHRI Y ASH WAN T R A 0 
GADAKH PATIL : Will (he Minister of 
TEXTILES be plcascu to Slale : 

(a) the tolal produCtioQ of laQltt~ 

Wrllten An,w", 

cloth by bandJoom sector duriog 1985·86 
(uP!O 31 December 1985) and tarle t ffor 
tbe whole year; 

(b) the increase in production as com-
pared to 1984-85; 

(c) whether Government have formula. 
ted a costing-based input prices scheme for 
supply of raw matdrials to weavers safe-
guarding them against price fluctuations; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
total production of janata cloth by hand .. 
100m sector during 1985-86 (upto 31st 
December, 1985) h provisio nalJy estimated 
at 280 million square metres as against the 
target of 420 million square metres for the 
entire year. 

(b) The increase in production in 1985·86 
(upto 31st December, 1985) as cgmpa-
red to the corresponding period of 1984-85. 
is about 68 mi Ilion square met res. ~. 

(c) No, Sir. However, tbe seJJing prices 
as w~1I as thl! subsidy on jana ta cloth has 
been increased from time to time in the 
context of escalation in the cost of produc-
tion. 

(d) Does not arjse. 

Expansion of Super Bazar Network 

2803. SHRf P.R. KUMARAMANGA-
LAM: Wil1 the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether 15 new super bazars are 
being open ed in Delhi in view of the high 
profits earned by Super Bazar since its 
inception; 

(b) whether at the recent PICeI sym-
posium held at Delhi on 11 February, 1986 
a suggestion was put forward for extending 
Super Bazar network speedily and exten-
sively and without any sjz.~able iovestmenle 
by a concessionaire system; and 

(c) Government ts n-a(;tion to the sU'JSc" 
~t'OQ ? 



THE MIN'JSTER OF STATE IN TH'B 
MINISTRY OF PLANNING AND IN 
THB MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.IC. PANJA): (a) 
The main objective of tbe Cooperative 
Stores Limited (Super Bazar). New Delhi is 
to make available consumer articles of 
good quality to the consumers at reasona-
ble prices. Towards this end, tbe Super 
Bazar, New Delhi pro,Joses to open IS new 
branches in different parts of tb~ city 
during 1986 ·87. 

(b) and (c) The Super Bazar has 
informed that the suggestion made at the 
recent FICCI symposium held at Delhi on 
11 February, 1986 to run various ourJets 
of Super Bazar on a concessionaire system 
has been considered by them and not found 
feasible. 

BeDeBt to Small Rabber Grower. 
2804. SHRI GEORGE JOSEPH 

MUNDACKAL: Will the Minicter of 
COMMERCE be pleased to state: 

(a) whether Rubber Board makes pur-
chase of rubber from small srowers to 
relieve them from making distress sale; 

(b) if not, tbe reasons therefor, espe-
cially when tbe enabling provision 'exists in 
the Rubber Act; and 

(C) whether the Rubber Board now pro-
poses to make purchase and sale of rubber 
in rhe interest of small rubber growers? 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKBR) : (8) to (C). 
The Rubber Board neither purchases nor 
intends purchasing rubber from the small 
growers, in view of the fact that .. tbe rubber 
prices are ruling at i1 remune,rative level. 

IOf:enti,e to Non-Resident Indians lor 
Setting io India 

2805. SHRI CHITTA MAHATA : WiJJ 
the Minister of FINANCE be pleased to 
state : 

(8) whetber Government have decided 
to live further incentive to Non-Resident 
Indians to enable to them sel tie in India; 

(b) if so, details thereof; and 
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THB MINISTBR OF STATE IN THB 
MINISTR Y OF FINANCE (SDRI 
JANARDHANA POOJARY): (8) to (C). 

;. In rhe Finance BiU 1986. it has b#en pro-
posed (ha t moneys or assetsbrouabt by NO,a-
Resident Indians into India or tbe value of 
assets acquired .by such Non-resident Iudians 
out of sucb moneys brought into India 
within one year immediately proceediDI the 
date of his return and at any time there-
after sbaH be exempted under tbe WeaJ tb· 
tax Act for a period of seven assessment 
years. Further. aDY amount of moneys 
standina to the credit of a N oo-resideDt 
Indian residing in a foreign country who 
bas returned to India with an intentioD 
of permanently residing thetoin, on the date 
of his return to India, shall be deemed to 
be the moneys brought by him in India on 
that day an(2 bence shall be exempted (rom 
Wealth-tax. 

Scheme 01 CODsumers Ptoteetion from 
Adulteration and High Prices 

2806. SHRr P.M. SAYBBD : Wilr the 
Minister of FOOD AND CIVIL SUPPLIBS 
be plea~ed to stale : 

(a) whether Government are actively 
considering stringent measures to protect 
consumers from adulteration as well as from 
hiah prices ; 

(bj tbe specific consumable articles tbat 
are likely to be covered under tbe proposed 
steps to be taken; and 

(c) tbe details of the scbeme and the 
approximately time by wbich the scheme i. 
like Iy to be applicable ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
TH'E MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) to 
(c). A legislation called prevention of Food 
Adulteration Act, 1954 has been enactod '0 
protect consumers from adulteration of 
fooo articles. The Act already provides 
stringent punishments against offenders 
sellinl adulterated articles of food. The 
Act has been reviewed and is proposed to 
be amended for providing better protection 
to the consumer. In order to check ,he 
prices. the main thrust of the Goveromcat 
policy continues to be to increaSe the 
production of essential commodities •. pa.rtj. 
~\Jlatl)' tbe coml1lodities wbich arc in .borA 



lappJ,. TIle Public Distribution System is 
beiaa streamlined aDd expanded. Some of 
the essential commodities are imported.. if 
10 required. to supplement the domestic 
supply. The export of som~ e~~(' ntial commo-
dities is banned and/or regula t~d. Action 
is beinl taken by \ the Sta te Oovernmen ts 
asalost blactmarkeceers and profiteers under 
tbe essential Commodities Act, 1955 and 
the Prevention of Blaclcmarketing and 
Maintenance of Supplies of Essential 
Commodities Act, 1980. The rural poor 
will continue to get supplies of rice and 
wheat at cbeaper prices under various 
special programmes. 

Support Price for Tobaeco 

2807. SURI C. SAMBU: Will tbe 
Minister of COMMERCE be pleased to 
state: 

(a) the reasons for not announcing the 
minimum support price for tobacco for the 
year 1985-86 before the showing operation 
commenced; 

(b) wbether Government propose to 
take into consideration the plight of 
tobacco growers, where the produce has 
been less tban 3 quintals per hectare; 
and 

(c) if so, tbe details thereof? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHAN KER) : (a) to (c). 
In the case of tobacco, the minimum 
support price is fixed only for Flue Cured 
Virginia tobacco to be cff~red by the 
Tobacco Board fOl purchases of left over 
tobaccos at tbe auction pIa tforms set up by 
tbe Board. These prices are announced 
ordinarily b:fore tbe marketing season 
because while the price for the main grades 
is fixed on the recommendations of the 
Commission for Agricultural Costs and 
Prices, the prices of other grades is fixed in 
the }jght of tbe normal mark~t price diffe· 
rentials. For the 1986 MarketlOg season in 
Andbra Pradesh, the prices hnve been fixed at 
Rs. 12.00 per kg. for L·2 grade and Rs 9.7S 
per ka. for F·2 grade. This includes 
Re. 0.25 per kg. as the cost of transport 
and Rs. 0.25 per kg. as the cost for grading 
iDg-grre4 b)' tqo farmers~ keepin, in viow 

the interest 01 small prod,ueer. who may 
have to incar cItra cost on aradina and 
transport8 tion. 

Effect 08 Prke Hike 00 States EcoDomy 

2808. SHRI VIJA Y KUMAR MI'SHRA : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact tbat the recent 
hike in tbe adminislered prices of various 
commodities will have adverse effect on tbe 
economy of States; 

(b) whether the recent increase in tbe 
excise duty has affected the resource mobi-
lisation capacity of the States; aod 

(c) whether it is proposed to give a 
share of the additionaJ reVenue to tbe 
States? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE : (SHRI 
JANARDHANA POOJARY) (a) It is 
difficult to indicate tbe effect of changes in 
administered prices on the eC\)Domy of the 
States a~ this would depend on the increase 
in their expenditure and revenues as well 
as their fiscal managemen·. 

(b) Tbe net increase in excise duties ae 
a result of the budget proposals is not likely 
to have any adverse impact 00 the States' 
capacity to mobilise resources. Moreover. 
tbe States would also gain by a higher de-
volution of exci~e duties out of the increased 
collections. 

(e) States are entitled to their share in 
the total revenues coHected from union 
excise duties as per the existing formula. 
The States will also benefit from the 
mea,;ures taken by the Centre to improve 
the colJections from the union excise 
duties. 

Deposit of a F..aJ,e Cbeque inllndian Overseas 
Balik Bra Dcb. Rourkela 

2809. DR. V. VENKATESH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that a case of 
depositio," ~ fa lIe cbeque in RourkeJ. 



Branch of Indian Ovet8eae Bank to tbe . 
tune of R.I. 35 lakhs was reporte4 to tbe 
police on 27tb December, 1985; 

cotton cloth and cotton ,are beiDa exported 
by Governmeo.t ; 

(b) if so, the details thereof; and 

(0) whether anotber bank-United 
Commercial Bank is also ·invoJved in tbis 
transaction? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SaRI 
JANARDHANA POOJARY): (a) Indian 
Overseas Bank has reported tbat a case of 
depositing a fake cbeque for 35,24,647.61 
was reported by its Rourkela Brancb to the 
police on 31 .. 12·85. The bank has further 
reported that the Central Buteau of Investi-
gation have since taken over tbe case for 
investigation and registered an FIR dated 
3-1-86. 

(b) and (c). Indian Overseas Bank has 
reported that on 5-12 .. 85 a person, purported 
to be Shri M. K. Saxena, opend a current 
account in the name of MIs. M.K. 
Enterprises at its Rourkela Branch. On 
27 .. 12·85 Shri Saxena requested the Branch 
to purchase a cheque for Rs. 35,24,647.61 
dated 24 .. 12.85 purported to have been 
drawn by Central Coal Fields Ltd. on UCO 
Bank, . Dhera Branch, fa vouriog . Indian 
Overseas Bank. RourkeJa, account MIs. 
M.K. Enterprises. The branch purchased 
the cheque and credi ted the amount to the 
current account of Shr; M.K. Saxena. 
However, when the br anch deputed one of 
its officers for coiJection of the cbeque, the 
branch came to know OD 31·12 .. 85 that the 
impugned cheque had not been issued by 
Central Coal Fields Ltd. but bad been 
issued on a cheque leaf from a Cht"qu! 
Book issued by UCO Bank, Dhera H:a n..;b 
to MIs. M.K. Enterprises who maintained 
a current account in the said branch. lOB 
bas placed the Brancb Manager, Who had 
purchased tbe cheque· in question, UDder 
suspension, 

[Translation] 

Export of Cotton and Cotton Cloth 

2810. SHRI K.D. SULTANPURI: 
'WilJ tl)e Minister o( TEXTILES be pleased 
to state : 

. (a) the names of the countries to which 

(b) the total qUl1ltity of cotton cloth 
aad cotton ~xported durios the past ODe 
yoar; and 

(c) the amount or (oreign oxchaD'~ 
carned tbereby ? 

THE MINISTER OF STATE OF THB 
MINISTR Y OF TEXTILES (SHRI 
KURSHID ALAM KHAN): (8) to (c). A 
sta !ement is aiven below : 

Statement 

Cotton Cloth (Including cotton hand/oom 
labrlc8) exported durlflS 198' 

Quaotity 
(Million 
Sq. Mtrs 

541.90 

Value 
(Rs .. 
Crores) 

428.90 

Major imporling 
CouDtries 

USSR, Elle. 
USA, BaDlla .. 
Desb efc. 

Export 0/ cotton during cotton year 
(September, 1984/0 August t ly85) 

-----------....... ~-.----.-..... -
Quantity Value MJjor importing 
(Lath BaJes) (Rs. crores) Countries 

·1.79 63.79 South Korea. 
Japan. HODg .. 
Kong. Taiwan 
Romania. 
Poland, West 
Germany etc. 

Work Done by Grievances COmm4ltee for 
Exporters 

2811. SHRI K. RAMAMURTHY: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the composition and terms of ref(.~· 
r~nces of I h • Commi ttec formed by Centra·) 
Licensing Authority for speedy redre.~81 of 
grievances and to sort out various problem • 
of exporters ; 
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(b) whether this Committee bas met 
any time after its constitution and tbc 
nature of grievances that have been re-
solved: and 

(c) the quantum of iocrease in exports 
tblt t bas been achieved so far by tbis 
arrangement? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES: 
(SHRI P. SHIV SHANKER): (a) to (C) 
A statement is given below: 

Statements 

1. Composition and terms of reference 
of Grievance Committee set.l.up in the office 
of the Jr. Chief Controller of Imports & 
B1Port~; (Central Licensing Area), New 
Delhi is as under :-

COMPOS ITION 

(i) Jt. Chief ContrOller of -Chairman 
Imports and Exports 
(Central Licensing Area). 

(ii) Dy. Chief Controller of -Member 
Imports and Elports 
(Centra] Licensing Area) 

(iii) Chairman (NR) Federation --Member 
of Indian Export 
Organisa tions. 

(iv) Oy. Chief Controller -Member Secy. 
of 1 mports & Export 
(Central Licensing Area). 

TERMS OF REFERENCE 

(i) To look into the reasons for pendency 
of (a) Import Liceace applications, (b) 
CCS applications beyond the presribed 
time"limit in cases of complaints 
brought before the Committee. 

(ij) To look into the nature and essentia. 
lity of dcfici~ncies pointed out by the 
office in respect of applications pending 
beyond time·limit in cases of 
complaints brought before the 
committee. 

(iii) To consider and comment upon sug-
gestions for improvement in procedural 
matters. 

(iv) The committee shall meet once ia I 
quarter. 

(v) The Committee shall decided it. 
modalities for its smootb fUDctionins. 

2. The first meeting of the Grievance 
Commltt.ee was held on 7 .. 3·1986. In all 
7 cases of grievances were received through 
Federa lion of Indian Export OrsanisatioDs. 
As regards the nature of grievances, some 
of them related to modification of policy 
prOVisions/classification, deJoy, in disposal 
of pending cases pertaining to Advance 
Licence.., (or extension in Export Obliga-
tion period. The case and cases relating 
to 5 applications of Cash Compensatory 
Support bas been resolved. 

3. As the basic objective of setting up 
the OreivaDce Committee is to look into the 
reasons for pendency and to cut short delays 
in tbe disposal of Import-Export Appli-
cations, any direct co-relation between the 
quantum increase in exports aDd the grie-
vances resolved will not be possible. How-
ever, it is felt that the institution of 
Grievance Committee wi)) certainly bell' to 
increase exports by speedy redressal of 
grievances and sorting out various cases I 
problems of exporting community. 

[Translalion] 

Procurement of Sugareane by Pri,ate Sugar 
Factories at Higber Priee 

2812. SHRI RAM NAGINA MISHRA : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether he is a ware that the price 
of sugar~aoe flJ(ed by Government in Uttar 
Pradesh is Rs. 23 and R~. 24 per quintal 
but some private sugar factories were 
pa) jog Rs. 27 and Rs. ~8 per quintal; and 

(b) if so, the na~)('s of these factories 
which are paying more than the price O"ed 
by Government 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRf A K. PANJA): (8) and 
(b) Tbe Central Government fb:es, under 
the Sugrcane (Control) O~rder 1966, only 



iil 

tbe statutory minimum price of sugarcanc 
payable by tbe sugar factorics. HoW'ever, 
some State Governments advice 'be aUlar 
factories to pay a price hilber than tbe 
statutory minimum. It is understood tbat 
tbe Uttar Pradesh Government bas advised 
tbe SUlar factories in Central and Western 
Uttar Pradesh to pay a price of ks. 24/· 
per quintal and tbose for Eastern Uttar 
Pradesb, a price of Rs. 23/· per quintal. As 
per the information available with tbe 
Central Government, sugar factories in 
Uttar Pradesh are payiD a price of Rs. 23· 
Rs. 24/-per quintal. However, one factory 
namely Daurala Sugar Works bas reported 
that it is paying Rs. 27/. per quintal (or a 
special sugar-rich variety of'sugarcane vjz 
CO] 64. 

(Engli'hl 

Sltamping dates of Manufacturer/Expiry 08 

Articles 

2813. DR. D.N. REDDY: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether it is a fact that on many 
food items such as long life mille. cheese, 
butter, yeast powder, etc. neitber date of 
manufacture nor expiry date is being indi· 
cated or stamped; and 

(b) if so, whether Government propose 
to ensure that this is d,)ne by the concerned 
manufacturers? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD ANb CIVIL 
SUPPLIES (SaRI A.K. PANJA) : (8) 
Under tbe Standardes of Weights and 
Measures (Packaged Commodi ties) Rules, 
1977, no declaration as to month and year 
of manufacturing/packing is required to be 
made OD certain food items sucb as liquid! 
milk in bottles or poucbes, and cheese, 
butter or other ljke commodity in uncanned 
packages. 

(b) N,'). Sir. 

Propoeal to Klempt Graat-ia-Alel fro. 
lacome Tas 

2814. SHRI THAMPAN THOMOS: 
Will the Minister or FINANCE be pleased 
to state: 

(a) whether there is any proposal to 
exempt from income-tax grant-in-ajd given 
to regitJered societies, public welfare trusts 
and educational bodies; 

(b) whether any such exemption was 
given to some industries in Maharashtra; 

(c) if so. the details tbereof ; 

(d) whether the exemption given to film 
industryi n Maharashtra has been wtthdraWD 
and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJA RY): (a) No, 
Sir. 

(b) No. Sir. 

(c) Does not arise. 

(d) and (e). From tbe question, it is 
not clear as to which exmption given to film 
industry in Maharashtra the HOb'ble 
Member haa in mind. If the Hoo'bJe 
Member refers to the grant-in .. aid received 
by the film producers, the same is laible to 
income-tax. In view of r be aforesaid 
position, the question of witbdrawinl 
exemption does Dot arise. 

Uader'cottlng of Service Charges by BIDb for 
AttractlDg Deposits 

2815. SaRI H.M. PATEL: Will tbe 
Minj~~er of FINANCE be p'~a~ed to 
state: 

(8) whether it is a fact that th~ Reserve 
Bank of India has issued not ie, ~ 10 rhe 
nationalised banks to show cause for under-
cutting service charges for nt~raeljn. 
deposits; 

(b) if so, the derails thereof. , 



(C) the nam=s of tb, bl0lcg which have 
vio lated the directives of tbe R's~rv" BJo,k 
of India ; and 

(d) the effect thereof 00 ,tbe profIta-
bility of the banks ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PINANCB (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
Reserve Bank of India has oot issued any 
show cause Doric'} to any of lb'! na.tionalised 
banks for u.ndercutting service charges for 
attracting deposi ts as no directives 
prescribing such charges have been issu!d 
by it. Recovery of charges is to be effected 
by the branches according to (be scbedule 
of charges adopted by their banks. Any 
deviations therefrom would affect incomes 
of the banks and are therefore followed up 
by the banks tbemselves as also by tbe 
Reserve Bnak whenever such devjations 
come to their notice. 

Restloration of ConcesSion to Disabled 
Ex·Servicemen by Baak. 

2816. SHRI AJAY MUSHRAN: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the concessions and facilities given 
to the ex·servicemen by the nationalised 
banks; 

(b) whether Government are aware 
tha t a Dumber of these concessions and 
facilities have been graduaUy withdrawn by 
some banks; 

(c) jf so, the reasons therefor; al?d 

(d) whether his Ministry proposes to 
a&k the banks particularly Central Bank of 
India to restore the concessions given 
earlier to the disabled ex .. servicemeo, for 
example, interest-free loans and exemption 
from service charges and Bank 
commission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY\: (a) to Cd). 
Public Sector banks are expected to extend 
certain concessions/facilities like benefits 
of pay fbation, weigh(age fl)r past service 

in avaiJment of housing or conveyance loaos 
etc. as per tho guidelines Issued by tho 
Government. There are no reports of aDY 
public sector banks wi tbdra wina/denyiol 
these concessions or facilities. 

Other facilities/ concessions, if any. are 
extended by banks according to their 
commercial judgment keeping in view 
Reserve Bank's directives on various aspects 
of bank's operations, including rates of 
interest on advances etc. In respect of 
servic", charges also banks are expected 
to d"termioe their cbarges separately. 
Recently all public sector banks have 
adopted uniform schedules of charges. No 
directives are proposed to be issued to the 
banks io these areas of their operations. 

Congress Centenary Exeibition in Bombay 

2817. SHRI THAMPAN THOMAS: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether his Ministry had is~ued 

any directives to the nationalised banks and 
public sector undertakings all over the 
country to hire more area for pavilions of 
Congress Centenary Exhibition in Bombay 
on 16 December, 1985 ; 

(b) if so, the details thereof; and 

(c) the total amount advanced by tbese 
unas by way of buying the space in the 
Exbibition and at what rate? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA P:lOJARY) : (a) and (b). 
The Ministry of Finance had not issued 
any directives to the banks, financial insti-
tutions and other undertakinas under its 
administrative control in regard to parti. 
cip'ltion in Congress Centenary Exhibition 
at Bombay. However, tbey were permitted 
to take decisions in the matter in t~e figbt 
of their own commercial ju1gem~ot. 

(c) According to information rradily 
available the Joint Publicity Committee (Jpe). 

00 be half all of tbe public sector banks, 
and the Life Insurance Corporatioo and 
tbe General Insurance Corporation had 
each set up a §tall of 1000 sq. ft. for their 



commercial publicit, at a cost -of )l1i. 1.5 
latbs ,eaob in Centenary Industrial ExhI-
bition held in Bombay in December 1985/ 
January 1986. 

Pl'oposal for Reviewing Import Policy -

2818. SHRI BASUDEB ACHARIA: 
WUl the Minister of COM~ERCE be 
pleased to state : 

(a) whether it is a fact tbat, Government 
have decided to review itl pres-eot import 

- policy in view of decline in export in first 
five months by 3.4 per ceot and increase in 
import by 2S per cent ; and 

(b) if so, when? 

THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (8) and (b). 
There is a standing arrangemect to review 
import and export policy, without changing 
its basis structure, withe a view to 
encourage igndigenous production as well as 
to increase exports. 

Spurt In Imports of Higb Tecbnology Items 
from United States of America 

2820. SHRI G.M. BANATWALLA: 
Wi)) the Minister of COMMERCE be 
pleased to state: 

(a) whether fhere is a significant spurt 
in Indian imports of high technology items 
from the United States of America; 

(b) if so. the items which are included 
in these high technology importa; 

(c) the extent ()f increase in (he import 
of bigh technology items; 

(d) whether conditions are imposed by 
the United States of America on sale of 
these high technology items specially super 
computer to India; and 

(e) if SOl details of these conditions? 

THB MINISTER OF COMMERCB 
AND POOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANK~R); (0) to (C). 

Art~t ,be ~onclC:lsio~ ~r l~~ ~~m9ranijum 

of Undontaodina (MOU) on TecbnolOlY 
transfer between the Government of Indja 
aDd the USA in November 1984, there bal 
been aD lo.ale in flow from USA of 
hi.her technology items &uch as advance 
computer systems. 

Separate statistics of import of bilb 
technology items are not maintained. 

(d) and (e) The sale of high technology 
items under the MOU is subject to certain 
conditions which relate mainly to actual 
use aDd nOD~transferability. 

Alleged Fraud of Rupees 10 Lakbs by a. 
Import Firm 

2821. SHRI S.M. OURADDI : Will tbe 
Minister of FINANCE be please<;J to state: 

(a) whether it is a fact lha t the Cargo 
Customs Officials have uncovered aJleaed 
fraud by an import firm gelliog release of 
goods after presenting a forged bank 
guarantee of Rs. 10 lakbs to tbe Central 
Warehousing godowns; 

(b) whether Government bave investi-
gated into this fraud; aod 

(c) if so. the detials thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCe (SHRI 
JANARDHANA POOJAR Y) : (a) to (C). 
In a case relating to tbe import of compo· 
nents of sports shoes in November, 1985 by 
Mis. DimpJe Industrial CorporatioD Pvt. 
Ltd., NangJoi. New Delhi, who sougbt 
clearance of the goods free of duty against 
an alleged recommendatory Jetter from the 
Office of the Joint Chief Controller of 
Imports and Exports regarding issue of an 
advance licence produced two bank guaran-
tees for Rs. 6 I:lkhs and Rs. 4 lakhs res-
pectively purported to have been issued by 
tho Janpath branch of Canara Bank. After 
the clearance of the cargo, on suspicioD, 
these guarantees were verified with the 
issuing bank and found to be forged. 

The Cusloms authorities have investi.a-
ted the case under the Customs and other 
allied laws and issued a formal show cause 
notice to MIs. Dimple Industrial Corpora-
Uon Privafe Limited, Nansloli, New Delbi, ..... " ' 
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The casc reJatjDI to fOfacry bas boen 
referred to the CBI for investigation and 
suitable action against the firm. 

'" Recognition or Exclusive Agrieul4ural 
Export House for Boosting Export of Farm 

Products 

2822. SHRI VIJAY N. PATIL: Will 
tho Minister of COMMERCE be pleased 
to stale : 

(8) The number of export houses deal-
jng only in export of aar;cu}tural products; 

(b) w.hether Government propose to 
recognise the exclusive agricultural export 
houses to boost tbe export of farm pro-
ducts; and 

(C) if so, whether Government propose 
to live powers to big agricultural e~port 
bouses to bargaining international markets 
to boost export of agricultural products? 
\ 

\ THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) The 
number of export houses deal ing in 
export of agricultural products as on date 
is 15. 

(b) No, Sir. 

(c) Under the present Export Policy, 
export houses are (ree to bargain in the 
international markets for boosting agricul-
tural products. 

Rural Banks In Orissa 

2823. SHRI ANANTA PRASAD 
SETHI: Will the Minister of FINANCE 
be pleased to state: 

(a) the number of rural banks in Orissa 
fUDctioning at present; 

(b) the amount of loans disbursed by 
these banks during the last three years; 

(c) the recovery position of these loaDs 
during the above p.:riod; and 

(d) the number of small farmers who 
bave availed of thes~ loa,ns d\.lrins the said 
peri04 ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FIN~NCE (SHRI 
JANARDHANA POOJARY) : CCl) At pre-
seot there are nine Regional Rural Banks 
functioning in the State of Orissa. 

(b) and Cd). The present date reporting 
system does not give th, information of 
annual disbursements. Howerver the amount 
of out standing advances as at tbe end of 
June. 1983, 1984 and. 1985 is indicated 
below: 

As at tbe 
end of 

June 1983 
June 1984 
Juoe 1985 

Amount of outstanding 
loans/advances (Rs. in 

crares) 

66.52 
87.83 

105.83 

The nUmbl.!f of borrowal accounts in respect 
of agricultural advances which are availed 
of by small/marginal farmers is giVen 
below: 
----~--------,------

As at the 
end of 

JUDe 1983 
June 1984 
June 1985 

No. of borrowaf 
accounts pertaining 
to agricultural 

advance 

285255 
337338 
384799 

(c) The recovery position for the years 
ending June 1983, 1984 and 1985 is indica-
ted be low : . "\ i-

,:" ,: .. ~ ~,. 

1. June 1983 

2. June 1984 

3. June 1285 

,_t,>' %i'g,e of collection to 
, demand 

.. 
44% 
39% 

37% 

SpiDDinl Mills iD Andbra Pradesh., 

2824. SHRI V. SOBHANADREESWARA 
RAO : Will tbe Minister of TEXTILESb be 
pleased to stare; 

(a) the number of spi nninS mills giveQ 
li~eD~eJ ip Aodbra rrad ~sb S9 far; 



(b) the number of these mills which are 
in the co-operative sector; 

(c) whether tbe production of cotton is 
sufficient/deficient to meet tbe requirement 
of all these spinning mills; and 

(d) the steps taken to deal with the 
ecxess/shortage of cotton production from 
that State? 

THE MINISTER OF STATB OF THE 
MINISTRY OF TEXTILES (SHRI 
KHUIlSHID ALAM KHAN) : (8) and (b). 
Total Dumber of Licences/letter of Intent/ 
Registration Certificates issued for setting 
up of Cotton Spinning Mi lis' in Andhra 
Pradesh is 73. OUI of this,ll are in Co-
opera tive Sector. 

(c) and (d). The cotton produced is 
sufficient to meet the requirements of cotton 
textile mills all over the country including 
tbose of Andhra Pradesh. The quanti ry 
surplus 10 our domestic requirements is 
allowed for export from time to time. 
During the current cotton season (1985·86) 
Government have already released for ex .. 
port 10.00 lakh bales of long and extra .. 
JODg stapal cotton, 52,000 bales, of Bengal 
Deshi and 25.000 bales of yellow pickings. 

~ 
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Outstaodlng Debt from World Bank, I.M.F. 
aad other lateraatlonal Financial 

lastitUtiODS 

2825. SHRI H.A. DORA : WiJJ the 
Minister of FINANCB be pleased to 
state : 

(a) the extent of outstanding externa I 
debt from the World Banks, I.M.F. and 
other international financial Institutions: 

(b) the extent of annual debt sen· icing 
charges on the amounts; 

(c) tbe extent of outstanding internal 
debt from various fieJd wirth necessary de-
tails; and 

(d) the extent of annual debt sCl'~'it;ing 

char~es on these amounts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE tSHRJ 
JANARDHANA POOJARY)! (a) 10 (d). 
Information is given in the Statement I and 
II given b~low. 

Statement-I 

Statpmf'nt showlnK the outstanding /;abi/ity as on 31-12-85. ~stim:ltfd replyment (~r princir(J/ 
a1d payment 0/ l"lere" duri·tg 1;;8 j·85 in resp~ct of [,1ternatior.al . Organis(J{;('I'l. 

(on Government account only) 

SJ. Name of the 
No. Iostitution 

1 2 

1. In terna ti ODa I 
Development 
A1\sociation (IDA) 

2. Ineternational 
Bank for Reeoo"· 

truction and Deve-
JOp:~.eDt (IBRO) 

Amount of 1<'9" 
outstaDdi I t!- ,U 

on 3]-12·as5 

3 

107:4.24 

200409 

Estimated R~payment 
of principal 

duriog 1985 .. 86 

Rs. crorcs 

E4\timatcd Paym t;:l1 t 
of Inter.:~t durlflL~ 

1985·86 
---- .. __ ... --- .... _ ... -.. , 

4 5 

65.97 90.14* 

5091 203.43 



131 Written AnlWtt' MAIleR 14. 1986 Wrllla AnIwrI 132 
'. 

1 2 :4 4 S 

" 3. Inern'_Uoua1 Mone- 730.35 66.20 3.25 
tary Fund (Trust Fund. 

4. International Fund 114.86 0.90 
for Agricultural 
Development (IFAD) 

s. International Sugar 4.77 
Organisation 

2. In addition. India had outstanding obligation of the order of R,. 4735.35 
crores as on 31-12-1985 in respect of drawings made under Extended Fund Facility 
of the IMP. The repayments and charges paid under EFF during 1985·86 amouot to 
Rs. 162.49 crores and R8. 417.18 crores respectively . 

• The IDA credit bears no interest. But a service charge at the rate of 0.75 per 
cent per annum is payable on the amount withdrawn from the IDA credit 
account and outstanding from time to time. A commitment charge at tbe 
rate of 0.50/0 is payable per annum on the principal amounts of IDA credit 
not withdrawn from time to time. 

Statement II 

Statement $howing details of internal debt 
out&tanding and interest payment thereon as 

on 1985 .. 86 (Elt/motes) 

(Rs. crofes) 

Internal Dept 1985 .. 86 (R.E.) 
.... ~ .. ~---................... ,.---~,~~.~-.'''''- - .. ---.... ~-----.--. .".'----

1. Market loans 

2. M'arket Joans in 
coune of repayment 

3. Special Bearer Bonds 

4. Treasury Bills 

S. Compensation and 
other Bonds 

6. Special floating and 
other loans 

7. Special Securities 
issued to RBI 

35460 1M 

34.03 

964.26 

25133.31 

562.96 

3086.24 

5187.00 

Total : 70,427.98 

The estimated interest payment' on 
Internal Debt during 1985·86 is of the order 
of Rs. 3856.43 crores. 

Inclusion of Esport Earnings of Agricultural 
Products under Cash Compensatory Scheme 

2826. PROF. K. V. THOMAS: WilJ 
the Minister of COMMERCE be 
pleased to state : 

(a) whether the export earnings from 
the export of (he agricultural products 
are proposed to be included in the ambit 
of cash compensatory scheme; and 

(b) whether the export of the agri· 
cultural products is proposed to be 
decaoaJised ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Selected 
agriculturaJ export products are already 
covered under the Cash Compensatory 
Support Scheme. 

(b) Most of the aariculturaJ items arc 
already decanalised for purpose of exports. 
Canalisation of exports of agricultural items 
is being followed only in the case of a few 
selected products. 

Outcome of Natioaalisatlon of Fwe . Mill. 
in Bombay 

2827. SHRI HUSSAIN DALWAI: 
Will the Minister of TEXTILES be pleased 
to state: 

(8) whether it i. a fact that the textile 
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iDdultry in the eit, 0' Bombay hal not 
beoo rostored to 'ita orilloal position aftor 
tbe prQloapd'textile Itriko in Bombay; 

(b) the stops proposed to be taken by 
Union Government to brins back tbe textile 
industry in Bombay to its original IX>sit,ion; 

(C) the outcome of nationalisatioD of 
few mills in Bombay; and 

(d) the achievement of National TextHe 
Corporation in its activi ties in mi lis run 
by it ?, 

THE MINISTER. OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (8) All the 
cotton textile units in the Bombay area 
were affected by textile strike. While there 
bas been some decline in the level of 
employment in the industry, tbe monthly 
cloth production bas crossed 700/0 of the 
pre-strike cloth production. 

(b) the policy measure announced in tbe 
new Textile Policy for textile uni t through-
out the country wiJJ also be applicabJe to 
tbe textile unit in Bombay. 

(C) and (d). In October 1983, the 
Government took over the management of 
13 textile undertakings pending nationaJi .. 
sation. At the time of take over, only 5 
units were in partial production. After the 
NTC was made cus todian of tbese units, 
all 13 units are in prodution, providing 
employment to about 24.000 persons. 

All 12 nationalised units of NTC in 
Bombay are maintaining production and 
employment. 

aatlo of NatlODal Debt to Gro. Natloaal 
Product 

2828. SMRI DIGVIJA Y SINGH : Will 
the Minister of FINANCE be pleased to 
state: 

(a) the percentage ratio of national 
debt to arols national prOQuet spread over 
a period of the Jast five years; 

(b) tbe impact tbts hal made on the 
rate of inflation and balance of pa,ancnt 
duriDJ tbe sIP-me pCfi~ ; "04 

, (C) whctber tbe national debt percentile 
ratio is anticipated to be bilber in tbe 
1986·877 

THE MINISTBR OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
Central Government's public debt, compri-
SiD, ot internal and external debt, as a 
percentag" of gross national product (at 
factor cost) was as follows during the last 
five years : 

Year 

1980-81 

1981-82 

1982-83 

1983·84 

1984 .. 85 

Central Government 
Public Debt as % of 

GNP 

37.0 

36.7 

418 

38.2 

39.9 

(b) There is no direct relationship 
between tbe public debt and the rate of 
inflation and the balance of payment. 

(c) The ratio for 1986-87 is not possible 
to work out, as tbe GNP data for that year 
are not availabJe. 

Reported FIDUCial Problems of Coffee Board 

2829. SHRI V.S. VIJAYARAGHAVAN : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the Coffee Board is faciog 
financial problems; 

(b) if so, the Dature of the problems; 

(c) whether Government of Karnataka 
have demanded tbo arrears of purchase tax 
from the Coffee Board; 

(d) if so, tbe amount arrears due to 
that Government; and 

(e) the steps tbat are beiDg taken to 
assist tbo Board in order to overcome tho 
f)DaD~ia) problems bcio, faced by it 7 
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THB MINISTER OP COMMERCE 
FOOD AND CIVIL SUPPLIES (SHR.I P. 
SHIV SHANKER) : (a) and (b). No. Sir. 

(0) and (d). Purchase Tax claims tailed 
by the State Government after re·opeDins 
past assessments, have been contested by 
the Coffee Board in the Supreme Court. 

Inadequate Baak Aid for MidDapore 

2830. SHRI NARAYAN CHOUBEY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether attention of Government 
has been drawn to~the ne\\s item caPtioned 

'" 'Bank aid for Midnapore inadequate' 
appearing in the statesman (Calcutta) of 
10 February, 1986; 

(b) whether against tbe target of 
Rs. 40.73 crotes only Rs. 23.84 crores was 
invested by the Commercia) Banks in 1985 
and that this was the lowest figure in the 
country; 

(c) whether Rs. 34.41 crores was 
raTgetted for the agricultural sector but 
only Rs. 15.06 crores was sanctioned by the 
commercial banks during this period and 
out of Rs. 6.62 crores only Rs. 3.49 crores 
was sanctioned for the industrial :sector; 

(d) whetht!r the banks earned a dtposit 
of Rs. 215.8 crores but advanced only 
Rs. 62.91 crores in contravention of tbe 
direction to the commercial banks to invest 
60 percent of their deposits to the priority 
sector; and 

(a) the measures Government propose 
to take to rectify the wrong done to the 
people of Midnapur. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHIll 
JANARDHANA POOJARY) : (a) Yes. 
Sir. 

(b) and (C). Reserve Bank of India (RBI> 
has reported that as against credit target 
of Rs. 49.43 crores fixed under the 
An$lal A(;tion Plan, 198' fpr MidQaporo 

district, acbi.vOIDootl II at tbe eDd 01 
September, 1985 wore Rs. 23.85 erOr •. 
Details of tar,ots under various leamenta 
of the ADDual Action Plan, 1985 and 
achievement. as at tbe end ot September, 
1985 for the District are indicated below: 
~ ---------------------------S'lment Tarlet 

1. Agriculture 

2. Industry 

3. Services 

\Rs. in 
(crotes) 

34.42 

6.62 

8.39 

Total 49.43 

Achievement 
(Rs. in 

crores) 

15.08 

3.49 

S.28 

23.85 

As the above information relates to 9 
months only and complete data has not 
been received so far from aU tbe districts 
in the country. it would not be possible to 
indicate tbe relative position of the perfor-
mance of Midnapore District in this 
respect. 

(d) and (e). RBI has reported that accor-
ding to data available upto 31.12-85 de .. 
posits in Midoapore district amounted to 
Rs. 246 36 crores and outstanding advances 
were Rs. 67.87 crores giving a!credit-deposit 
ratio of 27.S5 per ceot. It was recognised 
that credit.deposit ratio, in the district was 
very low and needed imp! ovement. In 
order to make an indepth study of the 
problems relating to low credit deposit ratio 
in various districts, incJuding Midnapore 
district. in West Bangal. the State Level 
Banken' Committee for West Bengal has 
appointed a Task Porce consisting of senior 
officers of RBI. National Bank for Aari-
culture and Rural DeveJopment, State Bank 
of India. State Government etc. to try to 
ste.p up tbe credit deposit ratio by 10 per-
centage points in a year. The Stato 
Government bas al80 been advised 

to i89ue instructions to Government 
Departments aod Agencies to ensure that 
package of schemes with all linkages are 
made availabJe to the bankers so as to 
enable them to includo luch schem es in tho 
I\DQ'J41 .\~tjOI) Ph~1J for GDaooiDa. 
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A ...... meat. to Weltb. ... M ...... 
Rales, 1977 

2831. SHRI VISHNU MODI: 
SHRI SHANTI DHARIWAL: 

Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

<a) whether attention of Government 
bas been drawn towards the difficulties 
beinl faced by trade as a result of amend· 
ments made by Government in Weiahts and 
Measures (Packed Goods) R.ules, 1977; 

(b) if so, the action taken by 
Government in this regard; and 

(c) if not, the reasons therefor? 

THB MINISTER OP STATB IN THB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CiVIL 
SUPPLIES (SHRI A.K. PANIA): (8) Yes, 
Sir. 

(b) and (C). The State Governments and 
Union Territory Administrations who 
enforce the Standards of Wei8hts and 
Measures (Packaged Commodities) Rules, 
1977 bave been requested to send tbeir view 
in the matter. 

[Engll,h] 

OpealaK of Regloaal Rural Baak Branches 
In Madhya Pradesh 

2832. KUMARI PUSPA DEVI: Will 
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the Minister of FINANCB be pleased to 
.tate : 

(a) tbe number of Regional Rural Bank 
brancbes opened in Madhya Pradesh so rar 
and tbe locatioDs thereof; 

(b) whether Government propose' to 
open some more Regional Rural Bank 
branches in Madhya Pradesh during 1986-87; 
and 

CC) if 10, tbe details tboreof 7 

THB MINISTBR OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
bead-quarters and districts covered, alona-
with the number of branches of each of the 
23 Regiona) Rural Banks loca ted in Madbya 
Pradesh as on 30th June, 1985 are liven in 
the Statement given below. The prescnt 
data reportina system at all India level 
gives only the numbdr of branches for each 
Regional Rural Baok. Since the time and 
energy spent on collective of information 
regarding location of each of tbe 1353 
branches of Regional Rural Banks in 

Madhy J Pradesh may not commensurate witb 
the result, information regarding location 
of eacb baule bra ncb is not being furnished. 

(b) and (C). New branches are opened 
in accordance wi tb the Reserve Bank of 
India's Branch licenSing Policy. As on 
30th September, 1985 the Regional RuraJ 
B_nks in Madhya Pradesb had 33 pendina 
licences for opening new bank offices. 

StatelDeDt 

Statlm.,,' ,howing the Re,ion(ll Rural Bank, ,,'," IMI, H.adqua,ters, Names 01 District, 
coveted, No. 0/ Branche8 as on 3L-6-1985 

s. Name of RBI Location ot Districts No. of branches 
No. Head Office Covered as on 30-6 .. 85 

1 2 3 4 5 

1. Kshetriya Grami n Baat . Bosbana.bad Hosbang_bad 90 

2. Bila.pur Raipur Kabetriya Bilalpur Bilaspur 150 
Gramio Bank R,aipur 

~. Jtew~ S;dhi (lr,mip' paa~ RewJ Rewa 77 
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1 2 3 4 S 

4. Bundelkbaod Ksbetriy. Titamaarb Cbattarpur 80 
Gramio Bank Tilcmgarh 

5. Sbard. OramiD Bank Satoa SaCaa 57 
6. Surluja Ksbetriya OramiD Ambikapur Surguj. 82 

Bank 

7. Bastar Ksbetriya Oramin Jaaadalpur Baltar 62 
Bank 

8. Durl RajoandgaoD RajoaDdgaoQ Dura 100 
GramlD Bank RajnaodaaoD 

9. Jbabua - Dbar Kshetriya 1babua Jhabua 82 
Gramin Bank Dbar 

10. Raigarb Ksbetriya Oramin Raigarh Raigarb 65 
Baok 

11. Shivpuri Guoa Kshetriya Shivpuri Shivpuri 58 
Gramin Bank Guoa 

12. Damoh Panoa Salar Damob Damoh 70 
Ksbetriya Gramin Baok Paona 

Sagar 

13. Dewas Shajapur Ksbestrjya De was Dewas SO 
GramiD Bank Sbajapur 

14. Nimar Kshetriya OramiD Kbargone East Nimar 70 
Bank West Nimar 

15. Mandla Balghat Kshetriya Mandla Mandla S6 
Gramin Bank Balghat 

16. Chhindwara Seoni Chbiodwara Chhindwara 63 
Kshetriya GramiD Bank Seoni 

17. Rajgarh Kshetriya Gramin Biora Rajgarh 40 
Bank Sehore 

18. Sabdol Ksbetriya Gramin Sabdol Sabdol 29 
Bank 

19. Ratla m Mandlau .. Maosaur Ratlam 36 
Ksbetriya Gramin Bank Mandaaur 

20. Cbamba) Kshetrya Gramin Bbind Bbind 21 
Bank Morena 

21. MabakausbaJ Ksbetriya Narsinahpur NarsiDghpur 11 
Gramio Bank JabaJpur 

22. Indore Ujjaio Ksbetriya Ujjain Ujjain 4 
Gramin Bank Jabalpur 

23. *Gwalior .. Datia Ksbefriya Datia ,Owalior *N.A. 
Gramin Bank Datia 

___.,.. _ __,'-

• Opened on 19-9-J98~ 



Ceatra, .. lstaace pa.d to Bihar lor Sup,., 
of £IleDtlal Coaaodltl. 

2833. SHRI RAMSWAROOP RAM: 
Will'the Minister of PooD AND CIVIL 
SUPPLIBS be pleased to state : 

<8> the amount of Central assistance 
provided to Bibar for the supply of rice 
wheat, sugar, kerosene oil, vanaspati oil 
and other essential commodities, separately 
keeping in view the hike in the price of 
food articles ; 

(b) whether keeping in view the popu-
lation of the State tbe State Government 
have given aoy memorandum in regard to 
tbe above articles; and 

(C) jf 80, the decision taken by the 
Union Government to meet their demand? 

THB MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THB MINISTRY OP FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (8) The 
Central Government has assumed responsi· 
bility for supply of ~even key essential 
commodities viz. whea t. rice, sugar, 
imported edible oils, soft coke, controlled 
cloth and kerosene oil to the States/Union 
Territories for dilitribution through t:1e net-
work of Public Distribution System. 
Wheat and rice issued to State Governments 
at uniform prices already contain a heavy 
amount of subsidy. Levy sugar is suppJied 
at a uniform end retail price of Rs. 4.80 
per kg. throughout tbe country through tbe 
PubHc Distribution System, which is much 
below the prevailing opeo market price. 
Similarly, kerosene is supplied to States! 
Union Territories at a pre·determined price 
to ensure its availability to the common 
man at a reasonable rate through net work 
of the Public Distribution System. There is 
no scheme with the Central Government to 
provide assistance for increase in the prices 
of essential commodities. The Central 
Government bas been advisiog the States! 
Union Territories from time to time to 
expand and strengtben the Public Distri-
bution System. particulary in rural and 
for-Buns areas tbe ensure 6upply of essential 
coq:am odities to people at reasonable pricea. 

(b) No luch Memorandum haa beea 
received from the Government of Bihar. 

CC) Does not arise. 

Ter .. gel Conditio. of World Bank LoaD 
for Irrigation Projects 

2834. SHRI D.B. PATIL : Will the 
Minister of FINANCE be pleased to state 
tbe . terms and conditions of the World 
Bank credit for irrigation projects in parti .. 
culars as regards rate of interest and mode 
of repayment ? 

THE ·MINISfER OP FINANCe (SHRr 
VISHWANATH PRATAP SINGH): 
The World Bank group I~ndina for 

Irrigation Projects consists of loans from tbe 
Interna(ional Bank for Reconstruction aod 
Development (lORD) which carry interest 
at standard variable rates (it presently 
stands at 8 50%). and also credits/special 
fund credits from the Interna tionaJ Deve-
lopment Association (IDA) which do Dot 
carry any interest but have a service charge 
of 0.75% J)er annum on the principal 
amount of the credit withdrawn and out-
staodio, from time to time. In addition, 
IBRD loans and IDA Credits/IDA Special 
Fund Credits carry commitment charges of 
0.75% and 0.50/0 per annum, respecfively, 
on tbe principal amount of Ihe Joan credit/ 
SF Credit Dot withdrawn from time to 
time. Repayment terms of IDA Credits are 
SO years' maturity. which iocludes a grace 
period of 10 years; IBRD loans are repay-
able in 20 yean, including 5 years grace 
period. 

Forelan Exchange Earned by Export of 
Kbadi. Cotton and Silk 

2835. DR. PHULRENU aUHA: Will 
the Minister of TEXTILES be pleased to 
state : 

(8) the quantity of khldi, cotton and 
silt exported during 1983-84, 1984·85 and 
April 1 ~8S to D !'cemb:!r 19~5; a n'j 

(b) the (ore!,o ex\:haole earned th':re-
by 1 ' 
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THB MINfSTER OP STATE OF THB 
MINISTR.Y OF TEXTILBS (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
With regard to cotton and silk a statement 
is liven below. Regard;na khadi details 
are being collected. 

Statement-

Exports o/Cotton and Silk 

Cottion Silk*· 
------ -------_._....-. 

Year Quantity Value Quantity Value 

(Lakh (Rs. (Lakh Sq. (Rs. 

bales) lakhs) Mires.) lakhs 

1983-84 3.54@ 9836@ 14408 9448 

1984-85 172@ 6379@ 165.31 12288 

April .. 0.53* 1275· 143.10 12134 
December, 
1985 

--------"'-
• Figures relate to the period Seprcmbcr, 

1985 to 2nd week of Fehruary, 19~6 
(Cotton SeaSon IS Seplember to 
August). 

** Natural Silk gOuds (excluding mixed! 
bJended silk goods and silk waste,. 

@ Figur('s relate to Cotten Year from 
September to August. 

[ Tl'ons/alion] 

Green Tta Produced at Pat bioi Tea Estate ID 
Karimgsnj, Assam 

2836. SHRI SUDARSHAN DAS : Will 
the Minister of COMMERCE be pleased '0 
state: 

(8) whl?t her it is a fact r ha t the Pa thini 
Tea Estate in Karimganj District of Assam, 
a Union Government undertaking, managed 
by the Tea T, ad ing Corpora tion of Jodi' 
mainly produces grc~n tea for export to 
Morocco; 

(b) whether it is abo a fact that a 
large quantity of green h:a is lying in fae-
lory ,odown and could not be dhposed of 

as the trade agreement wi th Morocco had 
Dot been renewed; and 

(c) if 80, tbe steps proposed to dispose 
of this huge quantity of green tea? 

THB MINISTER. OP COMMERCB 
AND FOOD AND CIVIL SUPPLIBS 
(SHRI P. SHIV SHANKER) : (a) Yes. Sir. 

(b) and (c). Around 400 Tonnes of 
green tea could not be despatched by TTCI 
to Morocco due to delay in openina of 
letter of Credit as p:r agreed shipm~Dls 

scheduJe. The problem has DOW been solved 
and shipments wculd be made (rom April. 
1986 onwards. 

[Englil'h] 

Fall in Prices of Cardamom and Loss of 
Export Markets 

2837. SHRI K.P. UNNIKRlSHNAN 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether his Ministry is aware of 
the stet"p fall in prices of different export 
varieties of cardamom; 

(b) if r,o, the Sfe"s tha t have betn ta-
ken by the Board and his Min istJ'Y to arrest 
this drift in thig valulble foreign fxchan8e 
earning export commodity; 

(c) whether his Ministry is also aware 
of the unhealthy trade practices indulged 
in by our competitors in rhe West Asian 
markets; and 

(d) whether his Ministry proposes to set 
up a study team for an indepth study and 
reasons for this fa II in prices and loss of 
markets? 

THE MINISTER OF COMMERCE 
AND FOOD CIVIL SUPPLIES (SHRI P. 
SHIV SHANKER) : (8) and (b). Prices 
Which had risen shar ply in the past three 
years, on account of short supply as a result 
of drought, have now returned to levels 
compllrlibl~ to those preva1eDt with normal 
level of production. The bulk of exportable 
surplus. has already beeD ex ported and 
tbere 16 a hkehbond of acbievinl a new 



record JD 198$46, io terms 'of .olu .. 01 
cardamDll-ported from IDdia.. . 

. (c) and (d). NOt Sir. 

... to Uaearth ,Blaet M..., 

2838. SHaI KAMLA PRASAD 
SINGH: Will tbe Minister of FINANCB 
be pleased to state: 

(a) ~hether residences of petty busi· 
nessmen in Delhi/Ntw Delhi/Cantonment 
were raided during tbe last six months; 
and 

(b) if so, the details thereof t08etber 
with outcome of the raids ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) Does not arise. 

Settinlop of New Roller Flour Mills In 
Orissa 

2839. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of FOOD AND'. CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government have a propo-
sa) to set up some new roller flour mills in 
Orissa; 

(b) if so, the name of the places in 
Orissa where those new roller flour mills 
are proposed to be set up; 

(C) whether licences have been granted 
for setting up of those new roller flour 
mills; and 

(d) if so, tbe capacity of each of tbose 
rolUn, Bour mUls ? 

THB MINISTBR OP STATE IN THB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OP FOOD CIVIL 
SUPPLIBS (SHRI A.K. PANJA): (8) to 
(d). Government have decided to permit a 
limited number of new units of capacity 
up to 30 MT. per day, to be set up in 
various States and Union Territories, 
dependibl upon tbe capacity Already cuds-
tin" tbo presoGt I~~I 9f "tni,.tioQ 1'4 
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, proposed location in Districts which do not· 
bavo mUla. proli,mity of CO.DsumptiOD 
centres, the Hkely demand in future and 
other reJatiD, factors. The State. Govern. 
ments/UTa have been advised to obtain 
apPlications from eDtrepreoeurs (or sening 
up of now roUer flour mills and to forward 
them to Central Government before 
30 .. 4·1986 (or further consideration. The 
requestsreceived for establishment o( new 
units in Orissa and other States/UTa wjl1 be 
considered after this date, keepjng in view 
tbe guidelines mentioned above. 

Espert or Jute aDd Jute Products 

2840. SHRI CHINTAMANI JENA : 
Will the Minister of TEXTILES be pleased 
to state, : 

(a) the vaJue of jute and jute products 
exported during 1982·83. 1983 .. 84 and 
1984·85; 

(b) whether ,here is a decHne in regard 
to tbe export of jute and jute products; 

(c) jf so, the main reasons therefor; 

(d) the approximate value of jute and 
jute products likeJy to be exported during 
1985 .. 86; and 

(e) the efforts being made by Govern-
ment to increase the export of jute and jute 
products during 1986 .. 87 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Value-
wise export of jute goods during 1982·83, 
1983·84 aod 1984 .. 85 is given below :-

Year 

1982 .. 83 

1983-84 

1984·85 

Value (Rs./Crores) 

201.83 

163.71 

299.93 

(b) and (C). India '8 exports of jute 
goods have been coming down over the 
years mainly due to stiff competition from 
synthetic substitutes and other jute produc .. 
iog countries, although, of late, the declin. 
in, treod bas been arrested. 
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Cd) Value-wise target of eKport for jute 
goods is Rs. 250/275 Crores, which is likely 
to be reacbed. 

(e) The Government have taken the 
foJlowina steps to boost export of jute 
soods :-

(i) Formation of a STC jute industry 
consortium on 50:50 loss"sharing 
basis for export of carpet backina 
cloth to North America; 

(il) Encouraging development of expor" 
table products through Rand 0 
efforts; 

(iii) Participation in specialised trade 
fairs and exhibetions and sending 
of Government-industr), delega-
tions to identified markets abroad 
for promoting jute goods exports; 
and 

(iv) Constituting a new JMDC and 
jute fund out of proceeds of jute 
cess to give boost to R&D efforts 
and export promotion. 

Steps taken for Modernisation of Handloom 
Industry 

2841. SHRI CHINTAMANI lENA: 
SHRI MOHANBHAI PATEL: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the production in handloom 
sector has decline; 

(b) if so, whether any study bas been 
made to know the causes thereof; and 

(c) tbe atpes being taken to modernise 
this industry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 

(b) Does not arise. 

(c) A scheme to extend financial assis .. 
tance for modernisation/renovation pur .. 
(;base of looms in the cooperative se~tor i. 

beiDI implemented by tbe State Governments 
with machine assistance. from tbe Central 
Government on 50:'0 basis sinco 1910·81 

later.Goferameatal Orpollatlou uDder 
M'.I'try 01 Commerce 

2842. SYBD SHAHABUDDIN : Will 
the Minister of COMMERCE be pleased to 
state : 

(a) tbe names of international inter-
Governmental organisations in which his 
Ministry acts as tbe nodal Ministry on 
behalf of Gevernment; 

(b) the annual contribution by Govern-
ment to each organisation and the expendi. 
ture incurred on participation during 1985; 

<C) the particularly of permanent repre .. 
sentatives accredited to such organisations: 
and 

(d) tbe particulars of Indian nationals 
if any, in tbe permanent secretariat of tbese 
organisations at the highest or the second 
higbes t Jeve Is 1 

THB MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER> : <a> and (b). 
A Statement is liven below. 

(c) Ambassador Extraordinarry and 
Plenipotentiary Pc:rmanent Representative 
Geneva is accredited to both UNCTAD 
and ITC, which Ambassador and Deputy 
Permanent Represantativc Geneva is accre-
dited to GAIT. Ambassador in the 
Embassy of India. Bangkok is accredited to 
ESCAP. The Indian Missions at the head-
quarters of the remaining organisations act 
as coordinators in matters relating to tbese 
organisatioDs. 

(d) The post of Deputy Director Gene-
ral, OA TI, is presently held by an Indian 
plttio~aJ, 
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Statemeat 

1 

(a) tbe n_mel of international inter-
Government orsanisation in whicb 
his Ministry acts as tbe nodal 
Ministry on behalf of GovcrDment. 

2 

1. United Nations Conference on Trade 
and Development. (UNCTAD), 
Geneva. L 2 

2. General Agreement on Tariffs and 
Trade (GATT), Geneva. 

3. International Trade Centre, GeneYa. 
(ITC) L 1 

4. International Tin Council, LondoD. 

S. International Coffee Organisation, 
London. 

6. International Customs Tariff Bureau, 
Brusse)s. 

7. Association of Iron Ore Exporting 
Countries, Geneva. 

8 International Bauxite Association, 
Kingston. 

9. Association of Natura) Rubber pro-
ducing Countries, Kuala Lumpur. 

10. Asian and Pacific Coconut Commu-
nity, Jakarta. 

11. Internationl Pepper Community. 
Jakarta. 

12. International Rubber Study Group, 
London. 

13. Asia and Pacific Development Centre. 
Kuala Lumpur. 

14. Economic and Social Commission 
for Asia and the Pacific, (ESCAP). L 2 

15. Commonwealth Regional Consultative 
Group on Trade. L 2 

J 6. laterna tional Tropic:d 
O ., La r S8D1Satlon. 

(b) the annual contribution by Oovero ... --
ment to eacb organisation and the 
expenditure incurred 00. participation 
during 1985. 

Annual contribution 
(approx.) 

3 

Rs. 18,08.991.00 

Rs. 6,00,000.00 

Rs. 2,51,000.00 

Rs. 24,02,266.40 

Rs. 59,946.00 

Rs. 6,43,000.00 

Rs. 6,39,690.70 

Rs. 1,37,466.00 

Rs. 2,38,950.00 

Rs. 3,00,640.00 

Rs. J ,38,752.00 

Rs. 9,00,0('0.00 

Expend i ture in-
curred on parti. 

ci,;atioD. 

4 

Rs. 37,474,55 

Rs. 1,41,235.;0 

NiJ 

Nil 

Rs. 64,310.00 

Nil 

Rs. 23,OOJ.OO 

NiH 

Rs. 40,482.95 

Nil 

Rs 51,772.00 

Rs. 64,725 20 

Nil 

Rs. 54,42000 

Nil 

Nil 
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1 2 

17. Asian and Pacific Centre for Transfer 
of Technology., Bangalore. (APCTT). 

18. Economic Commission for Africa. 
19. Statist)cal Institute for Asia and the 

Pacific, Tokyo. (SlAP). 

20. Regional Mineral Resources Develop-
ment Centre, Bandung. (RMRDC). 

21. Re'giona! Co-ordinatiohn Centre for 
Research and Developmen t of Coarse 
Grains, Pulses, Roots and Tuber 
crops in the humid tropics of Asia 
and the Pacific, Indones!8, (CGPRT). 

3 4 

Rs. 10,00,000.00 Nil 

Rs. 29 .. 439.12 
Rs. 1,00,000.00 Nil 

Rs. 50,000.00 Nil 

Rs. 50,000 00 Nil 

L 1 ::.= India's contribution is to the Trust Fund of .ITC. The Budget of ITC comes 
- ftom UNCTAD/GATT. . 

l_ 2 ;;;:;~: Th('re is no direct contribut'ion to these organisations from Ministry of 
Commerce. The Budget of these organisations comes fro u UN/Commenwealth 
Secretaciat. 

L:. 3 = India joined the Internationl Tropical Timber Agreement only in February, 
1986 and DO contribution has been effected so far. 

L 4. :.=:: Figures indicate the approx, expenditure involved in participation of the 
meetings. Expenditure incurred is from the Commerce Ministry's budget only 
and does not include expenditure on account of hOlal accommodation. Whenever 
representatives of other Mioj~trjes/Departments attend meetings of these 
organisations expenditure is borne by the respective Ministry/Department. 

Exemption of Gift CODslgnments from 
Customs Duty 

2843. SYED SHAHABUDDIN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the particulars, including estimated 
valu~5 of gift consignments received by 
various associations: organisations, insti-
tutIons or tru!)ts in India during 1985 free 
of customs duty; 

(b) the total customs duty so waived; 
and 

(c) the procedure for obtaining such 
ex.emption from or waiver of customs duty 
for consignments to chari table insti tutions 
etc, for their own use or for distribution 
to the needy in tbe country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 

The information is being collected and will 
be laid 00 the Table of the House. 

(c) Under a general exemption notifica-
tion No. 8S·Cus., dated 15th March. 1982, 
foodstuffs, medicines, etc. imported by 
charitable organisations engaged in relief 
work are exempted from customs duty sub-
ject to conditions specified tberein. A copy 
of the notification is annexed. 

[Placed in the Library. SrJt No. LT.2338/h6] 

Further, Governments is empowered 
under sub-section (2) to Section 2S of tbe 
Customs Act t 1962, in tbe public interest 
and under circumstances of an exceptional 
na tUfe. to exempt by special order in each 
case any goods on which duty is payable. 
Each ca~e is decided on its merit and chari-
table institutions could apply to Govern .. 
ment for exemption under this provision, if 
notification No. 85-eus. dat(d 15·3·1982 is 
found not applicable. 



,Caae Prlee dae. 01 Sug .... Factorles TAke. 
, Oter aDder Sular Uudertald",1 Aet. 1978 

2844. PROP. NARAIN CHAND 
PARASHAR : Will tbe Minister 0' FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) the names of sugar factories whose 
managements were taken over under Sugar 
Undertak,ings (Taking Over of Management) 
Act, 1978 and the amount of cane price 
outstanding in resptct of each factory at 
the time of take over; 

(b) the dates on which the factories 
were returned to the owners Dod lhe 
amount of cane price due in respect of 
these factories on tbat date; and 

(c) tbe steps Government have taken or 
propose to take for ensuring clearance of 
tbe cane price dues? 

THB MINISTBR OF STATE IN THB 
MINIST,RY OF PLANNING AND IN 
THB MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (8) and 
(b). A Statement is siven below. 

(c) It would be seeD from the State-
ment liven below tbat the cane price 
arrears at the time of handing over/denoli-
ficatioD was much Jess than the cane arrears 
as on tbe date of take-over. After tbe 
denotification of the mills. tbe Central 
Govt. has no direct responsibility of clear .. 
ing the cane dues. Ensuring payment of 
cane price arrears is the direct responsibi .. 
)ity of the Stafe Governments, wbo have the 
necessary field organisations and powers to 
enforce such payments. However, the Cen .. 
tral Oovt. monitors the position and 
request the State Oovernmer.ts, (rom time 
to time, for expenditious cJearnnce of the 
cane price arrears. 

Statement 

Statement ShOWing Cane P, ice A.,.rears alon I"e date 0/ takeovel' alld al the lime Of halldlin, 
ove,/dfnotification 0/ taken ov" Suga, U"dertaklng8 

81. 
No. 

Name of the factory 

1 2 

1. The Ajudbia Sugar Mill. 
Raja-ka .. Sahaspur, Morada-
bad (U.P.) 

2. The Deoria SugAr Mills, 
Deoria. Distt. D~vria (U.P.) 

3. Shree Sitaram Sugar Company 
Baitalpur. Distt. Deoria (U .p) 

4. Sbri Keshoraipatan S.S. Kar-
khana, Keshoraipaton, .Distt. 
Bundi (Rajasthan) 

s. Jijama.a S.S. Karkhana, DiSH. 
Buldana (Maharashtra) 

6 Cauvery Sugar and Chemi-
cals, Pettaivaytalai, Distt. 
Tricby (Tamil Nadu) 

Caoe arrears as 
on the date of 
takeover 
(Rs .• lakhs) 

3 

121.61 

12.39 

10.40 

44.54 

62.17 

778 

Da te on 'which 
factory returned 
to owners/Sta Ie 
Govt.JOate of 
deootifica tion 

4 

2·12.85 

27-12-85 

27-12-85 

12-12·85 

6-12-85 

15 .. 1085 

Cane arrears 
upon .be da tc 
of handover/ 
denoljfica tiOD 
for 1985-86. 

(Rs. Jukbs). 

5 

18.70 as OD 

30-11-85. 

18.45 as OD 
31·12· 85. 

11.17 as an 
31·12.85 

Nil as on 
15-12-85 

13.22 as on 
7·12·85 

Nd as on 
15-JO·75 
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1 2 3 '4 5 

7. The R.B.N. Singh Sugar Mills, 
Lhaksar, DisH. Saharanpur 
(U.P.) 

203.03 t·2 .. 86 t 189.36 as on 
2-2-86. 

13·3·86 t 94.81 as 00 
22-2-86. 

8. The Seksaria SUlar Mills, P.O. 
Babboan, Distt. Gonda (U.P.) 

*Arrears are on or near tbe date of bandover/dcnotification. 

t There figures respresent tbe position of the peak of tho crushina season whon ~ano 
dues teod to be on higher side but get cleared as tbe seaSOD tape:s. o~. BesIdes, 
these two factories have recently been facing problems of cash credit limits 

Vacaat Posts of Heads of Public 
Undertakloll 

2845. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether it is a fact that a Dumber 
of public seClor undertakings under his 
Ministry are without any Chairman/MaDag-
ing Director a t present; 

(b) if so, the names of such public sec-
tor undertakings; 

(c) the reasons for not filling up these 
vacancies and the date with etr(ct from 
which each one of them is lying vacant; 

(d) the arrangements under which the 
undertakings are working at prescnt; and 

(e) when the vacancies are likely to be 
fillcd ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A K. PANJA) : (a) to 
(e,. As at present, there is one vacancy of 
Managing Director in the Food Corpora-
tion of India which arose on 11.3-1986. 
Action to fiJJ this vaccincy has been initia-
ted. 

In the Central Warehousing Corpora-
tion, the post of ~1tl naging Direc,or fell 
vacant on 28-1-1980. As ao tcllerim arrange-
ment, the charge has b.!~n eotr!JH.:!d to ao 

officers of the Ministry in addition to his 
duties. A full-time Managing Director in 
expe~tcd to be appointed shonly. 

There is DO vacancy of Chairman or 
any other Managing Director in the under-
takings under the Mloistry of Food aod 
Civil Supplies. 

Indirect Taxes Afrecting Common People 

2846. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is fact that 82CYo of the 
total revenue from taxes including customs 
is collected through indirect taxes which 
have a direct impect on prices and affect 
the common man's budget; and 

(b) the steps being taken to ensure that 
the burden or indirect laxes is reduced and 
common people get economic relief? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) CoHec-
tions from indirect taxes are estimated to 
be about 80% of the total revenue from 
Central taxes according to revised estimates 
for 1985·86. However, the effect of changes 
in indirect toxes 00 prices depends on a 
variety of factors. such as the type of 
commodities taxed, and the relative elasti-
city of demand and supply of specific 
commodites to pdces etc. 

(h) It has b~en th~ endeavour of lhe 
GOYt'rnmenl to keep the levy of indirect 
taxes in respect of e:,sential articles for the 
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common man to tho minimum possible. An 
importaDt objective of tbe policy bas .lto 
been to cDcouraac incroase in production 
and productivity specially of essential 
commodities. The budact (or 1986·87 indi-
cates several otber step. which aim at 
improving tbe :conomic and loci 81 condi· 
tiODS of tbe common people. 

AUocatioD for Pro.OtlOD of Tourll" lu 
HI.aeba. Pradesh DUMa Seventh Piau 

2847. PROP. NARAIN CHAND 
PARASHAR: Will tbe Minister of 
PARLIAMENTARY AFFAIRS AND 
TOURISM be pleased to state : 

<a) the percentage of the investment by 
the India Tourism Development Corpora-
tion in the promotion or tourism in 
Himachal Pradesh to the total investment 
in tbe country during the Sixth Five Year 
Plan; 

(b) whether it is a fact that this percentaae 
is extremely low and the investment bas 
been far too inadequa te as compared to the 
demand by tbe Himacbal Pradesh Govern-
ment in this reaard; 

(c) whether it is proposed to increase 
the allocations for the promotion 01 
tourism in Himachal Pradesh during tbe 
Seventh Plan and accord a high priority for 
this purpose; and 

(d) if so, tbe nature of priority and abe 
total allocation for this purpose? 

THE MINISTER OP PARLIA· 
MBNTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT) : <I) to (d). Cen-
tral Government Dorma))y takes up tourism 
schemes in consultation with the State 
Government. based on the potential of the 
scheme and Inter-se priori ties fi~ed by the 
Planning Commission. Since no aUoeation 
is made by the Department state-wise or 
relion-wise, tbe question of Jow or inade-
quate investment in Himachal Pradesh docs 
not arise. Bven ITDC takes up project for 
accommodation. etc. as may be justified by 
market requirements. At preseDt ITDC rqn, 
, Traye'Je~' ,~od,e ~t ~aQ,IJ! 

However. it has been agreed in princi. 
pie to accord higher priority to develop-
ment of tourism infrastructure in Himachal 

Pradesb durin, the 7th Plan. Central Govern-
ment, have already sanctioned construction 
of trekkers huts in Sarhan at an approxi. 
ma Ie COlt of Rs. 18.00 latbs. The State 
Goverment. has been requested to formulate 
some more scbemes inCluding a Yatri NiwaB 
whichcould be taken up within the overall 
parameters of the Central Government. 

(Trtmslatlon1 

Step. lor Increallol Export 01 Bldls 

2848. SHRI R.M. BHOYB: Will tbe 
Minister of COMMERCE be pleased to 
state: 

(a) wbether Government have taken 
any steps to export Indian bidis to 'foreign 
countries' in order to enhance exports of 
bidi8; 

(b) if so, the names of tbe countries 
where Indian bidis are likeld; and 

(c) tbe steps taken by Government to 
. encourase chis industry? 

THE MINISTER OF COMMERCB AND 
FOOD AND CIVIL SUPPLIES (SHRI P. 
SHIV SHANK.ER) : (a) Yes. Sir. 

(b) UAB; Kuwait, Saudi Arabia; Qatar 
Oman, Bahrain, Malaysia, Singapore and 
Netherlands are some of the important 
couDtries importing Indian bidis. 

(e) The measures takeo by Govenrmont 
to encourage bidi industry through export. 
include :-

(1) Market surveys in selected Middle 
Bast and Asian countries and 
West European countries; 

(2) Study up packaging of bid is; 

(3) Display of samples of Indian bidil 
lit yarioua Jute,tQationaJ faiT" 
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Mealur. of Oferbaulfal Worklog or 
. Stook EscbaDies 

2849. DR.B.L. SHAILESH : 
SMal K. PRADHANI : 

Will the Minister of FINANCE be 
pleased to state: 

(I) whether .in the context of the recent 
spate of issues and the formulation of n~w 
financial instruments such as Cumu)atlve 
Convertible Preference Share (CCP) linked 
issues and public se.ctor bonds, tbe stock 
Exchange working bas become very compli. 
cated and delays occur too often in share 
transfors, registriation and allotment of 
sbares in the case of new issues, owing to 
lack of experts on the boards or governing 
council of stock exchanges; and 

(b) if so, the steps Government propose 
to take to overhaul the working of the 
Stock Exchanges even by amending tbe 
existing legislation, if necessary, and devise 
some fresh measures to speed up their 
working? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt 
JANARDHANA POOJARY): (a) With 
tbe increase in the number of public issues, 
the workload of the exchanges increases, 
but a more relevent factor affectiDg tbe 
workload in the exchange is the volume of 
trading on it. New issues or introductioD 
of new instruments do not complicate tbe 
working of the exchanges. The transfer of 
shares. registration and allotment of share 
in the cust of new issues are done by tbe 
companies and not by the Stock Exchanges. 

(b) In view of answer to (a) above, 
the question dose not arise. 

Grants from Esport Marketing Pund 

2850. DR. B L. SHAILESH : Will the 
Minister of FINANCE be pleased to state: 

(8) whether the norms for "grants" 
from out of the $10 million E~port Market .. 
ing Fund (EMF) have been finalised; 

(b) if so, i ti brol J outliQe~ ",ad W:l)11 ; ~ 

W,.'tt"."wetl " J60 

the EMF likely to be made operat.ional aDd . 
through wb.icb aleney; 

(C) the yardsticks, if aDY. laid down for 
selectively supporting'tbe Indian Companies 
in tbe private sector through "graots U from 
tbis fuod; and 

(d) if so, the details tbereof ? 

THE MINISTER OF STATE IN THB 
MINISTRY OP FINANCB (SHRI 
.TANARDHANA POOJARY) : (8) to (d). 
Tbe broad Dorms tor granes from EMF' have 
been finalised. The Export Marketing Puod 
(EMF) will be administered by the Export .. 
Import Banks of India and is expected to 
become operational during tbe quarter 
April·June 1986. EMP support wilJ be 
concentrated on a select ranse of engineer-
ing products chosen for high export growth 
potential. EMF assistance wiJl cover up to 
50% of evpeoses relating to eligible export 
marketing activity with baJance to be borne 
by exporter. Eligible activity will include 
strategic plans for export marketing cover-
iDg market research, product adaptation, 
inspection services, training, travel and 
establishing overseas operations. 

Purchase or Paddy by Fel in Orissa 

2851. SHRI JAGANNATH PATT· 
NAIK : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the quantity of paddy brought by 
the farmers for sale in the markers of the 
country particularly in Orissa upto 30 
November, 1985; 

(b) tbe total quantity of paddy pur-
chased by the Food Corporation of India 
(rom farmers upto 30 Nevember. 1985; aDd 

(c) wbether satisfactory arrangements 
bad been made (or the movement of food-
,rains to other parts of the country? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNIN3 AND IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
Market arrivals of paddy are reported by 
Punjab and Haryana and the Union Terri-
'Qr'~~ of CllancJi~lIrll an(f O~lbi oaly. Tl)o 



161 PHALGUNA 23, 1907 (SAU) 162 

total quantity of arrivals upto 30-11-85. as 
reported by these States and Union Terri-
tories, was 87.39 lath tODDes. No reports 
are received in respect of Orissa. 

(b) 18.90 Jakh tonnes. 

(c) Yes, Sir. 

Distress Sale of Raw Jute in Orissa Village 

2852. SHRI JAGANNATH PATNAIK : 

SHRI LAKSHMAN MALLICK : 
Wiil the Minister of TEXTILES be 

pleased to ,state: 

(a) whether Government are aware of 
the distress sale of ra w jute a t the rate of 
Rs. 180 per quintal villages to private 
businessmen by the jute growers of Orissa 
as the Jute Corporation of India. Danpur 
Jute Marketing Co·operatjv(.~ Society, Odssa 
and Konark Jute Mills Limited do not 
purchase their jute ; 

(b) if so, whether Government have 
received any representation from jute 
growers of Orissa in this regard; and 

(c) if so, the steps Government have 
taken or propose to take in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (c). 
As a result of bumper jute crop in 1985 .. 86, 
price of raw jute feJl sharply from the high 
leve I of las t year ina II ju te growing S ta tes 
including Orissa. In order to protect the 
interests of growers, Jute Corporation of 
India was directed to step up their procurl!-
ment opera lions. In fact, JeI entered 
market in Oris~a in Mid-September. 1985 
and undertook commercial operation at a 
price range of Rs. 25/- per quintal above 
the statutory minima. Since mid-October 
1985, JeI continued price support operation 
in Orissa through 38 centres run by them 
and Co-o peratives and have procured about 
1.02 lakh bales from Orissa so far. 

Production and Export of Tea 

2853. SHRI PIYUS TIRAKY : Will 
the Mi.oister of COMMERCE be pleased 
to state: 

fa) tbe steps beiofJ takQQ to com.pete 

with the exportina countries to earn more 
foreigo exchaoge? " 

(b) whether tho tea Irowers are fiDdiq 
any difficulties OWiDI to GoverolDCnt 
controls and relulatio08 00 tea exports aDd 
marketing; 

(C) tbe details of tbe tea marketina plan 
for 1986-87 and tbe target of production for 
1986-87; and 

(d) the target fixed for export and tbe 
anticipated foreign excbaolc to be earned 
for 1986 .. 87 ? 

THE MINISTER OF COMMBRCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Measuro. 
to increase export of tea include assistance 
for brand promotion and werehousio, 
abroad as we)) as cash compensatory support 
for va lue added teas. Tea Board also 
undertakes promotional campaigo through 
its offices abroad. 

(b) to (d). In view of comfortable supply 
position at home and abroad. it is Dot 
considered necessary to have a tea market 
iog plan based on export restrictions like 
Quotas and Minimum Export Price. Such 
restrictions were dispensed with in 1985. 
Preliminary estimates of tea production in 
1986 are placed at 677 M. Kgs. leaviOI a 
sufficient surplus to enable further improve-
ment in export performance. Foreign 
exchange earnings will,'(fepend on behaviour 
of international prices. 

Decline 10 Export of Tea to Poland 

2854. SHRI PIYUS TIRAKY: WiU 
the MInister of COMMERCE be pJealed to 
state: 

(a) whether it is a fact that PoJand 
until i983 was the fourth largest importer 
of Indian Tea ? 

(b) whetber the down tUfn is due to dec-
line in consumption or due to compara· 
tively inferior tea as compared to otber 
countries like Taiwan aod China; and 

(c) the steps beiDg taken tc) iop"." 
~"pot' pf J~a ~f) Polal)sJ 1 
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,.. -"THB MINISTER OF COMMBRCB 
~ND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) leo (c). 
Tea imports by Poland from India in the 
laat ten years have fluctuated sharply vary-
inl from approximately 5 minion kgs. in 
1979 to 16 million kgs. in 1982. Recent 
reduction in imports from India may be on 
account of availability of cheaper teas else 
where and reported constraints regarding 
balance of trade faced by Poland. Measures 
to increase export to Poland include bilate-
ral negotiations, Long Term Trade Pro-
gramme and grant of cash compensatory 
support on value added exports. 

Export of Jute to USSR and Otber 
Countries 

2855. SHRI PIYUS TIRAKY : Wi) I the 
Minister of TEXTILES be pleased to 
state : 

(a) whether the U.S.S.R. is the major 
buyar of Indian jute: 

(b) the quantity of raw jute to be exported 
to tbe U.S.S.R. by Ihe Jute Corporation 
of India as per contracts signed for 1986·87; 

(c) tbe names of the other countries 
with whom the J.C.I. has signed contracts 
r or 1986·87; 

(d) the foregn exchange earned by ex-
porting raw jute yea.r:::wise since 1980 till 
date; 

(e) whether Government propose fO 
give bonus to the jute growers on the 
basis of their sale receipt from the J.e.1. 
out of the profit made by Government 
through foreign exchange; and 

(f) if so, the percentage thereof and if 
Dot, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and 
(b). U.S.S.R. purchases jute from Indla 
under Trade Plan provision depending upon 
their requirements. No contract bas been 
signed with U S S.R. by Jute Corporation 
oi India for export of jute under Trade 
fllo (Of 1986. However II a contract hod 

been entered into by Jute Corporation of 
India with U .S.S. R. for export of a total 
quantity of about 27,178 bales of raw jute 
valued at about Rs. 2 43 crores under the 
provision of Trade PJan 1985. 

(c) No contract bas been entered into 
by Jute Corporation of India with any 
country under 1986 Trade Plans. However, 
besides U.S.S.R. a contract bas been 
entered i,nto by Jute Corporation of India 
with Poland for export of a total quantity 
of about 23.372 baJes of raw jute valued at 
about Rs. 2 crores aDd with free foreign 
exchange countries for export of a total 
quantity of about 7,575 bales of raw jute 
valued at about Rs. 0.48 crores. 

(d) The quantity and vaJue of raw jute 
exported by jute Corporation of India 
since 1980·81 is as under :-

Year Quantity Value 
(in bales) (Rs./Jakhs 

1980-81 101881 653.24 

1981-82 295736 1601.65 

1982 .. 83 72481 356.96 

1983-84 Nil Nil 

1984·85 Nil Nil 

1985 .. 86 22716 186.15 

(upto 7-3·86) 

(e) and (f). Profits earned on export of 
raw jute by Jute Corporation of India 
being minimum and since export of raw 
jute' is not made under any profit/loss 
sharing Scheme, the question of passing ot 
pro6ts on exports to growers does not 
arise. 

Board ror Industrial and Fioaocial 
RecoDstructJoo 

2856. SHRI SANAT KUMAR 
MANDAL : Will the Minister of FINANCE 
be pleased to state: 

(a) whether (here is any p~oposa) uDder 
eonsidera tioo of his M~nistry to set up a 
Board t or Industrial and Financial Re~on,­
~ruction (BIFR); 



(b) if 80, what would be hs fun·ctions 
and composition and tbe aleDcy tbroush 
which it will identify companies-large and 
medium-·which are sick and need reconstruc·· 
tion; and 

(c) tbe role proposed to be assi.ned to 
tbe Industrial Development Board of India 
(IDBI) and the financial institutions in 
identifying the sick and needy companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b)' and (c). The Sick Industrial 
Companies (Special Provisions) Act, 1985 
envisages setting up of a Sorad for Indus .. 
trial and Financial Reconstruction. The 
Board shall consist of a Chairman and not 
less than two and not more tilan 14 others 
members to be appointed by' the Central 
Government. The Board is empowered to 
make enquiries to ascertain if a company 
has become sick within the defini tion of the 
Act. If the Board is satisfied after making 
the enquiries that a company bas become 
sick it can either allow time to the com-
pany to make its net-worth positive within 
a reasonable time or if the Board decides 
that it wilJ not be practicable for the conj~ 
pany to make its net-worth positive withjn 
a reasonabJe time then it caD take the follo-
wing measures :-

(i) the reconstruction. revival or reba-
bi Ii tatioD of the sick industrial 
company; 

(i i) the proper managemeDt of the 
sick industrial company by change 
in t or take-over of, managemenl 
of the sick industrial compauy; 

(iii) the amalgamation of the sick 
.industrial company with any oth,r 
industrial company; 

(iV) the sale or ]ease of a part or whole 
of any industrial undertaking of 
the sick industrial company; 

(V) such other preventive, ameliorative 
and remedial measures as may be 
appropriate; 

(vi) such incidental, consequential or 

supplemental measures as may be 
necessary or expedien t in connec-
tion with or for the purposes of 
the measures specified in clauses 
(i) to (V). 

While it has been made mandatory for 
the sick industrial company to make rofe-
rence to the Board, the Central Government 
or the Reserve Bank or a State Government 
or a public financial institution. or a State 
Level institution or a scheduJed bank' may 
if it has sufficient reasoD, to believe that 
any industria) company has become for tbe 
purposes of the Act, a sick: industrial com-
paoy, make a reference in respect of such 
company fO the Board for determination of 
the measures which may be adopted for 
such company. 

Mushroom Growth Mercbant Baoklol 
Companies 

2857. SHRI SANAT KUMAR 
MANDAL : WiIJ the Minister of 
FINANCE be pleased to sta te : 

(a) the steps Government propose to 
ta ke to control and regulate through )icea .. 
sing tht- present mushroom growth or mer-
chant blnking companies; and 

(b) the code of cond Uc( to be evolved 
not only for merchant bankers but also for 
the financial press, which at limes boosts 
their issues? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SARI 
JANARDHANA POOJARY) : (a) and (b). 
Regulation of merchant bankers would be 
considered along with other recommenda. 
tions in the final report of the High Powered 
Committee on Stock Exchanges. It is 
desirable thllt the financial press evolves OD 

its own a code of conduct and ensures an 
effective self~regulatory process. 

Transfer of Production of Janata Clotb to 
the Haudloom Seetor 

2858. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
TEXTILES be pleased to state; 

(a) whether the speed of tranfer of 
Janata cloth to the handJoom sector has 



been ver, slow in tbe Sixth Pive Year Plan 
aDd the sub·Group on bandlooms for the 
Seventh Plan and recommended increased 
transfer of controlled cloth; and 

(b) if so, the steps being taken by 
Government 10 step up the pace of trans-
fer of tbe production of janata cloth to the 
bandloom sector during tbe next four years 
witb a view to activise the large Dumber of 
dormant looms and to create additional 
employmcnt for about 10 lakh weavers? 

THE MINISTER OF STATE OF THE 
MIN[STRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) The pace of transfer of controlled 
clotb to handloom sector has already been 
speeded up as will be evident from the 
following statement: 

(in million sq. metres) 

Year Total Target Traget of production 

1984-85 

1985·86 

1986-87 

for controlled Janata control· 
cloth/Jaoata Cloth led Cloth 

cloth 

650 

700 

700 

360 

420 

500 

290 

280 

200 

1 t is expected that by the end of the VII 
five Year Plao the entire target of 700 
million square metres win be transferrea to 
tbe baodloom sector. 

Developmeat of Tourist Centres OD Konkao 
Coast 

2859. PROF. MADHU DANDAVATE : 
Will thc Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(8) whether it is a fact that tbe coastal 
Sindhudurg and Ratnagiri districts of the 
Konkan region in Maharasbtra provide 
beautiful sites for developing tourist centres 
with tbe assistance of Union Government; 

(b) if so. whether Government propose 

Wrill,,, b._" 
to allow either public or private secter 
shipping companies to provide infrastruc-
ture like hovercraft service on the Konkan 
coast to encourage tourism; and 

(c) what concrete steps are proposed to 
build tourist centres on the Kookan coast? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT): (8) The Department 
in consultation with the Government of 
Maharashtra has identified a Dumber of 
tourist centres in Maharashtra, some of these 
centres are in the Kookan region. These 
centres such as Janjira, Ganpatipuie and 
VengurJa are to be dcvelop~d in a phased 
manner with the combined resources of the 
State, the Ct!lltre and the private ~ector. 

(b) and (.,;). In order to promote tourism 
in Konkan region, the Government of 
Maharashtra is encournging private parties 
to create infrastructure facilities like Hover-
craft service. A shipping service is already 
provided between Bombay and Panjim. The 
Maharashtra Tourism Development Cor-
poration bas provided 162 bed capacity 
accommodation and restaurant facilities at 
GanpatipuJe and taken steps for dcvdoping 
Vengurla as a beach resort. 

Transfer of Surplus Work of Audit from 
Ahmedabad to Rajkot 

2860 SHRI INDRAJIT GUPTA: Will 
the Minister of FINANCE b(! pkascd to 
state: 

(a) whether it is a fact that over one 
hundred Audit cmpioyees at Rajkot 
(Gujarat) arc: being kept without work, 
while work is being accumu)ated at Ahmeda-
bad for lack of staff; and 

(b) if 80, whether the concerned authori-
ties will be advised to transfer the surplus 
work from ~hmedabad to Rajkot as per the 
representations mad by the Civil Audit and 
Accounts Association, Rajkot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
It is not a fact that Over one hundred audit 
employees at Rajkot are being kept without 
work. Staff have been allocated duties 



eitber at Rajkot or on inspections of 
officer distributed all over Gujarat. It is, 
however, a fact that there are more Audi· 
tors in Rajlcot than are required for Audit 
in tbe Saurashtra Rcaion and Jess Auditors 
in Ahmedabad than are required in the 
remaining regions of Gujarat. This necessi· 
tates inspection work being unde~taken by 
tbe Rajkot staff in areas other than the 
Saurashtra Region. The problem connot 
be solved dy transferring work from 
Ahmedabad to Rajkot, for the work is 
largely in tbe nature of )ocal inspection of 
State Government offices distributed through ... 
out the State. The Staff association at Raj-
kot has. however, demanded that some 
headquarters sections shouJd be shifted from 
Ahmedabad to Rajkot. Apar' from the 
administrative difficulties involved in such 
a transfer, this will account for only about 
25 employees. The staff associa tion at 
Ahmedabad are also strongly opposed to 
any such transfer of work. Consequently 
any such transfer of work is likely to result 
in considerable dislocation of work aod 
staff agitation at Ahmedabad. The matter 
is under continuous discussion by the 
Accountants General concerned wi th both 
the Staff Associations for working out an 
amicabJe solution. 

Assistance by Public Financial Institutions 
to Private Sector 

2861. SHRI INDRAJIT GUPTA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that the public 
financial institutions like IDBI, IFCI. 
ICICI. LIe, UTI, GIC, IRBI, etc. have 
given record assista nce of over Rs. 5000 
crores to the private sector in 1984·85; 

(b) if so, the institutioo .. wise share of 
the assistance given by way of loans and 
equity participation; and 

(c) the shares of the public, joint and 
coopera live sectors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJAR Y) : (a) to (c). 
The Industrial Development Bank of Il:dia 
has reported that assistance sanctIoned 
during the per iod April 1984 to March 1985 

l ~ 

lt~ 

by all financial institution aurea_ted R,s. 
5624.4 crores. The institution-wise assis-
tance is as given below :-

(Rs. in crofes) 

Industfal Development Bank: of 
India 

Industrial Fjnance Corporation 
of India 

Industrial Credit and Invest· 
ment Corporation of India 
Limited 

Life Insurance Corporation of 
India 

Unit Trust of India 

General Insurance Corporation 
of India 

Industrial Reconstruction Baok 
of India 

State Fjnancial Corporations 

State Industrial Development 
Corporations 

26'3.2 

418.0 

SI3.S 

220.7 

357.3 

144.1 

l05.e 

7Z8.8 

473.0 

Total : 5624.4 

(approximately) 

The sector-wise assistance sanctioned is 
given below :-

Public 

Joiot 

Cooperative 

Private 

(Rs. crores) 

661.8 

359.4 

942 

4232.0 

_....:.. 

5353.4 

The sector-wise da la excludes lOBI figures 
in respect of subscription to shares and 
bonds of financial institutions, seed capital 
aDd guarantees. 
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EspeadUlre .08 EatertalllDeat by Aatllorltrel 

of Kovalam Beacb Resort 

2862. SHRI SURBSH K URUP' : Will 
tbe Minister of PARLIA MENT AR Y 
AFFAIRS AND TOURISM be pleased to 
atate : 

(8) tbe amount spent for entertainment 
by the authorities of the Kovalam Ashok 
Beac;h resort at Kovalam in Kerala bet-
ween April, 1984 and November. 1985; 

(b) whether this amount is within tbe 
limit and whether the authorities are 
emp,owered to spend that amount; and 

(c) if not, action Government propose 
to take in the matter 1 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRT 
H.K.L. BHAGAT): (a) The information 
is as under :--

Year Expendi ture incurred 
on account of enter· 

tainment 
-----------------_._--

1984-85 

1985·86 
(Upto November 1985) 

(b) Yes, Sir. 

(c) Does not arise. 

Rs. 2775.50 

Rs. 4247 84 

Hotel Management Institutions Receiving 
Aid from Government 

2863. SHRI LAKSHMAN MALLICK: 
Will the Minister of PARLIAMENTARY 
AFFIARS AND TOURISM be p1eased to 
state: 

(0) the names of the hotels including 
ITDC Hotels providing training in hotel 
management aJongwith the capacity of 
trainees in the country; 

(b) whether the hotel management 
. iDstitution~ other than ITDC hotels are 
. also receiving aids from the Union Govern-

ment; 
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(c) jf so, the names of such institutions 
aloDg with the amount of aid given 
anDually; and 

(d) wheher Union Government have any 
control over these Institunions to ensure 
tbe better utilisation of money sanctioned 
by Government? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGA'f) : (a) As per information 
available, ITOC and some other hotel chains 
such as ITC Ltd., and East India Hotels 
Ltd .• provide hotel manB.gement in-service 
trainings to their own employees. The in .. 
take capacity of the Oberoi School of Hotel 
Management is reported to be approxi-
mately 120 trainees per year. 

(b) Yes, Sir. The Hotel Management 
Institutions set up by the Government 
receive aid from the Union Government. 

(c) Names of such Institutions are 
given in the statement enclosed. The quan-
tum of aid given to the various Institutes 
of Hote' Management Catering Technology 
and Applied Nutrition varies from year to 
year depending upon their reqirements. 
The amount of Grants-in-aid released to 
the Hotel Management InstItutes during the 
Jast three year is as under ;-

1922·83 

1983 .. 84 

1984-85 

(d) Yes, Sir. 

Statement 

Rs. 81,67 s271 

Rs. 1,38,60,945 

Rs. 3,54,10,716 

Namev of Inrlilutes of Hotel Management 
receiving aid from the Union G(lvernmtnt 

(1) Institute of Hotel Management. 
Catering aDd Nutrition. New Delhi. 

(2) Institute of Hotel Management, 
Technology and Applied Nutrition, 
Bombay. 

(3) Instit?te of Hotel Management, 
Catering Technology and Applied 
Nu tri tioD, Madras. 
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(4) Institute of Hotel Man8lement. 
Caterioa Technolo,y and Applied 
Nutrition, Calcutta. 

(5) Institute of Hotel Management, 
Ca tering Technology aod Applied 
Nutri tion, Srinagar. 

(6) Institute of Hotel Management, 
Ca tering Technology and Applied 
Nutrition, Bangalore 

(7) Institute of Hotel Management, 
ea tering Technology and Applied 
Nutrition, Bhubaneswar. 

(8) Institute of Hotel Management, 
Catering and Nutrition Abmeda-
bad. 

(9) InRtitute of Hotel Management, 
Catering Technology and Applied 
Nutrition, Hyderabad. 

(10) Institute of Hotel Management, 
Catering Technology and Applied 
Nutrition, Goa. 

(11) Institute of Hotel Management, 
Ca tering Technology and Applied 
Nutri tion, Lucknow. 

Promotion of Tourism in Suoder ban Area of 
West Bengal 

2864. DR. SUDHIR ROY: Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to state : 

(a) whether tbe Un~ Government 
have taken up any plan for promoting 
tourism in the Sundarban area of West 
Bengal; and 

(b) jf so, the projects undertaken so far 
and the funds earmarked for the purpose? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT): (0) and (b). The 
Government of West Bengal proposes to 
gradually open up the reserved forest area 
of the Sunderbans to regu!ated tourist tra-
ffic. A 6O.bedded tourist lodge constructed 
and presently managed by the Government 
of West Bengal was commissioned in 1984 
,It SajookbaJi io tbe Suo4erb.ns. fb' Ceq· 

tral Depanm.ent of touriam bas aiven to 
the Slate Government Rs. 16.50 laths in 
1981 .. 82 for acquisition of a motor launch 
for ferrying touris ts to and from tbe 
SUDderbaDs. whicb is in Qperation. '10 
1984·8S, an amount of RB. 7 lakhs bas boen 
aa.Dctioned for floating accommodation in 
Sunclerbans out of which Rs. 3.50 lakhs bas 
been released tiS an advance. 

Bulldiugs aDd Estates Taken Over for 
Misuqotlng ActauJ Price 

286S. DR. K.G. ADIYODI: Will the 
Minister of FINANCE be pleased to state 
the number of buildings and esiales 
taken over by Government for mis-quotiDI 
tbe actual price for evading stamp duty. 
registration fee, etc. during tbe last ooe 
year ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 

JANARDHANA POOJARY): For misquot-
ing the acthal price with a view to evade 
slemp duty and registration fees there are 
no provisions under the Income-tax Act. 
for taking over Jand and building. However, 
Income-tax Act, provides for acquisiti'on of 
properties in case it is established tbat the 
apparent sale consideration was less tban 
the fair market value by a certain perceo-
tage. 

In the last one year DO property was 
taken over by the Government under the 
above provisions of the Income-tax Act. 

Esport of Rubber and Import of Rabber· 
Products 

2866. SHRI M U L LAP PAL L Y 
RAMCAHANDRAN : Will the Minister of 
COMMERCE be pJeased to state: 

(a) whether the export of rubber during 
tbe past three years has been on the in-
crease, if so, tbe quantity and value of 
rubber exported io 1983, 1984 and 1985·' , 

(b) the rubber products being imported 
into India and their total annual value 
during tbe year J983, J984 and 1985; 

(c) wbetber tbe said rubber products 
~,uulof be lQal)u(a~turod iodi,cmously; aDd 
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(d) the steps taken by Government in 
tbis relard ? 

THB MINISTBR OF COMMERCB 
AND FOOD AND CIVIL SUPPLIES 
(SHR.I P. SHIV SHANKER) : (a) aDd (b). 
Statjstic, relating to quantity and value of 
importsl exports of various items ba ve been 
compiled so Car upto 1982· 83. Data relating 
to export of rubber and import of rubbea 
products during the years 1983. 1984 and 
1985 are not available. 

(c) As tbere are a large number of 
rubber products of different sizes, specifica-
tions and make, their indignsisation is 
beinl made on continued basis. 

(d) Proposals are being encouraged (or 
the manufacture of various rubber products 
indigenously. 

.Errect of Foreign LoaDS OD tbe Economy of 
India 

2867. DR. T. KALPANA nEVI: Will 
tbe Minister of FINANCE be pleased to 
state : 

(a) whether there has been progressive 
decrease of IDA )oa[\9 and increase in 
IBRD loans and other commercial loans at 
bisber interests; 

(b) whether India 9s economy wiJl buckle 
under such heavy debts as has happened to 
many other developing countries; and 

(c) iC so, corrective steps proposed to 
be taken 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes. Sir. 

(b) No, Sir. 

(c) Does not arise. 

Sale of Vegetables aDd Fruits in Super Bazar 

2868. SHRI SRIHARI RAO : WHJ the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(I) whether Su.per Bazar also seJl vege-, .. "I", "0\1 ~r~jt~ tl;lrouf'bo~t tl;le cit.Y.~ 

(b) if so, whether consumer prices and 
quality of this organisation have been 
checked and evaluated by Government; and 

(c) if so, the details thereof and the 
corrective steps taken/proposed to be taken 
in tbe ma tter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
Super Bazar seJJs vegetables and fruits 
through 4 static outlets (as Connaugbt PJace, 
Patel Nagar, Vithal. Bbai Patel House and 
South Avenue) and 21 mobile vans covering 
60 localities in different parts of Delhi. 

(b) and (C). The Main objective of ~el­
ling vegetables and fruits by Super Bazar 
is to make availabJe quality goods to the 
consumers at reasonable prices. The Super 
Bazar has reported that the scheme of sale 
of fruits and vegetables bas been weJcomed 
by the public and appreciated by the pres~. 
Accordigg to the market survey conducted 
by some newspapers, the prices of consumer 
goods including vegetables and fruits sold 
in the Su~er Bazar are Jower than those in 
the open market for the comparable Quality 
of goods. The working of Super Bazar is 
being reviewed by the Government from 
time to time. 

Central Expenditure for 1986-87 

2869. SHRI INDRAJIT GUPTA: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whethe~t is a fact that the central 
expenditure for the year 1986 .. 87 mentioned 
in tbe press release by the Finance Ministry 
was placed at R,s. 198 .. 45 crOTes at current 
prices; 

(b) at what rate the original outlay was 
increased in order to arrive at this figure; 

(c) whether this ra te represents the 
inflation rate during the year; aod 

(d) if so. how was the rat~ arrived at ? 

THE MINISTER OF SrATE IN THB 
MINISTRY OF FINANC.e (SHRI 
JANARDHANA POOJARY); (d' to (d). 
rl,)~ r"r"rence is presun;aabl, t9 central p)'11 
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expenditure for 1986-87. 10 the Bud8ct for 
1986.87 central pia n outlay has been placed 
at Rs. 21300 crores. The fiaures of Rs. 
19845 crores referred to was derived earlier 
by adopting tbe total central pJan outlay 
as provided in the seventh plan and phasing 
it in the manner projected in the JODg 
terms Fisca J Policy, assuming an annual 
price increase of 5%. This was an illustra-
tive pre-Budget exercise for eliciting com-
ments and suggestions and encouraging 
debate on important public issues. Actual 
inflation rate for the current year will be 
knowD only after the year is over. 

Financial Performance of Corporate Sector 

2870. SHRI SRIKANTA DATTA; 
NARASIMHARAJA WADIYAR: 

Wi)) the Minister of FINANCE be 
pleased to sta te : 

(a) whether Governm.!ot have made any 
study on the fioanc;al performance of the 
corpora te sector; 

(b) if so, the years covered under the 
study; and 

(c) the details of the performance of 
the corporate sector during the period 
under review ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No study 
00 the fi nancial performance of tbe cor-
pora te sector as a whole has been made by 
the Government. 

(b) and (C). Do not arise. 

Esploring New Markets for Export or Colr 
Goods 

. 
2871. SHRI K. KUNJAMBU : Will the 

Minister of TEXTILES be pleased to 
state : 

(a) whether Government have made 
any efforts to explore new markets in 
European countries for the' Indian coir 
goods; 

(0) if SO~ the getails t~ere of; aract 

J18 

(C) the steps being taken to mako coir 
goods comeptitive in the international 
market? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TExtJLES (SHRI 
KHURSHID ALAM KHAN): (a) to 
(C). Almost all European Countries arc 
already India·s markets for coir and COif 
prouducts. However, the Government havo 
been taking a number of steps to improve 
the competitive strength of Indian coir 
which include sending trade delegations, 
conducting market studies and martet 
research. reJeasing advertisement in forei,D 
trade magazines, distribution of publicity 
materiaJ, participation in fairs, quality 
improvement aod graot of export incentivos. 

(Trans/alion] 

Alleged Misappropriation by Selliog 
PowerJoom Cloth as HandloolD 

Cloth at Expo.-86 

2872. SHRI KALI PRASAD PANDBY : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether attention or GovornmeDt 
has been drawn to the news item captioned 
"PowerJoom Ko bastlcargha banaoe ta 
tifsam yani Expo .. 86" (The mclgic of matiD, 
powerloom as hand loom Le. Expo-86) app .. 
earing in the "Patliputra Times', Patol of 
8th February. 1986 wherein it has been 
alJeged that crotes of lupees have been 
misappropria ted by terming powerJoom cloth " 
as handloom; 

(b) if 10, the action taken by Govern-
ment in this regard so far; 

(c) ;C no action has been taken, whether 
Government propose to order a hilb Jevol 
inquiry into this case; aDd 

(d) the details of tbe action taken 
against tbose officers oC the Corporation as 
weJl as the various Unions who arc 
involved? 

THE MINISTBR OF STATE OF THE 
MINISTRY OF TEXTILES (SHal 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 

(b) Tbe Central Governmont bas rcquOl· 
'rd OoverQQJont of Bib,r fO QOndllqt. 
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detailed inquiry into the matter, incJudina 
technical tests OD fabric constructioD. 

(c) Does not arise. 

(4) On completion of inquiry, 
Bibar Government will be suitably iostru-
ted to· tate action against those respOD-
,ible for the irregularities if any. 

,~-~. 

Sappl, of Cbeap Clotb to Poor People 

2873. SHRI BANWAR( tAL BAIRWA: 
will the Minister of TEXTILES be pleased 
to state: 

(a) tbe policy of Government, regarding 
export of textiles and making available 
dleap cloth to the poor people in the 
country; and 

(b) whether it is a fact that the quality 
of this cloth was very inferious and if so, 
tbe .details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI 
KHURSHID ALAM KHAN): (a) and (b) 
Cotton cloth is freely allowed to be exported 
UDder open General Licence (OOL). However. 
in certain countries the import of cloth has 
been subjected to quantitative restraints 
under Bilateral Textible Agreements. In 
sucb cases the exports are regulated under 
the Export Entitlement Distribution Policy 
for fabrics announced every year. 

The Textile Policy envisages on overaJl 
increase in the production of controJJed 
cloth and Janata cloth in order to provide 
a large quantum of such cloth at affordable 
prices to the poorer sections of the popu-
lation. The Policy also stipulates that 
tbe public distribution of controlled cloth 
would be strengthened and streamlined. 
Adequate measure will also be taken to 
ill\prove the qualilY of such cloth. 

Measures have been initiated by the 
National Textile Corporation to improve 
tbe quality of controlled cloth presently 
being produced and the same is being 
mi>nitored by the Governm~'nt is consul-
tation wi th the Texti Ics Commi l tee. How-
ever, no specific complaints hnve b(en 
received in this Ministry fcom the consumC1S 
about tbe qualit)' of s~cb ploth, 

Procuremeat 01 Wbeat by FClla Haryaaa 
and'Punjab 

2874. SHRI CHIRANJI LAL SHARMA: 
Wil I the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the total quantity of wheat purcha-
sed by Food Corporation of India in 
Haryana and Punjab so far; and 

(b) the steps taken by Food Corpora-
tion of India to preven~ distress sale in 
Haryana and Punjab? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 

SUPPLIES (SHRI A.K. PANJA) : (a) Accor-
ding to reports received, the Food Corpora-
tion of India has procured 22.73 lakh tonnes 
of wheat in Haryana and Punjab during the 
current rabi marketing season. 

(b) Adequate number of purchase centres 
are opened by the Food Corporation of 
India and State agencies to extend price 
Support of farmers. 

Purebase of Paddy in Harlyana and PUDjab 

2875. SHRI CHIRANJI LAL SHARMA: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) total quantity of purchased from 
farmers in Haryana and Punjab; 

(b) whether it is fact that due to delay 
iil purchase tbe farmers h ad to seU their 
paddy at cheaper rates tban the support 
price; and 

(c) the steps to be talcan to safeguard . 
the interest of the farmers in futMe ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANIA) : (a) 
According to reports received up to 7.3.86, 
the total quantity of paddy purchased from 
farmers in Haryana and Punjab, durinl tho 
current khanf marketiol season, by tbe 

State QovcroltJcQts iUJ4 tbeir a,eacies, tb~ 
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Pood Corporation of Indja and millers is 
91.86 lath tonnes. 

(b) The Central Government bas DO 
iDformation tba t paddy conforming to the 
prescribed specifications was BoJd by farmers 
at prices below the support prices. 

(c) The State Governments and their 
agencies and the Food Corporation of India 
open an adequate number of purchase 
centres all over the country to undertake 
pu rcbase of paddy from farmers at tbe 
support prices fixed by the Central Govern-
ment. 

Export oC Iron Ore to Sou th Korea and 
Japan 

2876. SHRI V. TULSIRAM : 

SHRI M. RAGHUMA REDDY 

SHRI DHARAM PAL SINGH 
MALIK: 

SHRI MANIK REDDY: 

SHRI SUBHASH Y ADA V : 

Will the Minister of COMMERCE be 
"leased to sta te : 

(a) whether a team from Minerals and 
Metals Trading Corporation recently visited 
South Korea and Japan (or the settlement 
of iron ore export prices to those countries; 

(b) if so, the break-up of export price 
of iron ar~ to each country; 

(c) the details of the orders procured 
from each country by the the visiting team; 

(d) the names of iron orc mines from 
which the iron ore will be exported to 
South Korea and Japan and the quantity of 
ore to be exported to each country; and 

(e) ahe quantity of ore likely to be 
exported from tbe mines in Andhra 
Pradesh? 

THE MINISTER OF COMMERCE 
AND FOOD AND ClVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Yes, 
Sir. 

(b) and (r:). Quailtity and prices of 

iron ore contract for 1986-87 were Bnlli.., 
by tbe MMTC delegation with Japan dUll .. 
the visit. With South Korea tbe dilCu.sjolJ. 
were inconclusive and export prices baYo 
been finalised subsequently during a visit o.f 
South Korean delegation to India. 

Keeping in view tbe international trend 
in prices of iron ore durin. the curreDt 
year, prices for 1986-87 with Japan haa beea 
fixed for Bailadilla fiDes at 24.95 US Conti 
and for Bailadilla lumps at 29.21 US Cents 
per 1% of P.O.B. per D.L.T. Price. of 
iron ore of all other grades aDd sec:tOl'J 
for export to Japan and Soutb [(orea is 
derived from above prices. 

Quantity contracted with Japan for 
1986-87 js 10.5 miJJioo tonnes of iron orc 
and 2.5 million tonnes Kudremukb iron orc 

concentrates i.e., total of 13.0 million tonnes. 
Quantity contracted with South Korea for 
1986-81 is 2.5 million tonnes of iron ore. 

(d) Sector-wise breakup of exDorts of 
iron ore to Jupan and Soutb Korea is 
planned as under :-

(Q~y; in million ton ... 

Sector 

Madbys Pradesh (BaiJadiJia 
Mines) 
Karnata (BeHary-Hopet 
Mines, Including Denimalai) 

Orissa/Bihat (Barajamda 
and Dai tari Mines) 

Karanataka (Kudremkh 
Mines 

Total: 

Bxpons to -----
lapaD Soutll 

Korea 

6.S 0.30 

2.S 2.20 

1.4 

2.S -_ ..... _.-..-
13.0 2.50 

(a) Annua) procurement from minel in 
Andhra Pradesh i~ about 7S,000 tonnes aud 
the same is likely to be e«poted durin. 
1986·87. 

Rejection or Application Cor LoaDS uac1er 
IRDP 

2877. DR. G. VIJAY RAMA RAO: 
Will the Minister of FINANCE be pleased 
to state: 

(8) whether it is a (act chat mao)' of 
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tbo beneficiaries of Integrated Rural Deve-
lopment Programme (IRDP) bave Dot been 
Issued bank pass books; 

(b) if so, tbe reasons tberefor; 

(c) whether it is also a fact that jn 
man), cases loao applications under IRDP 
were beiDg rejected on flimsy grounds and 
without assigning any reasons therefor; 

(d) what bas been the highest and the 
lowest rejection rate in various districts; 
and 

(e) whether it is also a fact that many 
banks do not have qua lifted professional 
staff ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA P:>OJARY) : (8) and (b). 
Some instances of loan pass-books not 
being issued to IRDP beneficiarieslhad come 
to the notice of the Government. Bank~ 
havo becn, therefore, advised by the 

,Government as well as Reserve Bank of 
India to issue the pass·books to a Jl IRDP 
beneficiaries. 

Cc) Some of the reasons for rejection 
of IRDP loan applications are ineligibility 
of tbe borrower. Don·viability of the acti-
vities, lack of interest of the borrower to 
undertake the proposed activity; lack of 
skill on the part of the applicant; default 
OD the part of the applicant in respect of 
earlier borrowings etc. Banks have been 
instructed tbat they should record the 
reaSODS for rejection of applications in 
writing while returning the applications. 
Cases of rejection of applications by the 
branches are also required to be verified 
subsequently by the Division/Regional 
Managers. 

(d) From the District 'evel data for the 
period 198()..81 to 1983·84 obtained for 19 
selected districts under a Study conducted 
by NABARD it was observed that tbe 
lowest rate of rejection was 3.4% and the 
biabest rate of rejection was 54% among 
the districts coverd by the study. 

(e) Recruitment to banks is done 
through tbe Banking Services Recruitment 
Boards on tbe basis of specified norms and 

procedures. Appropriate inputs OD job 
knowledge an4 attitudinal aspects (or 
deveJopmenta} financing in rural areas 
are given in agricultural banking for both 
officer and clerical staff. A large number of 
Agricultural Officers have also been recrui-
ted by banks. However. considering tbe 
rapid growth of the branch net-work. 
especially in rura I areas, there may be 
inadequacies or deft ciencies in certain 
areas/ regions. 

fA' Class City Facilities in Kanpur 

2879. V.S. KRISHNA IYER : WilJ the 
Minister of FINANCE be pl\!ased to 
state: 

(a) the names of the cities in the 
country which have so far been declared as 
'A' Class Cities; 

(b) whether all the 'A' Class city faci-
lities are given to the employees of the 
Union Government in all those cities; 
and 

(c) whether it is a fact that 'A' class 
city facilities are not given to the employees 
of Union Government in Kanpur which has 
been declared as 'A' class city? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ANARDHANA POOJARY): (u) and (b). 
For grant of House Rl;';ot Allowance and 
Compensantory (City) Allowance. cities are 
classified as 'A' class in the population 
exceeds 16 lakhs and as 'B-1' class in the 
population does not exceed J 6 lakbs but 
exceeds 8 lakhs. For H.R.A., the popula .. 
tion of the named Cor t>oration/Municipality 
is taken ioto account. while for the pur-
poses of CCA, the population of the Urban 
Agglomeration is considered. However, if 
the named place is not an Urban Agglome-
ration, then for CCA also the population 
of the Corporation/MunicipJlity is taken 
into account. 

On the basis of the population figures 
of 1981 Census, the foJJowing cities have 
been classified as 'A' Class cities for pay-
ment of Compensatory (City) Allowance 
and House Rent Allowance to Central 



Government employees posted there :-

Por C.C.A.- For H.R.A. 

Hyderabad U .A. Hyderabad U.A. 

Delbi U.A. Delhi U.A. 

Ahmedabad U.A. Ahmedabad U.A. 

BaDsalore U.A. Bangalore U .A. 

Greater Bombay Orea ter Bombay 

Pune U.A. Madras U.A. 

Madras U.A. Calcutta U.A. 

Kanpur U.A. 
Calcutta U.A. 

- -----------.----,,_. ------_._'_------, 
'. 

The Central Government employees 
posted in all the above mentioned cities 
classifitd as 'A' are being allowed the faci-
lity for payment of House Rent Allowance 
and Compensatory (City) Allowance as 
admissable in 'A' Class ci ties according to 
the extant orders. 

(c) On the the basis of population 
figures of 1981 Census Kanpur U.A. has 
been classified as' A' Class City for the 
purposes of paymen of Compensa tory (Ci ty) 
Allowance and as 8-1 Class City for the 
purposes of payment of House Rt:nt Allo .. 
wance as tbe popu)at;on of Kanpur U .A. 
(16,39,064) exceeds 16 lakhs while that of 
Kanpur M.e. (14,81,789) is kss than 16 
lakhs. However, there is no difference in 
the existing rates of HRA admissible in 
'At, 'B-l " 'B·2' Class cities. 

Reduction in Vanaspati Prices 

2880. SHSI B.V. DESAI: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether Vanaspati Industry has 
been allowed to lift 10 per cent of the 
imported oil at commercial rate; 

. (b) whether this decision of Govern-
ment will help in reducing tbe Vanaspati 
prices; and 

(c) if so, to what extent 1 

THE MINISTBR OF STATB IN TH:B 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (8) Yes, 
Sir. . 

(b) aDd (c). To maintain the normal 
production and availability of v80aspati in 
areas where there is constraint in tbe 
availability of permitted indigenous oils. 
Government have allowed tbe vanaspati 
industry to lift 10 per cent.imported oU at 
commerciaJ ra res. The decision may .Dot 
have direct impact on reducing vanaspati 
prices. However, such step would ease 
regional jmbaJance. 

Financing iSuper Tbermal Stations by World 
Bank 

2881. SHRI B. V. DESAI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the World Bank bas agreed 
to finance the Sup:r Thermal Stations; 

(b) if so, whether the Bank experts had 
in Febroary, 1986 visited the country in 
this connection; 

(c) jf so, whether his Minj~lry and 
Planning Commission have assured the 
Department of Power that some of the Dew 
projects in the power seclor wjJJ be posed 
to the Bank on a priority basis; 

(d) whether his Ministry and the Plan-
ning Commission have also assured the 
Department of Power that bilateral assis .. 
lance wiJJ also be sought for power sector; 

(e) if so, the details tbereof; and 

(f) the projects that will be taken up 
during the first two years of the Seventh 
Five Year Plan? 

THE MINISTER OF STATE IN THE 
~,fINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) A list 
of Super Thermal Power Stations Currently 
under implementation with World Bank 
assistance is enclosed (Statement -I). 

(b) A Bank team was in the country 
in February, 1986 on routine supervision of 
some of tbe on-soiDS Bank assisted projects 
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,.ad al.o t.o d iftcUSS possible projec', which 
,could be considered (or finaDdIl8 by the 
Bank. 

However. flnaJization or projects for exter· 
Dal funding would depend on tbe feasibility 
of projects and the availability or compJe-
mentary internal resources. 

Cc) to (e). Discussions are beina held in 
consultation with Planning Commission and 
Department of Power to indentify projects 
lor multilateral and bilateral assistance. 

(f) A Jist of projects tied up for exter-
nal assistance so far io the Seventh Plan is 
enclosed (Statement-II). 

Statemeat-I 

LiJt of on .. GOing Super Thermal Powtr Stations with World Bank AJsista1lce 

SI. Name of the Project with Loan/Credit No. 
No. 

1. Korba Thermal Power (793-IN) 

2. Ramagundam Thermal Power (874-IN) 
(164S·IN) 

3. Second Singrauli Thermal Power 

4. Farakka Thermal Power 

(1027.IN) 

(I053·IN) 
(l887.IN) 

5. Second Ramagundam Thermal Power 

6. S~coDd Korba Thermal Power 

7. Centra' Power Transmission 
8. Second Para k ka STPP 

9. Rihand power Transmission 
Project 

(2076-IN) 

(1172·IN) 
(2283-IN) 
(2442.IN) 

(255S·IN) 

Statement.1I 

Amount of Assistance 

IBRD 

so 00 

25.00 

300.00 

250.700 
300.800 

250.00 

IDA ($ MilJion 

200.00 

200.00 

300.,00 

225.00 

400.00 

LiJt of Power ProjeclS Taken up with Ext~rnal Assl.·ta'Jce so far In Seventlt Plan 

SI. Source Name of ahe Project Date of Amount 
No. Agreement 

t 2 3 4 ~ .. _ .... _. __ . 
1. Kuwait Fund Kalinadi-IIHE Project 12-2-1986 $ 28 million 

(Karnataka) 

2. U.S,S.R. Kahalgaon STPP., NTPC 22·5·1985 Rs. 250-300 
Crores (aprrox.) 

3. Japan (i) Sardar Sarovar Project 25 .. 11-1985 Yen 2.85 Billion 
(Gujarat. Mabarasblra and 
M.P.) 
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1 2 3 4 5 

(ii) Ujjani H.E. Project 25.11 .. 1985 Yen J. SMillion 
(Mabarashtra) 

4. IBRD/IDA (i) Sardar Sarovar Project 10-5-1985 $ 300 Million 
(Power Component) (Gujarat. 
Maharashtra and M.P.) 

(ii) Chandrapur Thermal Power 16·9-1985 $ 300 Million 
Project (Maharashtra) 

(iii) Kerala Power Project 
(Kera)a) 

(iv) Indira Sarovar H.B. 
Project (M.P.) 

Witbdrawal of Investment AlJlo"ance 

2882. SHRI B. V. DESAI: Wi)) the 
Minister of FINANCE be pleased to 
state: 

(a) whether the industrialists are of the 
view tbat the withdrawal of investment 
allowance as proposed in the recently 
announced long-term fiscal policy will 
affect modernisation and expaosion in 
industry; 

(b) if so, the reasons therefor; and 

(c) Government's reaction thereto? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINAlWCE (SHRI 
JANARDHANA POOJARY) : (a) As per 
some of the representations received, the 
withdrawal of investment allowunce will 
affect modernisation and expansion in tbe 
industry. 

(b) The representa tions proceed 
generally on the Jine that deduction by way 
of investment allowance based on actual 
cost of new plant and machinery is beni. 
ficial to capital intensive industries wbich 
are not able to generate sufficient profits in 
tbe first few years. 

(c) The Government recognises that the 
Investment aHowanee bas played a signi-
ficant role in industrialisation of t,he Indian 
economy. However, ,it has also it, owo 
drawbacks. The drawbacks have been lum .. 
mari~i4 ju para ~I'I~ pf .~ ,'aff~n' 9P 

5·12·1985 $ 176 Million 

24-9-1985 SORS 12.4 
Million 

LODg Term Fiscal Policy (LTFP) as 
under :-

"5.14 Experience has shown that 'he 
investment allowance has tended to 
favour the larger and more weU-
established enterprises, partly because 
such concerns can set off investment 
allowance against profits of old 
established units. without wahiol 
for profits from fresh investment. 
The concenssion benefits not just, or 
even mainly. those who save out 01 
profits, but also those who can com-
mand capital funds in general. a fact 
which again tends to favour estab. 
lished concerns with good access to 
tbe market for borrowed fund •• 
Since the benefit is rela ted to the 
cost of plant and machinery irrespec-
tive of how it Is financed. tbe invest-
ment allowance has created diltor .. 

tions in the profitability of companies, 
dependinB on the extent to wbich 
lhey are able to find resources inter-
nally or through borrowinl to 
acquire new pJant." 

The new provisions of investment depo-
sit scheme. based on profi ts, proposed in 
tbe Finance Bill. 1986. retains tbe meritl of 
investment allowance while removing its 
drawbacks It benefits a wider category of 

talpayer. 8S compared to the present scheme 
of investment alJowance. The proposed 
provisioD win be beneficial to both small 
aDd larp industrial units aDd will al,o 
iD8ulate tbe· timioa of investment de,i_ion, 
frORl 'I,f ~p~lj~rJtjOlM, 
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Import of Teshaology ror Basis Needs or 
Clotb'DR 

2883. SHRI AMAR ROYPRADHAN : 
Will the Minister of TEXTILES be pleased 
to .tate : 

<a) whether Government bave decided 
to import technology to satisfy tbe basic 
needs of clothing for the people; aod 

(b) jf so, the details tbereor ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and \b). 
The Textile Policy announced by Govern .. 
ment in June. 1985 bas stressed the need 
for modernisation of the textile industry. 
As envisaged in the policy, the Government 
have already set up a Standing Advisory 
Comrni ttee to assess on a continuous basis 
tbe need and type of modernisation required 
by textile industry. Action has also been 
initiated to set up a Modernisation Fund 
as envisaged in tbe policy. These steps 
together with the scheme for Jiberalised 
import of sophisticated textile machinery 
should meet the requirement of technologi-
cal upgradatioo in the textile industry. 

[Trolf.t/ation] 

Loan Advan('ed by Pithoragarh Regional 
Rural Bank Under IRDP 

2884. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the total amount of loans advanced 
by Pithoragarh Regional Rural Bank under 
tbe Integrated Rural Development Pro-
gramme during 1985 .. 86: 

(b) whether this amount is Jess tban the 
target fixed for that year; and. 

(b) if so. the reasons for not achieving 
the target so fix.ed and the remedial steps 
Government propose to take in this regard? 

THE MINISTER OF STATE TN THB 
MINISTRY OP FINANCE (SHRI 
Jt\N.t\RDHANA POOJA~Y)! (a) to ~c). 

Pithoragarh Kshetriya Gramin Bank. had 
during 85-86 given loans amountiDI to Rs. 
1,3 lakhs to 102 persons till December '8S. 
The target for the whole year uDder IRDP 
is Rs. 5.58 lakhs to 306 beneficiaries. Short-
fall in targets is mainly due to the fact 
that the bank which was established in 
Match. 1985 could not get licences for 
opening required number of branches. 

Introduction of Computers in Banks and 
Financial Institutions 

2885. SaRI HARISH RAWAT: Win 
the Minister of FINANCE be pleased to 
state: 

(a) whether his Ministry has decided to 
introduce computers in big financial institu" 
tions and banks; 

(b) if so, whether computers have also 
been instaJJed;n the main offices of the 
above-mentioned institutions in West 
Bengal in accordance with this policy; and 

(c) if not, the names of the establish. 
ments Vlhere computers have not been 
installed alongwith the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE' (SHRI 
JANA RDHAN~ POOJAR Y): (a) to (C). 
Based on the recommendations of the 
Rangarajan Committee, Reserve Bank has 
advised the commercial banks to install 
electronic ledger posting machines at their 
branches, mini computers at their regionall 
zonal offices in a main"frame computers at 
their head offices in a pbased manner. The 
programme does not exclude op~rations in 
West Bengal. The banks have initiated 
steps for implementation of tbe above pro-
gramme and these are at various stages of 
implementation. 

According to information available. 
EXIM Bank has instaJied a micro-computer 
at its representative office at CuJcutta and 
State Bank of India a mini computers at 
its Calcutta Local Head Office, and indus .. 
trial Reconstration Bank of India a Micro 
proQes'Or 3t iJs Head OftJce at CaJcgttl, 
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Im,.,rt of Sugar, Cottoa 8.4 MaD.Made 
Fibre In 198 S 

2886. SHRI E. A YYAPU REDDY: 
Will the Minister of COMMBRCR be 
pleased to state: 

(a) the quantity of sugar imported in 
19~5 jDdicatina foreign exchange involved; 

(b) the quantity of cotton imported in 
1985 indicating foreign exchange involved; 

(C) the foreign exchange value of tbe 
man-made fibre imported in 1985; and 

(d) whether there are proposal to stop 
the import of sugar, cotton and man-made 
fibre in order to protect the producers of 
sugar and cotton aod the industries based 
on these commodities? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIBS (SHRI 
P. SHIV SHANKER) : (a) to (c). Statistics 
relating to quantity and value of import of 
various items have been complied so far 
upto 1982-13. Data relating to sugar, cotton 
and man-made fibre imported in 1985 are 
not available. 

(d) Import Policy in respect of various 
items including SUlar t cotton and man-
made fibre is kept under constant review 
having regarding to iodigenous availability, 
production and country's overall require-
ments. 

Export of Fruits, Vegetables and Poultry to 
Gulf Countries. 

2887. SHRY B. AYYAPU REDDY: 
Will the Minister of COMMERCB be 
pleased to state: 

(a) whether Indian applies are exported 
to foreigD countries; if so, tbe (oreigo ex. 
change earnings thereby; aod 

(b) whetber tbere are proposals to ftnd 
markets in Gulf couDtries for ,fruits, vese .. 
.ables and poultry it) 1986 aDd 1981 7 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Yes, Sir. 

The (orei8D exchanae earnin,1 frOID 
apple exports during tbe last 3 years were 
as liven below :-

(Rs. in la.kbs) 

1982 .. 83 1983-84 1984·85 
(provisional) (Provisional) (provisi.ooaJ) 

S9 97 8S 

(b) Gulf countries are already our 
major export markets for fruits, vegetables 
and poultry. They are likeJy to continue to 
be major markets for these items durins 
1986 and 1987 also. 

Reduction In Interest Rate OD Deposits of 
2 Years aDd Abo,e 

2888. SHRI B. AYYAPU REDDY! 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether tbe Reserve Bank of India 
had reduced with effect from 10th February 
the interest rates on deposits of two yearl 
and above under the Foreign Currency 
Non-resident Accounts Scheme; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Reserve 
Bank uf India has reduced the interest rates 
on Foreign Currency Non-resident Accounts 
deposits with effect from 10th February, 
1986 as shown below :-

From To 
% .% 

For deposi ts for 2 years 
and above but less than 
3 years \II0~" . f~ 10 
For deposi ts for 3 years 
and above but Jesl tban S 
years ~ 11 10.5 
Por deposits for 5 yeart 
ooly ; . 12 ,It 



:(1) The .eaerve 'Bau'le of 'Iodla 'report~d 
tbat recentJy tbere bas 'been a not'iceable 
decUne tiJ IntereSt rate. abroad, 'more 
particularly those on US Dollars deposits 
at 'l'oDier ;matUrity. Against this back-
grootId'; tbe interest rates on Foreign 
Currency Non.resident ACCouDts have been 
revised. These rates. even after change, will 
oontinue to be attractive in relation to 
those generalJy offered in major international 
markets. 

SeltlDB up or Powerlooiai in Co-operaU,e 
Sector in Karoataka 

2889. SHRI V.S. l(RISHNA IYER : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) The number of powerlooms set up 
in the co.operativo.s~ctor in Karnataka: 

(b) the incentives given by the Union 
Government in this regard; and 

(c) whether Government propose to ask 
the rca'tnataka Government to set up more 
power)ooms in the co-operative sector? 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) As per 
available informatioD there are 4740 power .. 
looms in the co-operative sector in 
Karnataka. 

(b) ,The ~o-operatives are eligible for 
credit ,accordllig to tbe pattern approved 
by NABARD. 

'(0) There in DO speCific scheme to set 
up new powerlooms in tbe co·operative 
sector. The Government of Karnataka bas 
however, been advised to organise formation 
o( co·operatives of powerlooms in the 
state so as to facilitate the implementation 
of a suitat Ie package of measures foc healthy 
development of powerlooms in the State. 

Purchase or Flats at Cuffe Parade Road, 
8ombay'by Caoara Bank, Bombay 

2890. SSRI V.S. KRISHNA IYBR: 
Will the Minister of FINANCE be pleased 
to state: 

Barak, Bombay has purchased four a*" '.t 
Cuffe Parade Road. Bombay at a cost of 
Rs. 32 faik1D; '1uid 

lb) the details of the purchase of these 
flats and th~ names of the perso"!f, compa-
nies, etc. from whom these fiats were 
purchased? 

J.E..fiB, ¥'NIS,TBR DE: STA r~ IN T~B 
MIN.1~TR)'" OF, .. , FI,~ANCB 'CSH'RI 
IANAROHANA POOJAIt Y) : '(a) and (b) 
According to informa tiOD furnished by 
Canara Bank', it bas purchased '4 fiats in 
Jupitor 'Apartmebt at Cuffe Parade 'Road, 
Bombay, at a total cost of Rs. 32 laths. The 
dele'jJs (if the purchase of these 'fta ts are as 
under ;-

(i ) Carpet area of 
each 'fiat : 1342 sq. (t. 

(H) Vendors Name : (8) Flat Nos. '21 and 
22 Mis. Ramoik 
La) & Co. 

(b) Flat No. 44 MIs 
K risbna Trans-
port Co. 

(c) Flat No. 273 
Mis. Bombay 
Steel Sales Cor-
poration. 

Sborta,e of Fu~ds with Banks to Meet 
Demands of Rural Population 

2891. Q'R. 1(.G. ADIYO[)! : Will the 
Minister of FINANCE be pleased to state: 

(8) whelher it is a (act that banks both 
commercial and nationalised-banks arc DOt 
in a positi'OD to meet the 'demands of fhe 
borrowers from various due to shortage of 
funds and procedural difficulties; 

(b) wbether'it is also a fact that the 
number of branches are ins ufficient to feed 
tbe rural population; and 

(c) j f so, th~ steps taken to ameliorate 
the grievances of the rural 'masses? 

THE MINISTER OF STATE IN THE 
M INISTR V OF FINANCE (SHRI 
J ANARDHANA POOJARY): (a) The 
R~s~rv~ Dank of Jt)dl", ha$ reporte" ,ba, 



attentloD is liven to ensure tbat all legiti-
mate credit requirements for productive 
purposes are full! met and, normal ctedj.~ 
uorms and discipline aro a leo. IDliDta.ia~d,. 

(b) and (C). Duri08 the period July. 1969 
to November. 1985. baoks bave opened 
43882 branches of which 35471 wero 
opened at rural and semi-urban areas. The 
average population covered per branch for 
tbe 90uotry as a whole improved from 
6S~ (as per 1961 census) to 13000 (as per 
1981 census) over the period. The. aim of 
the branch expansjo~ programme for 198~:-
8S tillit tbero should be one bank office for 
the population of 17.000 in rural aod semi-
urban areas of each district has generally 
been achieved. 

Steps to Improve Performance of Food 
Corpor.ation of india 

•. I. 

2892. SHRI HARIHAR SOREN: Will 
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state : 

(a) the reasons for the mouDting food 
subsidy in the country; 

(b) whether the public Distribution 
System has become highly expensive due to 
increasing overheads; 

(C) if so, the steps taken to impro.ve 
the present system of food management; 
and 

(d) the steps proposed to be taken to 
imprC?ve the performance of Food Corpo~ 
ration of India? 

THE MINISTER OF STATE IN THE 
MI~~STRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANIA) : (a) The 

iDcrease in (ood subsidy bas be=n mainly 
on account of increase in tbe volume of 
operatioos and quantum of butler stocks 
_8id~ i,n:reases in rail. tariff, intererest 
charles payable . by Fel 00 bank 
borrowing and cost of IUDDY. 

(b) 1';0. ~~. 

(c) Does Dot ar ise. 

(d) The performaa;ace of the FCI is 
constantly reviewed by the Government 
with a view to improving operational 
efficiency. . 

Participation by TFAI iD Foreign Trade Fair. 
, • I,' • _' L • ' _ II 

2893. SYED SHAHABUDDIN: Will 
the Minister of COMMBRCB be pleased to 
state : 

(a) tbe trade fairs and exhibitions-Inter-
national or otherwise beld in foreigD 
countries io which tbe trade Fair Authority 
participated during 1985: 

(b) the expenditure incurred in each . .' case; 

(C) the number of days spent on 
foreign tour by tbe Chairman of the 
Authoritp ~urjng 1985; and 

(d) the total expenditure incurred on 
such tours wich t>~eak:.~~ ~n transportation. 
accommodation. D. A. entertainment arant 
and local transport '1 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHR P. SHIV SHAN~BR) : (a) aod (b). A 
Statement I is giveo below. 

(c) and (d). A Statement II sbowing 
details is I~ven ~low. 



Stataaeat-I 

Details 0/ Fal,,/Exhlbltion' abroad I,. which Trade Fal, ~uthorllJl 0/ India organ/I,d 
participation during 1985 along with eXlHndltur, lanctlOllld 011 1M" Fair" 

S.No Name of the Fair/Exhibition 

1 2 

1. Buyers.Sellers-Meet Kuwait, Jan. 5-14, 1985. 
2. International Spring Fair t Birmingham 

(l,;.K.) February, 3-7, 1985. 
3. Leipzing Spring Fair, (ODR), March 10·16, 

1985. 

4. Cairo International Fair, (RE). March 9·22, 
1985. 

5. \VvrJd Import Fair, in Nagoya (Japan). 
March 21-April 14, 1985. 

6. Tripoli International Fair, Tripoli, March 
5-25, 1985. 

7. Hannover International Fair, April 17-24, 
1985. 

8. Casablanca International Fair, (Morocco) 
April 25.May 5, 1985. 

9. Zimbabwe International Trade Fair, 
Bulawayo (Zimbabwe). April 27-May 5, 1985. 

10. Poznan International Fair, (Poland) June 
9-16, 1985. 

II. T~hran International Fair, (Iran), September 
1·12. 1985. 

12. DAGENS HUSHALL-International Consu-
mer Goods Fair Gothenburg (Sweden) Sep· 
tember 13-22, 1985. 

13. Overseas Import Fair. Berlin (FRO), Sep-
tember, 25-79. 1985. 

14. Bud~pest Autumn InternattonaJ Fair, Hungary, 
SC;'pt~mb("r, 27- October 6, 1985. 

15. Bucharest Internat ional Fair, (Romania), 
Octobfr, 19-77, 1985. 

16. Bagbdad International Fair, (Iraq), Novem-
ber, 1 .. 15, 1985. 

(Rs. in lakhl) 

Bxpenditure Sanctioned ----......._.----_._. ___ ...... 
Foreign Indian 
Bxchanae Currency 

3 4 

10.20 0.93 

17,30 1.83 

9.825 1.40 

15.46 2.SS 

4.06 1.27 

• • 
38.22 17.00 

5.00 1.80 

5.16 2.30 

1.80 0.78 

21.50 10.00 

S.lS 1.55 

7.50 1. SO 

3.63 1.61 

5.52 1.09 

2435 5.50 
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1 2 

17. ASAPT 'S5 .. Asia & Pacific International, Trade 
Fair. Beijing (China). November. IS·30, 
1985. 

INDIAN EXHIBITIONS : 

1. Indian Exhibition, Kathmandu (Nepal), April 
2-10, 1985. 

2. Innian Exhibition, Paris. De~. 6-1 S, 1985. 

SPECIALS COM~10D]TY FAIRS: 

1. HEIMTEXTILE-Intcrnational Trade Fair, 
Home & Household Tex[il~. Frankfurt 
(FRO), January, 9 .. 12. 1985. 

2. Pret .. A-Porter-Feminin. Ladies Ready-to .. 
wear clothing Exhibition & Section Boutique, 
Paris, (France), Ft!ofuary, 9·13, 1985. 

3. International I-Iardware Show, Cologne 
(FRO), March 3-6, 1985. 

4. IFE-International Food & Drinks Exhibition. 
London (UK), Fabruary, 25-March 1, 1985. 

S. Hoteres & Foodex Fair, Tokyo (Japan) 
March 11 .. 15, 1985. 

6. Star Fair Milan (Italy), May 23-27, 1985. 

7. International Leather Exhibition, Hong 
kong, May 30·June 2, 1985. 

8. International Leather Fair. Signa pore June 
5 .. 8, 1985. 

9. International .Leather Show, New York 
(USA). June 11·13, 1985. 

10. NationaJ Hardware Show, Ch:cago (USA). 
August 12~15, 1985. 

11. Semaine Du-Cuir) Paris (France), September 
7-10, 1985. 

12. 6·BMO European Metal Working Exhibition, 
Hannover (FRG), Septf!mber, 17-25, 1985. 

13. SPOGA- Ioter nation.11 Trade Fair of Sports 
Good.., C:lmping r-quipm~~nt & garden~ furni· 
ture, Cologne (FRO), Sept., 22.24. 1985. 

14. Pret·A .P()rter-Fcminiu, Paris (France), Sep-
tember 28-0ctober 2, 1985 .. 

3 

43.65 

58.25 

80.00 

20.59 

18.35 

6.18 

2.55 

5.19 

7.00 

2.68 

3.21 

1.32 

6.25 

10.00 

11.77 

2.54 

21.50 

4 

10.40 

15.71 

17.80 

0.28 

0.30 

0.23 

0.13 

0.21 

022 

0.13 

0.10 

0.15 

0,30 

0.14 

0.38 

0.13 

0.3:J 



-.. ... 
1 2 

IS. Anuga Food Pair, Cololne (PRO). October, 
12-17, 1985. 

16. Interstoff·lnterna tional Trade Pair. for 
Clothing Textiles, Frankfurt (PRO). Octo-
ber. 28·30, 1985. 

3 4 

4.92 0,30 

4.40 9·13 

.Participation in Tripoli Pair was arraDled on a self·financing basis. 

Statemeat-II 

Details (tf Foreign Tours undertaktn by Shri Mohammad Yunus, Chairman, Trade Fair 
Authority of India during 198.5 along "Ith Ixpendllure on such tours under various Head,., 

(Amounts in Rso) 

Place of 
Vitit 

No. of D.A. 
days 

Hotel accommodation 
charges 

Entertainment Conveyance! 
Contingen .. 
cies 

Kathmandu 
(Nepal), April, 
1985 (He was 
treated as a 
State Guest) 3 196.87 He was treated as 

a Stat~ Ouest. 
915.00 118.96 

Japan & U.S.A. 
(14 April, May 85) 14 6,611. 7S 
Reijing (China) 

51,23969 1,938.36 10,369.79 

(Nov. 1985) 3 1,341'37 5,658.27 2,388.75 100.00 
Paris (France 

Dec. 1985) 4 1,628.10 28,057.27 1,579.50 1,062.28 

9,678.09 84,955.23 6,821.61 . 11,651.03 

Supply of R.am Material to Wea,en for 
ProductioD or Janats Clotb 

2894. SHRI V. TULSIRAM : 
SHRIMATI KISHORI SINHA: 
SHRI K. PRADHANI : 

Will the Minister of TEXTILBS be 
~ pleased to state: 

(a) whether Gove,roment propose to 
Iupply raw material to tb. weavers for 

'\ \\ 

production of Janata cloth at prices aSlu-
med in the costing; 

(b) i'so, the extent to which the poOl 
weavers will be benefited and safegu arded 
against fluctuations in prices and mid-
dlemen; 

(c) the names of States where this 
scheme will be introduced; 

(d) webther aD)' item other tbaD 'dboti' 



and "sari' will be produced as Janata cloth; 
aDd 

(e) the steps takeD to popularise 
Jaoata cloth among the nasaes and fixin& 
lower price than that prevailing in the 
market? 

THB MINISTBR OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No such 
scheme bas been approved by the Govern-
ment. 

(b) Does not arise. 

(c) Does not arise. 

Cd) Long cloth and shirting have been 
introduced under the Janata cloth scheme, 
w.e.f .• May. 1984. aesides. certain tribal 
items have also been introduced. 

(e) Detailed guidelines have been issued 
to tbe State Governments for implementing 
janata cloth scheme, wi th include measures 
(or popularising janata cloth among the 
masses. The jana ta cloth scheme has been 
evolved with a view to provide cbeap cloth 
to the weaker sections and hence a subsidy 
of Rs. 2 per square metre on all janata 
products is allowed in order to malc:e the 
selling price cheaper than tbe cost or 
production. 

Relief to Consumers Due to Duty Relief 
EsteDded by Government to Textile IDduatry 

289S. SHRI V. TULSIRAM : 

DR. B.L. SHAILBSH : 

Will the Minister of TEXTILES be 
pleased to state: 

(8) whether Government have taken a 
decision to pass OD duty relief to consumers 
\\thich were extended by Government to the 
Textile industry; 

(b) if so, tbe details of benefits the 
COD6umers will be availing of as a result 
.bereof; and 

will be boneftdial 'to the Textile industry. 
tbe weavon and tbe consumers? 

THB MINISTER OF STATE 01' 
MINISTRY OP TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (C). 
As cnviaaled in tbe textile policy annouQ~ed 
by the Government in June, 1985, OOYerD~ 
ment have extended certaiD duty cODcessions 
for tbe benefit of textile industry. These 
concessionl coupled whh several other 
mea.ures taken by Government have Biven 
tbe rilbe direction to the textile industry 'so 
far. The price situation of textile items 
bas also been generally satisfactory during 
the year 1985-86. Government is keep in, a 
COD.taot watch on the situation. 

Proposa. for Openlnl of More Stock 
Ezebauges 

289ti. SHRIMATI KISHORI SINHA': 
SHRI SRIKANTA DATTA 

NARASIMHARAJA WADIYAR : 

SHRI K. PRADHANI : 

Will the Minister of FINANCE be 
pleased to state : 

( a) whether Government are CODSj .. 
openfDI deriDg of more Stock Exchanges 
particularly to mobilise rural savings; 

(b) if so, thc Dumber of new StoCk 
Excbaolcs proposed to be set up; and 

(c) tbe rames of the places where tbe&e 
new Slack Exchanges are proposed to be 
set up ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (8) Stock/ 
Excbanaes are estaJbisbed by individuals 
associations etc., who submit formal 
application to the Government for recog. 
nition of the proposed Stock Exchanle 
under Section 3 of the Securities Contracts 
(RelulatiOD) Act, 1956. 

(b) aDd (c). Government have received a 
number of applications/Proposals for set tin, 

up of new Stock Sxchanaes in Jaipqr. Paroa 
Rajtot, Cbandiaarh, Coimpatp(('" 8hl1b~: 
J1fJbwar, Ol~, 
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MakiDl of Coins out of Staloless Steel 

2897. SHRI SATYAGOPAL MISRA: 
Win the Minister of FINANCE be pleas~d 
to state: 

<I> whether it is a fact tha t Govern .. 
ment have accepted the proposaJ of making 
tbe coins out of stainless steel; 

(b) if so, the details thereof; and 

(c) the plan of Government to imple-
ment the programme? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
There is a proposal to change the Coinage 
meta) of some of the coins to ferritic 
stainless steel. No fina] decision has been 
taken yet. 

LoSI Suffered by Foreign Branches of PNB, 
SBI and Other Banks 

2898. SHRI SURESH KURUP: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that foreign 
branches of nationalised commercial banks 
like Punjab National Bank, Central Bank 
of India and Union Bank of India as well 
as State Bank of India suffered heavy Josses 
in 1984 due to the failure of cenain 
borrowers; 

(b) if so, the amount of loss suffered; 

(c) whether Government have made 
any enquiry into tbe circumstances under 
which such heavy borrowings had taken 
place; and 

(d) if so, the details there-of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (d). 
Reserve Bank of India (RBI) has reported 
that some overseas branches of some of 
ahe public Sector Banks had suffered loan 
Josses during tbe year 1984 RBI has further 
reported that it had called for and studied 
tbe r~ports on loan losses from the banks 

concerned. According to RBI these 10lS08 
have been occasionr:d due to various factors 
such as non-realisation of biJJs due to 
repatriation problems in some countries, 
multiple financing of borrowers. injudecious 
and unauthorised lending by local manage-
ment in some cases, etc. 

Commercial Banks, including Public 
Sector Banks. make provision every year 
out of their annual income for meeting 
thair liability towards bad and doubtful 
debts to the satisfaction of their statutory 
auditors. Accor'ding to the forms of balance 
sheet and profit and loss account prescribed 
in the Third Schedule of the Banking 
R~gulation Act, 1949, quantum of bad and 
doubtfull debts for which provision bas 
been made to (he satisfaction of statutory 
auditors is not to be disclosed. In view of 
this, information on likely loan losses is 
not to be disclosed. 

Scheme for Development of Tourism 10 
Kcrala 

2899. SHRI SURESH KURUP: WHJ 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOtJRISt\i be pleased to 
sta te : 

(a) whether ;my schemes have been 
forwarded by Goverml11:nt of KeraJa to tbe 
Union Govl:.':rnment f<:'r financial assistance 
for ihe D~veloprnent of tourism in Kerala; 

(b) is so, the details thereof; and 

(c) th:~ reaction of Government to the 
proposals? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : (a) to (C). The follo-
wing schl!mes forwarded by the State 
Go\-ernment to 'he Central Department of 
Tourism for Central assistance have already 
been sanctioned : 

(I) Boating facilities for Cochin, 
Kumarakom, QuiJon and Thekkady 
at a tota I cost of Rs. 50.78 lakhs 
and Rs. 25 00 Jakhs as advance 
reJeased during the current finan-
cial year. 

(2) WCiy-sicle facilities with accommo, 
dation at AJlappeY, Cannaooro. 
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Kottarakara, Pal.hat 'Bod Wyoad 
at a cost of Rs. 10.18 lalcbs each 
and Ra. 4.00 lakhs for eacb pro-
ject released as advance during the 
current financial year. 

(3) Rs. 2·56 Jaths have been released 
during the current financial year 
for the promotion of fairs and 
festivals. 

Expenditure by Banks aDd Financial IDstltu-
tiODS Oil Congress (I) Centenary CelebratloD' 

2900. SHRI RAMASHARA Y PRASAD 
SINGH: Will the Minister of FINANCE 
be pleased to state: 

(a) whether tbe public financial institu-
tions and banks made any expenditure on 
the Congress (I) Centenary; and 

(b) if so, the amount thereof? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARV) ; (a) and (b). 
The public sector banks and the financial 
institutions did not incur any expenditure 
on Congress Centenary celibration. Joint 
Publicity Committee on behalf of 28 public 
sector banks and Life Insurance Corpora. 
tion and General Insurance Corporation 
are however, reported to have taken stalls 
of about 1000 sq. feet each at cost of Rs. 
1.S lakhs each in Centenary Industrial 
Exhibition, Bombay, for purposes of Publi· 
city in commercial interest. 

Lower Import Bill from October, 1985-
Marcb, 1986 

2901. SHRI P.R. KUMARAN .. 
MAGALAM : Will tbe Minister of 
COMMERCE be pl~ased to state: 

(a) whether a lowor import bill is 
projected' from October, 1985-March, 1 986 
as reported in 'The Economic Times' of 
14th February, 1986; and 

(b) if so, details thereof? 

THE MINISTER OF COMMBRCB 
AND FOOD CIVIL SUPPLIES (SHRI P. 
SIIIV SflANI(.ER.>: <a) and (b). TbC' 

import bill f. expected to be lower durin, 
the second half of the current financiat 
year than in the first balf due to lower 
international petroleum prices and lower 
import, of items like fertilizers, edible oUs, 
etc .• chan in the first balf. 

Drop In Drawal from InteraatlODal 
MODete..,. Fund 

2902. SHRI P.R. KUMARAMANGALAM: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether there has been a sharp 
drop in drawals from the International 
Monetary Pund whic~ has affected develop.. 
ing countries as reported in 'Economic 
Times' of 14th February, 1986; 

(b) whether this will also affect our 
coun try; and 

(c) if so, corrective steps proposed in 
this regard ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (8) Accor-
ding TO IMP Survey published on February 

, 3. 1986, Fund credit in support of members' 
adjustment efforts contiuned to expand in 
1985, although at a slower pace thao in the 
previous year. Net drawings on Fuod 
resources declined in 1985 to SDR 0.4 
billion, compared with SDa 5.0 billion in 
1984, owing to repayments on the higb 
level of drawings made in previous years 
and a lower level of new drawings (SDR 
1 = US $ 1.09842 on December 31, 1985). 

(b) and (c). Although this has adverse 
implications for the group of developing 
countries which heavily depends on Inter-
national Monetary Fund, we are Dot 
directly affected by the reduction in net 
disbursement. 

Plea to Coovert Large Food Stocks Into 
Production Assets 

2903. SHRI P.R. KUMARA .. 
MANGALAM: Will tbe Minister of FOOD 
AND CIVIL SUPPLIBS be pleased to 
state: 

,a) wbether a plea bas been made to 
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Government to convert large food stocks 
into productiv assets as eteported in 
'Bconomic Times' of 14 February, 1986; 
and 

(b) if 10. G0gernment's reaction 
thereto ? 

THU MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THB MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
Government's attention bas been drawn to 
the report referred to. 

(b) Government has already taken 
measures to use foodgrains for creating 
durable assets. The coverage of National 
Rural Employment Programme and Rural 
Landless Employment Guarantee Pro-
gramme, under which part of wages to 
workers arc required to be paid in the form 
of foodgrains, has been expanded. 

Sale of Goods In Packaged form in Public 
Distribution System 

2904. SHRI CHITTA MAHATA: Will 
tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) wbeher it is a fact that there is a 
proposal under Government's consideration 
for sale of goods in packaged form in th~ 
Public Distribution System; 

(b) if so. the details thereof; and 

(c) the decision so far taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) to 
(c). No. Sir. However, the Central Govern-
ment has suggested that the State/Union 
Terretories may. on an experimental basis, 
try to supply wheat, rice and levy sugar in 
pre-packed packets to the consum~rs at 
their option in cities having population of 
one million and above and a )so at the 
State headquarters evenjf the popJ,JJat,ioD 
if I~" tbeo Ol)~ iD.jJliOJJ, 

Proposal to set up Committee to Look Into 
DItJlcultiei of Traders aud ludustrlallst. 

2905. SUR I P.M. SAYEED : Will the 
Minis ter of COMMERCE be pleased to 
state: 

(a) whether Government propose to set 
up some committees to go into tbe diffi-
culties being faced by the traders and 
industrialists; and 

(b) if so, the exact nature of the 
committees and their terms of reference '/ 

THE MINISTER OF COMMERCE AND 
FOOD AND CIVIL SUPPLIES (SHRI P. 
SHIV SHANKER) : (a) and (b). Arrannge .. 
ments already exist to aIJow continuous 
inter-action of Trade and industry with the 
Government and an in8lHutivoaj frame 
work exists for the purpose, in the form of 
Ct!otral Advisory Council on Trade, Import-
Export Advisory Committees and Open 
House Discussions with th::! Minister of 
Commerce by Trade and Industry. Recl."ntly, 
Grievances Commiuee have bct::n set up at 
regional Port Offices, head~d by J()jnt Chief 
Controller of Imports and Exports, to look 
into the grievances of the t:xporting commu-
nity in the matter of disposal of their 
applications for licence/cash assistance. 

Represelltations from Trade and Industry 
are duly considered wh ik formulating 
Import and Export Policy and sui table 
amendments are mane thf.!rein whenever 
necessary in the public interest, without 
changing its basic structure. with a view to 
maximise indigenous production and in-
crease exports. 

Rates of Excise Duty OD Vanaspati aod 
Other Cookidg-Media Oils 

2906. SHRr P .. M. SAYEED : Will the 
Minister of FINANCE be pJeased to state: 

(a) whether all the cooking media oils 
carry excise duty on them; 

(b) the rates at which excise duty is 
levied OD vanaspa ti aod oth.er .cooldn~. 

IJ»tdia pH, r1eparatel?; anfJ 



(0) the reasons for difference between 
tbe two rates, if any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (b). 
All edibl~ vegetable oils, except certain 
oils, such as, sun-flower, soya-bt!ao, cotton-
seed oils, etc., which, after extracti,QD, 
undergo specified processes, are subject to 
an excise duty of Rs. 1500 per tonne. 
Excise duty on vanaspati is 10% ad valorem 
which comes to about Rs. 1500 per tonoe. 

IDA Reluctance to Enhance India's Share of 
Fund 

2907. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of FINANCE be pleased 
to state: 

(3) whether it is a fact that ·.,vorJd 
Bank bas asked India to go in for commer-
cial borrowing from Banks for its additional 
requirement; and 

(b) if so, the steps being taken to face 
the situatioD ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) Does not arise. 

Import or Raw Sugar 

2908. PROP. MADHU DANDAVATB : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government had assured 
to examine the suggestion of importing raw 
sugar for the manufacture of processed 
sugar in tbe priva te sugar factories of 
Maharashtra which were not able to secure 
the necessary sugarcane quota for the 
manufacture of sugar; and 

(b) if so, after examining the sugges-
tion for importing raw sug!H what steps 
have b,:en ,,,ken to imple. cnt the sugge~ .. 
tion of importing raw sugar (".if the manu-
facture of PH1CC'ss:d ~Ug~H ? 

THB MINISTER OF STATB IN THB 
MINISfRY OF PLANNING AND IN 
THE MfNISTY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) and 
(b). No Sir, no such assurance was given. 
However, the Government have not yet 
taken any decision on the proposal to 
import raw sugar for reprocessing into 
white sugar by some sugar factories in tbe 
country. 

Trade-Gap 

2909. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCB be pleased 
to state: 

(a) the latest trade-aap developed as a 
result of iocreasing lmports and dwindli.J8 
export; 

(b) as a consequence oi' this wide) '1 
trade·gap, what is the latest positio,J f 
tbe foreigD exchange resorves; and 

(C) the concrete steps being taken to 
tide.over the foreign exchange crisis ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINAN~~E (SHRI 
JANARDHANA POOJARY): (.1) ,) (C). 
The provisional trade data of DGCt>~ 
Calcutta for the first six month of 1985-86 
show a trade gap of Rs. 4124 crnres during 
this period. The foreign exchange r~scrves 
of the country (excluding Gold and Special 
Drawing Rights) stood at Rs. 6405 crores 
on 28th February, 1986. The factors which 
influence movements of reserve and affect 
our baJance of payments are kept under 
constant review with a view to ensuring 
that commitments with regard to debt 
service and country's requirement of goods 
and services are met. 

Dut, Relief to Consumers 

2910. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of TEXTILES 
be pleased to state: 

(8) whether Government are are aware 
(hat the taxtiJe industry bas failed to pass 
on the consumer the duty reliefs it has 
fe-ceived from various budget proposals of 
1985 86; 
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(b) whether he bad expressed concern 
at this at a meeting of tbe Nortb India 
Cotton Textile Mills' AasociatioD on 
February S, 1986; 

(c) whether blended fabrics also are 
not cbeaper despite duty reductions on 
inputs; and 

(d) if so, the steps contemplated by 
Government to (orce the mills to reduce 
prices? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (d). 
In regald to the relief given to the texti1~ 
industriy during the year 1985-86. tbe NTC 
mjlls manufacturing Jow price fabrics under 
tbe 'Sulabh Cloth Scheme' have passed on 
tbe benefi,~ of duty concessions to the con-
sumers. The duty relief have also had an 
impact on prices of certain textile items 
and the price situation of textiles have 
generally been satisfactory during the year 
1985·86. However. in certain areas. the 
benefits have reportedJy not been passed on 
in entirity to the consumers. Government 
bas taken note of this in 1986 budget, the 
relief given earlier to the yarn producers 
has been reduced by about 500/0' Further 
steps wiJi depend on the re~ponse of the 
i nduHry to tho concessions given. 

[ Translation] 

Disposal of Contraband Narcotics Seized 

2911. DR. A.K. PATEL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether tbe norcotics seized by the 
Custollls authorities is destroyed 
complete1y; 

(b) if so, the procedure laid down for 
the purpose; 

(c) whether complaints have been recei· 
ved to the effect that some quantity out of 
the narcotics meant for destruction is pil-
fered beforehand; and 

(d) i~1 so. the dete. i Is in this regard? 

THE MINIST[R OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

"JANARDHANA POOJAR Y) : (a) and (b). 
~arcotic drUls other tbaD opium confiscated 

\ '~; 

by the Customs authorities are .generally 
destroyed. Confiscated Opium is, seot to 
Government Opium Pactory f Gba2:ipur for 
processing and disposal. 

Cc) No. Sir. 

(d) Does not arise. 

Peou Arrested for Defrauding SBI Brauch 
of Luanow 

2912. SHRI VIJA Y KUMAR MISHRA : 
Will the Minister of FINANCE be pleased 
to state: 

\8) Whetber it ;s a fact that a peon of 
the State Bank of India Branch of Lucknow 
has been arrested for defrauding the bank to 
the tune of Rs. 32 lakhs; 

(b) if so, the details thereof; 

(c) whether any other employees of the 
said bank have also bee.1 arrested; and 

(d) 1 f not, the reasons th erC o .. 1 

THE MINISTER OF STATE IN THE 
MINISTER OF FINANCE (SHRI 
JANARHANA POOJARY}: (a) and (b) 
State Bank of India has reproted that a 
fraud involving Rs. 31.43 lakhs has been 
committed in their Clearing House opera-
tions at Lucknow. An F.I.R. was lodged 
by SBI with the Central Bureau of lnves-
t~gatioD and. CBI bas arrested one 
Messenger working a t the Transport Nagar 
(Lucknow) Branch of SBI. The baDk has 
placed the Messenger under suspeosion. 

. (c) and (d). The bank has reported that 
DO other employee of the bank had been 
arrested since the CBrs investigations have 
Dot revealed involvement of olber emplo-
yees so far. 

[Tranl/atlon1 

Export of Tea 

2913. SURI K.D. SULTANPURI : Will 
the Miniser of COMMERCE be pleased to 
state: 

(8) the names of the c(luotries to which 



toa was exported during 1985 .. 86 and the 
amount of foreigD exchange ea.rned thereby; 

(b) whether this export was Jess or more 
as compared to that of tbe previous years; 
and 

(0) the names of tbe COl1ntries willi 
which India had to face stiff competition 
in the export of tea with details tbereof ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): la) to (c). 
Indian tea is exported to a large 
number of countries all o.vcr the world' 
Major Importers of tea from Illdia are 
USSR, U.K., ARE, Iran and ltaq. Exports 
of tea during the past four years have been 
as uDder :-

Year Exports 

Qty.(M.Kgs) Value 

(Rs. Crores) 

1982 189.9 355.85 

1983 208.5 516.82 

1984 217.0 740.45 

1985 222.4 711.90 

(Estimated) 

Indian tea has to compete with exports 
from other major tea exporting like Kenya, 
Sri Lanka and China. 

[English) 

All India survey Repart on Marketing 
Aspects of Hides and Skins 

2914. SHRI K. RAMAMURTHY : Will 
the Minister of COMMERCE be pleast!d 
to state: 

(a) whether tbe AlI .. India Survey of the 
volume, quality of production and marke-
ting aspects of hides and skins by th!; 
Central Leather Research Institute bas b\:\.!ll 

completed; 

(b) if so, the pricipal f.:ature~, of this 
survey repoIt indicatiog action taken tben: 
OD; and 

(c) The names of ecoDomjs.ts statisti-
cians and technologists and veterinary 
scientists who have conducted this survey? 

THE MINISTER OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKAR) : (a) No, Sir. 

(b) Does not arise. 

(c) Names of economists. statisticians, 
technologists and veterinary scientists 
associ a ted wi th the survey are given in the 
statement giv~n below. 

Statement 

Names of t!conomists. statisticians. 
technologists and veterinary scientists 
associated with the All India Survey of Raw 
Hides and Skins being conducted by tbe 
Central Leather Research Institute. Madras 
have be~n reported as under : 

ECONOMISTS: 

1. Sbri K. SeshJgiri Rao 

2. Shri S. Cbcllappa 

3. Shri K. Sarjuna Rao 

4, Shri A. Subbarama Naidu 

5. Shri C. PuJioda Rao 

6. Shri D. Chandra l\tlouli 

7. Shri R. Rajendrao 

8. Smt J. Lakshmisjva Jyolhi 

STATISTICIANS: 

J. Shri B. Krh;hlu.ma Naidu 

2. Shri J. S. L. Vasudevan 

VETERINARY SC1ENTlSTS : 

1. Sbri Mahendra Kumar 

2 Shri N. MuraliCar'1 Rao 

SCIENTISTS ,\;.,;p ~ECHr\ ILOGISrS: 

3. Dr. K S, Jay;.raGlaO 



4. Sbri T. S. K. Mabadevao 

S. Shri L. M. Prasad 

6. Sbri K. Parthasarathy 

7. Shri K. B. Gupta 

8. Sbri P. Sambasiva Rao 

9. Shri M. Subba Rao 

10. Shrl S. Ramalingam 

It. Sbri V. Rathinasamy 

12. Shri A. Doraikkannu 

13. Shri S. A. Waheed 

14. Sbri S. R. Kamil 

IS. Shri M. B. Chauhan 

16. Brjjendra Singh 

17. Sbri S. K. Sarkar 
1/1 

18. Shri Gautam Kumar Das 

19. Shri M. S. Pol 

20. Shri K. M. Kalal 

21. Shrl Ramesh Pal 

22. Shri Sakattar Lal 

COMPUTOR SPECIALISTS: 

1. Dr. P. J. Reddy 

2. Shri B. S. N. Murthy, 

Sanctioning of Advance LiDceDces to Tyre 
Companies for Import of SYDtbedc 

Rubber 

2915. SHRI K. RAMAMURTHY : Will 
the Minister of COMMERCE be pleased to 
it ate : 

(a) the names of tire companies whicb 
lave been sanctioned advance licences 
Juring the past three years for importing 
,ynththetic rubber; 

(b) th:~ norms fixed for imports against 
,be assurt.d export of finished product for 
'Ihich imports arc allowed; 

(C) the steps that arc beina taken to 

moni tor whether these norms or imports 
alainst exports are beinl strictly adhered 
to; and 

(d) the action taken against those tyre 
companies which have failed to comply 
with these norms for consuming the synthe .. 
tic rubber in the manufacture of tyre ? 

THE MINISTER OF COMMERCE . 
AND FOOD AND CIVJL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Informa-
tion is being coUected and wi)) be Jaid on 
tbe Table of the House. 

(b) and (c). Input/output norms for the 
duty free import of the various items of 
rew materia Is etc., required for manufacture 
and export of secified products bave been 
laid down in Annexure V to Appendix 19 of 
the Import Policy (Vol.1). 1985·88. In terms 
of tbese norms, the import of Synthetic Rub .. 

ber is allowed at the ra te of 53 kgs. and 7 kgs. 
against tbe export of every 100 kgs. of Tyre 
with Nylon Tyre Cord/Rayon Tyre Cord 
and Natur .. d Rubber Cycle Tyres. 
respectively. 

The above norms have been prescribed 
on the basis of the recommendations of the 
Technical authori ,ies concernl!d, keeping in 
view that the quantities of the ra w mate-
rials being aJlowed for import duty frce are 
the minimum required for th~ Inanufacture 
of tbe relevent export product. In view of 
this only fulfilment of export obligation 
botb in terms of quantity and value is 
monitored and if the export obligation is 
fulfilled, it is presumed that the imported 
materials have been properly utilised. 

(d) Question does not arise. 

CODstralnts Faced by Letber Exporters Due 
to Shortage of Raw Material 

2916. SHRI B. V. DESAI: Will the 
Minister of COMMERCE be pleased to 
state :' 

(a) whether Indian It:a thet product 
exporters wtre facing serious constraints 
due to shortage of Taw material; 

(b) if so, the ma in reasons for shortage 
of raw matl:rial; 
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(c) whether Government propose to 
assist these leather exporters; and 

(d) if so, the measures being taken 'by 
Government in this regard '1 

THE MINISTER OF COMMERCB 
AND FOOD AND CIVIL SUPPLIBS 
(SHRI P. SHIV SHANKER) : (a) No, Sir. 

(b) to (d). Do not arise. 

Demand for Indian Garments in European 
Countries 

2917. SHRI MURLIDHAR MANE: 
Will the Minister of TEXTILES be pJeased 
to state: 

(a) whether there is a growing dc!maod 
for Indian garments in European aod other 
countries; 

(b) whether any study has been conduc-
dted by Government in tbis regard; and 

(c) if so, the deta ils thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 
According to the figures furnished by the 
AppareJ Export promotion Council, the 
export of garments have gone up from Rs. 
640 crores in 1983 toRs, 1068 crores in 1985. 

(b) and (c). Government has been 
encouraging the Apparel EKport Promotion 
Council to assess the market potentials aod 
increase exports through export promotions 
activtities such as participation in trade 
fairs and exhibitions, sponsoring sales .. cum-
study teams and trade delegations, organi. 
sing buyer-seeHer meets abroad and 
conducting market surv,ys. 

Allocation or Fund for ModernisatioD or 
N.T.C. Mills 

2918. SHRI MURLIDHAR MANE: 
Will the Minister of TEXTILES be pleased 
to state: 

(8) tbe aHocafion of fuods (or moder-
nisation of National Textile Corporation 
l1Iill• 4urin~ tbe $ev~~UQ Pif.o p:ri04; 

(b) whether tbe allocation is considered 
sufficient by Government to undertake 
modernisation or all tbe mills of NTC; aod 

(c) it Dot, tbe steps proposed to be 
taken by Government to raise adequate 
fUDds ror modernisation of these mills? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Tbe 
Planning Commission has so far indicated 
an outlay of Rs. 117 cr~res for moderni. 
sation and rationalisation of labour scbemes 
of NTC during tbe 7th Plan period. 

(b) aDd CCl. It may not be possible to 
modernise all the NTC mills with limited 
resuources. Efforts are being made to 
explore possibilities of raising finances from 
institutional sources and deferred payment 
credi ts, 

Trade Deftcft 

2919. DR. D.N. REDDY 
Minister of COMMERCE be 
state: 

Will the 
pJeased to 

(8) whether it is a fact 'hat trade 
deBcit for the half year ending September, 
1985 increased to Rs. 4124 crores: 

(b) if so, the reasons therefor; and 

(c) whether Government propose to cut 
down imports of edible oils, sugar, fertili-
zers, petroleum and non-ferrous metall, 
cement etc. ? 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIBS 
(SHRI P. SHIV SHANKER) : (a) Yes, Sir. 

(b) Aport from the interna tionaJ factors, 
tbe beavy trade deficit can be at tl'ibutabJe 
to the stoppage of export of crude oil, OD 

account of development of refining capacity 
for Bombay High crude within .he country 
aDd increase in imports of industrial raw 
materials, fertiJizers machinery & transport 
equipment and essential items of consump-
tion to meet the domestic requirements. 

(C) All POSsible efforts are beiog made 
Co eocouraae efficient and cost of effective 
,im""" .... ."t;,,,.;o., pat'i~ldar;Y in tbe an. 
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., 
of bulk jmports lucb as edible oils, sugar, 
fertilizers. petroleum, non-ferrous metals. 
oeme{lt. etc. 

Recommeudatlons made by Independent 
Consultant of National Textile 

Corporation 

2920. SHRI ANIL BASU: Will the 
Minister of TEXTILES be pleased to 
Itate: 

<a> whether any independent outside 
consultant has been appointed to look into 
tbe structure of National Textile Corpo .. 
ration; 

(b) if so, t he particulars of the outside 
consultant and how he has been selected; 

(c) the recommendations made by the 
consultant; and 

(d) the reaction of Government to the 
recommendations made by the consultant? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN] : (8) and (b). 
Yes, Sir. A study was entrusted to Shri 
K. K. Oahr with tbe approval of Board of 
Directors of NTC (Holding Company). 

(c) The report of the consultant inter-aua 
recommends reduction of staff in the 
holding company. which is characterised 
as "Top Heavy"; a single "Chairman-cum-
Managing Director H to be the head of the 
bolding company; reduction of the number 
functional directors; and better manage-
ment information system; and clear 
demarcation of work between the holding 
company and subsidiary corporations. 

(d) NTC (Holding Cumpany) has been 
advised to take necessary decisions on tbe 
report for better functi()ning of the holding 
company and approach the Govern01ent 
wherever neccssa r y . 

Sick N.T.C. Mills 

2921. SHRI ANJL BASU: Will the 
Minister of TEXTILES be pleased to 
atate : 

(a) wbe'ber a CoJ:Qllittee bad been 

appointed to go into the workinl of sick 
mills under National Textiles Corporation; 

(b) jf so, the details of the recommen-
dations of the said Committee; and 

(c) the action taken by Government in 
this regard ? 

THE MINISTER OF STATE OF THB 
MINISTY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) A review 
of performance of the mills under NTC 
revealed that at that time 22 mil Is (19 
nationalised and three managed) were 
accounting for a large part of the total 
losses duril1g the years 1981 .. 82 and 1982 .. 83. 
A Study Team was constituted by tbe 
Government to undertake an inrlepth study 
of the working of 8 weakest mills. 

(b) The Study Team bas submitted its 
report to the Government stating that mere 
additional investment will not make these 
mi JJs viable. 

(c) The Textile Policy states that the 
continu~d opf:ration of units, which are 
incapable of becoming viable, would mean 
a c~ntinucd drain on scarce resources and 
such units or parts thereof may bave to be 
c10sed down to prevent any further losses. 
No final decision has been taken regarding 
which mills are ~o be clos:d. 

LOBns by Banks under IRDP 

2922. SHRI ANIL BASU: W ill the 
Minister of FINANCE be pleased to state: 

(a) the State-wise amount of bank loans 
sanctioned under IRDP scheme for the last 
three years; and 

(b) the State-wise amount of bank 
loans actually disbursed for the said three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Tbe 
present data reporting system does 
not generate information in the maDDer 
asked for. 

(b) State-wise details of term credit 
disbursed under J RDP during the years 
1983 .. 84, 1984 .. '85 and 1985 .. 86 (upto Dec. 
1985) are indjcat~cI if) the statement ,iveD 
below, 
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St.ttmeat 

Stat,ment Indlcatl", Stale-wiatt amounts of term e"dlt dl,burltd under lRDP during the yearl 
19113-84, 1984-85 a"d 198' .. 86 (UpIO D,cemb~r 19~ S) 

(Rs. in Jaths) 

(Upto Dec. 1985 

SI. Name of the State Term Credit disbursed 
No. .-----------------------

1983 .. 84 1984-85 1985·86 

1 2 3 4 5 

1. Baryana 997.91 1257.85 763.95 

2. Himachal Pradesh 739.67 826.08 254.85·· 

3. Jammu and Ka~hmir 704.94 588.85 447.82 

4. Punjab 1577.37 1782.52 524.52 

5. Rajasthan 2860.31 3010.12 1407.05 

6. Cbaodilarb 3.03 

7. Delhi 99.30 84.60 0.28 

8. 'Madbya Pradesh 8698.22 8598.19 3808.42 

9. Uttar Pradesh 19199.84 21321.15 9103.22 

10. Aodbra' PradesR 519600 5410.73 2161.88 
I 

11. Karoataka 3852.38 4240.60 1424.09£ 

12. Kerala 2627.44 2575.15 137.02£ 
13. Tamil Nadu 5975.09 5762.54 2536.40 
14. Pondicherry 67.82 100.42 34.51 
15. Lakshadweep NA 

16. Oujarat 3753.64 3187.94 991.34 

17. Mabarasbtra 6197.76 5331.84 2761.18 

18. Goa, Daman and Diu 119.24' ] 58.27 NA 
19. Dadra. and Nagar Haveli 16.07 15.78 854 

20. Welt BeDlal 3041.55 2009 68 1272.11 
21. Orissa 2948.15 2805.58 1019 03 

22. Bihar 7J68.84 10724.74 258 .... 12'" 

23. ADdaman Nicobar lslaods 14.28 11.67 
24. ASlam 1261 00 3~57.19 750.85** 
2S. Manfpur 4.09 13 OJ 9.07* 
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1 2 3 4 5 ._--... _--_ .. ._---
26. Meghalaya NA 

27. Nagaland NA 

28. Mizoram 6.80 NA 

29. Arunachal Pradesh 0.04 

30. Siktim 36.89 59.89 11.53 

31. Tripura 207.38 183.88 188.15 

All India 77351.48 83627.70 32217.67 

(Source-Minister of Agriculture, Department of Rural Development) 

• Data upto October 1985. 

** Data upto September 1985. 

£ Data upto to November 1985. 

NA-Not Available. 

Note: Data for 1984·85 and 1985-86 are provisional. 

Pood Corporation of India 

2924. SHRI M. RAGHUMA REDDY: 

SHRI MANIK R~DDY: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether attention of Government 
has been drawn to the newsitem captioned 
"Fel rapped for inefficiency" appearing in 
tbe Financial Express of February, 1986; 

(b) if so, whether Government have 
since inquired into the working of the Food 
Corporation of India; 

.(c) the nature of irregularities detected; 
aDd 

(d) the action Government have taken 
to r~move these irregularities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
Government have seen the Press Report. 

(b) There is no such Joss of Rs. 1,100 
crores as mentioned in the report. Food 
Corporation of India '5 foodgrain operations 
are on no-profit and no-Joss basis. The 
difference in the opera4ionat cost and issue 
prices is paid to the F~I as subsidy which 
was Rs. 1,100 crores in the year 1984-85. 
The administrative overheads of the FCI 
have only been about 4 paise per kg. in 
procurement and distribution of 1 kg. of 
grain. 

(c) and (d). Do not arise. 

Bad Debts in Nationalised Banks 

2925. SHRI BASUDEB ACHARIA: 
Wi II the Minister of FINANCE bo pleascd 
to state: 

(a) whether it is a fact that about 
rupees three thousand crores has been 
shown as bad debt in na tionalised banks of 
our country; 

(b) if so, the reasons therefor; and 

(c) whether any decision has been takeo 
to write .. otf the amouDt 7 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (8) to· (C). 
The risk of certain debts goinl bad is 
jnherent in tbe nature of operations of 
banks. Commercial Banks including all 
nationaliscd banks make provision every 
year out of their annual income for meeting 
their liability towards bad and doubtful 
debts to tbe satisfaction of their statutory 
auditors and write off the debts which are 
considered by their management aR ultima-
tely unrecoverable from out of the pro-
visions 80 made. These amounts are written 
off only after all avenues of recovery are 
exhausted. According to the forms of 
Balance Sheet and Profit and Loss Account 
prescribed in the Third Schedule of the 
Banking Regultion Act, 1949, which all 
banks are required to fOllow strictly, the 
banks are given statutory protection from 
disclosing the quantum of bad and doub tful 
debts for which the provision is made to 
the satisfaction of their auditors. 

Integrated Rura I Development Projects in 
Orissa 

2926. SHRI K. PRADHANI: Will the 
Minister of FINA NCE be pleased to state: 

(a) whether the Industrial Development 
Bank of India has decided to sponsor 
integrated rural development projects in 
Orissa under its block adoption scheme; 

(b) if so, the broad outlines thereof; 

(c) whether it would cover some tribal 
blocks also; if so, the particulars of those 
blocks and to start wi th tbe blocks selected 
in Koraput district; and 

(d) whether any monitoring agency at 
the State level would be set up by tbe lOBI 
for tbe rural development project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
The Industrial Development Banks of India 
(lDBI) bas reported thaI it bas commis-
sioned Orissa Industrial and Technical 
Consultancy Organisation Limited 
(ORITCO) to implement the block adop-
,jop proJe~.t 'or Ori~~ . QA.ITC9 ,~IlS 

indentified Boriguma block in Koraput 
district for intensive rural industrialisation. 
ORITCO is in the process of identifying 
opportunities with a view to :-

(i) making use or locally available 
raw materials and manpower; 

(ii) upgrading the existing technology; 

(iii) providing necessary consultancy 
and extension support in associa-
tion with various developmental 
agencies; and 

(iv) exploring ways and means for 
better econqrnic uti lisation of 
various resoJrees. 

Tribals constitute 49<J'o of the total 
popl,llation of the above block. 

A coordination committee has been 
established comprising members from lOBI, 
NABARD AND ORITCO to monitor tbe 
project. Representatives from District 
Industries Centre, Lead Bank and District 
Rura J Develooment Agencies are being co-
opted in the Committee. 

Monitoring of Nationalised and Private 
Banks 

2927. SHRI S.M. GURADDI: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether the Reserve Bank or India 
is monitoring over the workins of tbe 
nationalised banles; 

(b) whether the State Banks of India 
has any special status; and 

(c) the position of Private Banks vis. 
a-vis the nationalised banks and the special 
privHeges they enjoy? 

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 

. JANARDHANA POOJARY) : (a) to (c). 
Reserve Bank of India by virtue of the 
powers conferred on it in the Bankins 
Regulation Act, 1949 and the Reserve Banle 
pf J[lelia Act, 1934 re~uJates aod ~oDtr()IJ 
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banking operation of all commercial banks 
fncludina the private sector banks. While 
the priva te sector banks are set up under 
tbe Companies Act 1956. the 28 pub"Jic 
sector banks comprising of State Bank of 
India (SBI). 7 associates banks of S.B.I. 
and tbe 20 nationalised banks have been set 
up under special statues enacted by Parlia .. 
ment. In terms of tbe statues governing the 
28 public sector banks, a nominee of tbe 
Government as well as the nominee of tbe 
Reserve 'Bank of India are nomina ted on 
tbe Boards or each of these 28 public Sector 
Banks. In so far as the private sector 
commercial banks arc concerned, in terms 
of tbe Banking Regulation Act, 1949, 
Reserve Bank has got:, powe"rs to appoint its 
nominee directors on \ tbese banks. Reserve 
Bank of India has also powers under 
Section 35 of the Banking Resulation Act 
to conduct inspection of all the commercial 
banks both in the private sector as well as 
in the public sector. The responsibility of 
maintaining currency chests on behalf of 
Reserve Bank of India is also shared by the 
28 public sector banks. 

Fraud in State Bank of India Braoches in 
Gandhi Nagar and Navsari (Gujarat) 

2928. SHRI VIJAY N. PATIL: Will 
the Mininster of FINANCE be pleased to 
state: 

(a) whether it is a fact tbat serious 
lapses on the part of senior bank officials 
of the State Bilnk of India, Gandhi Nagar 
and Navsari in Gujarat have led to bank 
frauds amounting to Rs. 3.5 crores and Rs. 
1.!\ crores respectively; 

(b) if so, the details of fraud and 
modus operandi adopted in committing the 
crime; and 

(c) tbe steps Government propose to 
take to che~k growjng fraud in banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
Central Burt!au of Investigation has reported 
that it had regis,tered two cases on 22-2-83 
and 27·1·86 in respect of Gandhi Nagar 
Branch and Navsari Branch of State Bank 
of India involving RB. 3.33 crores (approx.) 
.'J,l~ !ts. ~.2S ~rores (apptox.) rC8pe~ti~el'y, 

CBI has further reported that In t'_ 
case relatina to Gandhi N.aar bra ncb. 
charge-sbeet bas been filed in tbe court 
against 6 individuals, iocludin, one clerk of 
State Bank of India. 

As regard. tbe case relatiDa to Navsari 
branch. CBI bas reported that inyostiaation 
is in progress. 

(c) The banks have been instructed to 
gear up the vigilance machinery in tbe 
organisation and to improve procedures and 
systems so tbat frauds can be prevented. 
Accordingly, tbe banks havo taken step. to 
strengthen control mechanisms and to 
improve mangement information systems as 
also effective fol)ow-up action. Clearanco 
of arears in balancing of books and in 
reconciliation of inter-branch and other 
accounts are also being undertaken on a 
continuous basis so as to prevent frauds io 
those areas. Information is also circulated 
by RBI to banks giving details of novel 
methods of frauds and advising banks to 
adopt necessary safeguards. Books of 
instructions are also circulated by banks 
amongst their staff indicating precautions! 
checks which should be observed to rreveot 
occurrence of frauds. 

Seizure of Contraband Goods and ColiectioD of 
Revenues During 1984 and J 9~' 

2929. SHRI MOOL CHAND DAOA : 
Will tbe Minister of FINANCE be pleased 
to state : 

(a) the details of seizure of conttabaDd 
goods and collection of revenue in tbc 
border States and other places in the 
country durins 1984 and 1985. soparately; 

(b) how mucb of tbo abo vo ••• 
recovered at Airport"s of Bombay. Calcutta, 
Madras. New Delhi and Amritsar durin. 
the same period; 

(c) tbe amount of incentive awards 
given to tbe (i I staff. (ii) public in tbe abave 
cases during tbe said period; and 

(d) in how maoy cases, action wal 
taken asainst G'overnment officers (or ilM)l· 
vement in tbe above cases and inlbow daD)' 
S:'S~ J\.irliJ;)el ~t~tJ w's ,1,0 h:lY9Jvc(J 1 



THE MINISTER OP STAT! IN THB 
MINISTRY OP PINANCE (SHRI 
JANARDHANA POOIARV): (a) to (d). 
.loformatioD ia beiog collected uod will be 
laid OD tbe Table of tbe House. 

Sick Mills UDder NTC 

2930. SHal MOOL CHAND DAGA: 
WiU the Minister of TEXTILES be plealed 
to stale: 

(a) tbe Dumber of sick textile mills 8S 
OD 31 December. 1983 31 Decembe·r, 1984 
aod 31 December. 1985 under Nationa' 
TlltiJe Corporation (i) nationalised; (ii) 
mangarcd mills, respectively; 

(b) the number of sick mills revamped 
each year in both categories; 

(C) the reasons wby tbe sick mills could 
Dot be revamped; and 

(d) the amount of 108S luffered by 
Government per year in respect of above 
lick mills for tbe above period? 

THB MINISTER OF ST A TB OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (8) Si!lCC 
December 1983. NTC bas 101 operational 
nationalised texaile mills and 22 man8acd 
miUI. 

(b) and (0). Tbe modernisation of textile 
unitt is a contiouiog process and limited 
resources are used for modernisation/remo. 
vation of macbinary in tbese units on a 
seJectiye basis. Upto 31st March, 1985. 
implementation of modernisation schemel 
asare_ted to Rs. 324 crore.. After 
Ibodernisation, production, productivity, 
production value aQd sales realisatioD, etc. 
bave relistered significant increases. Further 
modernisation of nationalised units would 
have to be undertaken on a selective basi, 
witbin available limited resources. : 

The modernisation of manal"d units, 
however/caonot be undertaken tiJJ tbe 
undertakiDas are nationalised. 

Durinl April to November I 1985, 37 
na tiooa Used units made IfOSS profit. 
~~14 D~tio~al,;se~ poi" 11).4, a ,rou 
J ••. 

The major reaaODS ror continued 'oaea or NTC mills are as follows : 
., 

( i) Old and obsolete machinery; 

(II) under-uti) isation of jnstalled capaclc, 
due to irregular power suppl, aDd 
power shortage, high cost of captive 
power. etc. . 

(iii) abnormal increase in cotton prices, 
particularly from tbe middle of 
1980·81 to 1984 .. 85; 

(iv) increase in cost of power, coa.,· 
dyes & chemicals stores &: spare.; 

(v ) exec" labour for salaries; 

(vi) increase in wages/salaries; 

(vii) poor work norms and low producti. 
vity. 

Cd) The net loss of mi lis under NTe 
durjog the above said period is as under :_ 

(Rs. in crores) 

Year Nationalised Managed Milil 

1983·84 

1984·85 

1985 .. 86 

Mills 

-137.36 

-172.36 

- 77.92 

(Apr .-Nov. 85) 
(Prov.) 

(Prov.) 

-27.18 

-50.10 

-30.89 

ADDua' Import or Rubber 

2931. PROP. RAMAKRISHNA MORB :1 
Will tbe Minister of COMMERCE be 
pleased to state : 

(a) tbe annual import of rubber (with 
value) during the last three years to meet 
tbe demand and al80 to what exteat th\! 
demand is met WIth tbe indigenous prOduc. 
tion; 

(b) tbe additional area added for rUbbe1 
c~ltivat.ion in tbe country as the end of tbe ',.tlJ Pa,. Year rJa~ .pori<>4 aQ4 t~o .,to9.J 
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to which indilenou8 production of rubber 
increased as a result tbereof; and 

Cc) tbe maDDer in which Government 
propose to carry out the expansion 

j programme and the implementation of the 
on"goinl schemes during the Seventh Plan 
period with tbe reduction of tbe programme 
out-Jay of Rs. ISO crores to Rs. 53 
crores ? 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) About 
85% of tbe country's rubber demand is met 
indigenously. The actual imports during 
the last three ycars have been as under : 

1982-83 

1983·84 

1984 .. 85 

Imports 

Quantity Value 
(tonnes) (RB. in lakhs) 

31659 

32575 

32408 

2480 

3566 

3529 

(b) The area under rubber cultivation 
and actual production of rubber in 1979-80 
(immediately before 6th PIan) and in 1984 .. 85 
(tbe last year of 6th Plan period) is given 
below :-

Year Area Production 

(in bactares) (in tODnes) 

1919-80 2,56.500 1,48.470 

1984-85 3.50,000 1,86,450 

Rubber three has a long gestation period 
and tbe additional production during 6th 

, Plao was tbe resu1t of the planting done 
: much earlier. Similarly tbe addi tional 
production from the 6th Plan plantings will 

, become available much later. 

(c) The approved 7th PJan outlay (or 
rubber at RI. 53.40 crores is higher .ban 

, ,., c;cb ,J.IJ outla, or ~s, 36.0{) ~rQte " 

PaymeDt or Specla I Adl,ul Area 
AllowaaCl 

2932. SHRI DILBBP SINOH 
BHURIA : Will the Minister of FINANCB 
be pleased to state: 

(8) whether it is a fact tbe National 
Bank for agriculture and Rural Develop-
ments has issued orders to various rural 
banks to pay special adivasf area allowance; 
and 

(b) if so, whether this allow8ce will also 
be paid to the employees of otbec commer-
cial banks? 

THE MINISTER OF Sf ATE 'IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (4' Since 
the emoluments of Regional Rural Bank.' 
employees are statutarily aligned to those 
of comparable level of employees of respec-
tive State Governments, NABARD has 
advised Regional Rural Banks in Madbya 
Pradesh and Andhra Pradesh to eltend tbe 
benefit of integrated tribal development 
allowance to their employees working in the 
scheduled areas as per tbe ruJes in these 
two States. 

(b) There is no such proposal under 
consideration of Government at prescnt. 

Control on Sanctioning Loans by Oversea. 
Branches of Nationalised Banks 

2933. SHRI DILEEP SINGH DHURIA : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have made aQY 
special arrangements to exercise control OD 
the working of the various nationalised 
banks functioning in foreign countries; 

(b) wbether his Ministry also proposes 
to exercise any kind of control on sanction-
ing loans by these bank branches; and " " 

(c) if not, whether Government have 
any proposal under consideration UDder 
which cases involving more than 5 crores 
of rupees are reported to the Ministry as 
well as to the India-based head office of 
tbe banks simultaneously' so that tbe 
,,~.oistry may issue IDstruction, if negessarl, 
J1.) .u~b ~.e, 1 ' , 

~:: ". 



THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHR.I 
JANARDHANA P001ARY) : (a) to (c). 
The performance of t.he overseas branches 
of Public Sector Banks is continually 
reviewed by the Reserve Bank of India 
(RBI). RBI has taken a Dumber of steps to 
improve the working of the foreign branches 
01 Indian banks and strengthening the 
operationa] and control systems within the 
banks. These include the followiD8 :-

<8> Introduction of a comprehensive 
revised reporting system of quarterly returns 
(PALOO Statements) in respect of foreign 
branches to get a detailed feed back on 
various aspects of their operations on an 
on loing basis. 

(b) In addition to the inspections of the 
foreign branches which the RBI is conduc-
tin, at periodical intervals. more frequent 
inspections of the controlling offices in 
India a t the Head Offices of these banks 
have also been commenced by RBI. 

(c) Banks have been Advised to reinforce 
the machinery in their international divi-
sions for appraisal of credit proposals and 
scrutiny of returns as well as for taking up 

eccssary follow up action. 

(d) Banks have been advised or the 
need to take up independent study of propo .. 
sale before taking up participation in 
syndicated loans. 

(e) Banks are required to submit to RBI 
detai Jed statements every quarter in respect 
of problem credits with outstaLding of Rs. 
five crores and above. 

(f) Bank have been advised to adopt 
the PALOO Statements as supplementary 
10 their existing Managemen t Information 
System (MIS) and submit comprehensive 
review to the Board of Directors. 

Since loans arc granted by banks on 
tbe basis of their commercial judgement, 
the Government/RBI do Dot consider it 
nece.sary to have any direct can troJ on the 
sa nctioniDI of loans by the banks. 

~I ,I , ~ 
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Over.SubscriptlOD of Sbare. 10 Public 
Limited Companies 

2934. DR. B.L. SHAILBSH : WilJ the 
Minister of FINANCE be pleased to state: 

<8> wbether public limited companies 
are making money by employing ~ part of 
tbe over-subscribed amount in recent abares 
offers. at tbe expense of the investors; 

(b) whether tbe issuing companies 
generally employ these funds in the call 
section of the jnter~corporate market at 
higher rates of interest; 

(c) jf so, the steps Government propose 
to take to check such cashing in on over-
subscription aod closely regulate tbe refuod 
of oversubscribed amounts; and 

(d) the circumsfances under wbich some 
companies are allowed to retain 2S per cent 
of the amou~t of the issue out of over-
subscription and tbe names of Companies 
during the year 1985·86 «(jJl date) which 
were granted consent in this b.!half ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
Companies making public offer of capital 
are required to keep tbe application money 
in a separate bank account maintained with 
a scheduled bank under the provisions of 
Section 73 of the Companies Act, 19.s6. 
However, jf the refund orders ale not 
issued to the applicants within 10 weeks 
from the date of closure of the ~ubscriptjon I 
lists, the companies are required to pay.' 
interest for the delayed period beyeod 10 
weeks at the rate of 15 per cent per annum 
as per guidelines issued by tbe Government 
in this reaard. 

(d) Companies are a)Jowed to retain 
over-subscribed equity capital to the extent 
of 25% of tbe amount for which they seek 
the consent of the Government in terms of I 
Press ReJease dated the 18th March. 1985. 
A sta tement showina the Dames of com-
panies which bave been aJlowed to relaio 



over-subscribed equity upto 2S per ceDt of 
the amount consented by the Government 
duriDI the period April 985 to February 
1986 is aiven in statement given below. 

SI. 
No. 

Statement 

Name of the Company 

1. XLO·UnHed Clutch Products Ltd. 

2. Gujarat Filaments Limited. 

3. Sewa Papers Ltd. 

4. Gujarat Meta) form Ltd. 

S. M.P. Carbide and Chemicals Ltd. 

6. Gujarat Bioi! Chemicals Ltd. 

7. Bliss Chemicals and Pharmaceuti-
cals India Ltd. 

8. Boppana Oils Ltd. 

9 .. Modern Insulators Ltd. 

10. Oswali Chemicals Ltd. 

11. SNS Dignostics Ltd. 

12. Nippan Denro lspat Llct. 

13. Indo·Gulf Explosives Ltd. 

14. C.l. Gelatine Products Ltd. 

IS. Apollo Hospitals Enterprise Ltd. 

16. Rolloy Metals Ltd. 

17. Bharat Pipes and Fittirg3 Ltd. 

18. Polar Industries Ltd. 

19. ISPL Industries Ltd. 

20. Alternative Energy Industries Ltd. 

21. Sudershau Plywood Industries Ltd. 

22. Ratbi AlJoys and Steel Ltd. 

23. Bundy Tubing of India Ltd. 

:24. N.O. Export Industries Ltd. 

25. SUf)a Industries Ltd. 

S. No. Name of tbe Company 

26. NaaarjuDa Finance Ltd. 

27. Usba Martin Industries Ltd. 

28. Lalmichaod Bbalaji Ltd. 

29. Stanford Bnla. Ltd. 

30. HaryaDa Petrochemicals Ltd. 

3 f. Kbandelwal Herrmann Electronics 
Ltd. 

32. Haryana Malleable and Alloys 
Casting Ltd. 

33. Padmatex Engg. Ltd. 

34. Premier Extractions Ltd. 

35. Sree Mecnakshi MiUs Ltd. 

36. Premier Vinyl Flooring Ltd. 

37. United Leasing Ltd. 

38. Circo Finance Ltd. 

39. Mac Charles (India) Ltd. 

40. Ran-ganga Fertilizers Ltd. 

41. Priyadarshini Thread Ltd. 

42. Magna Fouodrinier Ltd. 

43. Parasrampuria Synthetics Lcd. 

44. Gem Refineries Ltd. 

45. Noduron Founders Mabarasbtra 
Ltd. 

46. Kafoataka BaU Bearnin.s Corpn. 
Ltd. 

47. Tti .. Star Soya Products Ltd. 

48. Oujarat Ambuja Cements Ltd. 

49. Samrat Bicycles Ltd. 

SO. 8.0. Steel Castings Ltd. 

51. Conwel Cans (India) Ltd. 

52. Raobaxy Laboratories Ltd. 

S3. Food Specialities Ltd. 

54. Doepak Spinners Ltd. 
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Name of the Company 

'5. Ferro·Concrete Co. (India) Ltd. 

56. Alamsir Industries Gases Ltd. 

57. British India Stee1s Ltd. 

58. Western India Industries Ltd. 

59. Capsuge) India Ltd. 

60. Blue Blands and Texturising Mfg. 

Co. Ltd. 

61. MIC Auto Ancillaries Ltd. 

62. Vybra Automet Ltd. 

63. Nirup Chemic31s Ltd. 

64. Utility Engineers (India) Ltd. 

65. Anagram Finance Ltd. 

66. Bombay Ex tractions Ltd. 

67. Kunal Engg. Co. Ltd. 

6P,' Tunghbhadra Pulp aDd Paper Board 
Mills Ltd. 

69. Hero Fibres Ltd. 

70. Gwalior Strips Ltd. 

71. Utility Bui Iding and Leasing (I) 

Ltd. 

72. Orissa Synthetics Ltd. 

73. Priyadarshini Cement Ltd. 

74. Rio Auto Industries Ltd. 

75. Murrugappa E1ectronics Ltd. 

76. Ashok Protins Ltd. 

77. Hoysala Blow Moulders India Ltd. 

78. Chetak Construction Ltd. 

79. Alash Leasing and Industries Ltd. 

80. Gloria Leasing Ltd. 

St. Ansal Housing Finance and Leasing 

Co. Ltd. 

81. Haryana Breweries Ltd. 

S. No. Name of the Company 

84. Hindustan Blectro .. Oraphtes Ltd. 

85. O/E/N Connectors Ltd. 

86. T.T,K. Pbarma Ltd. 

87. Standard Medical Leasing Ltd. 

88. Bimetallic Steel and Alloys Ltd. 

89. Raasi Leasing Ltd. 

90. Mazda Leasing Ltd. 

91. Batliboi and Co. 

92. Kirloskar Leasing and Finance Ltd. 

93. Noble Explochem Ltd. 

94. Organic Chemicals Ltd. 

95. Quality Steel Tubes Ltd. 

96. India Polifibrcs Ltd. 

97. Premier Vegetable Products Ltd. 

98. Surya Agroils Ltd. 

99. Swadeshi Cement Ltd. 

100. Golden Proteins Ltd. 

101. SRF Nippendenso Ltd. 

102. Maheshwari Proteins Ltd. 

Incentivel to Garment Units 10 Delbl 

2935. SHRI CHIRANJI LAL 
SHARAMA : Will the Minister of TEX-
TILES be pleased to state: 

(a) whether there is any proposal to 
give aids and incentives to sarment 
units in Delhi for increasing export ot 
ready-made garments; aDd 

(b) if so, the details tbereot ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (8) and (b). 
The export incentives are no t provided 
State-wise. A statement of export incentives 
for export or garment offered is ,ivol) 
"~JP\f~ 
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StatemeDt 

The following measure have been taken 
to boost exports of garments :-

(a) OCS rates have been substantially 
increased with effect from 1st January, 
1984. These rates were continued during 
1985. These rates have been extended upto 
31st December. 1986 subject to review to .. 
be completed by March. 1986. 

(b) Import entitlements under REP 
licences have been liberalised vide Appendix 
17 of the Import.Export Policy for 1985 .. 88. 
Some itemsraw meterial/fabrics are permit-
ted to be imported under the Advance 
Licensina Scheme and Duty Free REP 
Scheme vide Appendices 19 and 21 of 
Import-Export Policy for 1985-88. 

(c) Under the 1000/0 Export Oriented 
Units and Free Trade Zone Schemes, faci-
lities for liberal import of capital goode; 
and raw materials along with many other 
concessions arc given with necessary export 
obligation. 

(d) Foreign CoHaboration is allowed 
to modernise indigenous textile machinery 
to enable exporters to have access to 
modern machinery, Sophisticated machines 
not manufactured indigenously are allowed 
to be imported on OGL. As many as 114 
machines necessary for garment and hosiery 
manufactures hgve been placed under th~ 
OGL, 97 of them enjoying concessiona) 
import duty vide Appendix 1 part B of 
Import-Export Policy for 1985·88. 

(e) Government bas announced intro-
duction of new Import -Export Pass Book 
Scheme for manufacturer-export under the 
new Import .. Export Policy. 

(f) Government bas decided to set up a 
Fashion Technology Institute in Delhi. for 
education, research, service and training in 
the areas of fashion design e,speciaJJy for 
the garmen t trade. 

(g) Government has been giving addi-
tional assistance for new products and new 
markets, 100/ 0 higher REP is given for new 
products and new markets. 

assistance for spooioriol aDd·' lundflll 
promotional activities sucb 8S market 
studies, Buyer-Seller-Meets. particiption in 
interna tiona) fairs and exhibitions etc. 

(i) Duty draw back rates for aarments 
have been JiberaJised. 

Openiag of Braacbes of U Bloa BaDk of 
India in Orissa 

2936. SHRI LAKSHM~N MALLICK: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that the Union 
Bank of India have taken initiative for 
expansion of its branches net-work; 

(b) jf so, the number of branches of 
the Union Bank of India opened in different 
districts of Orissa so far; 

(c) whether Government propose to 
open some more branches of Union Bank 
of India in the backward areas also; and 

(d) if so, the names of the places in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

lANARDHANA POOJAR Y): (a) and (b). 
Expansion of branch net work by commer .. 
cia) banks is a continuing process. The 
Union Bank of India as on 30-9-85 was 
having 25 branches in Orissa. The district-
wise break-up is as under :-

Name of District Number of Brancbes 

1. Balasore 1 
2. Cuttak 6 
3. Dhenkanal 2 
4. Ganjam 2 
s. Keonjbar 2 
6. Koraput 2 
7. Puri 3 

8. Sambalpur 5 

9. Sunderaarb 2 

Total: 25 



(c) and (d). The branch licensing 
policy for 1985 .. 90, envisages the elimina-
tion of spatial gaps in tbe availability of 
banking facilitIes by locating at least one 
bank office within a distance of 10 Kms. 
'and coverage of 17,000 population by one 
bank office in the rural and scm-urban 
areas of each block. Reserve lJank of India 
(RBI) bas advised the State Governments/ 
Lead Banks to identify .he cenlres requiring 
bankiDg facilities taking into account the 
norms laid down by RBI under the branch 
licensing policy. The question of issuing 
licences for opening additiona I bank offices 
will be considered by RBI with reference 
to tbe branch licensing policy and the Jist 
of identified centres. It is. therefore, not 
possible at this stage to indicate the names 
of the places in Orissa where Uuion Bank 
of India may be granted licences to open 
branches. 

Production and Demand of Cloth 
Produced in N .T.C. Mills 

2937 SHRI HUSSAIN DALWAI : Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether it is a fact that the bulk 
of production of N. T.C. run mi lis has no 
demand in the market; and 

(b) whether any arrangement has been 
made by N.T C. to have market survey and 
to m'lnufncture the quality of cloth which 
has a demand in the market? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHlJRSHID ALAM KHAN) : (a) N't. S:r. 

(b) Production plans take into account 
the orders receiv~d and ljkely market 
demand both in regard to cloth and yarn. 
In addition to using published Jata, NTC 
conducts market surveys on specific 
products/market segrneo ts. 

Modernisation of Mills under N.T.C. 

2938. SHRI HUSSAIN DALWAI : "'ill 
tbe Minister of TEXTILES be pkascd (0 

8tate : 

(a) whether it is a fact tba t for better 

commercia) performance of National 
Textiles Corporation. the outdated aod 
worn-out machinery or the old mills needs 
urgent replacement; 

(b) if so, whether N.T.C. is pressing 
Government for modernisation of the mills 
under their control and management; 

(c) the reasons why financial assistance 
is not given to N.T.C. when there i8 scope 
of improvement both in quality and profits; 

(d) whether it is also a fact that at 
present N.T.C. jg made to run tbe mills 
only with a view to continue t("xtile workers 
in employment aDd not for making aaioful 
business; I 

(a) whether Government propose to 
provide required funds to N. T.e. for better 
and efficient management of the mills under 
their control; and 

(f) if so, when ? 

THE MINISTER OF STATE OF THE 
MINrSTRY OF TEXTJLES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. The renovation and technological 
upgrada lion of machinery is required for 
the viabiHty of nationalised mi)is of NTC. 

(b) N. T.C. had estimated a require-
ment of Rs. 302 crores for modernisa tioo 
during the VII pJan period and suggested a 
plan provision accordingly. 

(c) An amount of Rs. 301 crores ha!l 
already been spent up to 31st March, 1985 
on modtrnis3tic~n/renovaHon of the 
nationalised units of NTC. The Planning 
Commission has so far indicated an out lay 
of Rs. 117 crorcs for the modernisation 
and rationalisation of labour scheme of 
NTC during the 'VII Plan period. 

(d) National Textile Corporation Was 
set up with the main objective of managing 
the affairs of tbe sick textile mills taken 
over by GovermT.ent textile mills taken over 
by Government for expcdituous rehabili. 
tation of such undertakings so that such 
rehabilitation rna)' f)ub')crve the interests of 
the production and distribution, at fajr 
prices, of cheaper varieties of cloth. 



MAltCR i4. 1986 

(e) aod (f). As already 8t8ted~ the 
PJanoin. Commission has so far indicated 
an outlay of Rs. 117 crores during the VII 
Plan period. 

Implement.tloD of New Textile Policy 

2939. SHRI HUSSAIN DALWAL: WiJl 
the Minis ter of TEXTILES be pleased to 
state : 

(a) to what extent the new Textile 
Policy bas so (ar been implemenkd; 

(b) whether it has been successful in 
creating the expected impact on textile 
trade; 

(c) whether there are sti JJ some impedi-
ments in the way of successful implemen-
tation of the Textile Policy; and 

(d) if SOt details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (d). 
The textile policy annouced by G()vernment 
in June, 1985 has envisaged several measures 
for the development of textile industry in 
the country. Expeditions steps have been 
taken to implement the policy. These 
included lifting the ban on expansion of 
weaving capacHy in the organized sector 
allowing fuller 6bre flexibili ty. rationali-
sation of fiscal levies on certain man-made 
fibres/yarn, compulsory registration of 
powerlooms, and 01easures for development 
of handJooms. Action has also been initia-
ted to set up modernisation and Rehabili-
tation Funds, as envisaged in the policy. 

Long Term Relief to Cotton Growers or 
Mabarasbtra 

2940. SHRI HUSSAIN DALWAI : Will 
the Minister of TEXTILES be ple:lsed to 
state: 

(a) whether Government are activeJy 
considering the question of continuing the 
cotton monopoly purchas;: scheme run by 
Government for comdd~rabl~ time in order 
to protect tbe vi tal interest of cotton 
growers; 

(b) whether on aCcoullt of the cottOD 

monopoly purchase scheme of Government 
of Mahar8shtra the cotton growing farmers 
have got adequate support; and 

(C) whether there is any other proposal 
before the Union Government for establi-
shing long-term retief to the cotton growers 
of Maharashtra, if sos the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c). 
The objective of the Cotton Monopoly 
procurement Schemr! in Maharashtra is to 
protect the cotton growers from exploita-
tion by the traders. The Scheme aims at 
eliminating the middle man in order to 
secure economic justice to the cotton 
growers. The Scheme is at present valid up 
to 30th June 1986. The Government of 
Maharashtra have sought extention of tbe 
said scheme beyond 30th June, 1986. 
Government of India have constitued a 
committee to go into the quest'on of further 
extention of the said scheme and other 
related matters. 

Investment in Indian Companies by Non-
Resident Indians 

2941. SHRI AMAR ROYPRADHAN: 

SHRI MULLAPPALLY 

RAMACHANDRAN: 

DR. G.S. RAJHANS : 

Wjll the Minister of FINANCE be 
pleased to state: 

(a) the total investments made in Indian 
companies so far by the Non-Resident 
Indians; and 

(b) the details of the areas in which 
these investments have been made and tbe 
items tbat are to be produced by tbe 
concern~d establishments? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY) : (a) The total 
investments made by Non-Resident IndiaD. 



UDder durerent scbema arc as follows : 

(Rs. in crores) 
31-12-1985 

(i) Direct Investment 477.23 
(Proposals approved) 

( ii) Portfolio Investment 53.03(P) 
(Actua J Purchases of 
sbares and debentures) 

(iii) Bank Deposits 4814.66* 
(Outstanding Balances 

in NRE/FCNR Ales.) 
(P)-Provis iona I 

--As on 30th Nov., 1985. 

(b) the areas in respect of whicb 
approvals have been accorded are sponge 
iron, mild and alloy steel products, news-
print, cement, methanol, polyether poryos. 
BPABX. fertilizer project etc. 

lOBI Branches for NRI Cells In Keral. 

2942. SHRI MULLAPPALLY RAM. 
CHANDRAN : Will the Minister of 
FINANCE be pleased to state : 

(a) whether Industrial Development 
Bank of India prOl'ose to set up branches 
of its Non·Resident Indian cells in Kerala 
in view of the large number of non-residents 
from that State; and 

(b) whether any steps have been taken 
to ensure that investment of Don-resident 
Indiaos from Kerala wilJ be mainly con-
centrated for industrial development jn 
tbat State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The Industrial Development Bank of India 
(IDBI) bas reported tbat the special Non-
Resident Indians (NRIS) Cell, set up at 
its Head Office in Bombay coordinates tbe 
work relating to uNRIS" through its 

reaional aDd branch offices fUDctlonio, fa 
all tbe States of India including Kerlla. 
The exis ing organisational set up in JDBI 

brancb office at Cocbin, io Kerala is reported 
to be well equipped and adequate to assist 
uNRIS" also. Suitable advice and requisito 
assistance are rendered to "NRIS" desirous 
of setting up industrial units in Kerala. 

Export of Cottoo 

2943 SHRI DJGVIJA Y SINH: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the average prevailing price of 
cotton ever the last three years; 

(b) how this compares with the average 
prevailing price of other cash crops during 
the same period; 

(c) whether there is oyer-production of 
cotton in relation to consumption; and 

(d) if so, whether Government propose 
to export more than 10 Jakh bales OD 
OGL basis 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and 
(b). The market prices for agricultural 
commodi ties vary from pJace to place. time 
to time and from variety to variety. Tbe 
whole·sale price index gives an adequate 
picture for these pric.:s. The annual everaae 
wholesal~ price index of raw cotton for 
the Jast 3 years Le. 1982 .. 83 to 1984 .. 85 
(cotton years) as weJJ as of the important 
competitive cash crop~ viz. groundnur. 
rape seed. mustard, lobacco aod onion is 
given in the statement given below. 

(c) Yes, Sir. 

(d) Government have already released 
for e'(port a quantity of J I fakh baJes or 
long and extra long staple cotton 52.000 
bal~s of Bengal Dt"shi and ',5,000 bales of 
Yellow pickings during the current cotton 
year. 
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StltelDeat 

Wholesale Price Index IlIr Cotton Year, 
_._.......,._...,.._,,_--.. ~-

,Year Range Annual Average 
....... _--_ ............................ _.. .................... 
Min. Max. (Sept-Aug.) ---_ .. _ ...... -

Cotton Raw 

1982·83 186.3 217.8 202.9 

1983·84 217.3 294,8 296.7 

1984-85 228.1 296.0 245.3 

Groundout 

1982·83 260.4 330.9 279.4 

1983·84 295.9 355.2 321.1 

1984-85 287.7 327.2 308,1 

Rapeseed and 
Mustard 

1982-83 

1983-84 

1984-85 

Tobacco 

1982-83 

1983-84 

1984-85 

Oolon. 

1982-83 

1983 .. 84, 

1984·85 

241.7 305.9 

2666 407.0 

236,1 2946 

176.8 261.8 

174.2 258.1,~ 

182.4 209.2 

274.2 461.6 

283.4 559.8 

226.7 406.7 

Consumer Cooper alives 

266.0 

320.1 

259.4 

275,4 

221.5 

195,0 

352.7 

406.6 

289.9 

2944. SHRI KAMLA PRASAD 
'SINGH: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether a target fixed in the Sixth 
Five Y~ar Plan to increase the num1:'er of 
departmtntal stor~s from 330 and to set up 
31,960 consumer cooperatives, in the 
couotry; 

(b) If so, wbether tbe targot bas 'bleD 
achieved; 

(c) if so, whether the details tbereo,' 
will be laid 0.0 tbe Table; and 

(d) if not, tho steps proposed to be 
taken to achieve th~ same in the Seventh 
Plan period aJongwitb the ta'rlels fixed 
therein ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 

, MIN[STRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
During the S;x(h Plan period, it was propo-
sed to provide assistance for setting up of 
70 new department stores and 1250 .retail 
outlets by the consumer cooperative stores 
in the various States and Union Teritories 
under tho: C~ntrally Sponsored Scheme for 
development of consumer cooperatives in 
urban areas. 

(b) to (d). During the Sixth Plan, upto 
1984·85 financial assistance for setting up 
of 46 d~partment stores and 465 other retail 
outlets by the consumer cooperatives, was 
released to va riou'i Sta tcs/lJ nion Territories 
under the scheme for urban areas, thus 
raising the number of department stores to 
330 and other retail outlets to 31.960. 

Tbe ab.)ve·menliooed scheme i!f being 
continued during the 7th Plan to have a 
wide coverage of expansion of retajJ outlets 
of the consumer cooperatives. During the 
Sev~nth Plan period, it is proposed to assist 
consumer cooperatives for setting up 100 
neW department stores and 700 tar~e·sized 
retail cUllets in various States /Union 
Territories under the Centrally Sponsored 
Scheme for the devdopment of consumer 
cooperatives in urban areas. With this, tbe 
total number of department stores is, by 
tbe end of "the Seventh P,an, expected to 
go up to 430 and other retail outlets, to 
32,660. 

Safeguards aDd Rfab ts A vail able to Raid 
VicHms 

2945. SHRI KAMLA PRASAD SINGH: 
Will the Minister of FINANCE be pleased 
to state : 

(a) how is a decision arr:vcd at to raid 



a ,articular businessman!estabU.hms,nt, and 
'what' safeluards and rj,ltt. are available 10 
the victim; and 

(b) whether the raiding party docs Dot 
live a copy of the statement taken from tbe 
victims to them, and j f so, the reasons 
behiod it aod wiJJ it in future be given to 
tbem? 

THE MINISTER OF ' STATE IN THE 
MINISTR.Y OP FINANCE (SHRI 
IANARDHANA POOJARY) : (a) 
Whenever specific jnformation is received 
to tbe effect that a person is in possession 
of unaccounted money or wealth and 
account books/documents CODtaining details 
of such money/wealth, a Director of 
Inspection or the Commissioner of Income-
tax or a Deputy Director of Inspection or 
Inspectio g Assistant Commissioner as may 
be empowere d in this behalf by the Central 
Boart of Direct Taxes, issues 8uth orisation 
to conduct searches. Before issuing the 
search warrant, a satisfaction note is recor-
ded by the above mentioned Senior Officers. 
On seizure of, prima-facie, unaccounted 
assets and incriminating books of accountl 
documents, the person concerned is given 
reasonable opportunity to explai n the nature 
and source of seized money/documents 
first u/s. 132(5) of the Income-tax Act and 
subsequently during the regular assessment 
proceedings. The person searched has tbe 
right to have a copy of the panchnama 
together with all its annexures. 

(b) 00 an application being made. a 
copy of tbe statement recorded by the search 
party is provided to the concerned person, 
before it is used against him in an assess-
ment or prosecution proceedings. 

Proposal to open braacbes of Super Bazar 
Keadrly. Bbandar 

2946. SHRI KAMLA PRASAD SINGH: 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(8) whether there are only one or two 
branches of Super Bazar/Kendriya Bbandar 
to '\1ppJy mentia I items of daily Deeds to 
pop8\Ul)or, ~u re!l'9()a.,19 rates; 

(b) if so, ",bether there is any ,ptopouJ 
to OpeD branches of Super Bazar, aad 
Kcndriya Bhandat in oach colony aDd 10 
open a ·,big distribution centre by Super 
Bazar in tbat area; 

(c) wbetber ther are also aoy proposat. 
to set 'up more such disrr·jbutioQ centres 
and branches of Super Bazar and ICeodriya 
Bbandar in the National CflpHaJ 'Reston; 
and 

(d) whether it is proposed open one 
'branch of Super Bazar' and! or KendriYa 
Bbafldar in each colony built by D.D.A ? 

THE MIN1STER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 

SUPPLIES (SHRI A.'K. PANJA): Ca) Ninety. 
nine branches of Super Bazar (The Coope-
rative Stores Limited) New Delhi and forty 
branches of Kendriya Bhandar are function-
ing in different areas of Delhi to supply 
essential items of daily needs to consumers 
reasonable rates. 

(b) The Super Bazar proposes to open 
IS branches in different locaJi ties in Delbi 
during 1986-87. Besides it has proposed to 
open a Regional Distribl1tion Centre in 
Yamunapuri in trans·Yamuna area. 

The Kendriya Bhandar has reported 
tha t e,rpansion or its bnmches is subject to 
availability of suilable accommodation in 
the residentia I colonies of Central Govern-
ment employees. 

(c) No Sir. 

(d) There is a standing request with tho 
Delhi Development Authority to earmark 
suitable accommodation for a branch of 
Super Bazar in every new colony /shoppin, 
complex oeveJoped by them. . 

Kendriya Bhandar will op,cn its branches 
ooly in Central Government residential 
coJonies and in Government office buiJdinp 
to provide consumer goods to Central 
Government employees, subje'er '0 avail-
ability of space,. 
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Pro .... Sche_ for Mobll.tloa of 
ProductlGD of Coffee 

2947. SHRI V.S. VIJAYARAGHAVAN : 
Will tbe Minister of COMMERCE be pleased 
to state: 

(a) whether tbere is any scheme to 
maximise production of coffee in exising 
pllotatioDs; and 

(b) if so, the detai Is ? 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) and (b). 
Government through Coffee Board bas been 
implementing a number of schemes like 
Research Programmes, Extension Services, 
Coffee Demonstration Farms, Training 
Programme, prod'uction and supply of 
quality seeds, and loan subsidy assistance 
under the development plan, which inter .. 
alia aim at maximising coffee production. 

Proposal to Con8ae Rationing to Weaker 
Sections 001, 

2948. PROP. P.l. KURTEN: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to sta te : 

(a) whether Government have a~y 

proposal to confine rationing of foodgram 
to economically weaker sections; and 

(b) jf so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE M[NISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) and 
(b). There is no proposal at present under 
consideration of the Central Government 
to confine rationing of foodgrains only to 
economically weaker sections of the 
society. 

Items On 00 L lor Import 

2949. PROP. P.J. KURIEN : Will the 
Minister of COMMERCE be pleased to 
atate : 

(a) the name of tbe items brought uDder 
()O~ for iDJport dlJrio, 198 S; 

(b) what has been tbe net out,o 01 
foreign excbaole due to tbe import or these 
items; 

(C) whether Government proposo to 
reconsider this dicisioD in view of the 
increase in imports; aod 

(d) jf Set, the detail thereof? 

THli MINISTER OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) Import 
and Export Policy. 1985·88 was announoed 
00 12 .. 4 .. 1985 vide ITC Public Notice No. 1/ 
85 .. 88, in terms of which 201 items of indus .. 
trial machinery and 547 items of raw 
materials and components etc. were 
included in Open General Licence. 
Subsequent amendments in the Import and 
Export Policy have been notified by means 
of Public Notices published in the official 
Gazette. Copies of the said Import and 
Export Policy and the PubJic Notices are 
available in the Parliament Library. 

(b) Data relating to imports of items 
effected during 1985 under OOL is Dot 
separately maintained jn the Ministry of 
Commerce. 

(C) and (d). There is a standing arransc-
ment to review Import and EX,Jort Policy 
from tim~ to time with a view to maximise 
indigenous production as well as 10 increase 
exports. 

Opening Out to Indian Investmeat In ASEAN 

2950. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of COMMERCB 
be pleased to state: 

(a) whether ASEAN is opening out to 
Indian investment as reported in tbe 
Economic Times of J 5th February, 1986; 

(b) if so, whether this opportunit, 
would be utilised to the maximum by 
encourgeing Indian enterprise abroad; 
and 

(C) whether liberalisation in re,ard to 
export of capital wjJl be ensured to encou. 
rage Indian capi tal to ~o t~ A$el\.1t 
pOJl,otric, 1 
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THB MINISTRY OP COMMQ,CB 
AND FOOD AND CIVIL SUPPLIBS 
(SHR.I P. SHIV SHAKER) : <a> We are 
ooS awa,ro of any specific ASBAN ioi.iative 
to encouraae Indian investment. 

(b) Efforts are continuously ~iDg made 
to expand trade and economic cooperation. 

(c) India is a Dot importer of capital. 
Therefore, we do not encourasc heavy 
outftow of Indian capital. 

[Trans/at Ion] 

Reopening or Eight Textile Mills io 
Ahmedabad 

2951. SHRI NARSINH MAKWANA: 
Will tbe Minister of TEXTILES be pleased 
to state : 

(8) the steps being taken to reopen 8 
cotton textile mills in Ahmedabad and the 
time by which tbese mills will start fUDC-
tioniDS again; 

(b) tbe amount provided by the Union 
Government to reopen these closed mills 
and when the amount has been provided; 
and 

(c) tbe number of employees who were 
working in tbe mills lying closed and the 
means of livelihood being provided to the 
workers rendered jobless ? 

THB MINISTER OF STATB OF THE 
MINISTRY OF TEXTILES (SSRI 
KHURSHID ALAM KHAN): (8) Tho 
Government of Gujarat have oationali,Qd 12 
closed cotton textile mills in Abmedbad 
with a view to restructuring and rCOfa80S· 
iDg tbem to form 8 few viable units. 

(b) The Central Government has aareed 
to release advance plao assistance of Ra. 
65 crores to the State Government for 
implementing tbe scheme of nationaliaation, 
of which a sum of Rs. 30 cror08 bas 
ah.·eady been released to the State Govern-
meot 00 1·1·1986. 

(c) The number of employees on the 
rolls of tbese 12 mills at the time of 
oatiooalisation was around 26.000. The 
~9belll': of QOciQQlJis4tiQ4 "r '110 $"'9 

Gqv"roment oDviaaae_' re"mpJOY_OI 01 
part of tbe .wpr.ts aDd fatio_iil.tioD of 
e.be rest w,jib termiaal bonetlta. 

Ceatrsl WsrebOlllllID 80ddaa 

2952. SHRIMATI D.IC. BHANDARI: 
Will the Minister of PooD AND CIVIL 
SUPPLIBS be pleased to state: 

,(a) whetber there are aay CeDeral 
Warehouses in Si kJdm; 

(b) if so. the capacity of tbole waro .. 
bouses; and 

(C) if not, whether tbere is aDY proposal 
to coos truct warehouses by tbe Union 
Governmcnt in Sikkim keepiol io view 
f~oqueot disruption of suppJy of essootial 
800ds to the State duc to beavy lands lidos 
on tbe national higbway coonoctio, Siktim 
with the rest of tbe country? 

THE MINISTBR OF STATB IN THB 
MINISTR Y OF PLANNING AND IN 
THB MINISTRY OF FOOD AND CIVIL 
SUPPLIBS (SHRI A.K. PANJA) : (8) to 
(c). The Food Corporation of India bas a 
hired capacity of 1200 toooes in SikkilD. 
Besidcs. tbe Ceotral Warehouliol Corpora-
tion has approached tho State GovornlDOnt 
for identification of suitable centros where 
the Corporation could set up its warehouses 
for storage of foodgrains and other 
commodities. 

OpeniDI of BraDChel 0' Natio ........ a.aks 
IaHar,_ 

2953. SHRI CHI R. A N J I LA.L 
SHARMA: Will the Minister of PINANCS 
bo pleased to state : 

(a) tbe total Dumber of brall..,be8 pro-
poled banks in Haryana at proseD'; aDd 

<b) the number of branches propOled 
to be opened during 1986-87 in HaryctDA ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SH&,I 
1~li'A~DQAli~ PQOI,.RY) ; '(a) ...... yt 



Bant of India (RBI) bal reported there 
were 864 braacbea of tbe 28 PUblic Sector 
.. Db ill Baryln ••• OD 31·11 .. 1985. In 
addi tioo Ibere were 211 branches of 
Re,looa) Rulra) Banks. 

(b) LlcoDCOS for oponiDB of additional 
baok OiDeOI would be araDted by RBI in 
tbo Uabt of tb., obJoctive. lOt out in the 
current branch IiceDliD, polic), for the 
period 1985·90 and 00 the balis of centres 
to be identified in terma of tbe policy. AI 
loch. DO quantitative tar'et ~I beeu fixed 
for i .. uiDI licences for opciJinl baok 
officel in any State. 

( TrmI.latiDIJ) 

R .. opeDI.. of Siadbartbi Coatl.Mta) Hotel 

295S. SHRI VISHNU MODI: Wi)) 
the Minister of PARLIAMENTARY 
AfFAIRS AND TOURlSM be pJeased to 
state : 

(a) wbether Governmcnt propose to 
ICQord thoir approval to ~·open Siddartha 
Continental wbich had boen closed recently 
on account of fire; and 

(b) tbe measurea proposed to be taken 
by Government to prevest such incidcnts in 
other Ive .tar hotels? 

THB MINISTBR OF PARLIAMENI. 
TARY AFFAIRS AND TOURISM (SMRI 
H.K.L. BHAGAT) : <a) Siddbartha Conti· 
ne'Dlal, New Delhi, have not ,ubtniued 
any applicatioD to Government for permis-
aioD to reopeD the Hotel. Tbe question of 
accordin. approval by Gave,r,nment to ro-
open tbe botel wiU be ooDlideJ'o~ WbOD 
such aD application is received. 

(b) All tbe lve atar botel. in Delhi, are 
being inspected tbroulb tbe Chief Fir. 
Officer and tbe Municipal Corporation of 
Delhi/New DeJbi MuniCipal Committee in 
order to ensure oblervance of Ire safety 
mcasures. Recently, tbe Metropolitan 
Copngil .,.. ,.49&'tfd a fire ~rev~ntian aDd 
art .safcty "~i}J '~licb is expected' to be 
i,tJ'o4¥~ ;ID ~.,lj",~. 

u .... Rate of I ........ 18 Ezpcwt.' . 
. CarpetI 

29'6. SRRt VISHNU MODI : WjJI tbe 
MJnlster of PINANCB be pleased to state: 

<a> whether Government have received 
any memorandum demanding uniform rate 
of insurance OD export of carpets; 

(b) wbether Government expect tbat 
ludis's export of carpets would increaso 
al a result thereof; and 

(C) the reaction of Government in tbis 
regard ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) and (c). At present, there is no 
restriction placed on Indian importers or 
Indian exporters regarding insurance of the 
carlO in traDsit so that they have freedom 
to select either FOB or elF terms for the 
carlO. Where an exporter produces a good 
claims ratio he is able to negotiate with the 
in_urance company a r~ductioD in premium 
rate at the renewal of his open policy and, 
tberefore, each exporter ultimately pays, by 
aDd larao, a fair premium in rela tion to his 
own claims experience. Exports depend 00 
a variety of factors. Insurance cost is a 
very small part in the overall cost of the 
carpets being exported. It is felt that a 
_mall variation in tbe insurance cost depen-
dina on whether premium rate is charged at 
uniform rate or at variable rates by itself 
11 unJikely to have any appreciable impact 
on tbe volume of exports. 

lBnIlIshJ 

£sport NOD-Bumati RJee 

29S7. PROP. NIRM~LA KUMARI 
SHAICTAWAT: Will the MiDlster of 
COMMBRCB be pleased to state : 

(8) wbetber it is a fact that Govern-
ment have anowed the export of DOD-
ba~m'ti rice; 

Sb) if 10,_ die ,~"IPl). &bero9 f; aD" 



(c) tbe total taraet tor export' of DOD-
balmati rice for tbe period 1986-90. ,.ar· 
wile? 

THB MINISTER OP COMMBRCE 
AND POOD AND CIVIL SUPPLIBS 
(SKRI P. SHIV SHANKBR.) : (a) to (c). 
In view of comfortable stock position of 
rice with public aaencies and its easy 
availability in the country, it bas boeD 
decided to permit export of non .. basmati 
rice within a limited ceiling subject to tbe 
minimum Export Price of Rs. 4000/. per 
MT f.o.b. The quantum of export during 
1986·90 period will depend on tbe crop 
position; ('xportable surpluses likely to be 
available; and the international trading 
conditions. 

Release or Foreign Esche.le for 
CODstruction of Kanaad. Dbawan in 

New York 

2958. SHRI V.S. KRISHNA IYBR: 
Will the Minister of FINANCE be pleased 
to state : 

(8) whether Government of Karnataica 
had requested to release foreign exchange 
of Rs. 12 lakhs for the construction of 
Kaooada Bhawao in New York; 

(b) whether there are large number of 
people from Karoataka in the U.S.; 

(c) whether the Karnataica Government 
is ready to sanction Rs. 12 lalcbs for tbe 
above Kannada Bhavan against which 
foreign exchange is sought to be released; 

(d) if so, whetber the foreign excbange 
to that extent has been released; and 

(e) if oot, the reagons therefor? 

THE MINISTER OF STATB IN' THB 
MiNISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Ca> No such 
proposal bas been received by tbis Mioistry. 

(b) The numb~r of Indians residinl in 
a particular country abroac:f is aot maio-
tained State-wise. 

(c) Tho· Government of (ndia bas DO 
informatioa. 

Cd) ead (0). Do Dot ariM. s....... of N..uc. I. c.leDtta a .. 
PII'tI 01 Nort.. Be ... 

2959. PROP. NIRMALA KUMARI 
S~A:rcr A W AT: Will tbo Miaister or 
fINANCE be pleased to .t. te : 

(a) wbether it is a fact tbat Calcutta 
and .parts of Nortb BOOla I di.triots are 
aradually turoia, into busy centros lor 
Imuulias narcotics; 

<b) if '0, tbe reasoDs therefor; aDd 

(c) the countries wherefrom tbe hashish 
and narcodcs is beiDa smuggled? 

THB MINISTBR OF STATB IN· THB 
MINISTRY OF PINA,NCB (SHRI 
lANARDHANA POOJARY): <a) to (c). 
Over the last few yean, India ba. been 
increasingly faciol tbe problem or .raaslt 
tratBc in horoin, charas and opium comin. 
mostly from the COUDtriOS in tbet Near aad 
MiddJe East region and destined to weltero 
countries. Besides this reliou, Indo-Nepal 
border is also sensitive to tbe iaward 
smul8lin. of 18oja. 

This is ev'dco t by tbe increaliol trend 
in tbe quantities of drull seizod in tbo 
couotry. The quantities of clru,s seized ia 
West Beolal in 1985 .Iso rcOoct this trood. 

Supply ef Adult.ated Imported SUlar at 
Pair PrIce .. ,.'·11 .,.. ... 

2960. PROP. NIRMALA KUMARt 
SHAKTAWAT: Will tbo Mirlfster or 
FOOD AND CIVIL SUPPlIBS be pleased 
to state : 

<a> whether it is a fact tbut adulterated 
imported sUlar is beiDa so1d at ration sbops 
in tbe capital: 

(b) I ( so, the reasons tberooC; and 

(C) tbe action taken a,ainst ,tbe 
defaulters? 

THB MINISTBR OF STATB IN THB 
MINISTRY OF PLANNING AND IN 
THB MINISTRY OP POOD AND CIVIL 
SUPPLIBS (SHRI A.It. PANIA) : (a) The 



Delhi AdmiailtratioD bave informe'd tbat 
DO aduhera ted imported sUlar is beiol sold 

. ia ratioo tbops in the capital. ' 

(b) aDd (C). Question doe. not arise. 

MCMleralsatloD of HaDelIoom Seetor 

2961. SaRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will tbe 
Minister of TEXTILBS be pleased to 
state: 

(a) whetber Government have taken 
steps for tbe modernisation of bandloom 
sector: 

(b) if 10. the Dumber of looms covered 
under the modernisation scheme so far; 
aDd 

(0) the tarlet set for tho modernisation 
Qf looms by tbe end of Seventh Five Y car 
Plao? 

THB MINISTER. OF STATE OF THB 
MINISTRY OF' FINANCE (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 

(b) About 1.15 lakh' looms under 
cooperative fold and about 1.20 lakh looms 
outsido tbe cooperative sector. 

(C) A tarset of 1.2S lath looms under 
cooperatives and 1.30 lath outside coopera-
tives have been proposed. 

.' CredIt Itt. b, State Beak olladla to 
PriorltJ Sector Ie Madbya Pradesh 

2962. KUMAR' PU5,HPA DEVI: Will 
tbe Minister, of FINANCE be pleased to 
state : 

(8) whether tbe branches of the State 
Bank of India' have been providing need. 
based assistance to tbe priority sector; 

(b) if so, the amount of credit given 
by State Bank of India as need-based 
assistance to the priority sector in Madbya 
Pradesh duriDgl984·8S and 1985-86; and 

(C) the amount of need-based assistance 
liven by Stat. Bank of Ipdia to the priority 
Hctor in the ftcld alriculture, smaU Icalo 
ndustries and small business ? 

THB MINISTBR. OP STATE IN THB 
MINISTRY . OF FINA.NCB (SRRI 
lANARDHANA POOJARY) : (a) to (c) • 
Priority Sector Advances of Bank of India 
ira tbo Seate or Madbya Pradesh a. at the 
end of December 1983 and December 1984 
aro liven below: ........ 

(Amount in Rs. crores) ____________________ 4 ________ _ 

Dec. Dec. 
1983 19,84 

Total Priority Sector 193.31 237.12 
of wbich 

(i) Agriculture 114.41 122.48 

(ii) Small Scale 42.4S 54.93 
Industries 

(iii) Sma)) Business 4.76 7.39 

Export of Tobacco 

2963. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : WiIJ the 
Minister of COMMERCE be pleased to 
sta te : 

(a) the quantum of tobacco exported in 
last three years, (year -wise); 

(b) whether there has been a sharp 
decline jn the export to tobacco; 

(c) if so, the reasons therefor; and 

(d) the steps proposed to be taken to 
increase tbe export of tobacco? 

THE MINISTER OF COMMERCE 
AND, FOOD AND CIVIL SUPPLIES 
SHRI P. SHIV SHANKER): (a) The 
quantum of, exports of Unmanufactured 
Tobacco during the Jast three years is liven 
below:-

Year 

1982 .. 83 
1983-84 
1984-85 

Qty. in Tonnes 

93853 
89985 
74745 ------._ ---------

(Source: Tobacco Board, QUD'Ur). 



(b) and (c). The small decline in India's 
sbare io world exports'is primaril, attribu-
table,to growing anti-smokisl campaingl 
in the Western World affecting their import 
requirements. 

,(d) The following steps inter-alia bave 
been' taken to i,mprove India', sbar. in 
world exports of Tobacco :-

(i) Abolition of export duty on 
unmanunfactured tobacco; 

(ii) inclusion of unmanufactured 
tobacco in the Select List of 
Export Products under Appendix 
16 of the Import and Bxport 
Policy; 

(iii) Maintaining the Minimum Export 
Price (MBP) for aU types of 
tobacoo lor 1986 crop at the 1985 
levels; and 

(iv) participation in fairs/exhibitions 
abroad. 

IDStitUtiODS ImpartiDg Trainlug ID Legal 
Metrology 

2964. SHRI D.B. PATIL: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to sta te : 

(a) the nanes of institutions impartiDI 
training in legal metrology; 

(b) the intake capacity or each such 
, ins'titution and tbe duration of the coarse 
thereof; 

(c) the number of persons wbo baYe 
availed of this training fi II date; 

(d) whether it is a fact that tbere is a 
shortfall as against tbe requiremea to fsucb 
trained personnel; and ' 

(e) if so. whetber Government propose 
to remove sucb a shortfall '1 

THB MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND IN 
THB MINISTRY OF FOOD AND CIVIL 
SUPPLIBS (SHRI A.X. PANIA) : (a) Tbe 
Indian Institute of Lela I Motrolo.y. 
Ranchi .. 

(b) The Institute conducts four months, 
basiC course in leaal metroloay and the 
intake capacity for the course i. 40. 

(c) 'So far, l,S82 persons have availed 
01 tbe trainiDI facility at the Institute. 

(d) No, Sir. The facility at tbe Institute 
are adequate for the trainiol requiremeot. 
io legal metrology. 

(e) Does ~ot arise. 

Proposal to COfer Additional E.leatla' 
Goods aad Druas tbroqh P.D.S. 

2965. SHR I D.B. PATIL: Will the 
Minister of POOD A NO CIVIL SUPPLIBS 
be pleased to state: 

(a) whether it is a fact tbat scbeme il 
under consideration of tbe Uoion Goy,ro-
ment to distribute additional essential .oods 
through Public Distribution System; 

(b) if so, which additional esseotial 
goods are to be distributed throuab tbe 
Public Distribution System; 

(C) when tbis scbeme is likely to be 
implemented; and 

(d) whether Ii fc saving drup are pro-
posed to be distributed tbrouah P.D.S. or 
through any other aacncy ? 

THE MINISTER OF STATE IN TBB 
MINISTRY OP PLANNING AND IN 
THB MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) to 
(d). Under the scheme of Public Distri-
bution System the Central Government has 
as&umed responsibility for procurement aad 
supply of seven essential commodities to, 
tbe States/Union Teritories. These oommo-
dities are whea t. rice. Jevy sUllr, imported 
edible oils, soft coke. cootroJled cloth aDd 
kerosene oil. The 8ra te Government/Union 
Territory Administrations have been ,iven 
option to add any other commodity of mass 
consumption after makins arrao8oment for 
its procurement and distribution 00 tbeir 
own in their areas. The Central Government 
has advised tbem from time to time to widen 
the commodity covera,e of Pair Prico 
SbO~8 so tbat more commodities of mass 
cODsumption eouid be made availablo to tbe 



common man at reasoQable prices. Rep\)fts 
received from various States indicate that, 
by and large, Fai r Price Sbops in the 
counrry are selling otber j teml, besides 
those supplied by the Central Government. 
Since drugCJ including life-saving druls can 
be sold only througb quali6ed staff. it is 
Dot feasible to have these sold through Pair 

,Price Sbops. However, 1arac Consumers 
Co.opera'tjve Stores in various States are 
runnins drug shops. 

Taxes on Newsprint 

2966. SHRI D.B. PATIL: Will the 
Minister of FINANCE be pleased to state: 

(8) whether it is a fact that tbe Supreme 
Court bas held in September t 1984 that 
taxes on newsprint should be viewed 
differently from ordinary taxing status and 
that the capaci ty of new·sindustry should be 
properl, ascertained; 

(b) it 80, whether Government have 
taken steps in accordance with the observa-
tioos of the Supreme Court; 

(C) if so, tbe details thereof; and 

(d) if not, the reasons therefor 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
On 6th Decem~ert 19849 the Supreme Court 
directed the GDv-.::cnmeu' to r~consider the 
entire question of levy of import druty or 

. auxiliary'duty on neWsprint. Accordingly, 
, 8 detailed study was carried out by tbe 
; Bureau of Iodustrial Costs and Prices which 

I, 

I felt that the import duty could be Rs. 1300 
,:~ per metric tonne to protect the domestic 
.) newsprint indu~try. However. having 
": regard to tbe observa tions of the Supreme 

Court and other relevant factors, Govern-
ment decid~d that the import duty on news-
print should be Rs. 550 per metric tonne. 
Necessary notification was issued on 
19·12·85. 

Central Elci~e Raids In Calcutta City 

2967. DR, PHULRENU GUHA : Will 
the Minister of FINANCE be pleased to 
state: 

(a) ,tbe number of central excise raids 

conducted fa Ca lcutta city durin, 1985-86; 
and 

(b) the lmouot involved therein 7 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
lANARDHANA POOJARY): (8) Tbe 
central etoise department conducted 
sea robes OD 119 prernisel duriog 1985·86 in 
Calcutta city. 

(b) Tbe amount involved canDot be deter-
mined at this stage as the investigations in 
maoy of tbe cases are still in progress. 

Beneftt to Coosumers as a Result or 
Concessions to tbe Textiles Sector in 

1985·86 Budge t 

2968. SHR( K. KUNJAMBU: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether the consumers got ~tbe 
benefit of th! conc~s'liQl1s given to the tex-
tiles sector in the 1985-86 budget; aod 

(b) if so, to wh 1t ext~nt in reduction 
of prices etc. ? 

THE M[NISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (8) and (b). 
Oovernment have taken severa I steps impro-
ving tbe heaIrh of the textile industry and 
for increasing the availability of cloth of 
acceptable quality at reasonable prices for 
the consumers during the year 1985-86. As 
a result of these steps, the price situation 
of textile items during the year 1985-86 has 
generally been statisfactory in fact. definite 
reductions in prices of items like cotton 
yarn. nylon, terene and mixed clotb bal 
been noticed during tbe period 1985 .. 86 as 
compared to th~ year 1984·85. 

Deftcit FInancing in tbe Correot~Year 

2969. SHRI C JANGA REDDY: Will 
the Minister or FINANCE be ptea4led to 
state: 

(a) whether there ~ has been in the 
current year (f) defici(lfioancing of about 
Rs. 9000 crores, (ii) increase in subsidies or 
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about 38 per ,cent (iii) iocreaso io markot 
borrowinp of nearly 30 per cent and (iv) 
foreign trade deficit of about Rs. 8000 
ClOre.; 

(b) what is the impact of tbe above 
on tbe Seventh Five Year Plan; 

(c) whether the Prime Minister had 
assured that no resources crunch would be 
allowed to affect the Seventh Plan; and 

Cd) jf so, whether the assurance still 
bolds loods 'I 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANcE (SHRI 
VISHWANATH PRATAP SINGH) : (a) to 
(d). In tbe current year, the budgetary deficit 
according to the revised estimates, is placed 
at Rs. 4,490 crores. Major subsidies in tho 
revised estimates show an increase of about 
24 per cent over budget estimates of 
1985.8. Centre's net market borrowings 
remain6at Rs. 5,100 crores as in the budget 

estimates. As regards trade deficit, no 
estimates (or the full year 1985 .. 86 are 
available. In the first t\\O years of tbe 
Seventh Plan. outlays account for about 40 
per cent of the total fpr the Plan period in 
rea) terms, which is an achievement in 
itself. It is the endeavour of the Central 
Government to mobilise additionaJ 
reasources and to contain non-plan expen-
ditures within reasonable limits so as to 
generate suffiCient resources for the Seventh 
Plan. 

Remittance by Non-Resident lodlaas 

2970. SYED SHAHABUDDIN: Will 
the Minister of COMMERCE be pleased 
to state the estimated monthly remittances 
by Non-resident Indians during 1985 ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SMRI 
lANARDHANA POOJARY) : A Statement 
is liven below. 
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2971. SHRIMATI D.IC. BRANDRI: 
Will the Minister of PARLIAMBNTARY 
APFAIRS AND TOURISM be pleased to 
state: 

(a) whether Government are aware that 
one of tbe main hurdles in tbe Development 
of Tourism in Sikkim is tbe restriction 
imposed on foreign tourists; 

(b) whether any representation has been 
received 'from the Government of Sikkim 
for the remova I of tbe restriction; and 

(C) if so, the reaction of Government 
thereto? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT): (a) According to the 
Government of Sikkim, the restrictions 
imposed on foreign tourists act as hurdles 
to promotion of tourism in Sikkim. 

(b) Yes, Sir. 

(c) Some relaxations wero made in 
July, 1985. Th;! Government of India 
reviews the rest,rictions imposed or move-
ment of foreigners to Sikkim and other 
areas from time to time in tbe ligbt of 
security considerations" 

Seizure of Smuggled Goods at Delbl Airport 

2972. SHRI MANVENDRA SINGH: 
Will the Minister of FIljIlNCB be pleased 
to state: 

(a) the total value of smullled goods 
seized at Delhi Airport (rom 1st April, 
1985 to 31st January, 1986; 

(b) the particulars of persons apprehen-
ded in this connection and tbe number out 
of them who are employees of the Indian 
Airlines/Air India or other Government 
Departments; and 

(c) the actioD takcn asaiost ahem? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
11\~~~paA~A rO()J~~Y) : (a) 404 {b). 

Duriag tbe period trom 1st April" 1985 to 
3-1st J.·Quary, 1986 contraband loade wortb 
Rs. S.3 crores were seized snd 182 perSODS, 
including two employees of Air lodia aDd 
ODe of Indian Airlines, were arrested uDder 
the Customs Act, in CODnection with tbe 
smuBllin, activities at Delhi Airport. 

Cc) Stringent act,ioD i8 taten .,aiDSt 
persons found involved in sIDu8aliDI 
activities both. departmentally as well as 
through prosecution in Courts. "Apart from 
confisca tiOD of tb~ loods i,Qvolved and 
imposition of personal penalties. preventive 
detenfion under tbe COPBPOSA Act is 8189 
resorted to in appropriate cases. The 
employees of Air-India/Iodian Airli nes 
involved in smuggling activities have allo 
been placed under suspeosioo by tbe respeo-
tive Airlines. 

IDcreased l'raDsfer AlIowaaee lor 
Goverameat Staff 

2973. SHRI MANIK REDDY : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the transfer allowa nco bas 
been raised for Government staJr as repor-
ted in 'Economic Times' of 18 February. 
1986; , 

(b) if so, the total outlay on this for 
Class I, Class II, Class III and Class IV 
tmployees in terms of percentage outJay OD 
each class above; and 

(c) whether Government propose to 
raise TA/DA allowances of all classes 
specially lower classes as. they are most 
seriously affected? 

THB MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOIARY) : (a) aDd (b). 
Transfer Grant ra tes bave been revised and 
Packing Allowance bas been pr~ided for 
Government servants in terms of MiDi.try 
of Finance O.M. No. 19018/1/86-S.IV dated 
3-1-1986 [Placed III IU Library. &e No. LT 
2339/86]. No separate bead of expenditure •• 
'Transfer T.A.' is maialaioed, bowever, 
since the "Dtitlement of 'clals of travol' has 
been left undisturbed, tbe additional 
~Q'JJPi~~ impli~ati~~ \yolJlc, Qpl>, "" \)JJ 
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accouat of increase ia transfer IftDt aad 
pactlD, ,aUowaaco. which may Dot be 
lizeable. 

(c) No proposal rel8tdina raisios of 
rates of TA/DA for Central Oo,veromen! 
servants i. under consideration of tbe 
Government at present. The Fourth Pay 
Commission is to exam iDe tbe whole strue .. 
ture of" pay aDd allowaDees of the Govern-
ment servants iDCludiDI TA/DA. 

To E •• 'oD by T.V. MaDur.darers 

2974. SHRI BANWARI LAL PUROHIT: 
Wi)) the Minister of FINANCE be pleased 
to state: 

(a) whether attention of Government 
hase been drawn to a news item captioned 
ceRa. 100 crore loss due to T.V. racket" 
appearing in the Indian Express of 3 March, 
1986; 

(b) if so, whether it is a fact that the 
spurious T.V. manufacturers in Delhi are 
evading income tax. sales tax and excise 
duty to the tune of crote of rupees; 

(c) whetber any raid have been conduc-
ted on such industries during the last one 
year; and 

(d) if so, the details tbereof and further 
action contemplated in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a> Yes, 
Sir. 

(b) The Department has no evidence 
that spurious T.V. manufacturers of Delhi 
are evading Central Excise duty, Income 
Tax: and Sales Tax. 

(c) No, Sir. 

(d) Does Dot arise. 

Supply of E1eatlal Commodities to Karaataka 
to Meet Droagbt CoadJtlOD 

2·975. SHRI V.S. KRISHNA IYER: 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIES be pJeased to state: 

,a) the quan t_tieJ 9' ri9C, ~er~~ene" 
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edible oil and lu,ar aaked by leamata,ta 
Government from Central Pool to meet the 
severe drOulbt situation prevailiDl in tbe 
State; anel 

(b) tbe allotment of aforesaid items 
made to the States by tbe Centre? 

THE MINISTER OF STATB IN THB 
MINISTRY OF PLANNING AND IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) and 
(b). The Government of Karaataka had 
requested for additionaJ quantities of 5000 
tonnes per month of rice, 2000 kiioUtres 
per month of kerosene and 2000 toonca per 
month of edible oils for meeting tbe 
drought situation in the State. Again&s 
these demands, and additional allocation of 
1000 tonnes of kerosene oil was made to 
Karnataka for the month of January, 1986 
raising the total allocation of kerosene for 
that month to 31,365 tonnes. In the case 
of rice, the monthly allocation of 45.000 
tonnes made during the month of December, 
1985 was maintained during the months of 
January, February and March, 1986. Besides 
special additional allocation of 20,000 
tonnes and 25,000 lonnes of rice were also 
made to Karnataka in July and November, 
1985 respectively. The monthly allocation 
of 2000 tonnes af edi"e oils made to 
Karna taka during December, 1985 was 
maintained during the month of January 
and February, 1986. No request for addi-
tional allocation of levy sugar for meeting 
drought situation in Karnataka has been 
received from the State. 

AmoUDt Reee~ frOID Non-Resident 
Iodiaas for Investm.ent In Industria 

2976. PROF. P.I. KURIBN : Will tbe 
Minister of FINANCE be pleased to stato : 

(a) tbe total amount received form tbe 
non-resident IDdians for investment in tbe 
industria) sector; and 

(b) tbe State-wise break up or sucb 
investment? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF PINANCB (SHRI 
iANARDHANA POQJARY) : (8) The total 
amount received from the Non-resident 
.~~hap~ fo, Jove,Cl»,oi), 'in JD4i, vDiJer 'tbp 



different .chemes is IS follows : 

(Rs. in crores) 

32-12-1985 

(i) Direct investment 471.23 
(Proposals approved) 

(ii ) Portfolio Invcstm:nt '3.03(P) 
(Actual purchasers 
of sbares and Deben-
tures) 

(iii) Bank Deposits (:>ut- 4814.66* 
standing Balances in 
NRE/FCNR Ales) 

-----" .. _---
(p) - Provisional. 

* - As on 30th Nov., 1985. 

(b) The State .. wisc break-up of invest-
ment is no! avai lable. 

[Trans/alio" ] 

Recovery of Heroin and Brown Sugar 10 
Bombay 

2977. SHRI RAJ KUMAR RAI : Will 
the MlDister of FINANCE be pleased to 
state: 

(a) wbether it is a fact that beroin and 
brown sugar worth about rupees one crore 
have been recovered (rom Baingwara area of 
North Bast of Bombay as reported in the 
"Nav Bbarat Times H dated 3rd January. 
1986; 

(b) the number of tbe perrons arrested 
so far in this connection and the particulars 
of tbe persons so arrested; and 

(c) the action taktn or proposed to be 
taken alainst them? 

THB MINISTER OF STATE IN THE 
MINISTRY OF fiNANCE (SHRI 
JANARDHANA POO'ARY) : (a) to (c). 
Reports received indicate that the Bombay 
Police bad seized 13.230 kg. of gard (brown 
sugar) and 10.240 kg. of -heroin from 
Baioganwadi area of Bo~bay. Two persons 
tbo particulars in respect of whom are Dot 

readily available J have beeD arrested in tbls 
connection and a case has been registerod 
(or lakios appropriate action under tbe 
reJevant Jawa. 

[Bngllsh] 

Ameadmeat to 'ERA to Remo,e Bortleaecb 

2978. SHRI BANWARI LAL 
PUROHIT: Will the Minister of FINANCE 
be pJeased to a ta te : 

(a) whether there is any proposal under 
tbe consideration of Government to bring 
forward any legislation to amend the 
Fore~gn Exchange R~gulation Act in order 
to remove certain bottlenecks in the imple-
mentation of some of the provisions of tbe 
Act; and 

(b) jf so, tbe details thereof? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The Government of India bas appointed 
a Working Group under the Chairmanship 
of Deputy Governor Reserve Bank of India, 
to review the exchange, control regulations. 
If any amendment in FERA js suggested by 
the Group. it would be considc.red by tbe 
Government at the appropriate time. 

--
12.00 hn 

SARI P. KOLANDAIVBLU rOJ~-

MR. SPBAKAR : I havo got the answer. 
I will look into it. 

SHRI BASUDBB ACHARIA (Bankura): 
You had assured us that you would aJlow a 
discussion on the role of Governors. 

MR. SPEAKER: I did Dot assure you. 
I said. you leave it to me. 

(Interruption,) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : What is your opinion about it? 

(Intlrrllp 1 Ion,) 
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MR. SPBAKER : I win put before the 
Business Advisory Committee, and then we 
wiJ I decide it. 

PROP. MADHU DANDAVATB 
(Rajapur) : I aU.lest, don't wait for the 
BusiDess Advilory Committee. My substan-
tive motion alaiolt tbe Governor of 
Maharashtra is within your jurisdiction 
aDd therefore do ic as early as posaible. 
Before tbo Governor is dismissed, let us 
discuss it. 

MR. SPEAKER: I am already on the 
job. I require some time; I cannt)t just 
do it. 

PROP.' MADHU DANDAVATB : Then 
we will not set an opportunity to discuss 
it. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : This is very important. 

SHRI SHANTARAM NAIK (Panaji): 
There is widespread epidemic of meninsitis 
in Delhi. 

MR. SPEAKER: I have already taken 
steps. I am going to do it. But this is not 

. the way to raise it here. I am already on 
tbe job. 

(I nterruptionl) 

SHRI ANANDA PATHAK (Darjeeling) : 
I have give notice regarding the role of 
Governors in different States. 

MR. SPEAKER: I have already rep-
lied to it. Please sit down. 

DR. V. VENKATESH (Kolar): I 
have already given notice regarding tbe 
atomic explosion in Bombay. 

MR.. SPBAKER : We will find it out. 

DR. V. VENKA TESH :' It is reported 
that an atomic explosion has taken place in 
Bombay. This is a very serious matter. Two 
weeks alO thad it akcn place. 

MR. SP8AKER: AU riaht~ does Dot 
matter. This is Dot the v.ay to do it. 

SHRI SAIPUDDIN CHOWDHARY: 
This is a very serious matter. 

MR. SPEAKER: It may be serious. 
but this is Qot the way to do it. I am Dot 
allowing it; it is irrelevant. 

SHRI RANJIT SINGH OABKW 
(Baroda) : I haVe aiveD caUing attent 
no ticc for gas Icakasc in Baroda. 

MR. SPEAKER: You caD see me in 
my Chamber. You are always welcome. 

12.03 brs. 

PAPERS LAID ON THB TABLE 

(English] 

Noti8catioDS under Export (Quality 
Control aDd Inspection Act 1963, AODual 
Report and Review 08 the working of food 
Corporation Acts 1964 aDd Statemeot 
for deJay 10 laying these papers, A DDual 
Report aDd Revlfw on the working or Export 
InspectioD CouDcll aod Export Inspection 

AgeD cies New Delbl etc. etc. 

THE MINISTER OF COMMERCE 
AND FOOD AND CIV1L SUPPLIES 
(SHRI P. SHIV SHANKER) : I beg to lay 
o n the Table-

(1) A copy each of the followiog 
Notifications (Hindi aod English 
versions) under sub-section (3) of 
section 17 of the Export (Quality 
Control and Inspection) Act, 
1963 :-

( i) The Bxport of Pesticides and 
their Formulations (Inspection) 
Amendment Rules, 1986 publi-
sbed in Notifi'cation No. S.O. 
781 in Gazette of India dated 
the 1st March. 1986. 

(ii ) The Export of Cashew Kernels 
(Quality Control and Ins pee. 
dot!) -Rules. 1986 published in 



Notification No. S.O. 783 in 
Gazette of India dated tbe 1st 
March, 1986. 

[Placed in Library. See No. LT"2238/86] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Food Corporation of 
India, New Delhi, for the year 
1984-85 along with Audited 
Accounts, under sub-section 
(2) of section 35 of the Food 
Corporation Act, 1964. 

(ii) A copy of Review (Hindi and' 
English versions) by the Govern-
ment on the working of the 
Food Corporation of India, 
New Delhi, for the year 
1984-85. 

(3) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the pepers mentioned 
at (2) above. 

[Placed in Library. See No. LT-1239j86] 

(4) ( i ) A copy of the Annual Report 
(Hindi and English versions) of 
the Export Inspection Council 
and Export Inspection Agencies, 
New Delhi. for the year 1984·85 
aJong with Audited Accounts, 
under sub-rule (3) of Rule 16 
of the Export (Quality Control 
and Inspection) Rules, 1964. 

(ii ) A copy of the Review (Hindi 
and English versions) by the 
Government on tbe working of 
the Export Inspection Council 
and Export Inspection Agen-
cies, New Delhi, for the ycer 
1984·85. 

LPlaced In Library. See No. LT .. 1240/8Ci] 

(5) (i) A copy of the Annual Report 
(Hindi and English verSions) 
of the Shellac Export Promo .. 
tion Council, Calcutta, for tho 
year 1984 .. 85. 

(ii ) A copy of the Annual Accounts 
(Hindi aDd English versions) 
of tbe Shellac Export Promotion 
Council. Caltutta. for tbe year 

1984-85 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by tbe 
Government on the work in, of 
the Shellac Bxport 'Promotion 
Council, Calcutta, (or tbe year 
1984·85. 

(6) A statemeQt (Hindi and EnlJish 
versions) showing reasons for celay 
in laying the papers mentioned at 
(5) above. 

[Placed I" Library. See No. LT-Z141/86J 

(7) (j) A copy of the Annual Report 
(Hindi and Englisb venions) 
of the Spices Export Promotion 
Council. Ernakulam, Cocbin. 
for the year 1984 .. 85 atong with 
Audited Accounts. 

(ii ) A COpy o( the Review (Hindi 
a nd English versions) by the 
Government on the working of 
Spices Export Promotion 
Council. ErnakuJam, Cochin, 
for the year 1984·85. 

[Placed in Library. See No. LT-2242/86j 

(8) A statement (Hindi and Bnllish 
versions) showing reasons for delay 
in laying tbe papers mentioned at 
(7) above. 

(Placed iff Library. See No. LT-2242/86J 

(9) (i) A copy of the Anoual Report 
(Hindi and Enslish versioDs) 
of the Processed Foods Export 
Promotion Council, New Delhi. 
for the year 1984·85 a)onl with 
Audited Accounts. 

(ii) A copy or the Review (Hindi 
and English ver.ions) by tbe 
Government on tbe workins of 
the Processed Foods Export 
Promotion Council. New Delhi, 
for the year 1984·85. 

(10) A copy of the Review (Hindi and 
English verSions) showing reasons 
for delay in laying tbe papers 
mentioned at (9) above. 

[Placed in Llbrar),. See No. LT .. n43/86) 



) . 

l ' 
\ 

ADDual Report and Re,lew OD tile 
working of IBdi. Jute Industries Resartll 
Association, Calcutta for 1984·8S aad 
Statement for delay io laying tbese papers. 

THE,J.1INISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : I beg to lay 
on the Ta ble-

(1) ( i) A copy of the Annual Report 
(Hindi and English versions) or 
the Indian Jute Industries' 
Research Association, Calcutta, 
for the year 1984·gS along 
with Audited Accounts. 

(ii) A sta rement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Indian Jute Indus .. 
tries' Research Association. 
Calcatta, for the year 1984 .. 85. 

(2) A slatem:!nt (Hinc'i and Englisb 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) abov(!. 

(Placed i'l Library. See No. LT-2244/86J 

Annual Report aod Review on the 
worklDg of Indian Standard Institute, New 

Delhi Co r 1984-85. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN THE 
NINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHR[ A.K. PANJA) : I beg to 
lay on the TabJc-

(1) A copy of the Annual Report (Hindi 
and E!'Jglish versions) of the Indian 
Standards Institution, New Delhi, 
for the year 1984·85 along with 
Audited Accounts. 

(2) A copy of thl.: Review (Hindi and 
English v~Jsi()ns) by the Government 
on {he WOl king of the Indian 
Standards lnstitulion. New Delhi,. 
for the y~ar 1984·85. 

[Placed in Library. See No. LT-124'!86j 

Deposit losuraace aDd Credit Guarutn 
Corpora ti OD General RegalatiODS, 1961. 
Ceatral Excise (Sixtb Amendment) Ral., 
1986 Notifications uader Customs Act, 1"2 

aDd Central Excise Rules. 1944 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOIARY) : I bes to lay 
on the Tablc-

(1) A copy of the Depos it Insurance 
and Credit Guarantee Corporation 
General Regulations, 1961 (Hindi 
(1nd EngJish versions) under sub-sec-
tion (4) of section SO of the Deopsit 
Insurance and Credit Guarantee 
Corporation Act, ]961. 

[Placed in Library. See No. LT-2Z46/86] 

(2) A copy of the Central Exicise 
Sixth Amendment) Rules, 1986 (Hindi 
and English versions) published in 
Notificathm No. G.S.R. 325(E) 
in Gazette of India dated the 27th 
February, 1986, und~r sub-section (2) 
of section 38 of the Central Excise 
aod Sal tAct, 1944. 

(Placed in Library. Se..! No. LT-2247/86] 

(3) A copy each of the folJowing Noti-
fication~ (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962 :-

( i) G S.R. 318(E) published in 
Gaz~ltc of India dated the 
26th February, 1986 together 
with nn explanatory memo .. 
randum making certain amend· 
ment to Notification No. 
99/86-Customs dated tbe 17th 
February, 1986. 

(ii) G.S.R. 319(E) publisbed in 
Gazette of India dated the 26th 
February, 1986 together with 
an explanatory memorandum 
making cerlain amendment to 
Notifica,ion No. 99/86·Customs 
dated the 2Hh May, 1985. 

(iii) O.S.R. 320(E) published in 
Gazette of India dated the 26th 
February. 1986 toaether with an 
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explanatory memorandum 
making certain amendment to 
Notification No. 136·Customs 
dated the 17th February, 
1986. 

(iv) O. S.R. 321 (E) published in 
Gazette of India dated tbe 26th 
February, 1986 together with 
an explanatory memorandum 
regarding exemption to Zinc 
concen tra tes when imported 
into India from tbe auxiliary 
duty of customs as is in excess 
of the amount calculated at the 
rate of 15 per cent of the value 
of such goods determined in 
accordance with the provisions 
of section 14 of tbe Customs 
Act, 1962. 

(v) O.S.R. 322(E) published in 
Gazette of India dated the 26th 
February, 1986 together with 
an explanatory memorandum 
regarding exemption to goods 
specified in column (2) of the 
Table annexed thereto from so 
much of the duty of customs 
leviable thereon, as is specfied 
in the corresponding entry in 
column (3) of the said Table. 

(vi) O.S.R. 323(E) published in 
Gazette of India dated the 26th 
February, 1986 together with an 
explanatory memorandum res-
cinding five previous notifica-
tions. 

(vii) O.S.R. 324(E) pubJished in 
Gazette of India dated the 
27th February. 1986 together 
with an explanatory memo-
randum making certain amend-

ment to Notification Nos. 43/85. 
Customs. 44J8S-Customs, and 
46/8S-customs dated the 28th 
February. 1985. 

(viii) G.S.R. 34l(E) published in 
Gazette of India dated the 27th 
Febrtlary, 1986 together with 
an explanatory memorandum 
making certain amendment to 
~p ti~t:~tiop ~!,. ~92·~P8t9'»' 

dated the 17th .February, 
1986. 

(i x) G.S.R. 342(B) published in 
Oaz~tte of [ndi;\ ,-iat~d th~ 27th 
February. 1986 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 133/86.Cus-
toms dated the 17th Fabruary, 
1986. 

(x) O.S.R. 343(B) published in 
Gazet te of India dated tbe 27th 
February, 1986 together witb 
an explanatory memorandum 
making ~ertain amendment to 
Notjfication Nos. 51 ... Customs. 
66-Customs, 67·Customs. 69· 
Customs, 92-Customs and 95-
Customs dated the 17tb 
February, 1986. 

(xi) G.S.R. 480(E) published in 
Gaz~Ue of India dated the 4th 
March, 1986 tog:!toer with aD 
explanatory memoranduQl making 
certain am~ndment to Notifi. 
cation No. I 88/86-Custorns 
dated the 1 st March, 1986. 

(xii) G.S. R. 481 (E) pubJished in 
Gazette of India dated the 5th 
March, 1986 together with an 
explanatory memorandum mak-
ing certain amendment to 
Notification No. J50/86-Cus .. 
toms dated the 1st March, 
1986. 

(Placed In Library. See No. LT .. Z248/86] 

(4) A copy each of the following Notifi· 
cations (Hindi and English versions) 
issued und\!r tb'~ Central Ex~i3C 
Rules, 1944 :-

( i ) O.S.R. 326(E) published in 
Gazette of India dated the 27th 
February, 1986 together wich 
an explan8 tory memorandum 
making certain amendment to 
Notificatioo No. t23!81 .. CB 
dated the 20d June, 1981. 

(ii) G.S.R. 327(E) published in 
Gazette of India dated the 27th 
r~"rlJar,., 19S6 together witb ~Q 
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explanatory memorandum make 
ina certain amendment to Noti· 
fication No. 260/76·CB, datod 
tbe 7th October. 1976. 

(iii) O.S.R. 328(B) publisbed in 
Gazette of India dated the 27th 
February. 1986 together witb an 
explanatory memorandum mak· 
ing certain amendment to 
Notification No. ISI·SI·CB 
dated the 29th July, 1981. 

(iV) Q,S.R. 329(E) published in 
Gazette of India dated the 27th 
February, 1986 together with an 
explanatory memorandum mak-
ing certain amendment to Noti-
fication No. 201/79-CB dated 
the 4th June, 1979. 

(v) O.S.R. 330 (E) published in 
Gazette of India dated tbe 27th 
February, 1986 together witb 
an explanatory memorandum 
making certain amendment to 
Notification No. 1.50/81-CB 
dated tbe 29th July, 1981. 

(vi) O.S.R. 34S(B) published in 
Gazette of India dated tbe 1st 
March, 1986 together with an 
explana tory memorandum res-
cinding Notification No. 167/ 
79~CB dated the 19th April, 
1986. 

(vii) O.S.R. 346(E) published in 
Gazette of India dated the 1st 
March, 1986 tosether with an 
explana tory memorandum mak .. 
ing certain amendment to 
Notification No. 108/86 .. CB 
dated the 27th February, 1986. 

(viii) G.S.R. 47S(E) publisbed in 
Gazette of India dated the 3ed 
March, 1986 together with an 
explanatory memorandum seek-
ing to preserve, by and large, 
tbe earlier rates of excise duty 
on certain items mentioned in 
tbe notification. 

(ix) O.S.R. 476(E) publis hed in 
Gazette of India dated the 4th 
f4arch~ 1986 to,ether ~itb ,q 
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explanatory memorandum res-
cinding Notification No. 213/83-
CB da ted the 5tb August, 19~3. 

(x) G.S.R. 4i7(E) published in 
Gazette of India dated the 4tb 
March, 1986 making certain 
amendment to Notification No. 
79/86-CE dated the 10th 
Fi.!bruary, 198u, 

(xi) G.S.R. 479(E) pubJished in 
Gazette of India dated the 4th 
March, 1986 together with an 
explanatory memorandum res-
cinding Notification No. 149/82-
CE dared the 22nd April, 1982. 

(xii) O.S.R. 482(E) pubished in 
Gazette of India dated tbe 6th 
March, 1986 together with an 
explanatory memorandum mak-
ing certain amendment to 
Notification No. 130/82-CE 
dated the 20th April, 1982. 

[Placed in Library. See No. LT-2249/86] 

(5) A copy of the Fifteenth Valuation 
Report (Hindi and English versions) 
of the Life Insurance Corporation of 
India as on the 31st March, 1985, 

under section 29 of the Life Insurance 
Corporation Act, 1956. 

[Placed in Li;rary. See No. LT .. 22S0/86] 

12.50 brs. 

MESSAGE FROM RAJYA SABHA 

(English] 

SECRETARY·GENERAL: Sir, I have 
to report tbe following message received 
from the Secretary-General of Rajya 
Sabha :-

'I am directed to inform the Lok Sabba 
that the Rajya Sabha at its sitting held on 
Monday, the 10th March, 1986, adopted tbe 
foUowing motion in regard to tbo Joint 
Committee on Offices of Profit:-

"That this HOllse C0ncurs in the re-
~ommend~t;on of tbe I:,ok Sabha t~'J 
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appointed to Inve'lila,~ into 'lie 
circumstance, 0/ era," 0/ AI Jumbo 

Jtt 'Kalliihka' 

tbe Rajya Sabha do eJect one mem-
ber of tbe Rajya Sabha to tbe Joint 
Commi ttee on Offices of Profit and 
resolves tha t the House do proceed 
to eject, in accordance with the 
system of proportional representation 
by menns of the single transferable 
'Vote. 00 member from among tbe 
members of tbe House to the said 
Joint Committee to fiU the vacancy 
caused by the death of Sbri 
Amarprosad Chakraborty." 

2. I 'am further to inform the Lolc 
Sabba that in pursuance of the above 
motion, Shri K. Gopalan, Member, Rajya 
Sabha, has be:n duly elected to the said 
Joint Committee, 

12.06 brs. 

STATEMENT RE: PINDINGS OF THB 
'COURT' APPOINTED TO INVESTI. 
GATE INTO THE CIRCUMSTANCES 
OF CRASH OF AIR INDIA JUMBO 
JET 'KANISHKA' ON 23TH JUNE, 1985 

[E",II:."] 

THB MINISTER OF STATE IN THE 
DEPAR.TMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): Sir, on the 
morning of 23rd June 19S5, Air India Boeing 
747 aircraft VT·BFO 'Kaoisbka, was on a 
scheduled passenger flight (AI .. 182) from 
Montreal and was proceeding to London 
en route to Delhi and Bombay. The air-
craft was being moni tored OD the radar. 
scope of ShannoD airport in Ireland. AT 
0714 GMT it suddenly disappeared from 
tbe radarscope and the aircraft which was 
Hying at an altitude of approximately 
3J,000 feet plunged into the Atlantic 
Ocean off the South West Coast of Ireland 
at position latitutde 52° 3.6' Nand longi. 
tude 12° 49' W. This was the worst air 
disalter in the history of Indian aviation 
wherein all the 307 passenlers and 22 crew 
members perished. 

The Government of India bad appoin-
ted Ju.tice ,B.N. Kitpal, Judie of tho Delhi. 

Hiah Court; to ·oarry out a lormal investi· 
aalion into this accident. The Court was 
assisted by five asses.ors. It carried out 
detailed examination of the Digital Flight 
Data Recorder and Cockpit V()ice Reoorder. 
The entire wreckage lying at tbe bottom 
of the sea was mapped and photolrapbed. 
Part of tho wreckase was recovered and 
examned in detail at the facilities of 
Bhabba Atomic Research Centro, Bombay. 
In all, 13 witnesses were examined by the 
Court which included representatives ot 
aircraft manufacturers, Royal Canadian 
Mounted Police, Canadian Aviation Safoty 
Board. Director General of Civil AviatioQ 
India. Air India. 8habha Atomic Research 
Centre, Doctors of Royal Air Porce. United 
Kingdom, and the Indian Air Force. Post 
mortem reports from the doctors from 
Ireland, report of Structures Group consti· 
tuted by the Court, Cockpit Voice Recorder 
Analysis Reports of experts of Bhabba 
Atomic Research Centre, Canadian A'ia-
tion Safety Board, National Transportation 
Safety Board, U.S.A., and the Accident 
Investigation Branch of United Kingdom 
and tbe report of the Inspector of Acci-
dents, Civil Aviation Department, India 
were examined by the Court. The Court 
visited Ireland and Narita Airport, Tokyo. 

The Court has submitted Its report OD 
the 12th Pebruary, 1986 to tho Government. 
AU the five assessors have signed the report 
in token of their agreement with the con-
clusions and recommendations. There is no 
minute of dissent. 

On the basis of the circumstantial and 
direct evidence, the Court bas concluded tbat 
the accident was caused by an explosion of 
a bomb in tbe forward cargo hold ot tho 
aircraft. The Court bas also made some 
recommendations. They relate to Inter-
national Civil Aviation Organisation. 
Intetnational Air Transport Association. 
Airlines, Government and manufacturers of 
aircraft, on a matter like air safety. air 
security, etc. These recommendations are 
beina examined by Governmenl for further 
action. 

BUSINBSS OF THB HOUSE 

[Bnglllh) 
MR. SPEAKBR : Sbri H.K.L. Bbalat. 



PRO~P. MADHU ~A~D.AVAll1 
(Raja pur) ; PleaSe include 'Mahar~tra. 
Governor' .in the next week's b ... si~ss. 

THE M,INISTER OF PARLIAMENTARY 
APFAIRS AND TOURISM (S~R.I .S.K.L. 
BH.AGAT) : With your per~j8ai9n. Si.r. J 
rise to announce tha t Gov.ernment Busio~ls 
in this House dllriOj ~be week eOIJJlDeDc,na 
17th Marcb, 1986. wi,JI consist of .: 

(/"tBr';r¥(lon,) 

PROF MADSU D-t\Nl;>AWA.TE: Are 
~ou payin8 hoin~,e ? .Why . are YQU .iJ~nt· 2 

MR. SPEAK.ER : He ~eOB Got !i.stCD. 
,Sir. Neither does .be listeo. no, d.oes .be let 
you listen. 

PROF. MADHU DANDAVATE : 
Honestly, Sir, could )'ou listeD to even ()oe 
word of what he .read ? 

MR. SPEAKER: I tbink, .bec.use you 
were there in the Business AdvisoI:Y 
Committee, perhaps the tbousht tbat )'OU 

knew about it. 

SHRf O.M. BANATWALLA (Ponnani) : 
It was tota l1y inaudible. 1 do Dot know 
what he bas read. 

SHRI H.K.L. BHAGAT: I shall read 
as Prof. Madhu Dandavate speaks. With 
your permission, Sir. I rise to announce 
that Government Business in tbis House 
during tbe week commencing 17th March. 
1986, will consist of : 

(I) Consioeration of any item of 
Government Business carri~d .over 
from today's Order Paper. 

(2) Discussion on the ResolutioD 
seeking disapproval of the Ravi 
and Beas Waters Tribunal Ord·i-
nance. 19.86 and coosider. liOD .ad 
passin. of the a.vi ap~ Bea. 
Waters Tribunal Bill. 1986. 

(3) Discussion on the ResolutioDs 
seeking .4i6a;PJ)fov~) 9f ,~ follow-
ing Ordanances' toaetber witb 
considera tion and passin, 9,1 "i_II 
as p,s8~d ~y ~jy" Sa~~~ io 
replacement o'f tbem ; . 

(e) 1"he Coatraot Labour (l.'lu-
Jatioo ,and A'DoJitioD) Amena-
ment Ordinance. 1986. 

(b) Tbe AdmiJli.trative lribunal. 
(AmoDdmont) Oreliaance. 
1986. 

(4) Discussion ~Dd vonD. of the 
Demands for Graou. under the 
control of .the Ministry 0( : 

(i) Pctro)c\1.cD a,Ad N.~\lraJ 08S 

(Ji) EXlern&l Atrlas. 

A,.1.(: Y~ll ~ati$fied flDW •. 00Y fdend ? 

PROF. MADHU DANDAVATB: II 
)P\1 bad included • Mabarasbtra Gover-
nor' I would have becn very happy. 

SHRI H.K.L. BHAGAT: I hope it 
was not because of that, that you had asked 
me to read it again. 

MR. SPEAKER: We now takc up 
,ma,tters under Rule 377. 

.Dr. G.$. Rajhans. 

DR. O.S. RAJHANS (JhanjbarpUf): I 
request that the following may be included 
in next week's business ;-

Every day thousands of labour come to 
Delhi from the Mithila region of North 
Bib" r to look for jobs since there is acute 
unemployment there. Some of them 8tay in 
Delbi and tbe rest go to Punjab aod 
Naryaaa in searcb of livelihood. Tiley aro 
e"plohod both in DeJbi and io Punjab aDd 
HaryaDa. 

In Delhi they are denied mini.mum 
wa,es and afe asked to work 12/14 bours .• 
day undor vory unbygcnic conditions. They 
are not governed by any labour laws. Tbere 
ia DO Heurity of job, nor are tbey liv~D 
facilities ···like provident fund aDd ,t'atui.t,. 

11.1 Punj." and Haryana the tOU.tl of 
... iodate and bi. cultivators rope them .fa 
." , .. Id.al fraise ,rom_so Oace tlley reacla 
the interior of Punjab and Bar, •• a, tbe, 
become bonded labour and fOf all practical 
pu~ load. lite of ,.~ ,r"'"erl • 
....,...... ..saId eIl.ri ... J •.• ,.qo~t 



get oUt at; tIte clutctiel o't' the'Jr maltets' 
despite their best efforts. 

, As sucb, the Unmn Lai)our Mini'atry 
sboutd give immediate attf:ntion to I t'beir 
pUsht. 

SHRI a.M. BANATWALLA (Ponnani) : 
The fol'Jowina items may be included in tho 
DOxl week"s busi nel. : 

(I) The considerable de"ay by tbe 
Government in imp'lementiol its 
assurance to increase tbe stagnant 
salaries and perks of tbe judges of 
tbe Supreme Court and Hight Court 
is a matter of great concern. I urge 
upon the Government to' introduce 
and pass the required legislatioD in 
the next week. 

(ii) The next week business need also 
include cons·ideration and passing of 
the Muslim Women (Protection of 
Rights on Divorce) Bill. 1986 wbich 
has been watmly welcomed by 
Muc;lims in particular, who look: 
forward to its early passage 80 thac 
rabid communal forces and tbose 
who have totalitarian outlook do 
not exploit tho dela, for fom.alilll 
tensions. 

[Translatlon1 

DR.. CHANDRA SHBlCHAIt TRIPATIft 
(Khalilabad) : Mr. Speaker, Sir, tbe foll"w-
ina matter may be included iii tbe next 
weeks bu§inets of the Hou se. 

The Country is faciol acute sborta,e 0(' 
A.T.S. medicine for tbe prevention of 
'etanus. As a resuh. Jife of a large number 
of people in Una'r Pradesb is in danger. 
The medicine which is generally available 
at Rs. 2.80 per ampOUle, is being sold 
cJandeDstinely at Rs. 30 per ampoule and 
still it is difficult to procure it. It is believed 
that the ATS manufacturing pbarmaceuti. 
cals had requested the Oovernmeot to raise 
the price by 25 to 30 paisa pet amperu1e 
but as the Government did DOt' :permit it, 
the concerned pbarmaceutical. have either 
stop.pe4 tbe manufacture of tbe laid "medi· 
cine or are ' ~lnufa~tlmbJ it is Ie.ser quan-
ti ty thereby 0 rocfucilJl itt sop,,," 'iad' 'thus it 
i. Dot o •• iI, available to tho QOIDDJOD maD. 

I' an ordin'aty maD 'all' victim. to·· tetanus 
it is out of bia reich to let treatment and, 
urtitnattly be 'has co Jose hjs life.' 

Thorefore, I demaod tbat tbe Central 
Government should take urgeat seeps to 
ellsu're tbat A TS is manufactU'f cd 'in 
adequate quantity to.meet the demand Ind 
al.·o supply it at fair price in order to save 
precious lives. 

saRI KAMMOOILAL JATAV 
(Morena) :Mr. Speaker, Sir, kindly ioclude 
tbe following matter in that next week-. 
business of the House. 

BJectrici ty is suppJied to CbarobaJ Divi-
sion of Madhya Pradesh from Oandht Sagar 
Dam which is 600. kms. a way from Bbi ad 
and Morena. This causes ~reat incon-
venience to the consumers. Single p.ipo 
connections bave not been provided in tbe 
bouse of Harijaos and Adivasis in the area, 
in spite of the policies of Government in 
this regard, thou~b about nine rivers Hke 
cbambaJ, kuno etc. flow through Morena 
district. If Government instals thermal 
power stafions in tbe area itself h can solve 
tbe problem9 of the people of Chambal 
Division. 

(Eng/IIII) 

SHRI V.S. KRtSHNA IYER (Bangalore 
South): The following item may be inclu· 
ded' in tho next weelc's business :-

It is learnt that tbe Government of 
India is cODtempiatina importation of 
machinery worth more than Rs. 26 crores 
in foreign exchange for a project coming 
up at TirucbarapalJy. even though the HMT 
wHich Is the jeWel of the public' sector 
industry has offered to meet the require. 
ments with the indisenous machine tools 
and with imported automation and compu-
ter equipment. It is ascertained that the 
HNT's offer is most competitive in all 
ac'Counts tecbnically, commercially, price-
wise, in respect of foreign exchanae saviog, 
meeriog tbe delivery requirements, etc. 

I urle tbe Government to look ioto 
fbi. maUer and see that tbe project officials 
live tDCOuraaement to tbe public sector in 
oGr "couot" aDd' tbus promo to aeJf. 
roll.aoo. 
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SHRI ANOOPCHAND SHAH (Bombay 
North) : Sir, I would like to make tbe 
following Bubmbsion for inclusion in ~ext 
week's business: 

Working of almost all the corporations 
and public undertakings under Central 
GovernPlent has gOilO from bad to worse. 
Most of them are making huge losses and 
wasting public money. Expenses of alw9st 
all tbe corporations and public undertakings 
have 80ne tremendously up. There is a need 
to check thew. 

Ways and means to improve the working 
of corporations and public undertakings 
under the Government, therefore, need to 
be discussed. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Sir, I beg to submit that tbe 
following matter of urgent public importance 
may please be included in tbe list of business 
of the House for tbe next week. 

It is a matter of concern that meningitis 
has already taken epid~mic form and is claim-
ing large number of lives in this capital city 
inself. As it seems, ptople are penic·stricken 
without proper warning from the concerned 
authorities and proper publicity as to what 
precautions tbey should take. It is high 
time that medical authorities realised abe 
seriousness of the disease and the situation 
prevailing in DeJhi and other parts of the 
country, and undertake suitabJe measures, 
both preventive and curative, without fur-
ther delay. 

SHRI K. RAMACHANDRA REDDY 
(Hindupur) : Sir, the following item may 
be included in the next week's business: 

Tungabhal7dra Board-Its txisunce is a must 
for Rayalaseems 

The President of India constituted this 
Board on 10·3 .. 1955 and the Board bas to 
take charge of and deal with all matters 
connected wi lh the Tungabhadra Proj<!ct 
which are common to both the State of 
Aodbra Pradesh and Karnataka. It is 
intended to' maintain the common portions 
of the canals and common diitribulories, 
and also genera te hydro power and distri .. 
~llte the sanlC, as also attend to the distri-
bution of water between the lwoStates-J39 

Election to commiu II 

TMS to Karnataka aDd 73 TMS to Andhr. 
Pradesh. ' 

Karnataka is a State ,upstream and, 
therefore, has all tbe natural advantaaes 
while Andhra Pradesh being placed at the 
tail end, suffers from certain disadvantages. 

If the Board is abolished, the interc,ts 
of Andbra Pradesh wiJJ sutf~r heavily and 
Andhra Pradesh will be deprived of its 
rightful share of water. If the Board is 
abolished, Karnataka can draw more water 
at tbe cost of Andhra Pradesh because 
th~re will not be any authority to check the 
quantum of water drawn. Hence, Karnataka 
is interested in the abolition of the Board. 

It is, therefore. requested that the 
Union Government may reject the plea of 
Karnataka and continue the Board to 
serve the just needs of both the States of 
Andhra Pradesh and Karnataka. 

SHRI H.K.L, BHAGAT: Sir, I have 
very pati£Dtly heard all the submissions 
that have been made by the hon. Members 
and I wiH, of course. point them out to 
the Business Advisory ComOJittce. Although 
it'is for them to raise the matters, it is for 
tbe Business Advisory Commilh:e to decide 
OD the business. I will, however, suggest to 
the hon. Members for their consid~.(aiion. 
whether they lIke it or they accept it or 
not, that there are going to be discussions, 
as tbey are already aware, on D,;:mands for 
Grants of varaous Mi njslri(;s and if they 
think it proper, they might be able to 
raise these matters there. But I shall bring 
all these to the nOlic~ of the Business 
Advisor), Committee. 

ELECTION TO COMMITTEE 

[E"gli"h] 

Agricultural and Processed Food Products 
Export Development Authority 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPI'LIES 
(SHRI P. SHIV $,HANKER) : Sir, I beg to 
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move: 
"That in pursuance of sub-section (4), 

(d) of section 4 of tbe Agricultural 
and Processed Food Products Export 
Development Authori'y Act, 1985. 
tbe members of this House do proceed 
to elect, in such manner as the 
Speaker may direct, two members 
(tom among themselves to serve as 
members of tbe Agricultural and 
Processed Food Products Export 
Development Authority subject 10 
the other provisions of tbe said 
Act." 

MR. SPEAKER: The question is : 

uTbat in punuance of sub-section (4) 
(d) of section 4 of the Agricultural 
and Processed Food Products Export 
Development Authority Act, 1985, 
the members of tbis llouse do proceed 
to elect. in such manner as tbe 
Speaker may direct, two members 
from among themselves to serve as 
member as the Agricultural and 
Processed Food Products Export 
Development Authority suhject to 
the other provisions of the said 
Act. tt 

The mt1tion was adopted. 

1221 hrs .. 

CALLING ATTENTION TO MATTER OF 
UR.GENT PUJiLIC IMPORTANCE 

[Eng/bh) 

Reduction in the capacity of Visaphapatnam 
Steel Plant 

SHRI BHATTAM SRIRAMAMURTHY 
(Visakbapatnam) : Sir t I call the attention 
of the Minister of Sted and Mines to the 
following matter of urgent public impor-
tance and request that he may make a 
statement thereon :-

"Reported deGision of the Union 
Government to reduce the capacity 
of the Visakhapatoam Steet Plant 
and consequent curtailment of 
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employment opportunities to tbe dis-
placed persons and the action taken 
by tbe Government in that reBard.·' 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): Sir, Tbe 
employment apportunitiel at Visalcbapatoam 
Steel Plant have not been curtailed despite 
a cbaoge in tbe saleable products mix of 
abe plant. 

2. The Visakbapatnam Steel Plant 
Project was sanctioned in 1982 at a capita) 
cost approximately Rs. 3.900 crores. A 
re-assessment of capital cost of tbe project 
in 1985 indicated tbat as a result of tbe 
escalation in prices, cost over·rUD etc. aDd 
an under-e.dmation of earlier cost., Ibo 
updated cost of the project would be about 
RI. 7.'00 crores. I t was found Iba t such a 
blgh capital COSI would affect tbe economlo 
viabHUy of the project. 

3. Recent developments In steel plant 
construction projects have indicated that 
there is need for reviewing eat Her concepts 
of steel plant design. In this context, alter-
natives for implementation ot the project 
at a lesser capital cost and improved viabi. 
Hty were studied in detail and the 
Visakhapatnam Steel Plant Project formu .. 
lated a revised project concept. This revised 
rationalised project proposal is under 
Government's consideration. 

4. Under tbe rationalised concept, the 
hot metal capacity of the plant would 
remain unchanged at 3.4 million tonnes per 
annum. There would be a reduction in 
liquid steel capacity from 3.4 million tonne, 
to 3 million tonnes which would lead to 
reduction in saleable steel capacity from 
2,98 miJlion tonnes to 2 66 million tonoes 
per annum. However, pig iron for sale 
would increase (rom 0 22 miJJioD tonnes to 
0.51 oliJJion tonnes per annum. Thus the 
tOlal, saleable production of iron and steel 
from the proj~ct would be 3.23 rnilUon 
tonnes compared to earJier anticipated level 
of 3 20 millon tonnes per annum. T, is 
change in product mix would enable tbe 
project to reduce its capital cost by RI. 
1,500 crC'rcs. At tbe same time, it would 
meet the steeJ and big iron demand for the 
8th and 9th Plan periods in a balanced way. 
It is also expected that the rationalised 
concept would enable competion of tbe 
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Plant by June 1990 i.e. about 000 year 
earlier tban tbe earlier completion scbedule 
of JU'iy. 1991. 

S. The scop'! for employment in a 
modern st~eJ plant like Visakhapatnam 
S'teel Plant is Limited. As per tbe latest 
assessment. the work manpower would be or 
tbe order of ] 3,(';00. The total manpower 
requirement including mines aDd other 
services like township, medical, administra .. 
tien etc. is likely to be around 15,000 Any 
increase in the numbe,r of plant personnel 
wouln erode the plant's viability. Before 
the finalisation of the revised concept. the 
project authorities bad given an assurance 
to employ S ,000 displaced persons, subject 
to their suitability. The rationalised project 
concept does not, in any way, reduce tbis 
number. VSP has already given employment 
to 1,339 dispJaced persons and about 3,500 
to 4,000 displaced peT50Ds have been 
employed by tbe contractors. The possi. 
bilities of finding employment for the dis~ 
placed persons in anciliary and down-stream 
industries are being explored in cooperation 
with the State Government. 

[SHRI SHARAD DIGHE In the Chai,.] 

SHRI BHATTAM SRIRAMAMURTHY: 
Sir, the recently reported deci"ion of the 
Visakhapatnam Steel Plant project authori-
ties which is currently under the considera-
tion and examination of the Union 
Government on the question of reduction of 
the size of the Steel Plant at Visakhapatnam 
has become a rna tter of urgent and grave 
public concern. It has created a great sense 
of agitation and commotion among the 
six crores peopJe of Andhra Pradesh. 
This d~cision goes against the cherished goals, 
ambitions. hopes and aspiratioas of the people 
of Aodhra Pradesh. As you may kindJy see, 
after the reduction of size of the plant, it 
ceases to be an integrated plant. At best it 
will be a semi .. infegrated steel plant or at 
tbe worst, it wi1l be a pig"iron plant. The 
product mix changes. The universal beam 
which is essential and basic component of 
tho plant also goes, The very object 01 tbe 
Government also undergoes a basic chanle. 
The Miotster reads out a statement thet' ... " 
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would meet the steel and pig iron demaudt 
of' the ' 8th Plan and 9th Plan periods. 
Hence if is clear, the Govetnment are 
thinkina in terms of the pig iron require-
ments of this country, Dot the stee;l 
requirements. 

Apart from wha tev~r has been 
stated now at the moment. it is clear tbat 
their whole idea is to further increase the 
pig iron conlent to meet the requirements of 
the country during the 8th PJao period_ 9th 
Plan period etc. That means, VSP Plant is 
basically undergoing a radical change and 
would become a sort of pig iron plant 
ultimately. I. therefore, coil it a mutilated 
or a truncated steel plaot. It is a distorted 
version of the original pJant that is now 
being offered to tbe people of Andhra 
Pradesh and to the people of this country. 

At the outset, I would like to knowfrorn 
the Minister. It is claim-!d that the plant 
g.oing to be compit;!ted by tbe end of June, 
1990. After the reduction of Rs. 1500 
crores, the lotal outlay comes ~o about Rs. 
6000 CfOles. So far around, Rs. 2500 has 
been sp~nt. Duri ng the 7th Pian period .. 
another Rs. 2500 would be spent. Tbe total 
thus comes to only Rs. 5000 crores. That 
being so, Rs. 1000 C((Jres is stiJi lefe. How 
is it that the will be able to complete the 
plant during the 7tb Plan itself 1 I wonder. 
I am Dot able to understand the logic. My 
main contention is this. In any case, during 
the 7th Plan period, it is not possible for 
tbe Minister to have the plant compJeted. 
It wiJl spill over to 8th Plall period. That 
being be case, where is the hurry to recon-
sider. reexamine and revise the original 
concept and set-up. and come down heavily 
on it and apply cuts and curtail the outlay. 
It is neither good; nor proper; nor appro-
priate; nor is warranted. Therefore I once 
again urge that the Minister may reexamioo 
and reconsider the entire matter. 

A.nolh~r thing which I wouJd like to 
point out is that th~ fuller implications of 
the proposa Is may please be placed on the 
Boor of the House, before the Members of 
Lok Sabha. At least, in the Consultative 
Comll1ittee, the matter may be discussed in 
length. So far. tbat opportunity was not 
given in tbe committee. What I would 
sUllert is, before taking a finaJ decisoD in 
tbe matter, let tbe Minister conveoe a 
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,meedaa .of 'fbe Members of b0tb thc.Houloa 
.from Aodhra Pradesh, of all political Patti. 
aDd have a full and com"pletc disCUi$ioD .in 
Ithe,matter. What prevents bim (rom haldin. 
a discussion? As a matter of fact, in one 
01 .the recent me.tins8 ·of the CODsult_tive 
Commit:tee. it was decided tllat in rel'peet 
of lndividual steel plants, tbe maner .will 
be t.aken up separately for discussion with 
the concerned Member and also tho 
interested .Members. And that has not .so 
far ,taken place in spite of my reminders to 
,tbe Minister. Therefore, apart Crom ·hokUo8 
discussion with any individual Member" 
what I would suggest is, Jet there be a 
discussion between the Ministe,r and aU the 
Members of Lok Sabba aod Rajya Sabba 
'frorr. Andhra Pradesh. If be faUs to do it, 
what I wouJd suggest to the Minister is. 
we can CODvene a meeting ourselves and 
tbe Ministry and the Minister may come 
forward with all detaiJ.s and participate in 
the discussions. We raise our issues, our 
doubts and our apprehensions. Let hiQl 
adeqll,ately answer them. Let him not take 
a final decision, till the whole matter is 
throughly discussed and clarificalions arf: 
given. Till that time, let not the Minister 
talce any fiaal decision in this matter. 

As the matter concerns the State of 
A.P. tbe Chief Miniser has written to tho 
Union Minister and it is not replied so 
far. 

The bon. Minister states that no ,deci-
sion in this ml;l tter has so far been taken 
a,:ld .the matter is under e"Jaminatioll ao" 
consideration. The proposals were received 
fr,olL tbe Iteel plant authorities. In a 
Dumber of cases, w.herever fina I decision are 
Dot taken, pending final decision, pendiQ8 
consideration of the matter tbe Government 
are loiag to the press t reJeasing any infor-
'Pation to the press in order to avoid 
laitatioQ in the minds of the people. How 
is it in this particular case, the Government 
cbo,e to do so ? Because their mind is set. 
tre very clear in their directive. Tbey 
w.,tcd .to cut tbe .size of tbe Plant. Tbey 
They wanted to mutiJate it. If dlis is the 
objective, I am sorry tbe Minister will Dot 
be able 10 sohle tbe problem. I r .. _t tbe 
hoa. Minister to rt.oxa.lI)iU,Dt .nd to 
recoosider hi. ,stand. Tit" is '. hiahJ, 
improper decisioD.' 

The boa •. Mi.uister stared that the cltfJl-
city of tbe plant will be reduoed from 3.4 
milUoo t00008 ·,to 3 million tonnes. 'It 
iDyoJvea curtailment or ooly 4 lath ,tOGO" 
aDd nothiDi morc. 

May I draw tbe attention of ' the boo. 
Minister to the capacity of the Uojyort.J 
beam which is 8 lakhs tonnes? If tbe 
Universal Beam goes. tben tbe capacity 
which is 8 lath toones is reduced. Toe how 
is it tbat the capacity of 3.4 milJioD tQQoea. 
reduced ooly to 3 miJJion tonDes aud QOl 
mo.re? 

Alain there .is tbe point of expenditure 
to be incurred. Let us see tbe total expen-
diture which was originalJy envisa,ed. 
Rs. 7,SOO crores is tbe total anticipate4 
outlay. Out of tbis, Rs. I ,SOO crores is aoioa 
to be saved. That moves about 20% of it 
is going to be saved. Saving is 20%. Thon 
does it result io reduction from how 001, 
4.1 lakh tonnes? And not more? Obviously. 
there are more tbings tban what may ,meet 
the eye. The full implications of the propo-
sal may be put forward before tbe Houa" 
and we may be enabled to discus. tbi •• 
';rhis is proper. This is jijst. This i.1 llCCQS. 
~ry. 

Apart from this, I would Uko to point 
out to the hon, Mi.oister 800ther ofw.ious 
fact. Who bas mooted tbis proposal? It 
""as I,aid that propoaaJs are mooted by tho 
Steel Project Autborities. This is a ,rant 

project, the largest public sector underta'''DI 
in tbe country which is the first sbore-ba.sed 
integrated steel project with most sopbisti. 
cated modern equipment. That is the project 
we are dealing with. Are we to leave tbe 
entire question of the size and its reduc .. 
tion in the hands of the management of 
Visakhapatnam only. Is it for them to come 
forward with a proposa I for curtaiJiog the 
capaci ty of the project ? You consider tbat 
proper? Have a[)y competent team of 
expert. lone into tht' maHer in-depth? 
Wbat is their report? When did the)' 
consider ,this matter? How did jt come up 
10 .tbis Jel'eJ DOW? Will t,be MiDist"r ploa.., 
place these details ? ' 

Tilit is. project wbieb is DOW oomio, 
lat. :beiDi .with tho ·coUaboratiou or USSR. 
Rave Jou QODlUft~.4 ,tIle.ir 1 You bavo )'our 
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consultants. Dastur and Co. What is the , 
op'inioD of tbe consultants in this regard? 
The way in which tbe local manaaemcnt of 
the Steel Plant is allowed to come forward 
with proposals, short circuitina the entire 
process. threatens the very base and founda .. 
tion of the plant itself. At this stalC. I 
would like to requost the han. Minister to 
look at this from a different aspect. 

Originally, tho Steel Plant in 
Visakbapatnam was expected to cost about 
Rs. 2,256 crores. Subsequently, it was 
revised to Rs. 3,897 crores. It was further 
revised to about Rs. 7,SOO crOfes. At the 
time of final revision of Rs. 7,SOO crores, 
the Government could not take a decision. 
The matter was kept lying in the corridors 
of the Central Secretariat for over 1. 
years or two years also. The Government 
could not come to a decision. Even now, I 
wonder whether they have taken any deci-
sion in this regard. Have you approved 
this? If you cannot even approve an 
estimate which passed through various 
authorities even though it is It years or 
more how is it that you come to the sudden 
conclusion tba t the capaci ty of tbe Steel 
Plant can be curtailed, can be reduced, so 
drastically and suddenly' 

This Is unfortun8 tc .••• 

MR. CH ..... IRMAN: Accordina to tflo 
rule you have only 10 minutes. 

SHRI BHATTAM SRIRAMAMURTHY : 
Other members are not speaking. I am 
taking their time. 

In a note circula tcd to us the Govern-
ment states, "It was found that the main 
reason for lower capital costs of a steel 
plant in South Korea was the higher pro-
duction from the insta Jled equipment." So 
the question is one of having a higher 
percentag" of production and utilisation. 
That is a point which arises offer comple-
tion of the Project. The question is one of 
fuller utilisation of tbe capacity. Please seo 
the next sentence. 

"Visakhapatnam Steel Plant was re-
examined with this in view by tbo 
plaot authori tics ••• ,. 

By the plaat authorities? And DOl by 
the Government? Not by any team of 
experts? The plant authorities did examino 
and therefore they have now come forward 
with tbe decision to curtail the project. "It 
was, therefore. dicided by tbe project autho-
rities to prUDe down some of tbe equipmenta 
to the extent of the Rs. 1 SOO crores. It The), 
take a decision to prune down tbe equip-
ment. All tbis is done in tbe name or t~e 
plant authorities. I do not know bow tbey 
were competent to do all tbis. But tbey 
have done it and this is what is bein. 
said. 

00 a diffierent occasion it was pOinted 
out to us in a note that the employment 
opportunties have been drasticaUy cut 
down. Tbe Working Group Of the PJanniol 
Commission originally felt that the employ-
ment potential of the steel plaot would be 
21,000 and odd. But DOW it was stated, HIn 
view of the sophistication, modernisation 
and the high technology employed the 
employment potential wiJl be only 12,000." 
I read the relevent extract of the not 
circula ted to us : 

"Keeping in view the above aspects 
the Visakhapatnam Steel Plaot 
management carried out a study to 
brina down the manpower require-
ments to tbe minimum level and 
Improve tbe productivity.·t 

Here it is only the management tbat wanted 
to bring down the manpowr requirement to 
tbe minimum, to the rock bottom-from 
22,000 to 12.0eO. This is unprecedented. 
This way the whole thing went on What i, 
tbe logical result? The first time tbe PJant 
authorities were allowed to tamper with 
the Project report, tbey curtailed the 
employment potential. The next time they 
were allowed to do so they cut down tbe 
size of the plant. The tbird opportunity 
if they arc given. I do not know wbat will 
happen to the plant? The future of tbe pJant 
itself may be at stake. The Minister says 
that tbis will not curtail the employment 
opportunities at all. That Is tbe very 6rst 
sentence from tbe Minister's Statemen t. 

"The employment opportunities at 
Visakbapatnam Steel Plant bave Dot 
boen curtailed despite the cbanae iu 
tbo saleable produc,t JJlix. lit 



I "would' liko' to alk-a. f. a','tho .1JJpJo,. ~, 
moat opportunid,." are'oouaemed-What is 
tbe balic' poUcy or the Go~ramClDt of 
India 1 With ,reference' to tbe major projects 
lite tbe Vjsakbapatnam Steel Plant? The 
policy. tho avowed polioy ia to pro_;"b 
to ono ablo-bodied member ,o(),I.'fbe dis-
placed families. That is tbo "_,ic policy. 
Tba:t was tho reply liven ~,·.tbC ~oor·of the 
House. Tbat was the rep}~,iv.eD to U8 on a 
number of occasions, That was tbe commit. 
ment made by tbe then Prime Minister at 
the timo of Iyiog the foundation stone. It 
was assured that at least ooe member from 
each displaced family will be getting tbe 
job. The Steel Authority know it. There-
fore. in the first annual report they atated 
is, 'The policy of the Government of India 
is to provide job to one a ble-bodied member 
of each household of the displaced families.' 
This is the position. That being so, 13,000 
displaced families are there. Therefore. 
13000 persons must get tbe employment 
opportunity. But so far only 1300 persons 
have got tbe jobs. What would happen to 
tbe rest? What happened to the policy, a 
policy laid down not now but yeats ago? 
Was tbis revised or reversed? When did 
you revise the policy? Who revised the 
policy? Hav~ you intimated to Lok Sabba 
any time in this regard? This i9 very 
unfortunate. The human factor forgotten. 
The man bas become a prey to the machine 
which tbe Government worships. You taJk 
of Gandhian idealogy. Yoy might have 
been exposed to 'Gandhian idealogy in 
earlier days. But I am sorry to observe tbat 
today the human misery is forgotten; Hum· 
anitarion values are lost sieht of. The 
displaced persons are not being treated in 
tbe manner tbey deserve. With' due respect 
to the Minister, I once 8gain reiterate, tbat 
this is not ahumane or treatment that 
humanitarian consideration. Tbey did not 
receive tbe buman-beings deserve. 

In Rourkela what bas .happened '1 What 
bas hapPened in respect' of various other 
Steel 'Plants? AlI1the dls~laced persons were 
absotl)cd in 'Rourkela. In BakaTo and 
Durgapur all' the displaced persons, were 
absorbed. In Bhilai also most all the 
People were ablo~. 'Some ef :them still 
remain; to be abtor~d .. Dd tbey ate'lslured 
fba1 ~ottJy fbe, ,WIll ".4so '-be, .orbed. 
BUt "by 'IIi. :type of treatiJlei1t Is' tlJeted out 
to \Vi.*M ... ,.tue:a .10,.. 

Alain, I come to another aspect. Wha t 
is the employment potential in respect of 
ShUai. It is a project of 4 million tonnes 
capacity and the total number of persons , 
employed is 64s769. In Durgapur. the capa-
city Is 1.6 millioo, fOlloes and the total 

, number of persons employed is 34,905. In 
Rourkela. the capacity is 1.8 million tonnes 
and tbe employment potentia) is 39,g7. 10 
Botaro, the capacity is 1.7 million tonnes 
and tbe employment potential is 35,200. As 
far as Visakhapatnam is concerned, its 
capacity is 13.4 million tonnes. What is the 
employment potential there? .It is only 
1200 '1 We are educed to our aabject and 
miserable plight. This is what I with to 
point out. 

Let me refer again to the Annual 
Report of the Steel Plant. It is very clear)y 
mentained therein that uefforts are being 
made to identify jobs for which the dis-
placed persons would be sui ta ble" • They 
would like to identify jobs for which they 
arc suitable any. They have not stipulated 
conditions. They want this qualification aod 
that qualification. Qualifications have not 

been laid down. For whatever job they are fit 
they wi)) be given the jobs. Those jobs wi IJ be 
identified and provided. What is the ptesent 
state of affairs? They say that "only qualified, 
competent and technically highly equjpped 
persons alone tt will find place in the steeJ 
plant. Have your reversed yout policy? Are 
you forgetting what is contained in the 
Annnal Report of the Ministry. This is 
very unfair. In this connection, I would 
request tbe bon. Minister to ponder over 
this-to re-examine and fe-consider the stand 
taken by him. 

Again it bas been stated in the Aunua) 
Plan-I am again quoting (rom the Annual 
Report. "Survey has also been pJanned to 
ascertain educational qualifications and 
otber relevent details about displaced 
persons". For what? "Por formulating a· 
proper educational and training programme 
whb a view to improve the employment 
opportunities (or displaced persons". That 
is wbat is undertaken. Originally by the Pro-

ject authorities. They want to provide employ. 
ment opportunities to the displaced persons. 
Por tbat purpose tbey want to promote 
cductio,oal, aad training facilities. That is 
.bat has been stated. That is their original 
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objective. Tbat is what they were propoIID, 
to do. Now, I want to see tho rosi.ion 
taken by the Minister. He bas taken an 
absolutely a different stand altogether. His 
stand is "whoe'Ver is qualified and compe-
tent. they wiH alone be taken ioto consi-
deration". That means. the otber people 
will not be ~aken into consideration That 
is his pre!\ent stand. This is rather unfor· 
tuna t\~; Thj~ i~ not proper. This is not in 
confot'mity with the Policy decision taken 
by the Government previously. I would 
refer h) another aspect. I am makiog 
soother point whi ch is of very vital impor-
tance in tbe lives of leveral displaced 
persons who are leading a miserable exis .. 
tance, who are on the verge of starvation 
for a number of years. They ate beiDI 
tota lIy neglected by the Union Government, 
and the Steel Plant autborities, as far al 
jobs are concerned. 

SHRI K.C. PANT: The suggestion is 
tba t the Union Government has to put up 
tbe PlaDt. That is what you want to 
make. 

SHRt BHATTAM SRIRAMAMURTHY: 
Earlier this difficulty did not arisc. 
Whenever I rise to speak. it is bein,listened 
to with sympathy. 

SHRI K.C. PANT: You read what 
you have said today; you read it 
tomorrow. 

SHRI BHATTAM SRIRAMAMURTHY : 
I will certainly do that. This comes from 
the bottom out of my beart. This is what I 
am forced to sa),. I have to bring to your 
notice tbeir maserable condition tbeir 
representative in tbe Lok Sabba I have to 
do so, it is my duty. It b Dot because of 
SDY other considoration tbat I am raisin •• 
this issue. These are aU the basic facts of 
the situation. 

What does the Minister say '1 The 
Minister say that eduction,1 and technioal 
tr.ininl to tbe dispJaced penonl It tbe 
responsibility 0 1 the Government of ADdbra 
Pradesh. Let us lee what il contained ID, 
the Annual Report 7 The'ro it il I.ated tha' 
it ia the lOlPODlibilit1 of the Stool PJut 

A,I'tIlerlt,1 Wb.t dOOl the Miai .. -.. , 
today' H. 1',,· ,tbat educdooaJ ,aad technical 

traiolD. to the dltpfaoed persODS i. tbe 
respooaibiUt, of tbe State Government. He, 
is IbiftiDI the reaponsibHity on to some oae 
else to wasb off' bis hands.' This is not 
proper, this is not fair. 

1o the year 1984 when some difficult,. 
arose, a me~ritU took place. Discussions 
were beld. There were protracted consul. 
tations and discus;iions with tbe D.Ps. aDd 
the dil'ltrict autbt)rit,es. The Minutes of tbo 
meetiDI were also recorded. 1 have lot a 
copy 0' it. I read from it : 

"The programme for tbe rectul tment 
of tbe balance 3,861 persons (rom 
amODa the displaoed persons durio, 
the period 1984·85 to 1987·88 «(our 
years) year-wise will be worked out 
by the VSP management and further 
discussions on the same wiJ1 be beld 
by the VSP management and the 
leaders of the displaced persons. 
Thus a total of S,OOO displaced 
persons, including 1139 persons 
already employed in Visakhapatnarn 
Steel Project will be recruited by 
VSP by the year 1987-88." 

I bave read from a copy of the minutes. It 
was duly signed by Sbri K.R. Sangame. 
swaran. Managing Director, and Shrl M.V. 
Raabavaiah, Director, and Shri H.D. 
Andley. Director. aDd various o~ber 
people. 

Wba t w.as proposed? It was propOied 
that they may prepare a year-wise plan (or 
absorption of tbese people i D tbe Steel 
Plaot. That was agreed to. But what is 
happened today? What is the position 
which the Minister js taking? I will read 
from his answer to a question put by me 
about "the number of persons likely to be 
absorbed in tbe Dext three years (8) in the 
Steel Plant; (b) in ancillary industries; aad 
(c) iD lelf·emp)oymcnt prolrammcs. PleaH 
... the IU8wer: liven by tbe MiDister. 

"The Project is still under construo-
tion. Tho rate of recruitment "Ill 
dOpeDd 00 tbe schedule of commi .... 
llooial of 'bo Vi.atbapat.aam Steol 
Project, tbe Dlture' of the jobl. tbe 



availa.biBty of dil,p.lt.ced pel'lOD8 
pouo.sina tbe .requlsito· qoaUlcadoDl, 
elO.. It i. Dot po.ible to indicate 
recruitment ill the Deat three yean 
io termt of specific numbers." 

I earJi&r reforred to the 1984 meeti n,. 
This particular a.rcement sbows tbat tbe Pro-
ject autborities will have to come forward 
with year-wise proposall for recuitmeDt o( 
persons. Now tbe Minister says tbat It is 
impossible, be' turns a deaf oar to tbe 
en ti re prob lem. 

MR. CHAIRMAN : Please conclude .••• 

SURI BHATTAM SRIRAMAMURTHY: 
One more point I want to refer to ..•• 

MR. CHAIRMAN: You have taken 
enough time. 

SHRI BHATTAM SRIRAMAMURTHY: 
Tbe otbers are not speaicing. There time 
can be adjusted ••• 

MR. CHAIRMAN: I bave already 
given their time also to you. It is not a 
practice to allow donation of otber Mem-
bers' time; donation is not a)Jowed. Please 
conclude. 

SHRI BHATTAM SRIRAMAMURTHY : 
The matter was discussed io tbe meetiol of 
tbe Consultative Commi.ttee. I read from 
the minutes of tbe meetio. : 

''The Chairman •..• 

It was Mr. Vasant Sathe tben. 

UThe Chairman' slated that since the 
Plant would o, .. ly be in a position to 
absorb around S.OOO dependents of 
displaced persons, the resettlement 
of the remaining should include 
financial help and employment in 
downstream and ancillary industries. 
The Member stated .••• ' 

That ii, mysolf. 

··Tb~ member stated that if it i. Dot 
poulble to employ them io Steel 
PlaD'ts, thea employment .bouJd be 
footld elsewbere. n. Chairman 
Stated tbat tbl' WOUld be aUealptecl 

'" to be dODe In collaboration ,with tbo 
State Oo,ornlDeo't. Por this purpose 
he requested tile Minister of Staf.e to 
'hold a mellin, with tbe State' 
Governmont withiD a mODth in order 
to draw up 8 proaramme or how tbis 
problem is to be solved. tt 

This waa in tbe month of AUJust., "Witbin 
• month," tbat is what he slid. What bas 
happened to this decision? NothiDI has 
come out even tbouab several month 
elapsed. I earnestly request tbe Minister to 
look ioto tbis. Reducation or tbe size or 
tbe Plant must be liven up provision of the 
employment opportunities to the peopJe 
who arc displaced. who arc in dire need of 
the support of the Government should be 
ensured. 

PinaJJy. before I conclude I would also 
liko to mention another factor which is 
very importan t. 

(lnterrup tlons) 

MR. CHAIRMAN: Every time you 
seem to conclude, but asain you raise ono 
more point. 

SHRI BHATTAM SRIRAMAMURTHY: 
This is very important issue, Sir, where tbe 
entire State is concerned. Any way I don't 
waot to violate your rulins. I resume my 
leat. 

THB MINISTi!R OF STEEL AND 
MINES (SHRI K.C. PANT) : Sirt I have 
listened very carefully to the points made 
by my Hon. friend and I must say that 
althoulb I have had many disclIssions witb 
him wi tb reaard to tbis project I ha ve 
failed to per:baps convey to him tbe basic 
desire of tbe Central Government to com-
plete this project in time and make it viable 
and also tbat considering the constraint on 
resources tbe Central Government is 
8tretching every oervo to, find moo.:y for 
tbis project. 

He ia normallya well informed maD 
IDd I did not expect him to speak in terms 
of a mutilated, truncated and distorted ateel 
plaat. He calls it a piS iron plaat and so 
00. EYea rbo toric bal it. limit. 

Sir. a Itee) plaat-iD tbi. eaao tbe Viza. 



31'1 

Steel Plant--wiU . have, a " eaPac:i If (of:) three 
million tooDes, of liquid steel.s atahat 3.4 
million tonnes which was the _dior ,plan. 
P;,g ·iron ca.paci,ty-I have liven ,the Ilurea·.· 
will SO up up ,from 0.22 t~ 0.57, .UHon 
tonne, pe-r annum. Togetber the, saleable 
iron aod steel wUl now be up tbaD wbat it 
was previously and not' less. The Baure is 
3.23 million tonnes now saleable prod\u~ti()n 
of iron and sleel as against 3.2 miUiott 
tonnes pet annum earlier. After tbis revi· 
sion tbe total sale of iron and steel from 
Vizag Plant will be up and Dot down.' 

He objected to pig iron capacity beinl 
pusbed up. It ,is not as tbough the Pia ,iron 
capacity bas been pusbed up by 'installation 
of new equipment, it is just tbat tbe pia 
iron part of the plant has been kept in taot 
as it was and the production has becn 
increased. Would be like it to be reduced? Is 
that his suggestion, is tbat him proposals? 
It so happens that pig iron is required in tbis 
'country and it is only correct that one does 
not try to artificiaHy reduce the capacity 
for producing pig iron because one can save 
money elsewhere. One Deed not touch tbe 
pig iron part of the plant. I hope my Han. 
friend would agree to this. 

Secondly, he has raised a question 
abuut the universal beam plant and he 
has raised the question if the universal 
beam plant goes since its capacity is 
!acger than.4 million tons tbea why the 
reduction is only .4 million tonnes. Firstly. 
Sit'.) 3.4 refers to liquid steel and not 
saleab:e steel but apart from that the 
esser.Hail point is that whether it'is tbe steel 
convertt~rs or whether it is the tolling mills 
the dIicicncy will go UP. productivity will 
go up and the whole exercise is tbat tbe 
same cquiproent will be able to produce 
!"nore. Therefore, wIth the same equipment 
it wiH be possible to increase productioll in 
the rolling mil! and in the steel making 
r.;apaClty. The change that has beeo made 
is that one of the steel melting sbop has 
been don.;,~ a way wHh. The capacity ,of tbe" 
othtir steel melting shop has been increased 
and the capacity of the individual converters 
has bC:t'fl incrvas ~d. Tbis is what has been 
,d?ne. h remains an integrated steel plant'. 

Sit, Durgaptlr, Bililai as well as 
Rourk,~la started as.1 million toone ,steel 
plants. whereas tbis will start ae 3 million 

t ... · 'Iloe! pl •• ~ My 'Irier.ut, ' • .,. fba:t ,this 
is ,DQtbiDIJ: but I mutU.tod. "'''ot .. J ,Ian to 
uo4e"'_ad .. bi&. Sir. it is • f.U" intearated 
stlel plall.· He btl' ,raiaed aaod1u,' issue 
w1)ich really '.10. to tile· btatt ,of ,the . matter. 
He bas said bow is it tbat you reduce ca-pj· 
tal;coat by lU. ·1500 crOlc.', but. yoU ",doQe 
steel·eapacily by .4 million tonGeI. Tbat- ;,is 
the ,'reDltb, ,of tbe proposal. The att,eDltb' 
of ,tbe, proposal is, by reducin, ca:pital eOlt" 
we ar.e able to produce a fairly bigb le¥.1 
of ,quaotit, of steel and. therefore, a,ad 
production costs can be brOulht dowo. 
How else the production costs be ,brouab 
down and the plant)· made viable? 

"'I', 

Sir, I tbOQIl,lt ho would welcome it 
ratber tban complaint about, it. He has also 
raised tbe time issue. In other words he 
la~d ~hat since thia was a plant which would 
have cost Rs. 7500 crores. Now' it is loinl 
to cost Rs. 6000 crores. In the Seventh Plan 
there is a prOVision for Ri. 2500 crores. 
Expenditure already incurred is in the 
neighbourhood o( Rs. 2000. to Rs. 2100 
crores. So. wiU the Government be able to 
cQ~pJete it in time? He also said therefore 
where is the hurty and let it be delayed. It 
is, an amazing statement from a respon-
sible Member. You said what is the hurry? 
Where is the sense of urgency? (Interruptions) 
Sir, I did not interrupt him. It is the time 
over-runs which ultimately add to the cost 
and tbe entire House must J in fact, impress 
upon the Governmer.t and the. management 
there to see to it that the plant is comple-
ted in time so that it becomes a viabJe plant 
and we cut down the overa))s to tbe mici· 
mum. That sbou Jd be tbe focal point from 
all directions of tbe House. We'sbould sec 
to it that it is completed quickly.. We 
should not say what is tbe hurry. 

SHRI BHATTAM SRIRAMAMURTHY: 
I did not say tbere is no hurry. I said 
Where is the burry in reducing the capa-
city. 

SHRf K.C. PANT: He said it is Dot 
going to be completed. 'There is lack of 
resources and. therefore, what is the burry. 
He caD read his transcript. I expected him 
to say tt~o~ you! for fi&bting the ~asa of 
Vizaa wbic:b, is ,Qot,of Telu,u Des,am or my 
fric,s" frqm A,Qdbr~. I ,look it as a national 
prpje,~t,. ~Od \V4, ,are Pl,Qud, of.it and. there-
f()fF.,I.~wpuJd!:~qe,ct ~'b,at, if Ibe,re, ,is shor-
tale of money we shall' also' speak to tbe 



Piaanee" Minister and tb. Pdme·:Mhll.,er,· 
.tsd pt,you mor. money 80 't1t., if coul4 
be, completed ,ft time. 

That wou1d make it a viable project. 
thl,t wou.Jd be in the interest of Aodbra 
Pradosh; fba t would be in tho interest of 
Stc.el Plant and that would be. i.n tbo, 
interest of tbe oountry . ••• (In",rrupt1oIl8) 

SHttlBHATTAM SRIRAMAMURTHY: 
It is tbe Prime Minis-ter, who belped us. 

SHRI K.C. PANT: Yes. it il the 
Prime MinhJter·s intervention which bas 
g()t us money for this project. 

SHRI BHATTAM SRIRAMAMURTHY : 
And we have tbanked him personafy and 
through letters aDd otherwise a number of 
times. I again d() so from this HoulIC today. 
He stood by us, last year in raisins the 
allocation. 

SHRI K.C. PANT: I am happy, I 
could extract some gratitude from you .•• 

(Interruptions) 

MR. CHAIRMAN: Do not interrupt 
please. 

SHRI K.C. PANr : Not only last year. 
tbis year aJso the Prime Minister has 
helped in getting extra money for Vizag. 
This year also you thank him, it would be 
in order; not only last ycart this year also. 
( .. . 1"te,ruptlons). Some gratitude tbis year 
will do your temper some good. 

SHRIBHATTAM SRIRAMAMURTHY: 
Much earlier than tbe budget session' itself. 
the Steel Secretary bad announced in this 
year's budget figure in Vizag itself. May [ 
show you the News papers? Should I 
thank the Steel Secretary or, the Minister? 
The Steel Secretary bimscJ( announced that 
R~. 700 crores were going to be given this 
year ....•• (/nrerruptions) 

[Translation) 

S·HRl V.' TULSIRAM: Do not ,c't 
p,ovoked. You are an experieuced p"r$oa 

,~ r 
(/ntef'ruptloRI) 

SKal. K.C. " PAm;:' I ,m ' 'Dot 
provQtcd .• 

saRI V .. TVLSIRAM:' SomethlDI 
shouJd. be done ja 'this, reaard dutJlll 'YOtJr 
tcnure. You mould :.iyc! ,omelbiQ8. w'o ... _ 
worked up becausci of tbe bafm beina c.aused ' 

(Inter""p/~n'). 

SHRI ~.C. PANT :, You are also very. 
experienced. You and Sbri Bb~Utam have 
been with me for a Dumber ot years 

C!nternll'tIDnl) 

SHRI V. TULSIRAM: Sometlli/llI 
should be done io this regard d,ur,io. your 
tenure. 

SHRI K.C. PANT: You would porbaPI, 
romember tat wh,g tbi, " •• aUGou'Deed j,o 
1970 I was boldiol tile portfolio ot,lteel. 

SHRI V. TULSIRA,M: That it why 
I.am sayiog that lometbiol abould be dono 
in tbis reaard. 

SMa! K.C. PANT: We want your 
help. 

SRRI V. TULSIRAM: We are with 
you. 

saRI K.C. PANT: That is what I was 
saying. (Inl.r",llolU) 

My friend said aha t J sbould meet Lot 
Sabha Membcrs, but be did Dot care to 
mentio~ that only .last week. or 'tco days 
alO. I have met all the TcJuau Desam 
Members aJong with him aDd djscussed this 
particular. project. 

saRI BHATTAM SRIRAMA-
MURTHY: Not. at all and Dot OD this 
questiou ••• (Inter,uplwns) 

SHR.I .IC.C. PANT: How can .1 ,0 on. 
like this 1 

MR.. CHAIRMAN: Do Dot cootrad1<:,t 
him at every staae. ListeD to tbe Minial'or, 
Mr,. ' B.battam. 

'. SHM' K,~C. PA:,NT· ~ I diJc.ussod t4. 
Viz •• P'ant; 



SHRI BHATTAM 
MURTHY: We ,discussed 
persons. 

SR,(RAMA.1 

tbo displaced 

SHR.I K.C. PANT: Yel, we discussed 
tbe problem of displaced persons, which is 
tbe maio thrust of tbis ollUn'g attention 
motion. You caD read it; it is your motion. 

As I said, he did not mention tbat. 
I am always willing to meet him and 
otber Mcmber. There is no question of my 
Dot meeting tbem. I have always met them 
and tbey are most welcome any time they 
want to meet me. I am only sayiog tbat it 
should have come from bim because we did 
have a discussion. 

He mentioned South Korea and he said 
why the plaot authorities should have made 
lugge,tloDs to prune the equipment on tbe 
basis of hilber utilization of equipment in 
South Korea. What has bappencd is this. 
When from Rs. three thousand and odd 
crores. tho estimate for the plant went upto 
Ks. 7500 crores aad with tbe present coo-
atraint of resources. it was found very 
difficult to complete this p)aot oot only in 
1991, it was going on for anolher three-
four years, thcn a team was sent to South 
Korea. The Steel Secretary, Chairman and 
the Managing Director ot' the Steel Plant 
went to the best steel pJant, a modern steeJ 
plant in South Korea. They studied tbe 
technique employed by tbem to complete 
their plants quickly, in time' and also to 
maintain a high lev~1 of technical efficiency 
and performance and keep the cost down. 
They are really doing a very Dne job, and 
I think 811 our (riends who are interested in 
the subject know about that particular steel 
plant, and it is after they retur'ned that 
tbese proposals started being mooted. I do 
Dot just understand his objection to tbe 
technical people in the plant making these 
IUI.cstiODS. Who else will make these 
suggestions? Who eJse knows tbe plaot so 
we)) ? It is but natura) tbat the people who, 
are in tbe plant should be encouraged to 
think about reducing costs. and after ~hey 
come forward with some proposals, as be 
himself said, it will be considered by the 
Oovernment, by the Consultants; it is not 
only/ they alone who make tbe decisions. He 
ta lted of decisions. He knows perfectly well 
that the), caDnot make big decisioDS them-
lelves. CertainJy, tbe proposa" have to 

Call"", Atl,,,tto. 'IS' 

come from tbem. Bveo if we bave IOlDe 
proposals. we have to send the proposal, to 
them so that they can examine them. In tbe 
liabt of the loca' conditions. equipment. 
etc. etc. So, I see 00 substance in ,that 
objection. Then be asked whether anybody 
else bas looked into it and he mentioned 
about D astur and Company. Tbis rationa-
lised concept was fioaHsed by Vizag Steel 
Plan h~, consultation with their principal 
consultants, Dastur aDd Company. 

SHRI BHATTAM SRIRAMA· 
MURTHY: USSR also. 

SHRI K.C. PANT : USSR has also 
been spokcn to and they agreed in principle. 
In fact, Dastur mct me and ill fact. the 
first time I had heard about the rationalised 
proposal was froOl Dasrur himself. He lave 
me a gragh which showed me as to how 
tbis particular change would make tbe plant 
more viable. It is he who brought thi. 
proposal first to me. 

Then tbe ques;.ioo of employment poteo-
tial come UP. He referred to various meet· 
ings which had taken place and be said 
that in Bhilai and Rourkcla Steel Plants, 
all the displaced persons were employed. 
Now, I have the figures the displaced 
persons with me here. In Bhiiai, the number 
is 3791. In Durgapur, it is 2150 and in 
the Rourkela the figure is 4665. So, these 
are the figures that are wi th me. 

SHRI PIYUS TIRAKY : What about 
Bokato? 

SHal K.C. PANT: The number in 
Bokaro is more. It is 14,512. BhiJai and 
Rourkela plants are 20 year old plants. 
Apart from that, this is a debating point 
and I do not want to make debAting points. 
The real thing is that the capital cost of 
today's steel plants are so much higher 
tban the capital co~t of those steel plants. 
My friends know that. Capital costs add 
considerably to the cost of production and 
therefore, if we have to sell steel, then 
steel bas to be produced at a certain level 
of cost of production. When tbe capital 
cost goes so high. obviously the opCratiDI 
costs have to be kept low and if we do not 
make efforts to keep tbe operatinl coats 
low, tbeD naturally we will not be able to 
sell the steel or Viza, wilJ be a white 
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el.pbaat ,ilbt from the bqi.DOio,. I thipk 
that DODe of us waats tbat. So i,t i8 in our 
intere:.t collectively. to see tbat this plant is 
efficient and that only so many peo'ple are 
employed by fbe plant, as are' required by 
it. What can be thc objection to it? 000 
sbould not unnecessarily add to the number. 
Qne sbould not reduce the number unneces-
sarily, but one should Dot also add to it. 
After aU, tba t cannot be tbe policy of tbie 
House, that cannot be the policy of this 
Government and that connot also be tbe 
poUCy of our coun,try. 

Then my friend mentioned two tbings. 
He said that only technically higbly skilled 
persons will get a chance. That too he put 

it fn my moutb. He stated that I said 10. 
I have neter said so. You will not find it 
in my sta tement. I only said 'whoever is 
suitable t. Whoever is not qualified, he will 
not be t.aken into consideration. Now, the 
fact of the matter is that various reJaxations 
aDd concessions have been made for 
purposes of recruitment. And J would like 
to tell the House tbat in addition to tbe 
rt'laxations, special consideration is being 
given to tbe displaced persons in the matter 
of train ina. This is another point to which 
be referred. Now, I can read out the 
various reJalalioD~. But J wil1 just mention 
in passes. One is, for instance, that against 
the minim um qualifications prescribed 8S 
Matrie pI us ITI, the number of displaced 
persons had ITI qualifications, but who arc 
not Matrie ulates were also taken as Junior 
Trainnees. The n special trai ning has been 
provided to th ose who bad tbe requisi te 
qualifications, but who did not qualify tbe 
VSPs examinations. 

SHRI BHATTAM SRIRAMA· 
MURTHY: Currently one proposal is 
pending as regards the reduction of the 
educational levels for tbe admission to tbe 
ITIs. You may also cosider that. 

saRI K.C. PANT: Then Sir, normally 
the drivers who bave passd Eighth Class 
and possess some experience, are taken as 
drivers. But in the case of displaced 
persons, tbey should possess valid beavy 
vehicfe driving licence and should be able 
to foUow instructions liven in Euglish. That 
it aU th~t is required. 

In tbe case of other Irado ot ddvorl. 
they .lso have to pass Bi,btb, but In 1Jae 
case ot dispJaced persoDs, "ain a rel.a.tJOD 
fa made and tbat is tho relaxa tiOD iD rspec' 
o~ their aBe. 

Now, tbe point, my friead i. makiol 
for ITl trainees. Alain rolaaatioD ia liveD 
in respect of displaced persODS in relatloa 
to age limit, qualifications and otber rela-
xations. I do not want to take tho' time of 
the House unoecessarily, but I would like 
to say tbat, we are Dot incoDlitivo to the 
probJems. We arc doing all we caa to a. 
tbat these people are liven 'employmeot, 
but within tbe constraints of the total 
Dumber and within tbo constraints of the 
qualifications. 

Now, I would like my friends to UDder-
stand tbat out of about J5,000 person. wbich 

would be the total, works manpower f8 
13,000 requirement and total includiUI 
Mines Administration is 15~OOO. Out of tbil, 
technicaJJy highly skilled people are 12,900, 
tba t iR. tbe requirement,of Don-technical au-
istance, etc. are 1.000, unskiUed 1,100. WhoD 
recruitment to the non-executive posta bave 
been made, out of 1,021 unskiJled people 
r~cruited, 9SS are displaced penODI. But 
when you come to bigbly skilled 1'001'10, 
only four out of tbe two bundred aro dl,-
placed persons because the bl,hly skilled 
people are not there. So what does ODO do 
about this? In the unskilled catelOry, it i. 
easy to talce tbe displaced persons, but in 
tho highly skilled category. if tbey are not 
availablc, how does one take them? So, 
this is the practical problem one has to face. 
One will have to categorise them. You 
cannot Jump them into figure and then say 
no-no, everybody must be provided witb a 
job. I have another figure. We have recrui-
ted 1383 displaced perSODS. Thea tbere is 
a special EmpJoyment Exchange which hu 
been opened exclusively for tbem. And there 
aro 7870 displaced persons on Jive Registen 
of that special Employment Excbanae. Now, 
I would like to clarify this matter. The 
qualification breat.up of these 7,000 aid 
odd people has to be taken into ,account 
and what is tbat qualification break:, u,. 
tha t I will live you no\\-. 



· Post Graduate Dralee 
Bo14era in HumaDities ' 

Technical Degtee Ham .• • 
Dities. 

Di.pJoma Holders 

'Tcbmcal· Trainee. 

, Matriculate.' lod' 'above 

Class .. 8 and. above 

Literates 

Illiterats 

.19 

120 

382 

'00 
770 

1453 

4589 

This certainly imposes severe IimitatiODs. 
So. one has to keep this into account. So 
efforts wiU be made to recruit as many 
displaced persons as we can withjn tbe 
recruitment plao, but surely, if any of my 
ftieods sittin. bere, would have faced the 
same set of problems and in the interest of 
tbe plan. he would ,have to take certain 
decisODS which may Dot be to tbeir Iilcina 
today. B'ut if they live a cool ~ tbought to 
this matter, I think", they will come the 
lame concJusion. 

Sir. be took objecUon to tbe fact that 
educadoD aDd technical tr.aioiDg waa sought 
to be the responsibility of tbe State 
Govermmcnts. I thought that Telu,u 
Desam is very jealous of the rishts of the 
States aDd would Dot like to band over the 
education and technical traininl to the 
Contral Government. If they have cbansed 
their ind-I am speaking to am ex. .. Bduca-
tion Minister of the State-J would be v.ery 
happy. 

SHal BHATTAMA SRIRAM ... 
MURTHY : To tbe ox.tent you deny tbi, 
opportunity to tbose people, we are 
OpPCled ••• 

SHRI K.C. PANT : Would you Uke tbe 
Centtc to tate over Bduca ien , 

saRI BHATTAM SRIRAMA· 
MURTHY ; J am referriD. 10 ),ow" 

.\ 

"'lpeDlfb'll'ty, 'whiCh ',Oil "btl.,,' 'uQdottabft. 
You caDnot' ao baet' OJ) it. .. t . 

SRRf K.C. PANT: There, it. on ,·,fty·:uf 
.ttdlJl roond' the quesdon. Wouild·,.ou tlke 
Education to be taken over by tbe Coatte " 
O,t'berwfse, it remains tho State", resPGnli. 
biUty. Or tech,mcal edUcation 'I, I win we1'· 
cOile it. 'Would you do tbat? . 

SHttI BHATTAM SRIRAMAMURTHY : 
Displaced persons are your re8PoDllbU~ty 
You are committed to it. Wboreftr you·ant 
committed, we do not come into the picture. 
Why ,do you refer to technical oducation'l 
You have left that subject education. Wbco 
the time to discuss educatioDa' policy como, 
up in tbe House we will make clear our 
position. 

SHRr K.C. PANT: YQU 8,houJd be 
careful about the words you choose. 

SHRI BHATTAM SRIRAMA· 
~URTHY : I know that. 

SHRI K.C. PANT: When you take 
objection to the statement that EducatioQ 
is tbe responsibility of tbe State Oovern-
lDent, it must bo somebody', respoo.ibUity. 
Education is tbe responsibility of t,be Sta'to~ 

Where cIn be the objection to 'bat ? 

saRI BHATTAM SRIRAMA· 
MURTHY: I am reading from your own 
Annua) Report. 

SHR.I K.C. PANT: That is what' I am 
saying. Where caD be the objection to that 
statemeDt? 

Finally. he laid that Mr. Sathe' had 
talked about collaboration with the' 'State 
Government in developinl opportunities for 
dispiaed petsons. I haVe said the same 
thing_ There must be an effort to develop 
ancillary industries and so OD. Let us 
understand basically that the disrtlaced 
persoDs are, In respect of every projeot itt 
tbe country. tbe responsibility Of the res· 
pective State Governments. This is Ii6t. 
Dew pbenomcnOQ, or a new poUcy.'· 'It, ba. 
aJw,ys "belo ,so. We 'are prepared' to CGOl'e~ 
:tate in 812' way We can; Iud we ; .. 11': do 
that. But State Government. will oettattr, 
CODlUIt us; tbey will ask US; we will discuss 



~', ,'\~ 

with d,~m',:ftat It bow' wherever ~ ~D . 
help, we wln'help, Tbeae are fbe far'oUf' 
parameters within wblcb tbis problem can 
bo solved. ' 

( r,a",Jatltin] 

SaRI V. TULSlllAM: Leave it now. 
Do Dot get into a controversy. 1 would Uke 
you to do justice to the poor people who 
bave been. deprived of 'beir 1and. 

SHRt R.C. PANT: Do not live your 
time to him henceforth. You should ask 
your questions yourself. 

[Englllh) 

MR.. CHAIRMAN: No further discus-
sion. 

13.15 brl. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 198.5·86 

AND 
DEMANDS FOR EXCESS GRANTS 

(GENERAL). 1983 .. 84. 

[En,llsh] 

MR. CHAIR.MAN·: Now items No. 11 
and 12 will be discussed togecber, viz. 
Supplementary Demands for Orants 
(General). 1985·86 and Demaods for Excess 
Grants (General), 1983-84. 

MotioD mpved : 

<jj 

0) "Tbat tbe r.peeti'" Su,plemeotarJ 
sums not e~ceedinl the. amoGlu. Oil 
Revenue Account and Capital 
Account sbown in tbe tbird column 
of the Order Paper be ,ranted to 
tho President out of the Conlolfda· 
ted FUDd of India to defray 'be 
cbarge s (ha t wi II come ill coutle of 
payment durinl tbe year endins 3Jlt 
day of March, 1986 in respect of 'be 
following demand. entered in tbe 
second column thereof." 

"Demands Nos. 1. 2, 9, 10. U, 12. 
, ..... 13, 16, 17, 18, 19. 20,22,23,2', 

/" 27, 28. 29. 30, 32, 33, 34. 35, 36, 
38, 40, 41, 43, 44. 46, 47, 48, 49, 
Sit 52, 53, 54, 56. 57, 58. 60. 61, 
63. 65, 73. 16, 71, 78, 79, 80, 81, 
82. 83, 84. 81, 89. 90, 92, 93, 97. 
98, 99, 101 and 10', It 

(ii) "That the respective exce.. lums 
Dot exeeeding tbe amounts shown in 
the third column of the Order Paper 
be ararated to the President out of 
the CODsoJida tod Fund of India to 
make good the elcess on tbe re8pec-
tive grants duriog tbe year ended on 
31st day of March, 1984 iQ feapect 
of the following demands entered 
in the second column thereof:-
"Demand Nos, 17, 20, 22, 23. 34. 

40, 57 and 78. It·, 

SuppltmlntQry Dtmand./or Grant, (General) 198:5 .. 36 lubmltted 10 tlte Yot, 0/ Lok Sabha 

No. of 
Demand 

1 

Name of Demand 

2 

MINISTllY OF AGR.ICULTURB AND 
RURAL DBVELOPMENT 

l",Depal'tmcnt ot Aariculture and 
Cooperation 

Amount of Demand for: Grant to be 
submitted to tbe Vot.e of the House 

R.evenue 
Its. 

3 

Capital. 
R. •• 

... 
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1 . 2 3 

R.evenue Ra. Capita) RB. 

2 .. A,ricuUute 8,59.61,000 '" 

MINISTRY OF CHEMICALS AND 
FBRTILIZBRS 

9.,Ministry of Chemicals and Fertilizers 151.02,29,000 98.26.00.000 

MINISTRY OF COMMBRCB AND 
SUPPLY 

IO.Ministry of Commerce aod~upply 12.73,000 ... 
11.PoreigD Trade and Export Production 2,000 ... 
12.Textiles. Handloom and Handicrafts 27,44,34,000 9,06,53,000 

13.SuppJies and Disposa)s 135,00,000 ... 
MINISTRY OF COMMUNICATIONS 

16-Postal Services 1,58,00,000 

17.Teleoommunication Services 36.00,00,000 

MINISTRY OF DBFENCB 

IS-Ministry of Defence 42.17,24,000 37.74.00,000 

19·De(ence-Pen8ioDs 4,38,50.000 .. , 
20-Defence Services-Army 153,89,90.000 

22-DefeDce Services-Air Force 38.34.50,000 

23.Capital Outlay on Defence Services 13,92.00,000 

MINISTR.Y OF BDUCATION 

25·BducatioD 6,000 

MINISTRY OF BNVIRONMENT AND 
PORBSTS 

27.Dopartment of Porest aDd Wild Life ... I ,08,00.000 

MINISTRY OF EXTBl.NAL APFAIRS 

28.Ministr, of External Affairs 17,64.94,000 10.83,00.000 
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1 2 

Revenue Ra. 
MINISTRY o·p PINANCE 

29.Ministry of Finance 1,04,14.000 

30·Customs 8.71,32,000 

32-Taxes on Income, Bst.8te Duty. Wealth 7.38,10,000 
Tal and Gift Tax 

33-Stamps 74,59,000 

34 .. Audit 6,97,98,000 

35.Currency, Coinage and Mint 57,99,07,000 

36 .. Pensions 28,71,73,000 

38 .. Transfers to State Governments 259,44,25,000 

40 .. Loans to Government Servants etc. • •• 

MINISTR Y OF FOOD AND CIVIL SUPPLIES 

41.0epartment of Food 10,48,32,000 

MINISTRY OF HEALTH AND FAMILY 
WELFARE 

43·Ministry of Health and Family Welfare 1.75.000 
44 ... Medical and Public Health 5,000 

MINISTRY OF HOME AFFAIRS 

46-Ministry of Home Affairs 41,92,000 

47-Cabinet 1,56.99,000 

48.Police 60.02,38.000 

49-0tbor Administrative and Genera) Services 45.74,70,000 

51·0ther Expenditure or the Minister of 17,98,49,000 
Home Affairs 

52 .. Delhi ' 5,88,00,000 

S3·Cha Ddiaarb 9,01.99,000 

54-Andaman and Nicobar Islands 6,97,07,000 

b.Io,,~ 3. 
G. (G.) 1983-84 

3 

Capital Ra. 

29,50,000 

tf. 

... 
13,32.63.000 

••• 

48,79,00,000 

1,000 

'" 
12,83.88.000 

$.63,8(;,000 

10.27.23,000 

30,66,66,000 

8.83,43,000 

.. ',,' 



1 2 

S6-Lakshadweep 

MINISTRY OF INDUSTRY AND COMPANY 
AFFAIRS 

57~MiDistry of Industry and Company Affairs 

59"lndustries 

MINISTRY OF INFORMATION 
AND BROADCASTING 

60.Ministry of Information and Broadcasting 

62.Broadcasting 

MINISTRY OF IRRIGATION AND 
POWER 

63 .. Department of Irrigation 

MINISTRY OF LABOUR 

65-Ministry of Labour 

MINISTR Y OF SCIENCE AND 
TBCHNOLOGY 

73.Department of Science and Techology 

76-Department of Scientific and Industrial 
Research 

'7 .. Department of Non·Conventional Energy 
Sources 

MINISTRY OF SHIPPING AND 

TRANSPOl\ T 

78.Mioistry of Shi pping and Tra nsport 

79 .. Roads 

80.Ports. Lighthouses and Shipping 

81 .. Road and Inland Water' Transport 

b; /or IJJxcu. j~ 
G. (0.) 191$3-84 

3 

Revenul Ra. Capital Rs. 

54 .• 30,000 25,93,000 

3.00,000 ... 
... 50,25.00,000 

16,41,000 

27.53,24.000 5,18.01,000 

1,000 

3,ll,OOO 

1,000 

36,00,000 1,30,00,000 

4,35,01,000 

29,47,000 ... 
14,96,24,000 4,11,82,000 

95,78,19,000 

... 1,64,00.000 



1 

MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE 

82.Ministry of Social and Women's Welfare 

MINISTRY OF STEEL, MINES AND COAL 

83·Department of Steel 

84-Departmcnt of Mines 

MINISTRY OF TOURISM AND 
CIVIL A VIA TION 

87·Avja lion 

MINISTRY OF WORKS AND HOUSING 

89-Ministry of Works and Housing 

90-Public Works 

92-Housing and Urban Development 

93-Stationery and Printing 

DEPARTMENT OF CULTURE 

97 .. Department of Culture 

98-Archaeo)ogy 

DEPARTMENT OF ELECTRONICS 

99.Departmellt of Electronics 

DEPARTMENT OF PERSONNEL AND 

ADMINISRATIVE REFORMS 

lOt.Department of Personnel and 

Administrative Reforms 

PARLIAMENT; SECRETARIATS OF THE 
PRBSIDENT AND VICE·PRESIDENT AND 
UNION PUBLIC SERVICE COMMrS~)ON 

IOS·Rajya Sabha 

Revenue Rs. 

8,90,51,000 

63,17,92,000 

o •. 

7,56,000 

1,000 

8,22,46,000 

1,000 

55,80,000 

64,81,000 

1,27,29,000 

22,$0,000 

D. jor bee" 3JO 
G. (G.) 19IU .. 8~ 

3 

Capital R.s. 

... 

4S.13,50.000 

9.43,46,000 

17,05,60,000 

.... 

.0. 

00. 

3,000 

1,000 
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Demandl For Excel. Grant, (G,nera/), 1983-H4 $ubmlll~d to the Vol' 0' Lok Sabha 

No. of 
Demand 

Name of Demand 

1 2 

I. EXPENDITURE MET FROM REVENUE 

20-Defence Services-Navy 

22-Defence Services-Pensions 

4O·Pensions 

S7·Chandigarh 

78-Roads 

II. EXPENDITURE MET FROM CAPITAL 

17·Capital Outlay on Posts and Telegraphs 

23·Capita) Outlay on Defence Services 

34·Customs 

57·Chandjgarh 

Ammount of Demands to be submitted 
to the Vote of tbe 'House 

3 

Rs. 

15,87.57,204 

15,26,44.781 

3,51,01,906 

7,01,44,453 

33,36,832 

4,81 ,2.8~ 839 

28,06,91,426 

72.70,828 

5,34,21,491 

'Ii----------·------·,,-'------------------------ ------
MR. CHAIRlVlAN : Now. Mr. P. Namgya). 

., SHRI P. NAMGYAL (Ladakb) : Mr. 
;~bairman, Sir, the Supplementary Demands 
~r Orants, 1985-86 which we are going to 
:iscuss in the House, comprise 66 Grants 
nd 3 Appropriation Grants involving an 
:jdi tional expenditure of Rs. 2809.75 rores. 

. As it is difficult to cover 81) the 66 
':rants. I would, therefore, express my views 
1'1 2 or 3 Grants. At the outset, there is 
;'ant for more funds by the Civil Aviation. 
his has been dem_andC'd in view of tb~ 
'i"oposa) to set up ·}1eli.copter Corporation 
:t the country. This proposa) was to be 
!"lplemcnted last year but could' not be done 
~f~ 

because of paucity of funds. That is why 
the funds are being d~maQded now . 

So far as setting up of the Helicopter 
Corporation is concerned. I am not against 
it but I would like to point out here tbac the 

two Airlines and Vayudoot Service operating in 
the country are not yet functioning properly. 
There is need to pay attention in this 
direction. To my mind, there is no particu-
lar need to set up Helicopter Corporation, 
prior to fully establishing a network of Air 
India, Indian Airlines and Vayudoot service 
in the country. I do not know what good it 
will do to the Government, but I can sa)" 
that it is the executives and the bureaucrats 
of Government who would travel in these 
helicopters. Yesterday only. Sbri Tytler 
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told .in reply to a question that only 2% of 
the pa$sengers travelling in Indian Airlines 
constitute seneral public, whereas 98% or 
them are company executives, bureaucrats 
and Secretaries to Government of India. I 
am apprehensive how the helicopter service 
will be successful in tbe country. I, there-
fore. urge the Government to plan it 
properly. 

I read in the newspaper today the 
Dornier aircraft will be assembled in the 
country. I feel that it is not properly 
planned. Attention should, therefore, be 
paid to it. 

So far as the Indian Airlines is concer· 
ned. I would like to bring a few things to 
your notice regarding its wQrking. At 
present the flights of the Indian Airlines 
cover almost all the parts of the country. 
My area, Ladakh is an area which remains 
closed to the outside world for 6 to' 7 
months in a year. It has no other means ·of 
transport. In winter when snow falls. all 
appraoch routes are closed and on one is 
able to go there. I have requested many times 
that the Indian Airlines services for that area 
should be increased. Presently there are five 
flights a week for that area-two via 
Chandigarh and three via Srinagar but a 
lot of difficulties are experienc:d as seats 
are not available. 

It is also a faet tha t the area is of 
such type that in winter people start migra-
ting from there after December and very 
few people go from here to that place. 
After January the number of people going 
from here increases and the people coming 
from there by air decreases. So, on one or 
the othC"r pretext we are being denied more 
air services. I would request tbat if you 
consider Ladakh a part of the country tben 
you should think seriously tha t we too 
require some means of communications. No 
one thinks of this. Many passengers are 
fltranded at Cbandigarh at present. 
These services are mostly utilised 
by para-military services like ITBP. 
In a few days families of tbe army 
personnel will start loing there. The 
families of the para-military forces or Army 
personnel are provided SO percent travel 
concessions. Airlines have to suffer loss due 

to tbis. It is a reaUty but I would request 
that the losses suffered due to ITBP person. 
nel shOUld be met by tbe Home Ministry 
becuase ultimately it Is we who suffer. 
Similarly, Defence Ministry should make 
up the losses being suffered due to tbe 
concession given to the families of the 
Defence persoonel. The result is 
that these people have aU the facilities-they 
have transit camps, boarding facilities and 
tbey caD have tbe seats, whenever rbey 
want-but tbe genuine p8ss0nl~rs do 
Dot get tbe the· seats. They do 
not have the lodging facilities and 
after their money is exhausted they are 
Jeft in the wildernesss. Therefore, you 
should pay attentioD to this aspect. Because 
of this system of providing SO percent con-
cession, the services are running at a loss 
and the consequent burden faUs on us. If 
tbe Indian Airlines suffers losses these 
should be met by the Defence Ministry and 
Home Ministry This will benefit the ,eneral 
public. 

Another submission is that if thepresent 
services - from Chandigarh and Srinagar-
arc made daily services, you wiU earn 
profit. You are earning foreign exchange 
also on this route. Tbe foreigners who visit 
this country also visit Ladakh and tbey 80 
by tbe Indian Airlines planes. They do not 
·want to go fo Sri nagar or othC'r places and 
ever since Tibet was occupied by Cbina, 
Ladakh is the only place which represents 
Tibetan culture in mioiature. Therefore, 
they mclke it a point to tour Ladakb. When 
Punjab was torn between riots and distur-
bances, they used to go to Ladakh from 
Delhi and return directly. So you are 
earning a lot of forcign exchange (com these 
foreigners. At least 20 to 30 thousand 
foreigners visit that area every year. You 
may calculate this ••• (lnterruptl In,) I have 
spoken just on one grant. I bave to speak 
on one or two more grants. Give me some 
mora time. 

Now I want to submit only two more 
points. One point relates to tbe Minjstry of 
Information aDd Broadcasting. In Leb 
there is one Radio station also and in 
Ladakh there are two TV ReJay stations. 
We arc thankful for the TV Relay station 
but the TV transmitter ill Leh bat been 
installed at a place from wbere people do 
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not aet the coveraac. It this transmitter Is 
shifted to Sma toke. wbich is across tho 
river. it will benefit more than SO per· cent 
population. At present due to sman billocks 
comins io tbe way of transmission, the area 
is not beina covered fully. I would request 
the Government to pay attention to tbis 
problem. ' 

Tbirdly, you have made mockery of the 
radio station. Neither a Station Director 
nor a News Editor bas been posted 
there. Even Technical Advisor has Dot 
been posted. It seens you have neglected it 
fully. On tbis subject I have already spoken 
many a time. The people have started 
listening more and more to broadcasts from 
acorss the border. Our transmi Uer is not a 
powerful one and it seems that its 
machines are worn out. Therefore, tbey 
need to be replaced. It Deeds to be run in a 
better way. The officers willing to work 
tbere should be given allowances. If you do 
Dot give allowances, then DO oDe would like 
to come on this bigb altitude area. People 
arc transferred to that place but they sub-
mit medical certificates and remain in 
Delhi. The post remains vacant there. 
Therefore. you sbould pay attention to this 
problem also. 

My last point relates to the Health 
Ministry. Not going in detail I would Uke 
to draw your attention to two or three 
points. Tbe condition of Ram Manohar 
Lobia Hospital is quite appalling, so much 
so that tbere is no place to sit. In Bmer-
8ency ward three patients occupy one bed. 
The lift there is in such a bad condition 
that it does not work. The patients have 
to be bodily lifted and taken upeo the third 
fioor. MallY a time the lift bas been fouod 
to be out of order. The behaviour of the 
staff, st>ecially of the junior doctors, nurses 
and compounders with tbe patients is not 
good. They behave very rudely. I( some 
patient bas met with some accident and bas 
aot his bone fractured, tbey handle him very 
roughly. They are strangers to kindness. 
Tberefore, some system should be evolved 
whereby they could be educated to behave 
properly. It is true tbat tbore ,is sbortaae 
of beds and there is need to increaso tbe 
capacity to accommodate more patient •• 
Some is tbe position of the COBS dispen-
saries. A medicine is supplied tbere only 
after 4 to S visits. Just day before yesterday 
I went to tbo dispensary to take medicine 

for my two children. I wag told that the 
medicine was Dot avaiJable aDd it would be 
indented. Nelt time also J was informed 
o( the non .. availability of the medcine. 
Then the doctor has to be infor·med of 
tbe non-availability and tbe prescribed 
medicine has to be chanied. Tberefore. 
every medicine should be stocked in ade-
qua te quanti ty. 

I would request the Finance Minister 
to Communicate my views to Ministries 
about whom I have spoken. 

I support tbe grants presented. I do not 
have time to go into the Explanatory Notes. 
Whatever you ha~e said is correct. ( bave 
no time to 10 into details. 

Mr. Chairman, Sir, I am th9nkful to 
you for giving me time to ~peak. Tbanks. 

SHRI B.N. REDDY (Mirya) Guda): 
Mr. Chaiman. Sir. Since the time at my 
disposal is very short, I will confiDe myself 
to tbe serious si tuation arisiDg out of drought 
in the country and especially in my State. 
Andbra Pradesh. I want to bring to the 
notice of the Government the severe drougbt 
conditions. The situation prevailing in the 
country not only requires the short-term 
measures bu l also Joog term measures to 
combat the recurring drought. I happen to 
visit Rajasthan recently, I want to deal 
with the situation prevailing in Rajasthan 
first and later I will deal with the situation 
ia Andbra Pradesh. The farmers in 
Rajlsthan. under the leadership of opposi. 
tion parties. bad to resort to 'Jail Bbaro' 
movement to highligbt their miserable 
conditions due to acute drought prevailing 
there. Th~ situation is so grave that they 
bave no water to drink and no food to eat. 
This situation has led tbem to resort to 
-Jail Bbaro' movement. The government 
should try to understand the gravity of tbe 
situation prevailing there. About 30 
tbousand people bad courted arron. I 
happened to meet some of them in Sileara 
prison. Tbey weDt to jails as they were not 
able to face tbe severe drought. Gujar at is 
also experiencing a similar situation. Many 
other states are also reeJius under acute 

-The speech was origiaally delivered 
in TeJu,u. 
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drou8.ht conditions. The entire cooh·y has 
beeD reeJiDI under severe drought for 
several year$ DOW. To control drought it is 
necessary tba t we should have not only 
short term measures but also long term 
measures. We have to take up .he construc-
tion .i. several projects to provided water, 
both to drink and to irrigate. Then only we 
wi)) be in a position to avoid the recurrence 
of drought year after year. 

Sir, now I want to turn to the situa-
tion prevailing in Andhra Pradesh. 

[English1 

Our State. Andhra Pradesh, is groaning 
for the last fifteen years. Out of these 1 S 
years, it is groaning under severe famine 
for nine years. Out of the 1.100 Mandall, 
at least 700 Manda/s have been affected. 
Recently, the Central team bas also visited 
the entire State. The situation is very 
serious there. According to an authentic 
estimetion, loss amounting to about Rs. 
800 crores bas been established. The Central 
team has visited tbe entire area. Now 
there is serious scarcity of fodder, food and 
drinking water. Particularly in certain areas 
of Rayalaseema and TeJangana, the 
conditions are very serious. No fodder is 
available for the cattle. Cattle have been 
sent for being slaughtered. People from 
most of tbe villages, particularly from 
Mebboobnagar district in Telangana and 
Anantpur and some other districts in 
Rayalaseema, are migrating to Karnataka. 
This is established eveD by an authentic 
survey report of the Government. But here 
I would like to mention fha t after the 
Central team visited the area, when the 
loss was Rs. 800 crores, only Rs. 32 croces 
have been sanctioned. How is it ? Why is 
it? Is it no·t a gambling with the lives of 
six crores of the people of Andhra Pradesh? 
This is what I would like to ask. Of course 
it is the primary responsibility of the State 
Government. but it is beyond the capacity 
of the State Government. Now. in this 
regard, if the longstandiog proposals have 
been taken into consideration, if the Jona-
standing relief measures have been faken, 
if permanent relief measures bave been 
takon. tbe situation would have been 
avoided. But what happend? For tbe last 

20 yearl tbere are certain pending ini,.tloD 
projects in our State, they have Dot been 
sanctioned or cleared by tbe Centro. 
RecentJy, the TeJugu Gansa Project bas 
been put in a mess aDd tbe problem bas 
been diverted and it has entailed a 'OD, 
delay. The TeJuau Ganga project COYers 
some of the Rayalaseema areas livinS 
drinking water to Madras and at tbe same 
time the Tungabbadra Hiab level canal io 
Rayalaseema can cover some otber area, 
the famine area, and the Srisailam Left 
Bank canal can cover the TeJenaana area 
and most of the NaJgonda District area, and 
Sriram Sagar water from Godavari wHI also 
cover a Jot of area. But while these pr~jects 
are pending with the ~entre for the last 25 
years, they were not cleared. I would Jite 
to mention here tha t assured jrrilratioD 
water will be suppJied only to 3S per cent or 
our cultivable Jand in our State. It is below 
the average area to be cultivated by tbe 
assured water. How is the done? It is such 
a serious situation tbat the irrigatioD 
projects are pending and they have Dot 
been sanctioned. How is it. Sir? The new 

I projects also ba ve been put under contro-
versy. So far as the TeJuau GaDle project 
is concerned, I would like to mention that 
it is the problem between the State Govern-
ment and the Centre and not betweeo one 
State and the other State. Now. the Centre 
says that the State Government must 
consult other States. It is a complete dUu-
tion and diversion at the problem. So, tbe 
project must be cleared by the Centre ilael!. 
In view of tbe (amine. jn veiw of the very 
serious condition, in view ot the grave rilk 
to the lives of crores of peopJe, the Centre 
must intervene and clear all these irriga-
tion projects and on a war (ootina the 
Centre must work together. This is what I 
want to focus your attention 00. I thank 
you very much for this opportunity giveD 
to me. 

Sir. I want to mention one last point. 
In this regard, the other pendin8 project., 
Sriram Sagar Godavari project and Krishna 
Left Bank Canal project must be cleared 
jmmediately by tbe Centre 80 tbat tb. 
assured irrigation water covers a majority 
of the famine areas. 

SHRI RAM PYARB PANIKA 
(RobertsI8Dj) : Where the State-Centre 
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~wer is c.~ncerned, then they oppose, . bu,t 
lbo· Centre ~hould oot be .••• (lnl,rrll/JII"",) 

KU'MARI MAMATA BANBRJBB 
(Jadavpur): Sir. it il the customary 
practice'of the Ce,ntra) Government to come 
forward wi tb Supplementary Demands (or " 
GraDtl. I would like to make some obser • 
.. dons here. I wholehearted1y support the 
Sdpp'lementary Demands for Grants. 

(In"rrul'tlon,) 

Our Government is commi tted to tbe 
cause of the poor peop'le and our Govern-
~obt is keen to see that tbe administration 
18 totelly cle.an. It is a universal truth that 
,ood work will definitely attract criticism 
aDd this. progressive attitude of the 
Congress has caused main 'obstruction for 
the Opposition parties. Par tbis tbey are so 
much afraid. 

Sir, I wholeheartedly support tbese 
Supplementary Demands and I welcome 
them. In tbis year tbe budget protects the 
interests of weaker sections" the middle .. 
class workers, tbe salaried perIODS ctc. It 
gives fresb incentives by way of subsidised 
loans to tbe urban people. There is 65 per 
cent increase in the allocation for anti .. 
povery programmes. It should be ensured 
tbat tbe amount allocated actually reaches 
the beneficiaries. Some supervision agency 
sbouJd be established to examine whether 
tbe' amount is correctly spent or not. 

Sir, I would like to request tbe bOD. 
Minister to please provide more funds for 
NRBP. IRDP .RLSOP programmes and the 
unemployed youth, specially self-employment 
proll'amme and economic rehabilitation of 
tho refugees and small-scale industries, 
specially tbe entrepreneurs of small-scale 
industries. women's welfare and tribal 
welfare. 

Sir. the S~pplemcntary Demaods for 
Graots (General) for 1985·86 have alJocatcd 
the money., i.e., Rs. 8,59,61,000 for tbe 
Mll)istty of Asriculture and Rural Develop-
ment, RI. 36 crotes for the Mfnistry or 
Communications .••• 

SHRI RAM PY ARE PANIKA: How 
much BoCa to West BeDlal ? 
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IC'UMARI MAMATA BANERJBB: It 
il for aU. Niniatr, of Bc!'ucatioa--Rs. 6.000 
croros_ Tranl·f,er. to Sta te GovernmeDts-
as. 259,44,25,000. 

(Interruptions) 

MR. CHAIRMAN: Don't interrupt. 

KUMARI MAMATA BANER1EE: I 
am, coming to tbat. Don't worry_ 

Ministry of Home Affairs-Rs. 41,12,000, 
Ministry of Industry and Company Affairs-
Rs. 3,00,000. 

I would like to mention some points 
bere because the time is very short. So, I 
am not going to discuss elaborately. Sir, 
my request to tbe han. Mioister is to please 
do something and give proper attention to 
the, basic needs and demand, of the people. 
We have been sent to this august House as 
representatives of the peopJe to see that we 
sort out the problems of the peoples. So, 
tbe G,overnment should take concrete 
decision for the upliftment~ of the poor 
p'e()ple. I am tbal;lkfuJ to tbe Government 
because our Government is keenly interested 
to give belp the poor people aod Govern-
meot has provided power. irrigation, ferti. 
lisers and also Government bas give.a all 
facilities for poor people specially through 
tbe 20-point programme. We are grateful 
to our Gover.oment for this. But tho 
Government should see that tbey give 80 
mucb monoy to tbe people 8 peciaJly under 
IRO, NREP, RLSOP, ORO and self-
employment programmes. I am very much 
interested in the youth because I being a 
youth, am telling frankly tha.t DOW the 
number of unemployed youth is increasing 
day by day. I have stated this so many 
times. Sir, the, number of educated youth 
relistered was 2.5 crores and if I add the 
uneducated youth also, then it will be 
about 7 crores. AU these yuana peopJe are 
tryiog for jobs. The Central Government 
r"cruHment is. baoned for a JODI time. Tbo 
relations of youths are not getting their 
lalaries properly and in some State Govern. 
me~t~. as you kQow. tho$e who belong to 
tli, Ilullol. Part, of t~ State are settinl: 
all setvice fro~. the.ir poople. from their 
political. party. but tho seDora) loutb Ird 
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not' ,olbin, au, serVice. So,' oar Govern. 
ment bave provided .11.employme~t 
scbem'e. for 'the poor people. But wba t 
happened in my Sta'te? I sbould say 
resardlnl ,tbe State from which I come. 
The interest of my State is my interest. 
When I come here. the Ce'Dtral Government 
is like my mother and tbe State Govern-
men t is like ••.• 

AN HON. MEMBER: Father. 
KUMARI MAMATA BANERJEE: 

. l~ot father. The State Government is 
responsible to do something. So, I would 
like that tbe State Government should 
improve economically. If my Sta Ie Govern-
ment improves economically, Sir, we can 
do something for the poor people. 

I know it hecause these Opposition 
friends are now very much afraid of 20· 
point programme. They are very much 
afraid of self-employment scheme. These 
people always tell something tbat the 
Ceentre is not providing adequate money 
aud therefore we are getting step-motherly 
attitute. This is not correct. I am request-
ing our hon. Minister to constitute the 
Rural Reconstruction Board which would 
look after all these thinss. You are giving 
money to tbe State. We do Dot know 
whether tbis money is properly utlised or 
not. You should see tbat the money is 
properly utilised in IRDP. RLBOP, NBREP 
and DRDA scheme Self-employment 
scheme is also very important. It is specially 
meant for the youth. But I am really 
ashamed of the performance of tbis scbeme 
in our State. What are the activitea of 
Ole? We are totally in tbe dark as to 
what is going on: wbat is DIe doing? I 
have stated so many times in tbe Consul· 
tative Commtttee of tbe Industry Ministry. 
What is tbe function of tbe DIC? Accor. 
ding to OJvernment circular. aU MPs and 
MLAs should be members of the advisory 
committee. But we are in tbe dark. We do 
not know anything. We do not know where is 
tbe (Doney goj ng ? CPM i8 utilising 8 II these 
scheme in DIC. Wbat are tbe criteria for 
lettin8 tbese lOins from DIe? Tbe Govern-
ment, should set up a noo-official 

D.'J" Ix.,.' Q2' o. (0.) 1983-84 

comalittee to Joot alter an theso thl •• 
Reaardin8 IRDP II NRBP. RLBOP aDd 
DRDA prOarllllme., the GbvefOlbeDt nould 
,set up a Rural RecoDsttuctioD Board ... 

R.csardi'n. the 2O-point prosraQJJbe, I 
bave a IUIPstioD to make to tbe hOIl~ 

.. Minister. Please spODsor' tbis prOll'''''' 
directly from the Central GovernmeDC .. 
Then, if the State Gover.omeDt i. doiq 
some politics bere and tbere, the peo,1e 
should Bet justice from tbis prosr.mOle. If 
somebody misutilises the money uDder tbi. 
programme, what is the fault of tbe 
people? The people should get Justice from 
this programme. I am not i"terc.ted in 
poJi tics. I am on,I, interested in tho •• I'fare 
of tbe people of our Sta teo I am iatereated 
in the welfare and development 01 the youth 
of my State. I am interested in the welfare 
of teachers of my State. I am interested iu 
the welfare of women of my State. So, my 
humble submission to you is, you pJeaso 
look into all these things very seriously. 

Sir, small is beautiful. It is a philo-
sophy; it is a Gandhian philosophy. But in 
my State. small is very daoBerous. It is 
because the entrepreneurs of small scale 
industry are DOW on the road. They arc 
not getting any justice from the State 
finan~ial corporations. They are Dot letting 
any justice from IRBI. Tbey are not 
letting any justice frome GBI. They ~re' 
not gettinl any justice from tbe bants. 
How will you build up tbis smaJl IOAI. 
industry in our StaJe ? Since my election 
to the Lolc Sabba, I am Imociein, dOOf to 
door because of the burnin, problems of 
my constituency. Even one company. Steel 
and Allied Products Ltd. was closed dQwo. 
about S years back. while Sbri Soma,atb 
Chatterjee was tbe presideDt of tbat Uoioo. 
At tbat time. this union caused tbe maDlI'-
ment to close it down. Now, 2,000 workers 
are Oil the road. These people are not 
sctting food. Tbey are starvio, tor tood. 
It is not ooly this company. In my Stato 
under tbe leadearsbip of tbe Left ProDt 
government, so many factories . are now 
closed down. Thousands aud tbousaoda of 
of workers ar~ OD the road in W~t BOllia I. 
Who win look after them? If ask the 
Chie' Minister, he teUs me, I do DOt do 
anytbiDI because tbe CeDtral GOVOJ'DlllOl)t 
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is responlible. If we ask the Central 
Government. we will get one-line reply: 
tbet matter is being looked into. We do 
not tn'ow what to do, we tbe public 
representatives. We have to do something. 
Otherwise, there is no need to stay here. 
This is my request. Please do something for 
tbose workers who are DOW on the road. I 
met so many times the IRBI peop.le. They 
are teUing me, "You should find out 
entrepreneurs and then we wi II try to help 
them". Is it my duty to find out entre· 
preneurs 1 Is it not the duty of the lRBI 1 
It is not my duty. It is the Government job 
to find out the entrepreneurs. If they cannot 
do anything. what is the need for them to 
be in the IRBI? Therefore, we should get 
justice fcom the hon. Minister. This is my 
humble submission to you. Otherwise, 1 
may state a very frankly and very honestly 
tbat I have no intention of stay here for a 
long time, if we cannot do anything for 
the people. This is my request to the 
Minister. 

I would also Uke to mention another 
point. In my State, to the refugee problem 
is one of the burning problems. During the 
election time, tbe CPM people were distri-
buting leafi:t to solve the refugee 
problem. 

The CMP people say th~ yare not 
responsible for the refugee problem. The 
Central Government is totally responsible 
for this. I met sever al times the Prime 
Minister and the Home Minister also. 1 
have received a letrer from Government 
that as far as the Central Government is 
concerned, tbe refugee problem is Over. 
This Department is closed in the year 1974. 
I request you that refugee problem is one 
of the burning problems not orlly in my 
Constituency but possibly all over the 
country. There is discrimination, Our 
Government has distributed two types of 
J~ase deeds. One is for 99 years. Another 
is for 999 years. There is some distrimina-
lion. Refufee ace Dot getting their economic 
rehebilitatioD also properly. Centra I 
Government is giving money. But is money 
is going to lhf! CMP cardres pocket. 
Please scnd a High Power Committee to 

look into this matter seriously and to take 
necessary action. Please do something in 
favour of poor people 8S regards 
drinking water problem. It is one 
of the main problems in .our State. 
There ace many viJJag(~s. The people are 
not getting drinking wafer also. PJease send 
some team to go into all these things. 

I thank you for giving me this oppor-
tunity. Please do something. Ev~ry time 
you are saying that you will do somothing. 
But if the Minister does not help and if we 
not get any help from State Government 
also, what is the need to stay here? 

My suggesfion in favour of West Bengal 
is that I~redit camp should be continued 
for the upliftment of the poor people and 
to save people in West Bengal. You should 
provided more and more money for the 
uplift of the poor people to organise credit 
camps. We welcome your attitude regarding 
his. We welcome you to West Bengal. 

Please come and distribute loans to the 
poor people. 

[T,allslation] 

SHRI RAMESHWAR NEEKHRA 
(Hoshangabcd) : Mr. Chairman, Sir I rise 
to support the Supplementary Demands for 
the year 1986-87 presented by the Finance 
Minister. Through you I would congratulate 
him for presenting a reaJistic Budget. With 
this rea I istic Budget he has doubled the 
funds, as compared to the allocations made 
last year, for the poverty allevil ling pro-
grammes like RLEGP, NREP and lRDP 
and Sdf Employm,!nt Programme intended 
to bring the poor above the poverty line. 

Sir. through you I would request the 
Finance Minister that in 1982 the late Prime 
Minister Sbrimati . Indira Gandhi had 
announced a Self Employment Scheme from. 
the ramparts of the Red Fort. This Scheme 
has become very popular and the unemplo-
yed youths bave considered it a big support. 
The youths who had been knocking at the 
doors of the employment exchanges for 
years together and even than had been 
fioding it dlfncuh to get a job. have now 
gone in for the Self Employment Scheme to 
increase the production of tbe country. 



Prom my e.~perieace of the last three 
years. since this Scheme came into force, I 
cln say tbat with the mooey provided for 
Ihis Scheme very few persons have benefited 
from it. I do not deny that, tbe people have 
beto benefited bu t very few people hav~ been 
benefited. Now this amount bas been 
doubJed and now double the number of 
people would be benefited. I would like to 
submit that more funds should be provided 
for this programme so that unemployment 
could be removed among the maximum 
number of edu",ated unemployed and they 
could be 'benefited. 

14 .. 00 brs. 

Mr. Chairman, Sir, being public repre-
sentatives, we visit (lur constituency, our 
State and the entire country. We have found 
tbat tbe people who are raising hue and 
cry about \his Budget are the tax evaders, 
black marketeers and the corrupt people 
and whom the Government want to appre-
bend. Our present Finance Minister and 
tbe Prime Minister deserve our cODgra fula-
tions for the same. Until now, raids were 
conducted on small people, but now the 
bon. Finance Minister had laid his bands 
on millionaires and bIg industrial houses. 
These big people are now trying to tarnish 
the image of our leaders in the country and 
abroad. I have no hesitation in saying that 
the leading newspapers of the country are 
not publishing factual rerofts about tbem. 
as these leading newspapers are owned by 
big industrialists and big industria J houses. 
When they find tbat cases of their tax 
evasion etc. have come to light, there dailies 
mislead tbe people by publishing wrong 
news. Till a month back, these papers used 
to praise our Financ~ Minister and (he hone 
Prime Minister. but a frer rajds were con· 
ducted on their premises. these papers are 
misleading the people of the country. Sir, 
I am the representative of the the poor and 
I have made estensive tour among the poor. 
I cao, therefore, say on their behalf that 
Whenever a raid is conducted at premises of 
a million~ire and taK evasion worth crores 
of rupees comes to light, the poor applaud 
such an action. He expresses his thanks to 
you and says that the Government have laid 
its ha nds on tbe correct people. You should 
not give in to any threats. This action lJlust 
continue uninterrupted. I would also like 
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to request our co.lJeagues of tbe opposition 
that when raids arc conducted OD such 
people and bJack money is unearthed, they 
should extend their support to (he boo. 
Finance Minister, because the money so 
unearthed wouJd be spent for the 
development of the country, on the schemes 
of self-employment, on small industries and 
on the schemts aimed at remov·aJ of 
poverty. 

There is a security paper mill in my 
constituency. This mill manufactures paper 
for the currency notes. For the modernisation 
of this mill, an amouut o( Rs. 23 crore! 
was sanctioned in 1981 .. 82 so tbat produc-
tion in the mill could be doubled. An 
amount of Rs. 2.~ crores was spent on that 
mill and huge machinery was imported (rom 
abroad, but despite the installation of those 
machines, they have not yet started func-
tioning. The obj.!ct was that after moderni .. 
sation of 'be mill. production would b~ 
dOUbled, but that target has not been 
achieved. The production continues to be 
stagna nt. The planning of tbe senior officers 
of the Ministry of Finance is Dot proper. 
Perhaps there are certain elements who want 
tbat there should not be sufficient production 
of currency paper. It should be tbroughly 
investigated. 

Yuu would be surprised to koow that 
the factory has been designed in a way tbat 
daily one toone of pulp is washed out wit'b 
causti.: solution, thus causing a losq of Rs. 
1 lakh, Till DOW there bas been a total loss 
of Rs. 10 crares. Also 2500 tonnes of paper 
has been burnt. You can W\!)J imagine the 
huge Joss which has been caused thereby. 
The workers have b.:cn held r,!spoosible for 
this loss and th~y are being harassed. As a 
result, production is not increasing. When 
your designs are faulty and machines have 
been installed wrongly, when 2500 tonnes of 
paper bas been burnt and pulp worth Rs. 
10 crores has been washed out. how far the 
worker is responsible for tbe loss? Tb~ in. 
centive scheme for the workers has beeD 
scrapped ~ithout giving any thought to it. 
overtime to the workers has bt!cn stoppt·d. 
ESMA has been enforced on them and 44 
employees have been suspend~d. In spite of 
all these thi ngc;, the workers a re engaged in 
the task of reconstruction. The workers 
have full faith in Rajiv Gaodhi. The 
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workers abo believe in takiol tbe country 
to tbe 21st c~ntury and also increasiol tbe 
production. Qespite that, the man_lement 
is perpetrating atrocities OD the workers a'nd 
they ate beiDa harassed in every possible 
way. All lh :ir facili ties have been with-
drawo. 1 would like to submit to tbe bon. 
Finance Minister tbat no factual informa. 
tion is sent to you by the management. I 
would like fo request you that a hiSh level 
committee may be set up. There is only one 
Ie-curity press in the country. Cr~res of 
rupees are wasted there. You sbould, 
therefore. set up such a committee and get 
tbe entire rna tter enqoired into and fi'od 
out as to who is responsible for all tbese 
things tbere. The guilty person sbould be 
given deterrent punishment so that the 
workers are Dot harassed in thi~ way in 
future. 

The Members of tbe opposi lion say thac 
the people living below the lioe of poverty 
have not risen above it, but I do not agree 
with them. I myself visit my area and ask 
the people as to what services should be 
provided to them by tbe Government. You 
would be SUr-PI ised to know that tbey say 
that the families of 10 or 20 workers migbt 
be settled in the village. This would be the 
greatest service, because no labourers are 
left there now. People have been benifited a 
lot through I.R.D.P. Small and medium 
farmers have been benefited very much. 
People have been allotted land and t bey 
are DOW engaged in cultivation. The people 
are either farmers now or are eo,aged in 
petty trade. Tbese programmes have bene-
fited tbe country very much. But it is tbe 
contention of the opposition that tbere bas 
been no benefit. I do not agree with 
tbem. 

In Madhya Ptadesh, Regional Rural 
Banks have been considerably expanded and 
people have been benefited. But even now 
out of the 4S districts, three districts have 
Dot yet been c(,vered by tbese Regional 
Rural Banks. I would, therefore, request 
that they should also be covered at &asliest. 
When ,the committee constituted by tbe 
state Government asks the:Bank ~autbor1ties 
for speedy implem~ntation of tbese pro-
,ramme •• they show their inability due to 

the abortaae of Field Officers. You should 
therelore, remove this defic'iency so lbat 
your object ive to spend such a' lar~ amount 
fOr poverty anevi'adon programmes and to 
briDI about revol,utiooary chanle. may be 
fuUilled. It il of utmost 'importanoe to 
remove sbortage of sta,fr. 

In addition, the Reserve Bank of India 
bas Ja,id d~wn a criterion that 'in, Madbya 
Prad'esh a bank should be opened for every 
l' thousand population, but tbe Dumber 
of banks does not fulfil this criterion. As 
such I would request tha t the shortfall in 
tbe Dumber of Banks may be made up so as 
to benefi t the poor. 

I would also like to submit tbat you are 
opening schools in every village throughout 
tbe country but school buiJdings are not 
being provided, You please allot separate 
fundi to the state Governments for cons-
truotion of school buildings and accommo ... 
dation for teachers so tbat teachers may 
dedicate themselves to national recons-
truction. 

With these words, I thank the Minister 
and also you for giving me time to speak. 

[English] 

SHRI THAMPAN THOMAS 
(Mavelikara): The results of the fiscal 
policy of this gO\lernment have been shown 
very well even before its impJementation. 
We found that the rupee devalued as 
against tbe pound. In fact the fisca] policy 
now adopted by the Government has started 
showing results. The way this government 
increased the prices prior to the budget bas 
shocked the common, masses. Immediately 
'hereafter there was a budget which wi)) 
result in iotlataion. This was suggested by 
all of us that this is gOinS to give infla-
tionary results. Immediately, tbe rupee has 
been devalued against the Pound and what 
will be tbe result in the near future is vet 
to be seen. If tbe same policy ;s continued 
I submit tbat tbe study of the economi~ 
survey .Jnd conditions prevailing in tbis 
country, will prove 'that all these thinss 
will only ca ter to the aeeds of the baves. 
The people who have somethios will get 
all tbe facUities. The e.conomic survey and 
studies conducted by the various authorities 



have "roved tlat." all tho result, aad al'l tbe 
progress 0" tbe developmeD't in tbis COUDt'rY. 
bave been consumed by only S per cent of 
tbe socictt. With tbe 25 per cent develop-
ment upto this year, 'it 'has catered to ,tbe 
needs of on I, S per cent of the upper strata 
in our sooiety. In tbe name of productioD, 
you are aiming at higher production. You 
say. production sbould be tbere and you 
are relaxing certain policies. You fee! tbat 
there can be more production by assisting 
them, by giving them free hand to tbose 
who are involved in production. It is true 
that production bas to be increased at all • cost. 

The poverty is increasing at higber 
rates. Tbe population which remained 
below poverty-line before independence in 
tbis country is remaining below tbe poverty-
line today also. The result (If tbe fiscal 
policy p,ursued by the Oovernmen t il not 
helpful to the poor people. Day by day tbe 
poor are becoming poorer aod the rich are 
b~comiDg r,icher. The arich are enriching 
themselves 'at the cost ot the poor people 
in this country. 

Have you thougbt of aDY socia) security 
measure for the entire nation? Have you 
got any approach in that direction? When 
you gi ve something, you live it to tbe 
people who have something and not to 
people "bo have not anything. Are medical 
facilities which are meant for the poor 
people really available for tbe poor? Can 
a poor-man 80 to a hospital and get the, 
proper medical treatment ? CaD a poor·man 
approach I)oy educationa I institution for 
getting an admjssioD? Providing medical, 
benefit to the poor people i. tbe first aDd 
foremost concern of the 36vernment. The 
poor .. man should 8et the required medical 
aid~ Is it possibJe for a eommon .. man to 
approach an hospital to ,e't good treatmaoi, 
in this couotr, ? Whereas, tbe big people: 
Who want best trc'atment, they can .go any· 
where either in India or abroad aDd they 
get tbe 'best medical treatment. It.is pouibJe 
for a commoa",maD to act tbe belt treal-
lnent at tbe cost of; tbe Government? Your, 
development haa Dot' reached' the pOOl'; 
people. 

further. tbo major difficulty lies fa tbe· 
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distribution systom. The distribution of 
justice bas never been in your fiscal policy 
or 'Iooa-term policy and always it bas been 
overlooked by the Govern nent. 

In the a·gricultura I sector, there was 
increasing production. It is admitted tbat 
146 milli'On metric tonnes of foodlraius 
blft been produced : it is sufficient for tbe 
coDsumptiod of the Whole nation. At the 
same time, 49 per cent, of the people in Ibll 
country are not baving a meal a day. That 
is tbe reaul t of 'your fisca 1 policy. You 
bave foodgrains in abundance. You bave 
stored them in .. be goodwns. Bu"t tho 
peop')e are not getting tbem. Your fiScal 
policy is aimed at distributing these tbinlS 
to tbe people. This is a tight. But you .re 
giving computers and the sophisticated 
machines for the production for those 
people who are controlling the resouroes or 
tbis country. Tbere you say tbat it is the 
policy 0' the Government to improve tbe 
production: unless you improve tht 
production, the country will be in peril. 
Always this has been your demand, But 
actually these benefits r~acbinl to those 
persons who bave already got sometbln •• 
Therefore, my submission is that tbe social 
security measures which you have takeD is 
not sufficient. I want to point out' tbe 
psychologica I aepeet of tbis issue. It seems 
there is no social security measure wb.icb 
bas been provided by the Government. 
Bverybody who is controlling the resourc~s 
of this country and everyone who hal lOt 
control over the means or production or 
who bas got influence in this country thinks 
tbat-UI may not sure about tomorrow. let 
me amass wealth", For example if be is ,I 
politician who beloogs to the ruliDg froDt 
be will think tbat he has influence and be 
can amass wealth for tbe next election~ I 
am giving only one example. If there i. a 
maa wbo is an industrialist. who has COD-
trol over an industry, be thinks that be will 
have two or three more industries, one in 
b:s 80n's name. ODe in his grandson's oa .... 
one in tbe name of bis son·jn .. )aw .... 

AN, HON. MBMBER: In tbe name 01 
uaHm cbildren also. 

SBRITHAMPAN THOMAS: Yea, iu' 
tlie"Da_ of uaIJoro children a180. This is" 
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the basic defect in the ap,proaoh of the 
Government. When there is no social 
security measure, this is what ooe tbink : 
"Let me amass wealth. let me make money, 
let me make it blaclc, let me duplicate it It. 
And tbat is done at the cost of the poor. 
They'make money at the cost of the poor. 
This tendency has come. Therefore, you 
find black money, and the black money is 
more than the real money. If you have to 
reduce tbis threat aod keep the balance of 
the economic structure of this country, tbe 
first and foremost thing is that the Govern-
ment should provided for social security 
measures, for the common people of 
India. 

My friends fro~ the Treasury Benches 
were speaking about absence of drinking 
water. Is it not a b3sic necessary? I invito 
your attention to what tbe United Nations 
have recently said as to what are the human 
rigbts available for a man. House is a basic 
necessity. Education is a human right. Dress 
is a basic need of man. Are you in a 
position to give these things to the common 
people of the country? You have failed in 
all these things. At the same time you are 
having a long term fiscal policy with a view 
to increasing production. Of course, I am 
not against increasing production. Increas-
ing·, production is necessary in a deveJoping 
country. But that sbaH not be at the cost 
of the common people in this country. There 
shall be an approach of distributive justice. 
Therefore, I once again emphatically say 
that social security measures sbould be 
provided. 

Secondly. I want to point out that the 
resources which are available are not beinl 
exploited properly by us. There are resources 
available in India. India is not a poor 
country. but Ind~a is a country of poor 
people. The resources have never been 
tapped. We have the r~sources. I belong to 
8 State which is far in the south, Kerala. 
I know that my State is rich. my State is 
having education, the maximum percentale 
of literacy which goes with international 
standards. But what is the fate of my 
State "1 26 lakhs of people are unemployed. 
There arc educa ted unemployed youtb. 
The human resources are available; 

they are ready to work. tbey waot to live 
their services for the natioo. Has the 
Government any programme to utilise theae 
human resources for tbe development of 
this country? 

From my State people are going abroad. 
If you go to a Gulf country, you win lee 
that one out of every three is a Keralite. 
They are bringi 08 Jot of foreign exchaoBe. 
Have you ever thought of pooling this 
foreign exchange and utilising it for the 
welfare of the country or the State? Do 
you know wha t is happening? They have 
amassed wealth and tbey are bringing the 
weaJ th, but they are constructing buildings. 
In big mansions (hey live there and tbe 
poor people Jook at them with a grudgc. 
What will be tbe psychological effect of 
tbis? The disparity is too much aDd, 
therefore, dis~ontent is growing. If there is 
a Government wh!ch can have a look 
towards the people as one, citizens of 
India, tben let tbem meet tbe basic Deeds 
of tbe peopJe. This money which is comiD, 
from abroad through tbe hard work of the 
people in my State could have been utilised 
for the development of this country. I have 
gone abroad several timea and I have seen 
how these small European countries and 
Gulf countries have developed. They have 
decentraJ ised their economy. But here you 
are concentrating the economy a t the Centre, 
you wan t a strong Centre and you want to 
destabilise the States, you want to control 
tbe States politically from the Centre. Tbis 
is the political motive. It is not in tho 
interest of the people. If you have a pro-
gramme to decentralise, you give powers 
to the local bodies, to tbe panchayats. The 
young people belonging to the new aene-
ration do not know what is a panchayat 
because panchayat eJections have not taken 
place for a decade. Gandbiji spoke about 
panchayats and pandhayati raj, local 
administra tion and people'8 involvement. 
The small children are asking, "What is a 
pancbayat ," They do not know because 
there is no such local body. Are you ready 
to decentralise the system? Are you williDa 
to bring tliese tbings to tbe common masses 
in a decentralised manner? Tbe nations 
who are developed, includinl the European 
countries which are controlling tbe tinaDcial 
resources of the: world, bave a system of 
decentralisation. 
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Por example, I wiJl explain what I have 
seen. In sDlal) areas tbey form a committee 
of the people and the disparity among 
people in those areas will be much Joss. 
There wi)) be no big Tata and a small man 
in the slum. The difference will be much 
Jess. The 'gap' will be narrow and they 
work unitedly for the development of that 
area. They organise small sectors like solar 
energy, they provide a power station for 
SOOtlO peop)e to have ligbt and to baye a 
factory and .to have a living. They decent-
ralise because there is a feeling of unity 
among them ,and they themselves discuss 
about the development of tbat area. There-
fore. altogether the nation will become 
rich. 

Have you got such a programme? We 
have got programmes of giving licences to 
the multi-nationals and the people who arc 
owning industries will be given again licen-
ces. But you do not have a programme of 
decentralisa tion. Unfortuna tely we have 
failed to achieve people's involvement. 
Unless and until we move with that pers· 
pective, we cannot go forward. 

Kerala is a clear example in many 
ways. It par excels by international stand· 
ards. About Tourism, I have been to Mali 
recently. I have seen much resemblance 
between Mali and Kerala. Then I thought 
what happened to my State which could be 
developed as a tourisit paradise. Have you 
got a programme to develop Kerala by us-
ing the Central finance or assistance? Have 
you get a programme to develop Kerala's 
tourism? Have you ever thought of the 
resources available there? 

Tb:re is water available. River water 
is flowing to the south. Tamil Nadu wants 
electricity. Have you got a programme to 
organise a Board which controls Kerala. 
Tamil Nadu and Karnataka and all that to 
generate power and distribute it in that 
area? Not Sir. tbe water resources are 
Wasted. Hydro electric projects and other 
small projects can be started and this area 
can be developed; but there is no tbinkinl 
and discussion in tbat line. 

My second point. which I am emphati. 
cally polnitns out is tbat tbe resources 

available io this country are Dot beiDI pro-
perly tapped. 

My third point is regarding your atti-
tude towards the working class, the people 
who work and tbe people who give the 
results. Sir, at the cost of workers DOW 
many thiogs are happening. Their Jivinl 
condi tions are bad. There is no sec uri ty for 
the employees, they are at tbe mercy of the 
employers. 

I would like to point out another thIns 
about your privatisation. In fact, I thought 
that the "private" will be nationalised. 
"private" will be controlled by you, instead 
of tbat, you are now increasing privatisa .. 
tion by any means. I fear that one day 
you will give all the factories to the private 
ownership and private entrepreneurs to run 
tbem. 

I have aD experience in this regard, 
about a rdilway station which is in my 
cons ti tuency known as Cberiyanad. When 
I went there I saw, tho people were agita-
ting. When I asked why, they said that the 
railway station is going to be given to a 
private party to sell the tickets. TheLl I 
understood that the railway station, the 
public property started on S6 acres of land 
bas now been organised to run privately. 
The Railw1:lY Authorities have published a 
notice inviting quotations from private 
·parties to run the railway station. In Cheri-
yanad near Changannod this bas hap .. 
pened. 

Then, about the Post Offices, You wan-
ted the post offices to be given to the pri-
vate parties to sell stamps. The privatisa .. 
tion is going on. 

(Interruptlon8) 

AN HON. MEMBER: He was teUing 
about multi nationals and at the same time 
opposing private parties taking up trade or 
business •.•• 

SHRI THAMPAN THOMAS: r am 
only pointing out how the security in tbe 
mind' of tbe workers bas been lost. When 
you privatise tbinge, when you give maxi-
mum importance for private partie. at the 



~ss SU/Jp"'_"IlI,Y D. G. (0) 
198,.86 tmd 

MARCH 14, 1986 . D./or ~Ctt" 3·.56 

[Shri Tbampan Thomas] 

cost or the public I would like to ask will 
tbere be aD), private entrepreneur who runs 
a factory from his tamily property?, If I 
have one bundred rupees at my command. 
I can let one thousand rupees from the 
Bank without aoy dimoulty. I am only 
teUiDI this as a small example. Therefore, 
if I have command over one crore of 
rupees, I can start an industry of one 
bundred crore of rupees. That is the public 
money, that is the poor workers' money 
and tbe tax payers' money. It is taxpayers 
money on whicb private entrepreneurs are 
becoming rich and rich. It is happening Hke 
tbat in this country. My suggestion is tbat 
you bave to bring control over these things. 
Your fiscal policy should brina control 
over tbe private entrepreneurs to the maxi-
mum possible extent and also see tbat job 
security is given to the employees who give 
their sweat and blood to the country. 

PROF. NARAIN CHAND PARA· 
SHAR (Hamirpur) : Sir, I risc to 
support tbe Demands presented to this 
House in the form of Supplementary 
Demands by the Minister of Finance. As 
bas been stated in the beginning these 
Demands cover 66 Grants and 3 Appropria. 
tions and tbe total amount involved is Rs. 
2809.75 crores. They cover a wide range of 
activity and tbey are tbe third and 
the last instalment of Supplementary 
Demands. 

Sir, I will confine myself to a few 
Ministries and Departments. First of alJ I 
touch upon the Ministry of Finance. There 
bas been reference to so many things here-
pensions, coins and all that but the most 
important tbing tba t has been reviewed 
and which I would like to point out to him 
is tbat thougb the Fourth Pay Commission 
is considering these Demands but the bon. 
Minister would be pleased to look into it 
that the Central Government employees 
stationed at stations of less than 1000 
meters in altitude from the mean sea level 
but workins in most stringent conditions, 
more difficult leoaraphical terrain and mare 
remote areas are denied the benefit of Hill 
Allowance witb tbe result tbat they seldom 
want to stay there and tbey manaae to 
como out on one pretext or tho other. 
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Therefore. I am pleadiog again that in all 
the biH States aad territories recognised a8 
such by tb'c Planning Commission where you' 
are giY'iag generous grants -90 p:.:r oent 
grants and 10 per cent loans·-you should 
give this hill compensatory allowance on 
a uniform basis because giving of HIe grants 
is not sufficient unless adequate and requi-
site persoancl is there. lu order to retain 
the personnel at such stations it is necessary 
that they are given the same emoluments 
which the State Government employees 
are getting. Now the irony of the situation 
is that Central Government employees are 
not getting those al)owances whereas their 
counterparts in the State Government are 
getting better aJlowances and they are 
better off. Th.ere Was a time when tbe 
State Government cmp!oyees used to ruo 
for Central services. Now, it is the other 
way round. So, this rna Her should be 
looked into. 

Secondly, there has been a reference to 
the banks. Since the Minister himself is 
incharge of banking I woutd like to point 
out to him that the Reserve Bank of India 
has taken a long time for evolving a new 
branch licensing policy. Now the Reserve 
Bank is thinking in terms of consolidating 
rather than expanding, This may be good in 
certain areas but it has to be seen that 
there are certain areas which are still 
uncovered and which cannot be covered by 
the existing norms. Therefore the norms of , 
population and distance have to be reJaxed 
especia 11y in respect of hill areas. I may 
refer to my Own State Himachal Pradesh 
where four districts are covered by one 
Gramin bank known as Himachal Pradesh 
Oramin Bank. Another district is covered 
by a newly set~up·Parvatiya Oramin banle 
in Chamba district. The other districts are 
still not covered by any Graroin bank. 
Since you want to be just to a 11 tbe dis-
tricts of the State, to all the blocks of the 
district and to all the regions of a billy 
te,.rain I would suggest to you to open one 
or two more relional rural banks 
in those areas so that aJl tbe dis-
tricts are covered and all tbose who are 
eligible· for loans from these banks are able 
to get the benefit. I would be writing to 
you in due course giving proposals in· this 
connection but I would plead that all tbe 
reaions of tbe State or aU the districta 



should be 'equally treatod and it should not 
be tbat some districts are favoured by the 
existence ora Gramill barl'k and otbers ate 
neglected and they are left at the mercy or 
the RBI to open their b1'8Ucbes' at more 
stringent norms. 

I would also plead for better decen-
tralization and creation of more regions of 
these banks for hin States. It is not sufficient 
that tbe all-India norm is foHowed and for 
every 30·40 branches you create a region. 
Region is a basic unit of development for 
various things. I would plead that the 
Punjab National Bank. the ueo Batik and 
the State Bank, who are main banks cove-
ring Himachal Pradesh should be allowed 
to have more regions so that justice Is done 
for the various items under the banking 
system in the various parts of tbe State. 

There is another important thing. The 
Ministry of Finance is sitting tight and 
controlling f.h0 entire country almost as a 
cruel man controls the people with a fist at 
the throat; the ban imposed by it since 1984 
has stifled aJl expansion. J do not see any 
reAson w~y oven in cases wheL'e small branch 
post offices are to be opened and when' you 
pay a sma}) amount, you impose your ban 
and the result is that 6000 post offices which 
are justified on the basis of existing norms 
and which should have been there by the 
end of the 6th Plan, are stiU not there. Not 
even a single branch office call be opened, 
not a single br aoch can be upgraded, Dot a 
new thing can be done because your ban 
comes in tho way. Some sort ~,of a ban was 
imposed in 1974 a1so during the tenure of 
the Fifth Lok Sabha and it was then relaxed 
and twO d~partmcntSt Department of 
Communications and Department of Metal-
lurgy were given exemptions. I would plead 
with the Minister to take up tbe matter 
with the Cabinet and see that at least this 
item is re'faxed. There is a greater and more 
important reason fot this also. About 18000 
employees who are working as, what is 
known reserved trained pool, who were 
attracted through advertisements, that their 
services would be regularised, tbey would 
be made regular. they would be absorbed in 
the department, are rotting and agitatina. 
Nobody is listening be9ause the ba.n is there. 
Most of them are not getting even the 
ernoJulDents or the inc:ntives which are 

available to the worlc-cbaraed emploYees, 
to tbe adboc emp)'oyees. or to tbe temporary 
employoes, but because you bave "served 
them, you bave preserved them aDd tbe 
result is tbat tbey bave been f~eD aDd 
tbeir fate is sea Jed by you aad tbey are 
unable to do anytbiD,. Some of Ibem aro 
loing to crosl the a,c of maximum limit 
prescribed for recruitment. Wbat will 
bappen to them? Wbo will slvo them 
employment becauso )'ou have not mado 
them regular and recrui ted them? These 
18000 empJoyees sometimes are knoclcioa at 
tbe doors of the Communication Ministry. 
sometimes Home Ministry and sometimes 
tbe Finance Ministry, but nobody listeDs to 
tbem. I would plead in rilbt earneatnes,s-I 
raised tbis matter under Rule 377 allo-I 
repeat my demand bere that you must reJax 
or remove t~ ban totally; at least aUow 
partial relaxation aD tho Jioes wbioh tbe 
Government did in 1974 when Sbrlmati 
Indi ra Gandhi was the Prime Minister and 
tbe need for expaosion of social and tele-
communication services was felt in the 
rura I areas. 

Sometimes this ban is becoming counter-
productive and leading to inefficiency and 
deterioration in services. You open twenty 
teJepb('oe exchanges, but the linemen are 
tbe same teD. One lineman bas been BiYen 
charge of two telephone exchanges. The 
result is that no corrective is applied and 
no deterioration is checked; the workload 
increases, but the staff remains the same. 
You do not create posts, YOU do Dot fiU the 
vacancies. even on retirement, you do Dot 
do anything with tbe result that the tele-
communication services are deteriorating in 
tbe country and there is loing to be mess 
here and tbere. Already two years and 
three months' have passed and tbis situation 
has not been checked. Please look into tbis 
matter. It is an uraent cry. 

Then, tbe Department of Tourism. It is 
a very wonderful Department. Their 
projects are at tbose places where the 
tourists wouJd Dot lite to ,0. but tbe 
e~penditure is there. The Bstimate. COlD" 
miUec of Parliament considored the Stato 
of Himachal Pradesh and brOulbt out • 
report .. and the Report mentions tbat siz 
scbemes were forwarded by cbe State 
Government to the Government at tho 
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Cent,te. but tbo ITDC, did Dot ODd even a 
siBlle project viable and all wer~ returned, 
with tbe resu-h that in ,tbe 6tb Pian. only. 
1 per cent Qf tbe to,t,1 expenditure on 
tourism was ,spent in Himachal Pradesh, 
which is hai led as tho Swi tzerJand of India, 
or is more beautiful tban (he Kashmir vaUey. 
Himacbal Pradesh is gettio, this treatment, 
because tb.e Central Government or the 

.'/ ITDC is not listening to the State Oovern-
ment and not caterins to the various poten-
tialities of (ourism, or th! schemes that are, 
Boated by the State Government and sent 
here. There are places of scenic beauty. 
there are places of pilgrimage and people 
throng there. but there is no facility, there 
is no place for staying, boarding and lad-
gioa; t,ransport-they are aU missing. Even 
sometimes, this Parliamentary Committee 
recommend that certain railway lines should 
be constructed on priority basis. but you 
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go on repeating the old tbing: "We will 
take up the various project. priority wise u. 

Tourism is also an industry. Certain States 
have also declared tourism as an industry, 
but what are you doing? I would plead that 
the works of the Department of Tourism 
and ITDC should be scrutinised more 
closely by the Finance Ministry and it 
should be ensured that tbe finances 
are scattered even and in an equi-
distributable manner all over tbe country 
and not confine to a few States here and 
tbere. 

Then, we have the Home MiDistry. 
About ninety thous8;Jd freedom fighters are 
cryins (or pen.sion and I am afraid, lome of 
them win die before the Ministries of 
Finance and Home Affairs are able to ,give 
them the sanction for their pension Which 
is long overdue. because they have fought 
for the freedom of the country. I do not 
say that all these applications are genuine, 
but there ahould b~ a time limit to it. Why 
caontt you fix a time limit that this back JOI 
.. ould be cleared by such and such date 1 
Y·ou may put it a year or two. Everytimo 
something is announced" the whole bureau· 
cratic approach 80es on handlin, 

,_is. i .. \lo a,d the . f •• uo i" bolsed 
down; sometimes this . i. Dot·· "bore, 
sometimes tbat is not tbere. Some or the 
freedo'~ figbters are in their ·Iast, y.ears ,of 
life. Ha've' pity on them, and' lell them 
whetber tbey can set this peosi,on or not. If 
they are going to get pension. by wbat tiane 
sbould they expect? Wbat is, tbe use of 
givins pension to a fret:dom figbter. wben he 
is going to die and he connot aYaH himself 
even of tbe medical assistance which be 
would have got otherwise With the help of 
this pension. I would plead that the Ministry 
should be persuaded by you that all these 
cases should be cleared in a targeted period. 
may be an year or so, or at the most two 
years, and then you should be able to way, 
"well we close this scheme now". 

W" got the ft~edom on 15th August, 
1947. You should be abJe to clear all the 
cases of pension for freedom fighters by the 
15th August, 1987. 

[Translat/on] 

SHRI MOOL CHAND DAGA (Pdli) : 
Their number goes on increasing. Now 
new freedom fighters have come to tbe 
fore. 

[English) 

PROF. NARAIN CHAND PARASHAR : 
I am Dot referring to the people born after 
tbe freedom, I am referring to the freedom 
fighters, not tbose you have in mind. 

Let us have a target that at least within 
40 years of the attainment of tbe freedom. 
we should be able to complete this gigantic 
task, which was started by our late Prime 
Minister. and the pensions were increased 
by Shri Rajiv Oandhi. It was a good gesture 
to them. Unless tbey able to .1I0t the sanc-
tion letter and are able to enjoy its benefits. 
they would not be happy. I would plead for 
a target date of 15th August, 1987. by 
whicb a II casel should be cleared and tbe 
sanctions issued. 

Then.. tbe Ministry of Civil Aviation 
has started some projects like aerodrome ,in 
Simla; tbere is also a plan for aD aerodrpme 
oear K.aDara. There are four Parliamentary 
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connit~oDci~ ift Himacbal Pta~e8,b",,: Shd 
Parasbar D)8" kindly ,note that lCuh(is in 
Mandl Parfia-mentary constituency, ,~imla 
is in ,Sirtlta "P~rliame'"tary con,stituehcy, 
Kanies i8 in, Kangra Parliamentary canst!-
I'uency. Why this injustice to Hamirpur 
constituency 1 'Is it Just because if has tbe 
largest population. or the most compact in 
size, o'r is nearest to Panjab? If there is 
discrimination on anyone of these scores, 
then we can think of measure~ to remOVe 
tbose grievances. But in case, it is equally 
entitled to benefits, at 'least some aerodrome 
should a'iso be there; various regions of the 
States should be link~d up with the Union 
capita! to Chandlgarh, Amritsar and other 
places. 

I would now plead in one area which has 
not been touched by anybody so far. There 
js a Demand for Supplemenhary Grant for 
the Ministry of Culture. This Minstry has 
three Akademies, and the Akademies give 
pri:tes to authors, but thl!Y generally give 
prizes to autbors wbo have some original 
creations. But translations in our country 
are more important, or at Icast as equal 
important as the original crcatio s. It is 
not possible for a person writing in 
Mallayalam to understand what is being 
written in Punjabi. We talk of national 
integration and all that. But unless we are 
able to evolue a system of translation so 
that all the classics (or at least tbe major 
important works) are translated from one 
regional language to another and works ill 
foreign langwlges are available for every 
average Indian in Enalish and Hindi besides 
in the languages of djff~rent regions which 
are included in the Eighth Schedule or 
recognised by the Sahitya Akademy. our 
national integration would not be complete 
tiB then. It is not sufIicient that we talk in 
the Parliament or in the Assemblies and 
pass resolutions, unless the student in the 
school or the college or the university 
campus is able to see what is be.ing written 
by the leading writers of tbe country who 
are getting awards from the Sahitya 
Akademy or scholarships from the Central 
Government·, what the creative wave of 
thinking is and what tbe creative upsurge 
in the cOl).otry is. It would be curel to say. 
"Let the creoti,ve WOJ ks in one language be 
contlned to that lanIJu8go aJone." One or 
two experts j,n tbe Sahily. Akademy or in 

the 'AdVisory BQard of the Akademy wq~ld 
not be able to judge· whether they are' an 
works of excellence or not. Therefore. 1 
would, plead for a project on traasJattod, 
at least ·'or aD institutio,n for transta lioo .• 
whioh would be able to undertake .. the wotik 
of trat,lsJatjon :00 a very bjlg soale. 

There was a time when 35,000 volumes 
of Indian literalu~e in Sanskrit and Pali 
were trnt1s1ated into Chinese by the scbul'fs 
invited to China by the Cbiscse Government 
from India. All lbe kings and queens there 
used to serve them meals and wash the,il 
feet. saying that these were tbe pe.opJe who 
brought wisdom to their soil from a country 
known as India, So, if Chioa could do that 
and enrich their literature, why cannot 
India do it foo ? 

Also, wh:.:n \\e think of translation. we 
always think of the Oc~ident or the West 
only. We should look to the East aJs~. 
There is beautiful literature In China, lapan, 
Indonesia, Burma, Sri Lanka and otber 
countries. III fact, we always forget our 
neighbours and look to France, Paris, 
London, Washington. New York, etc. The 
result is that we all western-oriented and 
we forget our Eastern brothers. So, I 
wou!d suggest that due care should be 
taken by the Academies and an Institution 
for translation shouJd be set up so that our 
country gains through literary creations and 
their ttansJ::ttion. This will help mutual 
uoderstandini and intellectual horjz')DS wi)) 
wid~n. 

I would support the· Supplementary 
Demands and I would suggest tbat in aU 
cases where certain regions are neglected, 
the Ministry of Finance should take care of 
them because the Ministry has a duty to the 
country. They are tbe custodians or national 
finance, a nd not of one province or one 
department. They arc the custodians of aU 
Sta t(S and aJl aepartmen ts i D aU tbe 
regions. 

I would just reply in a few sentence. ,to 
what my friend has said about Panchayats' 
and decentralisa lion. Panchayat is not a 
Cc-ntrat ~ubject. Article 40 gives tbe powers 
to the Stale to set up Panchayats in their 
onw Olanner. There are States where tbe 
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Panchayat Raj j'nstitutions are working well 
and I would point to tho States 'of Gujarat. 
Maharasbtra and Rajasthan where 
Panchayat Raj made much headway in tbe 
past. So, if the State Government wants, 
they can give as many powt!rs to tbe 
Pancbayats as they like. Holding of elec-
tioDS to tbe Panchayats is not the concern 
of the Central Ooveromerit. It is the 
concern of the State. So the complaint is 
tbe other WItY rouud. While the State 
Governments are clamouring for more 
powers from the Cen tra I Government a ad 
are pleading for greater autor,omy. in their 
own wisdom they do not like to give any 
powers to the Panchayats or the Zilla 
Parishads. Therefore. th: cry for decen .. 
fralisalion should also be raised at the 
district, tatuk and Paochayat level and 
adequate power should be given by the State 
Governments. The Central Government 
does Dot stand in their way and Article 40 
refers to this aspect of the situation. 
Panchayats are a State!:ubject. , 

With these words I thank the hone 
Minister. He is doing quire well in Banking 
and Finance and I wou!d expect greater 
justice from him for the other Departments 
elso. 

[Transialiun] 

SHRI NANDLAL CHOUDHARY 
(S, gar) : Mr. Chairman. Sir, 1 thank you 
for the discu~sion on the supplementary 
demands. It is a good Budget, especially 
for the poor. 1 ( has aroused new hopes 
among them. You have incrensed the Budget 
by 65 per cent and hove started many new 
programmes. Indira Awans Yojaoa bas been 
welcom(;d by the common people. I would 
like to remind the hon. Minister tbat a 
Member of the House has also been the 
Chief Minister of Madhya Pradesh. Sbri 

. Arjun Singh had allotted plots to lbe poor 
hut dwellers and about forty Jath people 
bave been benefited. It is a commendable 
step and I welcome it. I requc:st tbat tbe 
poor people who have constructed their huts 
on the Jund belonging to the Cantonment 
Boards in the entire country, should be 
given 1he leasehold rights of the piOlS. 
There will be DO need to make provision in 

the Budset for 'this purpOse. In the entiro 
country. the poor should be allotted the 
plot ()n which tbey bave' put up the but, In 
Madhya Pradesh, Government has a)Jotted 
plots to hut-dwellers at tbe she aod they 
bad Dot to apply for the same. 

There are certain other pofuts in the 
Budget towards which I would also like to 
draw your attention. Loans are granted by 
the Banks to the poor but at every stage 
bribe is demanded from them which causes 
harassments to the poor. In view of this I 
suggest that public representatives may be 
associated with the disbursement of loans. 
At present it is the bank employees who 
decide to whom the loan is to be given and 
DO advice is sought from public represeo .. 
tatives. Therefore, whenever such Joan 
camps are organised, a committee of three 
to four public representatives may be 
formed and decision may be taken on their 
advice. 

For the development of aoy backward 
area, a few things are most essential such 
as industrialisation, irrigation etc. Industri-
alisation is most essentia1. There was a 
propo~al to establish a factory of Bharat 
Earth Movers a t Sagar in Madhya Pradesh. 
Although hs survey has aJready bt:en done 
yet no factory has been established there 
so far. 

SimilarJy, the area under irrigation in 
Sagar district is very little. And for irriga-
tion purposes. survey work is going on for 
tbe last 15 years for Vcena River Project, 
but no appreciable progress has been made. 
I request you to give clearance to the Veena 
River Project immedi a tely and start the work 
so that irrigation arrangements may be made 
in fhat area. 

In Madhya Pradesh. Shri Arjun Singh 
had waived certain loans which could not 
be recovered. Similarly, I request tbe 
Finance Minister to waive the loans of such 
poor people as are uoable to repay their 
Joans. I.want to my constituency and saw 
tbat Joans were granted to many people for 
digging wells but due to delay in tbe pay-
ment of [be loan, the water level WeDt 
down and tbe poor farmers could Dot get 
and benefit. Now Joan is being recovered 
from these farmers. I would request tbat 
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Joans may be waived In casos wbere tbe 
farmers were put to loss 00 accouat of tho 
dereliction of duty by the bank employees 
or delay in payment of loans. 

CHi RAM PRAKASH (Ambala) : Mr. 
Chairman, Sir. I support the supplementary 
demand Nos. 11 and 12 presented in' the 
House. I am thankful to the Finance Minister 
for presenting so many good points in sucb 
a better way. Such demands were never 
presented before. 

Mr. Chairman, Sir, I particularly want 
to talk about the Punjab Accord. I come 
from Ambala which is adjoining PUDjab. 
I thank our Prime Minister who brought 
round Sant Lonlowal to negotiate a settle .. 
ment in order to restore peace in the state; 
otherwise at that time teo to twenty persons 
were being murdered every day. There is 
reference to Cbandigarh in the Punjab 
Accord. I belong to that area and as sucb 
I can give a brief accouot of Chandigarh. 
First general elections were held in 1952. 
At that time first session of Punjab, 
Haryana and Chandigarh Assen bly was 
heJd at Simta. After that it was suggested 
that Chandigarh be made tbe capital ,of 
Punjab and Haryana. Land was acquired 
there and work on building the capital was 
started. Many of my friends may not be 
knowing tbat AkaJis had started an agita-
tion at tbat time for oot making Chandigarb 
the State Capital. Despite the agitation of 
Giani Karter Singh, Pateh Singh, Tara 
Singh and so many other leaders, work was 
started. Cbandigarh turned out to be a 
beautiful city. I am Jiving in Chandigarh 
since 1952 and that is why I know about it. 
Most of my contemporaries, who either 
opposed Chandigarh or supported it, are 
now no more except two or three survivors. 

(Illterruptiona) 

[Engli.th] 

SHRI SOMMATH CHATTERJEE 
(Bolpuf): The bon. Member is speakinl 
about Punjab Accord. Sir. whoever is the 
Homo Minisfer should be present. 

MR. eRA'IIlMAN: An), Minister 
caD ••• Finance State Minister is present. 

(1."r",'lo1l') 

SHRI SOMNATH CHATTBRJBB: J 
do not know who is the Horne Mini.lor.' 
Whoever js tbe Home Minister should be 
preseot. 

SHRI RAM PYARE PANIKA : He 
can speak on the SuppJemeocary 
demands. 

MR. CHAIRMAN: I have given my 
ruling. 

SHRt SOMNATH CHATTER.JEE: 
The only thing is who is the Home Minister 
that I donot know. 

[Translation] 

SHRI RAJ KUM.AR RAt (Obosj) : 
There is demand in respect of the HOII,Ie 
Mjnistry also that is why be is speaking; 
tbere is nothing unusual about it. 

SHRI SOMNATH CHATTBRJEB: 
I mean the Home Minister should be 
present. 

[English] 

MR. CHAIRMAN: It is for the Chair 
to decide and not for the Members. 

[T,.anslarion] 

CR. RAM PRAKASH: Mr. Chairman, 
Sir. I was submitting tbat all tbe leaders 
who bad opposed at tbat time, have expjred 
except two or tbree. When most of tbo 
family members expire.nthe remainin, two 
or three survivers get the rish~ or inheri-
tance aDd same is true of Chandigarh. I 
have a claim to Chandigarh. How can the 
Alealis demand that Chandigarh be handed 
over to them. (Interruptlof/s) 

[En,ll.fh) 

MR. CHAIRMAN: Kindly don't 
disturb. 

[Tf.Qnl/atlon] 

CH. R.AM PR.AK.ASH : I have a claim 
to Chandiaarb because I belong to It. I built 
Cbaodisarb. How can the Atalis lay 1bat 
Cbaodisarb i. theirs and it· should be 
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handi.!d over to them. We are the claimants. 
Haryaoa has the claim to Chandlgarh and 
not the Punjabis or Akalis. 

[E"gll~h) 

MR. CHAIRMAN: If an boo. Member 
himself stands up and speaks. don't record 
it unJess be is alJowed by me to speaks. 

(InterrupdonJ)* 
[ Trans/at ion] 

eH. RAM PRARASH : Mr. Chairman, 
Sir, J was submittjng that Cbandigarh 
belongs to us. Punjab aod the Akalia, wbo 
had opposed it bave no claim to it. 

Mr. Chairman, Sir, now I come to the 
Ravi Beaa waters. It is unfortunate tbat 
Sbri Surjit Siogh Barnala, who is the Chief 
Minister of a state and a responsible man, 
has said on tbe Floor of the House that 
Haryana bas no claim to the waters of Ravi 
and Beas. An international treaty was 
concluded in 1960. At that time it was 
agreed tbat water would be supplied to the 
sandy. barren and backward region of 
Baryana and a sum of Rs. 110 crores was 
given to Pakistan. Since this water was to 
be sUPPlied to the backward areas aod the 
poor people, as such the Centre had given 
this amount of Rs. 110 cror~s for this 
purpose. Now bow can tbey claim these 
waters? 

Thereafter, Haryana also gave more 
than. Rs. 200 crores to Punjab for digging 
the canal. Now Sbri Barnala says that 
Haryana has no claim to it. Why have they 
no claim to it. Why did be accept Rs. 200 
crores when Haryana had no claim over 
these wa ters. 

TcJay be bas no control over Punjab·-
be hal no principle. They must keep the 
national interest in mind. They are 
quarrelling among themselves. Tbey are 

*Not recorded • 
• *Sxpunged as ordered by tbe chair. 
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killing ooe anotber. If tbis continues, abe day 
they wilJ annihilate themselves. 

What is the condition of Punjab tbese 
da),s? The' law of jungle is prevailing 
there·· I have already submitted in tbe 
presence of the hon. Prime Minister that 
these Akalis**. There cannot be any 
settlement with them. (Interruptions) I am 
surpri!ied at the weak kneed policy of the 
Central Government··. There is no otber 
remedy. I am a Punjabi and know ...... 

MR. CHAIRMAN: Hereafter, nothing 
wi II go on record. 

(lnterruptlorl$)* 
What the hon. Member speaks. 

(Interruption3)* 
[Translation] 

SHRI RAM PYARE PANIKA 
(Robertsganj): It should be expunged. 

(Interruptions) 

[English] 

SHRI SOMNATH CHATfERJEE 
(Bolpur) : Sir, very serious charges have 
been made ... (Inlerruplions) 

MR. CHAIRMAN; Those objectionabJe 
words will not ~o on record. I have already 
given my ruling. (lnterruptitJns)* Mr. Ram 
Prakash, hereafter nothing wjH go on record. 
PJease si t. (InterrupTions). I have aiven the 
ruling. Nothing will go on record. Those 
objectionable words will not go on record. 
(InlerruplionJ)*Now Mr. Bhudreswar Taoti. 

Mr. Ram Prakash, please take your seat. 
Nothing you speak wi II go on record. I have 
already called Mr. Tanti. 

SHRI BHADRBSWAR TANTI 
(Kaliabor): I tbank you very much for 
giving m~ an opportunity to ventilate my 
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Irievaoces. As we know, Assam is famous 
ror tea, minerals. oil, coal, jute aod forest 
products. This country of ours is proud of 
tbese products. Assam earns 60 per cent 
foreign exchange out of the total foreign 
exchange earned by the ,country. The budget 
has given nothing for 55 Jakh tea and Ex· 
tea garden labourers who have been giving 
their blood to make thifl country strong and 
united. Instead of giving something for 
their livelihood, they are being given sub-
standard foodgrains which :re'beiog rejected 
by all sections of people; and they have 
been supplied these foodgrains by the indus-
trialists and the government is keeping 
mum even in spite of great resentment. 

New, 10 'akh tea garden Jabourers in 
Assam have reason te believe that in the 
name of ga,abi halo, the government is 
going to eliminate tea garden labourers, as 
they have been supplied fooagrains which 
are most sub-standard plus unfit for human 
consumption A tale of tea garden labou-
rers ventilating their grievances to the 
government and the peopJe is a cry in the 
wilderness. 

Part~ III and IV of our Constitution 
are lenient towards the working class The 
Constitution has also failed, at the instance 
of the government, to protect the rights and 
liberty of tea garden labourers ill Assam. 
In Assam, there are 55 Jath tea and Ex .. 
Tea garden labourers and you will be 
astonished to hear that there are Jess than 
.01 percent educated persons among the tca 
garden labourers, even after 38 years of 
our independence. We say the Constitution 
is a human document. In the PreambJe of 
tbe Constitutton. We, the people of India. 
'these five words'-is the buman document 
and is the Bible of the people of India. But, 
I do not see any reason why. during the 
period, in 1983, when the ejection was beJd, 
lakhs of people were killed at the instance 
of the government a nd the government was 
keepinl silent ? Many youna girls. men and 
women and old ladies were brought out of 
tbeir bouse and were killed by the police 
and CRPF personnel. What about Nxcllie 
incident where innocent babies lost their 
lives? What about Golpur and Panta 
incident? The government today ha,s hope-
le_ly failed to ,ivo relief to tho affected 

people andlin the name of relief at Merapani 
Oolaghat only one blanket was supplied to 
a family. In a civilized society like ours, a 
family of 10 members does Dot s'eep togo .. 
ther, but, in the name of relief, one blanket 
and one bundle of C.I. Sheet were supplied 
just before the election. Why is the govern ... 
ment gjving this step-motberly treatment to 
the poor people of Assam who have sacri· 
ficed a 'ot for the unity and integrity of tho 
country? 

Out Constitution permits to bring out 
laws. but it does not permit to bring out 
black .Iaws. IUegal Determination and 
Migration Acts of 1984 have been passed 
just to protect foreigners. In our country 
where everybody bas a rj~ht to contilate bis 
grievance, and demand departation of tbe JJJ. 
gal foreigners, and the foreigners, under the 
Constitution. under the Citizenship Act and 
under the Foreigners Act, have no rjght to 
Jive in our country. But, when the people 
of Assam demlnd action against the foreign 

ners, the government goes against the people, 
goes f:lgainst the masses and protect the 
foreigners. 

Now, under the 20·point programme, 
the government bas hopeJessly failed to give 
land to the JandJess and poor people, but 
they have given settlement right to the forei-
gners, even in the forest Jand. Why is this 
step· motherly attitude is being taken against 
the people of Assam? I want to know 
from the Government of India. 

Sir, Kaziranga is a famous tourist 
centre, and it is famous for the onc-horn 
rhinoceros. But till today the Government 
has faiJed to set up a modeJ village to im-
prove the tourist spots in Assam or near 
Kaziranga. Wt:J are earning crores of rupees 
by way of foreign exchange through these 
tourist spots, but DO development of tbe 
area has taken place in Assam. 

Through the tea gardens in Assam also 
the country is earning lot of foreign 
exchange. But the tea garden labourers in 
Assam in turn are provided only sub-stan-
dard food·graiDs~ There are DO hospitals 
and there are no medicines wherever there 
is a hospital in Assam. There is ooly one 
TB hospital of Ka!ap~bar in Ouwabati; 
which I visited recently. Nobody was 
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nobody there. Even staff was not there 
when I visited the said hospital. Women 
ward girls who were engaged to Jook after 
the patients bad to go balf a mile just to 
bring drinking water for the diseased, as 
there is no provision for drinking water f\)r 
the patients. 

MR. CHAIRMAN: The hon. Member's 
time is up. 

SHRIBHADRESWAR TANTI: Ido 
not understand why this attitude has been 
taken. In a country like ours everybody has 
got a right to live, and that too properly. 
Nobody can be deprived of our legitimate 
rights. 

MR. CHAIRMAN: Please conclude 
now. 

SHRI BHADRESWAR TANTI Just 
one minute, Sir. 

Now, coming to communications and 
RailwdYs. nothing has been done in Assam 
80 far as Communications and Railways are 
concerned. Only one broad gauge line is 
there, and the railway communication in 
Assam is worse than what it is in tbe otber 
parts of India. 

SHRI SOMNATH CHATTERJEE: 
Everywhere the situation is tbe same. 

SHRI BHADRBSWAR TANTI: So 
the present Budget is not for the weaker 
sections of tbe society, and it is not parti-
cularly for tbe working classes altbough all 
the people have a right under Chapters 
III and IV of the Constitution. The 
Government should, therefore take imme· 
diate steps to improve the condition of tbe 
poorest of the poor. 

(Trans1~/ion] 

SHRt RAJ KUMAR RAI (Ghosi) : 
Mr. Chairman, Sir, I rise to support the 
Demands for Supplementary Orants, 1985· 
86 and Demands fat' Excess Grants, 1983· 
84 presented by the bon. Finance Minister 
ip the House. I wopld like to draw tho 

attention of the hon. Finance Minister 
through you ,to two or three points. The 
Supplementary Demands for Grants and 
the Demands for Excess Grants pertain to 
1985 .. 86 and 1983·84 respectively and th~ 
Demands for 1984-85 are yet to be con_' 
sidered. There is an old saying, Cut your 
coat according to your cloth. We should 
spend according to our means. At a time 
when we are pJanning to move forward, we 
are presenting the Demands for 1983-84 
and then Demfnds for the current year 
and the intervening period will follow. 
What are the reasons for this way of func-
tioning, What are the compulsions for 
doing so. Why is our fiscal policy wrong 
and why is the Budget not compact. The 
need of the hour is that we should pre pare 
Budget carefully so that correct figures are 
given in the Budget and we do not exceed 
the allocations made in the Budget. If war 
or some unforeseen calamity occurs then it 
is a different thing. But prest"nting Dt!mands 
for Excess Grants has become a practice. 
This will not serve the purpose. Now 
Demands pertaining to Ministry of Agri· 
culture and Development, Chemicals and 
Fertilizers and Commerce have been pre-
sented in the House. In this way, 101 items 
have been included in these Demands. I 
think hardly any department has been left 
which has not been included in it. If 
something occurs exceptionally and acciden-
tally for which Demands hav..: to be presen-
ted then it may be a subject for consi-
deration but it is not proper to make it a 
practice to present Supplementary 
Demands for every thing every year. 

. Ih tbese Supplementary Demands for 
Grants, some amounts have been sought 
for Agriculture and Rural Development. 
During tbe tenure of Shrima ti Indira 
Gandhi, rural development and anti-poverty 
progammes were initiated and large sums 
have been spent on them up to date. But 
howsoever large amount we may allocate 
for these programmes, it wi II not be suffi .. 
cient. The reason is tbat unless there is 
proper implementation of these programmes 
aod unless there is proper monitoring of its 
implementation, we cannot make fuJI use 
of the allocated fund. I have raised tbis 
point in the House a number of times. I 
am saying tbis with all the emphasis at my 
QOQlPlaQ<J that 60 to 70 per c;ent of tbo 
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funds allocated for programmes like N.R. 
E.P" Minimun Guarantee Proaramme. 
R.L.E G.P. are being misused and 
pocketed by corrupt staff and tbe contrac-
tors. Only 30 per cent money is beina speot 
00 these programmes. In this way the poor 
people, for whom these programmes have 
been formulated, bave not been benefited. 
Whatever progress yau see in the v;IJages, 
has been possible with this 2S to 30 per 
cent of money. No expenditure has been 
incurred beyong this. If you want, tbis 
can be verified by constituting a committee 
Consisting of Members of this House to 
look into this. In this way, a mockery is 
b~ing made of these programmes in the 
villages. Whatever money is allocated by 
the Centre. the officials are pocketing it 
open Iy. Moreover, a large portion of the 
aIJocation is misappropriated by the autho-
rities who make the allocation in the 
Budget or make payment thereof. Atten-
tion should be paid towards this. Wben the 
poor farmers constitute 60 to 70 per cent 
of the total population, their interests 
should be kept in mind while preparing the 
Bunget. The allocations mane in the 
Budget are alJright but the policy for the 
farmers should be so formulated that they 
get remunerative prices of their produce. 
It should not happen that when tbe farmer 
sells his produce to the trader, he gets less 
price and when the trader sells it back to 
him, he has to pay higher price. Atten-
tion should be paid to avoid such a situa-
tion. 

Sir, Uttar Pradesh is a very big state 
of the country having a population of 
about 11 to 12 crores. In the Sixth Five 
Year Plan only 2.15 per cent ot the total 
Budget allocation has been given to Uttar 
Pradesh, so far as far as industries are con-
cerned, wher~as Aodhra Pradesh. which is 
comparatively a very small state, got 17.76 
per cent of the total allocation. Injustice 
has been meted out to Uttar Pradesb, 
having a population of 12 crores, which is 
backward and reeling under poverty, in 
matters of industries, agriculture, rural 
development. 

If. in view of the backwardness of 
Uttar Pradesh. allocations are made in tbe 
same proportion to the State. it rt!Jay cause 
a lot of complications. Sir. I bave drawD 

the attention of tbe House to tbis aspect 
many a time. 

Sir, if you see the map of eastern 
U. P., Bihar and particularly the western 
Bihar. you will find that the density of 
population is very high in this region. A 
glance at the parst history reveals tbat the 
maximum sacrifice was made by this regloD 
during the freedom struggle and a Jarle 
Dumber of persons were killed. But seeing 
the illiberacy and backwardness of I this 
region, it seems that even after 30 to 40 
years of independence tbe Government do 
not want that the people of this reaioD 
should progress. OoverQment wants that a 
rickshaw poller should continue to be a 
a rickshaw puller in Bombay or serve 
as a Cbowkidar in Gulf Countries, Malaya 
and Singapore. 

Sir. their Jot cannot be improved untU 
that area is treated as a separate unit and 
seperate budget aUocations are made for 
that. Therefore, that area should be treated 
as a separate unit and separate budget 
allocations sbould be made for its develop-
ment. 

Sir, our bon. Finance Minister repre-
sents a ver, prosperous area. I hope be will 
do the needfuIJ. 

(English) 

SHRI VIJAY N. PATIL (Brandol): 
Mr. Chairman, Sir I rise to support the 
Supplementary and Excess Demands for 
Orants. In contjnuation of the earlier 
speaker. I may lik~ to recommend that the 
amount given to various States should not 
depend upon the backwardness of the 
State. On tbe contrary, it should depend 
on their efforts in controlling the popu-
lation. You should not go on increasing tbe 
amount because of the mere fact that the 
State has got 12 crores of people or so 
many people. Similarly, for tbose States 
which try to contro) the popuJatioo!by Jaw, 
tbe allocation should not be less 00 tho 
around that the State is a developed Oge. 
For raisins money to run the Government 
and to carryon the developmental activities. 
the Government ought to increase the taxes. 
But what happens ia tbat when it increuce 
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............ 

the tax say by five' per cent, the middleman 
or the businessman increases the price by a 
higher percentage. For example, i r the 
petro) price goes up by tcn paise per litre, 
the tax/·wala wi 11 charge 2S pa ise per kilo .. 
metre more. In fvfaharasbtra. if we increase 
the price rice of milk by Re. one per litre in 
order to give more price to the farmer, the 
of ice-cream tor 100 grams goes up by Re. 
one. Ten times increase is there. So, the 
businessmen. the middlemen take advant~ge 
of the increase in taxes. That should be 
controlled. There should be some control 
from the Government that this is the 
increase in the tax, so, this should be the 
percentage increase in the price. There 
shou.1d be a survey conducted to find out as 
to what was the price of that commodity 
and how much it can be increased. When 
we declare the minimum support price, we 
should control tbe rdaximum price increase 
also, otherwise, the unscrupulous elements 
take advantage. the persons who can control 
the production of their commodities, take 
the advantage. The Government has 
declared some concessions on tobacco but 
the price of cigarette has Dot come down. 
If you take the example of cotton, the price 
of cotton last year was about Rs. 700 per 
quin tal whereas this year the farmer is not 
getting even Rs. 400 per quinta: but the 
middlemen, the textile millowners are not 
curtailing the price of cloth. It has not 
come down even by 10 per cent or 20 per 
cent. The farmers are getting only Rs. 400 
per quintal. The farmer does not get any 
increase. So, the prices go on increasing 
irrespective of the decrease in the prices of 
farm produce. The farmers do not get any 
return on their produce. Therefore, I say 
that from tbe point of the long-term fiscal 
policy, as a result of the progressive policies 
of the Government, and result of our 
looking forward to the 21st century, and 
with the help of our dynamic Prime 
Minister, we must do something tangible. 

Sir, the Finance Minister bas declared 
that the ITOs wi)} be given power to search 
the houses.- of couree, some control will be 
there. But wby should it be necessary to 
enter into the houses? In the first place, I 
wouJd like to say tbat if you look at the 
yisitios cardJ of the business people, you 
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will find that the names of so many firms 
arc mentioned on them. The ManagiDI 
Director is only one. Why can't you 
inquire as to how many firms are paying 
taxes? They do not pay the tax because in 
one year they close their firms. In Bombay 
in one flat of 10 X IS sq. ft. there will be 
10 .. 15 firms in different names and tbey wind 
up their firms in one year or change the 
names and thus evade the tax ? If you take 
tbe survey of CJfS all over India, apart from 
Government cars and company cars, cars 
owned by private people are many. Among 
them, how many car owners are paying the 
tax? In Delhi. if you go to Grenter 
KaiJash, Maharani 8agh. South Extension, 
Panchsheel EncJave ahd other posh areas, 
you will see 5·6 cars standing outside each 
bungalow. You need not enter into the 
bungalow at all, you just take the name of 
the owner of the car and you will find that 
the driver of tht: car is the owner himself. 
You ask the question whether tbe driver in 
whose name the car is registered is paying 
the tax because to maintain the car, it 
required at least Rs. 2000 per month. If he 
is not pa),ing the tax, you take the car in 
Government custody. You need not go on 
house raids every time to find out tax 
evaders. You can find out many things at 
the door step of the bungalow ilself. 

Similarly, the paanwalJahs in Bombay 
are karodparhis and lakhpatis. You wiJJ see 
tbat in one hour 500 to 600 paans are sold. 
The material that goes into a single paan 
is only of 50 paise, but the paanwaJlab 
sells it a Rs. 1.50 p. a paan. But when you 
enquire as to wbethl!r he is paying any tax. 
he will say: U I am poor mao. see my 
bands are coloured with paans". But he 
becomes a karodpathl. Thus we are seeing 
with our naked eye that people are not 
paying taxes. To net such people ioto the 
taxpayers' fold. we must make some rules 
so tbat people wHI not be able to evado 
tax. 

With these words. I would like to 
support the Supp1ementary Demands for 
Grants and I thank you for living me the 
time. 

(Trandatlol1 ] 

PROP. NIRMALA KUMARI 
SHAKTAWAT (Cbittoraarb) : Mr. 



Chairman, Sir, I rise to support the 
supplementary demands for grants. As only 
five minutes are left, it is not possible to 
refer to all the demands. 

Our Qovernment have to bring forward 
supplementary demands (or the welfare of 
the poor, to provide cheaper foodgrains to 
them, for the implementation of the 20 
Point Programme, N. R.E.P. and other 
schemes. It is not unjustified to bring for .. 
ward these demands. I would like to say 
tbat it is the sjgn of a welfare state. 

I strongly support the measures taken 
to curb the menace of black money which 
was a big bane fore this country. 

There are very peculiar circumstanc~s' 

in Rajasthan these days. It. is in the grip of 
worst famine. Due to the fai lure of rains 
for the past s~veral years and consequently 
non-availability of water, a very serious 
situation has developed there. 23 districts 
out of 27 dsstricts in Rr,jasthan have been 
affected by famine a nd as a result 2,20,00,000 
people have been adversely afi'ected. The 
amount which has been allocated to 
Rajasthan is very meagre. If that amount 
is Dot increased, the people in Rajasthan 
will die of thirst and it would not be 
possible to make arrangement of fodder for 
the cattle. 

It is said that ours is a rich country 
where the poor also live. There are huge 
deposits of natural resources. We have rich 
mineral wealth. The nature has been very 
kind to us, but we have not been able to 
utilise the vast natural resources in a proper 
way. I would like to submit to the Govern· 
ment that our great leader, Shrimati Indira 
Gandhi had given us the slogan of farsjgh. 
tedness, dedication and discipline. If we 
follow this slogan. the country would 
definitely march forward and this would 
solve our problems. Rajasthan is rich in 
minorals deposits, but industrial units based 
on tbose minerals have not been set up 
there. The peopJe of my constituency, 
Chittorgarb have been demanding for quite 
a IODg time that some units based on zinc 
and rock Phosphate be established in tbe 
area as zinc and rock phosphate are availa-
ble in abundance in the area. As zinc is 
av,_iJabJe in abundance in Bhilwara and 
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Udaipur, Government had agreed in 
principle to establish a Super Zinc SmeJter 
Plant tbere. there. It was also declared in 
tbe House and a site was also selected for 
the purpose, but no specific provisjon hal 
been made in tbe Budget for this project 
and hence the entire project is lying 
incomplete. The hOD. Minister should, 
therefore, pay bis a Hention to the setting 
up of tbis project so tbat peopJe could ,et 
the opportunities of employment there. 
With tbe establishment of Super Zinc 
Smelter Plant. tbe country would be able to 
earn more foreign excbange and ,thus tbe 
foreign exchange so earned would help us to 
correct tbe balance of foreign trade. 

I would also like to submit that 
Rajasthan is rich not only in natural 
resources, but has also many pJaces of 
historical importance. Rajasthan is a very 
important State from tourism point of view, 
but no speda) attention has been pajd to 
Rajasthan in this regard. Recently, steps 
were taken tor serting up the Western 
Cultural Centre at Udaipur for which we 
want to express our thanks to the Govern-
ment. But no special attention has been 
paid for tbe development of Chittorgarh, a 
place steeped in the heroic deeds of its 
brave people. The Government has made 
efforts to start a Vayudoot service to thaC 
people. An air strip of th~ State Govern-
ment is also available between Bhilwara 
and Cbittorgarh. A Vayudoot service should 
also be provided to Chittorgarh so that 
foreign tourists could be attracted to 
Chittorgarh and Government could also 
earn foreigo exchange. 

I weu Id a Iso like to submi t to the 
Ministry of Information and Broadcasting 
that arrangement bas been made to cover 
70 per cent population of-the country 
through teJevision net\\ork. but historical 
places like Cbittorgarh which have a ricb 
potential from tourism point of view have 
not been covered under the network. I 
would. therefore, like to submit to 'OU 
that a high power transmitter might be sct 
up at Chittor Fort 80 that the people of 
the surrounding areas could be benefited. 

Sir, Rajasthan is a very backward state 
and from irrigation point of view, Indira 
Gandhi Canal is a boon for Rajasthan, 
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with which many memories of Sbrimati 
Indira Gandhi are linked. But a very 
meagre amount has been allocated to tbe 
Rajasthan Canal. I would like to submit 
tbat Indira Gandhi Canal which was earl~er 
calJed Rajasthan Canal may be treated as a 
national project so that water could be 
made available to the backward and the 
thirsty people of Rajas(han. (Interruptions) 

I would also like to submit that many 
irrigation schemes are pending with the 
Centre. These schemes should be immedia-
tely cleared There is one such scheme rela-
ting to Udaipur. One project relating to 
Cbittorgarh was approved and Rajasthan 
Government had started some work also, 
but tater on thi!; scheme was h::lnded over to 
the Centre as Super Zinc Smelter Project 
was to be supplied water from this 
project. 

(English] 

MR. CHAIRMAN: We nOW take up (h~ 
Private Members' Business. 

15.30 brs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTION':; 

Thirteenth Report 

[English] 

SURI R.P. SUMAN (Akbarpur); Sir. 
I beg to move : 

"That tbis House do agree with the 
Thirteenth Report of the Committee 
on Private Members' Bills and Reso-
lutions presented to tbe House on the 
12th March, 1986." 

MR. CHAIRMAN: The question is : 

"That this House do agree with tbe 
Thirteenth Report of the Commi ttee 
on Private Members' BiJls and 
Resolutions vresented to tbe House 
on t.he 12th March, 1986." 

The motion was adopted. 

RESOLUTION RE: ELECTORAL 
RBPORMS-Con Id. 

(English 1 

Mr. CHARMAIN: The House will now 
take up furtber Disclnsion on the Resolu-
tion regarding Electoral Reforms moved by 
Shri D.N. Reddy. Dr. O.S. Rajhans to 
continue his Bpeech. 

( Trans/ation1 

DR. O.S. RAJHANS (Jhanjharpur) : 
Mr. Chairman, Sir. last time when I was 
mentioning about booth capturing, I had 
narrated the story of Mafia. In the Central 
Hall many hon. Members asked me to 
narca te this story once again. Sir. it is not 
a story; it is a fact. There was an indepen-
dent candidate, who was a notorious 
criminal and belonged to a mafia gang. He 
used to tour the area with an entourage of 
one hundred alephants, one hundred camels 
and one hundred jeeps in which there used 
to be two hundred people with unlicensed 
arms. He used to appeal to the voters to 
vote for him and for that they ne~d not go 
to the boothes to cast thdr vot.!, as he 
wou Id cast the votes on their behalf. 
Similarly, he asked these people who did 
not want to vote for him to remain 
confined to their houses because if tbey 
went for casting their votes, they would 
Dot come back alive. I am telling the fact 
•.• (Interruptions) Whatever is happening in 
Bihar is happening in U.P. also. 

[English] 

MR. CHAIRMAN : Please address the 
chair. 

[ Translalion] 

DR. O.S. RAJHANS : He was such a 
terror that the peopJe did not venture out 
to cast their votes and he used to win by a 
margin of thousands of votes in every 
election. La ler. he was killed. 

[English] 

SHRI . SOMNATH CHATTERJEE 
(Boipur) : It is a great loss to the country. 
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[ Tranl/alion) 

DR. O.S. RAJHAHS : Th;s is not con-
fined to mafia alone. Tbere are hundreds 
of such people in the country. 

AN HON. MEMBER: They are in the 
Opposition. 

DR. O.S. RAJHANS: CrimioaJs are 
winning the elections. Do not Jauah this 
thing away. It is a very serious thing. If 
this problem is not taken care of the demo-
cracy in this country will wither away. 

SHRI SOMNA TH eHA TTBRJEE 
What do you suggest? 

DR. O.S. RAJHANS: I went to say 
that the people who capture tbe booths 
should be debarred from fighting eJections 
for six years and is shouJd be made a cog-
nizable offence. They should not be allowed 
to fight eJections again. 

(Engli.,h] 

SHRI SOMNATH CHATTERJEE : 
Thea Opposition will win majority in the 
House. 

[Translalion] 

DR. O.S. RAJHANS :'.There is no harm, 
whatever the result. 

[English] 

SHRI AMAL DATTA: With retros .. 
pective effect. 

(Translation] 

DR. O.S. RAJHANS: I may tell you 
that when some years back Opposition was 
in power. I had gone to see the eJection 
scene (Interruptions) Kindly listen. I was 
new in the field of journalism. I did not 
know how booth capturing is done ..• 
(Interruptions) It is a matter of concern for 
aU of us. 

What did I see there 'I At one booth, 
after votiDg had gone for 20 to 2S minutes, 
bOQlb~ e xplQded in aU tb~ foqr ~on~c". 

The result was thac three to (our persoas 
aot injured and three to four bundred 
persons waitinl at tbe .booth took to their 
bee Is. (Interruptions) I escaped unhurt; that 
is why I am speaking here. 

After that, criminals cordoned off tho 
booth and warned tbe Presiding Officer aDd 
the Polling Officer that if they valued tbeir 
Jives they should go on signing tbe couuter 
foils; otherwise they would have to 10 to 
heavens ....•. Tbis resulted in defeat 01 our 
candidate sDd a victory for the candi. 
date for whom tbey were doing aU 
this. 

AN HON. MEMBER: To which party 
that candidate belonged? 

DR. O.S. RAJHNS: Yours. Had he 
been our cand ida te we would not have the 
moral courage to make this demand. 

Sir, I would submit that we should not 
laugh this matter a way. It is a very serious 
matter and if this problem is not attended 
to, democracy will be no I more in this 
country after 10 to 15 years. 

A new days back Shei Shripati Mishra 
had said tbat gangsters were fuling in. 
large part of tbe country •. . ,(Interrupllon,). 
As Shri Sbripati Mishra bas said, ma6a is 
in power in a Jarge part of the country. 
mafia issues a warning that you will not 
file the nomination papers and if you do 
you would die. The people get so terrified 
that they do not file their nominations. 
The la wand order in the country is so bad 
tbat people are not able to face tbe crimi. 
nals. 

I would. therefore, say that tbis evil of 
booth capturing should be rooted out fuUy 
and it should be made a cognizable offence. 
The person indulging in Ihis evil practice 
should be punished in the strictest possible 
way and no compassion should bo ShOWD 
to him. 

Now I will talk about tbe role ot 
money in tbe elections. Through eJectoral 
reforms the role of mone), will have to bo 
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minimised. I was recently going through 
the New York Times regarding elections in 
Philippines. I read a story in that new.;· 
,paper ••• ••. y(/nterruplionl) 

The supporters of Marcos used to dis .. 
tribute envelopes in trains ,and buses. In 
the month of January. when Chrismas was 
long over, there used to be written on the 
~nvelopes-'Happy X-mas' and inside each 
of them there used to be 2S to 30 dollars 
and a small typed slip exhorting people to 
vote for the greatest patriot of the country, 
Marcos, in the coming eJections and also 
at the time of voting to note down the 
,erial number of their ballot paper. The 
people who would note down their ballot 
number and submit that slip in Marcos's 
office will be given 30 dollars more. The 
corresl'ondent of the New York Times has 
written tbat there bas never been injustice 
of this magnitude in any other country. 
But I have seen even bigger injustice in 
our neighbouring country. 

(Interruption,) 

I am not naming the country. Few 
ears back I had gone there during an 

eJection. I will rela te a very interesting 
thing about that. It is my personal experi. 
ence. During those elections a new twenty 
rup~e note had been issued and a money-
bag was fighting ths election as on indepen-
dent candidate. He cut a few new twenty 
rupee notes into two parts with a blade 
and distributed one part thereof in villages 
8Dd asked the people that in case of his 
winning the elections, anybody coming 
with- the half note will be provided with a 
new note i. e. half note will be replaced 
with a new note. 

(English] 

MR. CHAIRMAN : These notes must 
be borged Dotes. 

DR. O. S. RAJHANS: Sir, these are 
genuine notes. 

MR. CHAIRMAN That is ror 
temptation, 

R_/orm6 

[Translation] 

DR.O.S. BAJHANS :' Try to undetstand 
the situation; that man won. In tbis 'Way he 

spent R-i. 5 lakhs and won. the eJection. Next 
lime:! h~ will spt!nd Rs. Jakhs SO in similar 
fashion and he would win the eJections. In 
this country democracy will be run with the 
help of money; it is a very serius thiog. 
You should pay attention to this. That is 
why I say that the role of moey in electio'DI 
wiJl have to be ftlly rooted out aod tbe 
pe-ople indulging in such malpractices need 
to be debarred pf'rmanently. Unless this is 
done, democra.cy wi II remain a distant loal 
for this country. Money-bags will occupy 
this H~use as well as Assemblies and 
representatives of the poor will never be 
ejected to any AssecnbJy or tbe Parlia mente 

Mr. Chairman. Sir, it is good tbat the 
money instead of being given under tbe 
tabJe is now being given above tbe table 
and political donations have legalised. In 
tbis connection my only submission is that 
all the poli tical partjes should aet their 
accounts audited and publish them in the 
newspa pers so tha t the people may come to 
know the source of income of the parties. 
I am a ware and I have practical 
experience-but I will not tell-how 
foreign money flows into country and how . 
money to the Opposition. I can prove this. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE: Are 
you from CDI '1 

DR. G.S. RAJHANS: Yes, I am from 
CBI. (n your case also I can prove. 

[English] 

PROF. MADAU DANDAVATB: Let 
it not go on recrod that efI have come from 
CBI". At least say C P.I. 

[ Tranl/atton] 

DR. O.S. RAJHANS: I would like to 
submit tbat the political parties should get 
tbeir funds audited thereby eradieatiD, 
conuption to ~ larae eltent. It is still a 
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mystery as to wherefrom tbe political 
parties .et such large funds. You may 
believe it or Dot but tbese fUlids cau.e 
inflation and price rise in tbe country. 
It ha, been generally observed tbat post 
election period is marked by unprecedented 
price rise and despite public outcry nothing 
is done to check it. I am speaking from 

. practical experience (Interruptiolls). Durjng 
elections the bureaucrats often bara~s the 
candidates. At tbat time orders are issued 
tbat D'.) offioer wiH be transferred. T~e 
officers act in an arbitrary manner and tbere 
is no Jimit to it. A candidate is entitled to 
bave one vehicle during electioneerjng but 
he does not permit even that. I suggest that 
as soon as the ejections are announced all 
thelofficers should be transferred by draw 
of ots. An officer should not be a lIowed to 
be posted at the same place as he may have 
vested interest there .•• ~lnterruptions) 

(English1 

PROP. MADHU DANDAVATE 
Unfortunately. tbey have applied that 
principle to tbe Ministers. 

(Tra'islation] 

DR. O.S. RAJHANS : One Ca·ndidate 
should not contes-t elections from more ·than 
one Constituency. Many candIdates contest 
elections from three or four places thereby 
forcing bye-elections to be held. I, 
therefore, submit that in national interest 
this practice should be curbed. Huge funds 
go down tie drain during the Lok Sabha 
and the Assembly ejections. A serious 
thought should be given to it. Lok Sabba 
and Assembly ejections sbould be held 
simultaneously. 

I suggest that there should be three 
Members in Election Commission. One 
Member is not able to cope with the 
increased work load of Election Commis-
sion. Moreover, tbe Election Commission 
should be vested with powers of tbose of 
a High Court. EJection disputes should be 
settled by the Commission itself. without 
refereace to High Courts. These disputes 
remain pending in the Courts for five years 
or so and by tbat time tbe term of Parliament 
is over. A sep.arate body should be set up 
for speedy· disposal of these disputes, I 

Re/orm8 

would like to submit that tbe people in this 
country will have to be made politically 
conscious and toJd that their vote is 
precious and it shouid not be cast 
on community or any other considerations. 
It often happens that the candidate who 
is to contest elections, is 1I0t able to 
find his name on the electoral rolls aDd 
to run from pillar to post has, to get it 
inserted jo the ro)). Therefore. the eJectora) 
rolls should be carefully revised. I bave to 
say a few things regarding election expenses. 
Ther·.:' is a great disparity in the returns 
that are filed and the actual expenses 
incurred by the candidates. A reasonable 
limit for e~penses should, therefore. by 
fixed to enable alJ the candidates to incur 
reasonable expenses. If democracy has 
to be safeguarded, aU the politcial 
partjes should sit together and formulate 
a code of conduct. The State should provide 
funds to poJi tica I parties to contest eJections 
as is prevalent in many countries. They 
should not be paid in cash but in kind. 
They shou Id be given petrol vouchers and 
a watch should be kept whether they havo 
uti lised it or not. The expenses on account 
of printing posters and postage stamps 
should be borne by tbe state. We shouJd 
gain from the experience of foreign coulltries 
in this regard. They need not necessarily be 
wrong every time. 

Therefore. Sir, I would like to submit 
that we should serJously think about 
electoral reforms as tbe future of democracy 
depends 00 it. 

J 5.52 bu. 

[SHRI SHARAD DIOHB in the Chal,} 

*DR. PHULRENU aURA (Contal) : 
Sir, at the very outset I support tbe amend-
ment tabled by Shri Daga on the resolution 
under discussion. 

10 our country elections have been held 
umpteen times. It can be said that at most 
pJaces they have been more or Jess fair. Of 
course we cannot say that there bas DOC 
been any irregularities or iJJegal bappcniDI 

·The speech was originally delivered 
in Bengali. 
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anywhere. In a vast country Uke ours, so,ne 
irreaularity is boul1d to creep in somewhere 
or other in the elections. But in recent 
times we bave noticed that before and after 
any election a lot of hue and cry is raised 
tbat everything is aoina to ruins. This is 
Dot always true. Right from the beginninl 
when elections started in this country, some 
irregular or immoral incidents were tbere. 
But their number was very small. But as 
days are passing and more and more elec .. 
tions are being held, the incidence of 
corrupt practices are immoral incidents are 
rising. We have all to guard against this. 
This is very denger signal. 

Now Sir, I will like to draw your 
attention to a very important item viz., 
the Voters' List. This is the most impor .. 
tant item in any election. Unless the 
voters· list is uptodate and properly drawn 
UP. unless it includes the' Dames of all 
legitimate voters, elections can never be 
proper or fair. Here I will like to narrate 
two incidents. In a certain house there 
were 42 persons Hving. In the voter's list 
it was found that tbe name of only one 
person out of tbem bas been included and 
the other 41 persons were missing from 
that list. Some people were naturally sur-
prised at this and asked tbe local leader how 
it happened. The reply was, "there is only 
one person of my party in that house and I 
have ver itled that his name appears in the 
voters' list. I am Dot interested in tbe 
others and have not verified tbeir names." 
Therefore, I say that the voters' Jist is the 
most important factor in any election. 
Without a correct and uptodate voters' 
list elections can never be held properly. 
The other incident I am narra ting from 
my personal experience. A boy used to 
live in my house. When he a ttaioed 
the age of 21 years, be was naturally 
desirous of exercising his rigbt to vote 
and I also encouraged him to do so. I 
personally took him with me and got bis 
name duly entered in the voters' list. When 
the final voters list was printed, his name 

, was in tbat list. The different political 
parties contesting the ejection had also sent 
him slips soliciting his vote. That boy 
accompanied me to the poUing booth to 
cast bis vote on tbe election day. At tbe 

poJ1i1ll bootb we found tbat his name hu 
been atruck: off tbe voters' list in red ink. 
Tbis was very surprisiog and an cnquiriDI 
tbe officer told us, HI do not know this is 
tbe Jist that has come to us. We cannot 
'allow him to vote." I did not pursue the 
matter further (or want o( time and alao 
beCAuse. I knew tbat my party was ,oina 
to win at that centre, on otber party could 
win tbere. Tbat's why I did not pursue tbe 
matter. 

In tbis context I will request the 
Government to examine whether tbe castinl 
of vote by every adult citizen of tbe couo-
try can be made legally compulsory and 
obligatory. I think tbat this is very neces-
sary and this may ,please be properly 
examined. 

I will draw your attention to one more 
point Sir. It i~ generally seen before aoy 
election tha t a large number of people 
suddenly come into the cletion-zone from 
outside. This must be prevented throuah 
legislation. If genuine voters are stayin. 
outside they will surely come to vote. But 
the influx of large numbers of outsiders 
must be stopped. During my long associa .. 
tion with eJections, since 1946, I ha~'e noti .. 
ced tbat this influx of outsiders to tbe 
election area area tly disturbs the eJectioa 
process and also causes disturbances. The 
Government may kindly examine whtther 
this can be stopped by law. Then, many a 
times it is seen that the number of candi-
dates in some areas is very large. The 
ballot paper becomes so cumbarsome that 
ordinary people find it confusing and tbey 
find difficulty in casting their votc. 

Now J a word about election expenses. 
The prices of a II items have gone up. The 
aeneral price level in the country has risco 
considerably. In view of this it is necessary 
to raise the limit of election expenses. 
Many times we have heard the candidate. 
saying that their friends have giveD tbom 
funds to fight elections. Who are thelo 
friend.? These friends are the rich 
people. 

Poor candidates can't have rich friend •• 
Only rich candidates caa have rich friends 
or tbe rich people will bclp tboso witb fUDdi 
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wbom tbey can utilise for lettinl their 
various work done when they win the elee-
tiOD8. There should be some Jaw to cover 
tbis aspect also. AU tbe political parties 
bave rules and regulations to be followed 
for elections. I will request tbese political 
parties to ensure that tbe candidates whom 
they nominate abides by tbere rules. Unless 
all tbe political parties realise wbat crisis is 
descending on the country it will be difficult 
to preserve tha t very democracy in the 
country which we all cherish and pride so 
much. 

Sir. we are bearing about eJectora) 
reforms since 1969.' A committee was set 
up in 1970 for this purpose. After the new 
Lok Sabha was constituted in 1972, again 
a Committee was formed. That Committee 
bad submitted its report. But before it 
couid be implemented, fresh elections were 
beld. After the Janata Government came 
to power, a sub-committee was forr:ned in 
tbis respect in 1977. But before that 
Committee could submit its report, the 
lanata Government went out of power. All 
the time the Congress Government is being 
blamed for not effecting electoral reforms. 
But when the lanata Government was in 
power t they too could oot do anything 
effective although they set up a Committee 
for this purpose. I therefore raise this 
question that the lanata Government set 
up a Committee when tbey were in power. 
There were maoy prominent leaders of tbat 
party in that Committee. But could they 
do anything in this regard in their tenure 
of 21 years! I admit that this is a very 
difficult task. But tbis has to be done, 
however difficult the task may be. 

Sometimes we see that issues of caste 
and reJigion are raised in elections. This 
is a very unhealthy tbing. I appeal to the 
Blection Commission to pay special atten .. 
tiOD to this also. 

One more point Sir, in our country 
there fs discrepanty among tbe different 
constituencies in regard to population as 
well as area. This bas to be considered 
seriously. There are hill areas and other 
areas also which are so e~teDsive that it is 
virtually impossible in visit all tbe places 
In a constituency. Delimitation of consti-
tuencios hal aJ.o to be taken up in riabt 

earnest. After considering all aspects. if it 
is fouod necessary to ma"~ changes in the 
electoral laws then that should bo effected 
speedily. There is no point in lingering over 
it. It is not desirable to leave the same 
linlerinl for years together. 

Sir, being jntimately associated with 
the electioDs in our country from tbe 
very beginning. I am of the firm view 
that at many places foreign money is playing 
an important role. I wiJl request tbe 
Government, to pay special attention to 
tbis aspect and to take appropriate m:asures 
to counter this. I am speaking from my 
experience of elections over a Jonl perit)!!. 
As I said earlier, I am intimately associated 
with tne elections since 1946. There are 
hardly anybody here who have tbat long 
experience. Maoy of our friends were mare 
children at that time. Therefore, I can" 
belp .haring my (eeJiogs with the Govern-
ment and different political parties. 

In the context of the role of foreign 
money I will give an example. At one 
place I found that a certain political party 
has used a devastatingly beautiful colour. 
I naturally made ~nquires about its price. 
You will be stJrprised that particular colour 
so costly that it is difficult for a candidate 
to afford to use that on their own. If you 
make enquiries you wiJl find that there 
are ,two aspects of this hand of foreign 
money. There are certain foreign 
powers who do not wan t our country to 
progress a nd they provide funds and there 
ar~ some parties inside the country who do 
not want our country'8 progress and they 
accept money from these foreigD ' powers to 
fisht tbe elections aD money power. 

In the end I submit that it is necessary 
to carry out the electoral reforms at the 
earliest. Unless we do tbat in consultation 
with alJ the political parties. there will be 
great difficulties faced in" the coming days 
and we will not be able to reflect our ideals. 
Gradually we win fall in sucb a situation 
which none of U9 will like. With that Sir, 
I conclude my speech. 

SHRI BRAHMA DUTT (Tebri 
Garbwal): Mr. Chairman, Sir. the House 
is discussiog a serious matter. Though it ia 
true that every system has scope (or 
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improvement in some form or tbe othe,r yet 
it soems from the words used in tbe Reso-
lution tbat our electoral system has been 
corrupted by money, muscle power, 
,communalism and otber wrong practices. I 
do not fully agree witb it. It is of course 
true tbat there il still much scope for 
improvement. 

I first saw ejections in 1931 when I was 
10 years old. Had the elections in tbose 
days been influenced by these things. big 
Zamindars and landlords would have been 
elected becau&e they had money and suppor, 
of the British Government. But we found 
that the Congress candidates-some of the 
Members sitting on tbe Opposition bl!nches 
today were at tbat time in the Coogress-
routed tbose Zamindars in tbe elections. 

One thing has been noticed. In 1977 we 
saw the fait of Congress Governm,!nt and 
tb~ lanata Party came to power. It did 
not have organisation though it somehow 
managed to get funds. It was a conglome-
ration of a IJ tbe castes which led to the 
defeat of Congress. But In 1980, tbough the 
Janata Party bad been able to gain ground 
it was routed in the ejections. That is why 
we praiso tbe sagacity of our el.:ctorate 
which has always given a good account of 
itself. The Congress (I) is in pow~t aa the 
Centre and in 9 States it is in the Opposi. 
tion. The CPM has been given an oppor-
tunity to show its mettle in Bl!ngaJ. 
Similarly, lanata Party has also been giveo a 
chance to show its performance in ~aroatak:a. 
The AIDMK. h.u been given a cbanc" 
in Tamil Nadu. Besides this, an interesting 
phenomenon is that the DMK controls the 
local bodies and corporation in Tamil 
Nadu.. Similarly, though Congress is in 
power in Maharashtra, yet Shiv Sena is in 
power in Bombay Municipal Corporation. 
So the electorate bas tried various parties 
at various levels. There is no doubt that 
the people and the electorate ill tbis country 
are very mature and sagacious. If we cast 
a glance at the countri:8 arouud India. 'We 
will have to agree tbat the electoral system, 
democracy and pea ce:fu 1 transfer of power 
bave stood tbe test of time in our country .• 
The ~ouDtries whicb achieved independence 
with Us .re DO mote democratic. The ro fore, 

it i~ ~ matter of prido for us aD_ we ·:.hQu'l~ : 
not doniJrate Our electoral system. Witb 
the passage of time, some maladi. are 
bound to creep in the electoral proc~11 aDd 
it ncedi to be reformed. Wben we adopted 
tbe Constitution we had maoy alternatives. 
open to us. One of the options w·as ad",h 
franchise. We adopted it and conducted 
direct elections to local bodies, tOWQ Area 
Committees, Corp;)ratlons, Assemblies aDd 
th:.! Parliament. W~ could have adopted. 
single party sy~tem where 99.99% of votina ' 
is based on 'Ayes' and 'Noes'. We 'did not 
adopt this system beca use we did not have 
a single ideoloiY. Political parties were 
formed on the basis of political ideology. 
To my mind, the malady did set in at a 
timo when WI! reoogn ised the parties ten-
tativ.!ly and th~y could oot develop in 
th~ ~esired W.ly. The poiitic:ti parties 
should have d~veloped on tbe basis of an 
ideology an j I agree thut some of the 
parties h:lve devdoped 00 that basis. Our 
Indian N..ltional Cl)ngress has an ideology. 
Both the Communist parties and the BJP 
have an ideulogy. But there are many such 
parties which do not hive all ideology of 
their own. SJm! dissideoh in the Indian 
National Congre-;s formed a sepuate party. 
Similarly, th~re wete splifs in other parties 
and th:!y were divided. With the passage of 
tim! region:!1 plrtil!s and parties b~ued on 
other considerations came into being. Th~se . 
maladies creepcd in and we should try to 
remov;! them B.::sidc!s thi~, we should not 
forget that our electoral process is a demo-
cratic prOC\!.lis and w~ should be proud of it. 
India is th! oAly country in Asia where 
d~mocracy is firmly entrenched and we will 
not let it wJaken. We are disarpolOted by 
thOle who try to denigrate it. I ltgree that 
money and casteism do influence ele~tions 
to SOlD! extent, but I do not aaree that tbe 
entire electoral process is corrupted. In my 
coostitu~ncy there may be only 25 voters 
out of 7,SO,OOO voters who beloa, to my 
caste. But it does not influence tbe elec-
tions in any way. M10Y rich people al.o 
contest tbe elections. But we sball have to 
start the practice to provide clean elec .. 
tioDlJ. This is not fhe worlc of Government 
alone but of everybody. All of us should 
tbi ok over it together. At the outset tbe' 
p\)litica 1 parties will have to t,e identified. 
If our democratic set up breaks, it will be 
ooly because of. weak pOlitic •. 1 ·parties. 



Qemotacy win be io areat ,dao.r~ History tofte". 'bat German R.epublic bad tome 
into eaisteo,ce but' it ~ould not withstand 
the OOSI~ught of the Fascist (orces, because 
U had 110 firm base. When tbe people do 
Dot iupport ideololY or the political party 
do QOC bave aoy ideology,. it creales a dan-
setolls situation. Any person can lake 
advaDta,e of our 'weakness and destroy 
democracy. We are as yet oot facing tbis 
danler but out neighbouring countries are 
faciol tbis danger. We are having a true 
reftection of the politica.l parties in ahe Lok 
Sabha. whether tbey belong to an area, a 
state or the entire eouatry. Tbe Members 
of Lok Dat and lanata Party are far Jess 
in number than TeJugu Desam. AtADMK. 
and CPM. I feel that a dialogue should be 
started with all tbe concerned ()arties in 
this regard. A dialogue about the coostitu ... 
lion of tbe parties should b:.: undertaken. It 
8hould be examined whetber tbe parties 
possess genui De membership register and 
which political party gets donations.' The 
political parties often complain that they 
should have a strong base. I agree tbat 
tbere is no party which is not working in 
tbe interest of the country or which is not 
patriotic. The pathli can be different and 
tbey should be ditf"rent. There has never 
been any alternative to the, ruling party in 
the country, and wb.o is to blame for tbis. 
You may be aware tbat Congress was defea-
ted in 1977, A namesake party came to 
power though it is agreed that Congress was 
tbe only political party which bad a 
natioowide base. Though lanata Party was 
in power at the Centre yet at that time if 
there was a national patty it was the con-
gress party. Congress was in power in maoy 
Itates aod in ~ i ~'Ie ~Iates it was in tbe 
OPJ)ososition. 'The party at the centre was 
neither in the opposition nor in Govern-
ment in many of tbe states. Congress was 
tbe only part)' which has been in 'power 
and in Opposition also. Eyeo today Con-
afeSI i. in power at ibt Cell tre and in all 
tbe states. except a few states. The Leader 
of the Opposition is (rom our party. 
Therefore. every party shou Id examine bow 
it .can strengthen its base. I .. sree tbat 
Caateism is raisiog its uSly bead and it is 
not only affecting elections but also the 
party. It is eatinl tn~o tbo· vitals of the 
pad),. 

II is corruption Dot ooly .our par.y' ,,.. , 
othor pattie., al80. But it 'Deeds 10 be eradJ· 
cated. Mere pre.chioa canDot remo,ve 
casteism. When we undertake some econo-
mic, social or welfare pto.ramme" we ca~ 
lift tbo people above . caste consideration • .> 

While votiDa. our people rise above casto ' 
consideratioDS, otherwise many of tbo" 
MembcfJ bcloDling to tbis aide or .that ,. 
"ide would Dot be sittiog io tbe House. We 
should not mistrust our people aDd out 
system. 

(English) 

MR. CHAIRMAN: The are so mlny 
boo. Members, who want to speak on thjs 
resolution. If the House agtees, we may 
extend the time for Ihis Resol.udoo bY' two 
hours. 

MANY HON. MBMBER.S Yel. 
Si r. 

MR. CHAIRMAN: The time for Ibis 'I 

Resolution is extended by two Hours. 

( r,an.slationl] 

SHRI BRAHMA DUTT: I win sayina 
tbat tbe present malady i. the result or 
casteism aod reJiaion and not or our elec-
toral process. This is also due to our cut· 
tural backwardness. 

Our country has oor been exposed to 
cultural renaissance and I am of the opi-
nion tbat no programme can succeed io aho 
country without cultural rClcoeration. 
Otherwise bow can you' reduce the inftu .. 
ence of caste, religioll aDd' curb tbe ten-
dency of tbose people, who seek votes on tbo 
basis of caste and refilion. 

If all our political partie. clearly 
cha It OU t their economic proarammes. and 
on tbe basis of these programmes they 10 
to the tbe voters aDd tell tbom about their 
economic programmes and promi.e ahae it 
tbey come ioto power, they would impJe~ 
ment tbis pro,ramme, we ca'o reduce tbe 
influence of caste aDd ,feliaion to lome 
eltoot, The parties will have to tlb iotia-
tive in this respect .. 
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I alrce witb the opinion that it is the 
'responsibility of the Government also and 
'Dot of the parties exclusivety_ All the parties 
caD lit toeatber and discuss it with Govern .. 

'meDt. But it bas to be done. The parties 
will have to make a code of conduct. I 
feel, if tbese parties chalk: out good aod 
coal ructive programmes, (hey will be given 
• chance by the people of the country. 
Opportunities are given to ev:rybody. 

16.16 bn. 

[SHRI SOMNATH RATH in tile chai,] 

Booth.Capturing is a c:Jmmoo pheno-
menon in India. Allega tions and counter 
allegations in thi~ respect arc made by us 
8S well as the opposition. When bye elec-
tions were held in 1980, I WJS the oppsition 
lea1er in U.P. Legislative Council. We 
were of course complaining, but tbe 
Janata Party-members also complained of 
atrocities and booth-capturing by Lok-Dal. 
The result of lhl! complaint was that the 
rormer Prime Minister Morarji Bhai was 
aSlaulted. One of their cons ti tuents was in 
power in the centre. They protested to 
Government for not making proper 

, arranlcmen ls. 

That responsibility also ~ame upon us 
and we bore all tha t. Why did this all 
occur? This all occurred because th .. t 
party was organjz~d on tbe basis of caste. 
ism. Neither the ideology of the Janata 
Party Dor of the Congress party appealed 
to them. 

Our political parties as well as our 
political leaders should think how to 
improve tbe system. We shall to consider 
wbetber parties should be registered and 
tbelr membership verified. We must orga-
nise then on tbe pattern of trade unions. 

" But we shall have to secure consensus for 
Ibis purpose. It caonot be accomplished 
,lhroush legislation. 

But, it is more urgent to make a code 
'; of conduct for the poli tjca) parties. I 
:' ,would Dot like tba t ou; Government or 
'tlW ministry should make it. Code of 

conduct should be formulated tbrou,b I 
goneral consensus. All the parties should 
mllce it jointly, because discipline' cln 
be eff.:ctive only if it is impo10d 'tom 
within. 

Our Election ComrohsioQ is wotkiD' 
impartially. But it needs to be 8treDltboDOd. 
It is responsible for holding tbe eJectioDs. 
It should be empowered to check malprac-
tices io elections and to take actioD aaains' 
people indulgiog in malpractices. There II 
also the wrong voting. 

I am totally against providinl funds to 
~oyboody for contesting elections, becauso 
It would become a source of corruption. 
Money can be spent, Government can spend 
the money if it wants. It can issue identit, 
cards to the voters. At the time of eJec .. 
tions, you have already permitted tbe 
candidates (0 speak on T. V. and Radio. 
This facility can be further improved by 
allowing the candidates to speak (ace to 
face at the locaJ T.V. Stations. One more 
thing. A lot of expendlture is incurred 00 
printing. SOlD: sp:!cificatioos sh~uld be laid 
down for prio ting sucb as tbe size of the 
poster, the toral number of the posters and 
ha1ldbiJ Is, and th:!ir quality etc. If Govern-
ment want to spend money it can provide 
each voter with an identity card. It would 
reduce cases of bogus voting. 

I would reiterate that if money or 
mU'ide power could win the e lectioDI. 
Marcos would have won the ejection. You 
must have heard tbat be bas one thousand 
million dollars to his credit and PhilippiDes ' 
bas a loao liabilty of three thousaDd 
million dollars which means tbat he toot 
a,:"ay o?c-tbird of tbe total Joan liability 
With blm. Mr. Chatterjee, Moscow alia 
had supported Marci)s. 

[English1 

SHRI SOMNATH CHATTERJEB: Is 
he day dreamioB tbat ( am supporting 7 

SHRI BRAHMA DUTT: I never day 
dreamed. 

SHRI SOMNATH CHATrBRJBB: 
Why are you saying that I am 8upportiDI 
Marcos? 
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SHRI BRAHMA DUTT: No. No, I 
1m Dot •• ,iOI that you are supporting. 

SRRI SOMNATH CHATTERJEB: 
Marcol may live inspiration to some. 

saRI BRAHMA DUTT: "Witbin a 
moatb, Moscow was sympathetic. I am 
lorry. I look towards Moscow with a great 
hope. 

(Tranllatlon ] 

We had noticed tha t Marco$ had the 
backiDI of military power as well as money 
power, but Aquino woo the elections. The 

conscience of the persons, who were 
doputed to create disturbances during the 
electioDs, revolted and tbey deserted him. 
The people rose against him and faced th' 
military tanks. Therefore. if the people afe 
alert neither money power nor muscle power 
can corrupt the elections. 

Sir, once again I repeat that we are 
proud of it that our nation bui)d~rs have 
liven us a system which could be helpful in 
maiotaioing democracy. In spite of all tbe 
difficulties and in spite of the fact that 
around us democrative process is crumbling 
overywhere, we could see the peaceful 
consolidation of power aDd also experienced 
co-existence. The party which is in power 
in a State is not in control of local bodies. 
Bvery party bas been given a cbance to show 
it. performance. But still tbere is the 
possibility of malpractices for which inden-
tity cards should be issued. 

We have to see how Political Parties 
.hould be registered 1 They should have a 
constitution of their party. membership 
relister. accounts etc. We have to see all 
tbose tbinls. Today, anyone can contest 
election after depositing Rs .. 500; and there .. 
after be withdraws from the contest by 
.cceptiDI Rs. 5000. There must be some 
re.trictioD on it. Por this purpose is neces-
•• ry, amendment may be made in the Repre-
HDtation fo tbo PeopJes Act 10 make it an 
Ideal .yatem. I agree tbat tbere must be 
dilCUllloD 00 it to find out some suitable 
Improvement because there is always room 
for Improvement. But I do Dot aaree tba t 
our olootOtal ,),stern bal been corrupted 

because it will be an aspersioD OD our.olveI, 
Have we been eJected under sucb a corrupt 
system 1 It is far from tbe trutb to II, tb •• 
OUt whole system is faulty and evorytbiDI 
is influenced by money, muscle power, casco 
and religion. There is room for reform. 
Political Parties should work and Babt OD 
the basis of their ideology and proaramm. 
and not an the basis of caste or reti.loa. 
There should be more stringent law In tbis 
regard. 

SHRI SOMNATH CHATTBRIBB: It 
happens in U.P. and Bihar. 

SHRI BRAHMA DUTT: Not ooly fa 
U.P. and Bihar but also in West BeDgal. 

SHRI SOMNATH CHATTERJBE: 
Not on the basis of caste. 

SHRI BRAHMA DUTT: But on tho 
basis of muscle power. 

SHRI SOMNATH CHATTERJEE: OD 
Political basis. 

SHRr BRAHMA nGTT: It may be 
money or muscle power or anytbiol ello. 
but such things should not be tbere. ... 
([nterruptions) We should not foraet it lbat 
we have adopted democratic system aad 
there is always room for improvement. I 
oppose this Resolution but agree with U. 
intention. In thil regard, political partiOl 
should take initia tive and start deUberadoD 
on in. 

SHRI SOMNATH CHATTBRIBB 
(Bolpur) : ~Ir. Chairman, Sir. every bOD. 
Member who has spoken today baa laid 
that the electoral laws require chanlCI aDd 
that eJectoral reforms are necessary. Even 
Shri Brahma Dun, an old CoogreSSmaD-
of which brand I 00 oot kllow-haa said 
that he supports the spirit behind this • 

SHRI BRAHMA DUTT : I said that ••• 

(I" Ie rruptiO"$) 

MR. CHAIRMAN: No aide talt 
please. 
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AN HON. MBMBBR: Orilinal 
brand r 

SHRI SOMNATA CHATTBRJEB: 
AGMARK Conarcs8 t 

AN HON. MBMBER : Fire-brand ! 

SHRI THAMPAN THOMAS: lSI 
Brand! 

SHRI BRAHMA DUTT: Forty years 
back our fore-fathers have said .•• 

(Interruprlon,) 

SHRI SOMNATH CHATTERJEE: 
Why don't you come here? We shall take 
you over. 

Sir, even Shri Brahma Dutt who is a 
very veteran politician of tbis country. 
certainly we all respect bim, he has also 
felt that be opposes the Resolution because 
of tbe party whip and anti-defection law, 
but he supports tbe spirit behind this 
Resolution. 

Sir t tbis is not a new discussion which 
is coming up for the first time today. 

I had the privilege of being a member 
of a committee which was formed by the 
Hon. Speaker of this august House in 1971, 
comprising the representatives of all the 
political parties and the majoritY of whom 
were no doupt belonging to the then Con-
gress Party. Various recommendatioDs were 
made on an unanimous 'basis-rather 
unanimous recommendations were mad~. 
With regard to some there were differing 
viewpoints. 

AN HON. MEMBER: You had 
dissented. 

SHRI SOMNATH CHATTERJEE: 
Yes, on some points I had given a note of 
dissent. That, all of us know. But a 
majority or this recommendations were 
unanimous. Now, Sir, we are in 1986. How 
many have tbey accepted ? How maoy were 
accepted by the Government? And, I 
would request Shri Brahma DuU to kind I, 

lee aDd consider whose respoDsibillty It 
was to brio. about the necessary cbanae. 
in the electoral laws of tbe country and 
wbo could do it? Y(lU accepted the neces-
sary of lhe changes. 

There may be different views abou,t what 
changes are necessary, or there may be 
different emphasis on one aspect or another. 
But I would requeat you to kindly consi~er 
what changes are considered necessary. 
Though, you have been in power what steps 
were taken seriously to brinl these 
changes? 

I was in the Consultative Committee of 
the Law Ministry for a long time. I had 
that privilege and this issue had come up 
before the Consultative Committee on 
numerous occasions. I believe my hone 
friend, the Minister here was also a member 
in that committee and he would also agree 
with me; I beJieve he also asked (or these 
changes and agreed that some necessary 
changes had to be brought about. Sbri 
Jagan Nath Kaushal, the Jast Law Minister, 
and I believe Shri Shiv Shanker, were also 
never opposed to reforms in eJectoral Jaws. 
when they were the Law Ministers. 

And, Sir t Sbri Kaushal had said that 
the recommendations which had been 
made, -along with the comments of' the 
Election Commission-had been sent for 
consideration of a Cabinet Sub·Committee, 
that the Cabjnet Sub·Committee was consi· 
dering them, and he said that his hands 
were tied until the Cabinet Sub·Committee 
gave their recommendations and their 
views 00 it. Then an unfortunate tragedy 
had happened and the House was 
dissolved. 

Now, the other day, I was surprised to 
hear Mr. Ashok Sen, the present Law 
Minister, saying, while replying to a ques-
tion on electoral reforms, tbat our electoral 
laws had stood tbe test of the time -preci. 
aely, these were his words-and therefore. lie 
did Dot think any necessity of changing 
these laws. Which is the voice which truly 
represents this Government in this country? 
The present Law Minister says tbat there 
is DO necessity of any chanle. And other 
hon. Members, speakioa from treasury 
benches. Iro strongly advocatlnl chlDlea. 
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may be different types of changes. But every-
body" not only from tbis side but from that 
side also. is speaking of money· power, 
muscle power and so maoy otber abuses 
which bave crept in our electoral system. 
If we are able tu identify the deficiencies 
and defects, then what has stood in the 
way' Why the unanimous recommendations 
of 1971·72 have not been iropl~mented? 
Why the matter is p!nding determination, 
decision or discussion by some Cabinet Sub· 
Committee, of which. 1 believe, the peesent 
Minister of Commerce and Civil Supplies 
is a member. 

THE MINISTER OF COMMERCE, 
FOOD AND CIVIL SUPPLIES (SHRI P. 
SHIV SHANKER) : I am not a member of 
yny committee. 

SHRI SOMNATH CHATTERJEB: 
Perhaps, this is a Cabinet secret which 
you do not want to divulge. 

That is why, I am saying that merely 
payiog lip service to this will not solve the 
problem. Those who have got the authority 
and power they should do it. Otherwise, the 
people wilJ call the whole discussion as an 
exercise in hypocrisy. Let us not be descri-
bed as sanctimonious hypocrite<.; that as a 
ritual this question of electoral reforms is 
comiog and everybody is saying about that. 
Dr.· Rajhans seems to have all sorts of 
information. I think, he can give that 
information to the Minister. He seems to 
be an authority on mal .. practices. There-
fore, there is an urgency of bringing about 
electoral reforms. And for that matter a 
comprehensive electoral reform cannot be 
gainsaid. But let us do it. Those who can 
do it, let them do it. WiJl you alJow us to 
bring a Private Member's BiB? Will you 
accept it ? You will not. But you are talk-
ing of Marcos. I do not know from where 
you got that idea. Is this th~ way to deal 
with such matters in this hopelessly par .. 
tisen manner? I treat this a·jJcoation with 
tbe contempt it deserves. I am happy that 
he has referred to the peoples' power. 
namely, unarmed peopJe have stood a~ainst 
tbe military tanks and military might of a 
reactionary Government backed up by 
imperialist power, USA and there the 

, people have woo. That should be the Jesson 
to this Government and Dot to us. 

Re/or"" 

SHRl BRAHM DUTT : May I ask who 
is ftghtiDS Mrs. Acquino today? 

SHRI D.N. REDDY (Cuddapab): 
Tbis is completely irrelevant to the 
debate. 

SHRI SOMNATH CHATTBRJBB: 
The progressive forces will always fiabt for 
the liberation of the people. Tho people 
are not Jibera ted yet. 

Therefore, I am submitting that the 
Government must make its intentions clear 
whether it really wants eJectoral reforms 
in this country. Let us not talee the vaJua-
ble time of this House in discussing some-
thing which is for the sake of formality. 
When we find that there is something which 
is deemed exceedingly important and urgent 
but there is a procrastination. on the part 
of the Government that shows tbat the 
ruling party has got vested interest in tbe 
ddlciencies of the present eJectoral system 
because they are getting benefit out of 
this. 

We have seen that posthaste chanlcs 
have been made, with much greater speed 
than the speed of Rajdhaoj Express, or 
even the speed of Concord. We have seeo 
changes in electoral laws by way of amend-
ment to the Representation of People 
Act in 1975 when a judicial determination 
was attempted to be nullified by legislation, 
but that did not succeed. The Constitution 
amendment that was brought aboue to sot 
asid~ the judicial verdict, did Dot succeed 
but the Jaws were changed retrosprectiveJy 
to uphold one election. Then we did nol 
find commi ttee, sub-commi ttee, Cabinot 
commi t1ee, M. Ps. committee; nothing \Jas 
necessary! Even by ordinances the electoral 
laws were changed. So, it is a question of 
a political will 0 f this Government. There-
fore. it is no good accusing the Opposition. 
If Opposition had been taking the ben~fit 
of the electoral perversity in this country. 
then we would have been tbere and you 
would have been here. People will decide 
at one time what is good for them. Thero 
is no doubt about tbat. Let us no brl, 
about this. I have said that. don't alway. 
gloat over your temporary majority. Tbis is 
a temporary majori ty; dOD't think it is 
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perm,anent. This unreal situation can never 
continue. Mr. Brahma Dutt said some of 
UI should not have been beret Precisely, 
that appJies to your party., Many of you 
have come 00 the baodwaaoo, many of 
you have come on the basis of T. V. 
projections. and not no merits. That you 
all know. 

One of the changes in the election Jaw, 
we are being told, is about the money 
power. Now only the expenses to be incur-
red by the candida te from his own pocket 
need to be accounted for. All expenditure 
made by tbe party, made by the so .. called 
friends, made by the so-caUed benefactors, 
made by the so-called supporters, need not 
be accounted for. Even previously there 
was a pretended compliance with this. but 
now everything has been thrown upside 
down. Which candidate can spend or 
afford to spend 1 Even the party's expendi. 
ture was included. Mr. Amar Nath Chawla. 
our good friend. unfortunately was made 
tbe victim. His election was set aside. Mr. 
Brahma Dutt, you remember that. I had 
said in this House that Mr. Chawla was 
unfortunate. In his case there was no retros-
pective change in the law. In the Rae 
BareH case. there was a retrospective 
change in the law but Mr. Chawla did not 
get the benefit. He had to go out because 
tbe party expenditure on his election was 
included in his eJectora) expense account 
according to the tben law, and bavin. 
exceeded tha t limit. he had to go. His 
election was sot aside by the Supreme Court. 
Today. lawfully any amout can be spent 
and that is being spent. How many jeeps 
worked for you, Mr. Brahma Dutt, you 
need not disclose. 

SHRI BRAHMA DUTT: There were 
DO roads. 

SHRI SOMNATH CHATTERJEE: 
Tha t is tbe much bettor. Tha t shows the per. 
formance of your Government. Por 30 years 
,ou are tbere, in 38 years you have finished 
your State also. (l"t~"ruptlon,). I was 
respectfully requesting for information. 
I cannot cross-examine bim. Why 
Should,l ? 

Sir, kiDdly see tbe otber tbiDa. Com-
paay dona tioDS are permi t tcd. To wbom? 
Not to candidates. but to parties, aDd 
those parties are spending a1l tbe money. 
It was laid, it will cleanse tbe system. 
How ? Now. tbere need not be, payment in 
black: money, all by Account Payee cbeque 
In tbe name of Mr. Sitaram Kesari, tbe 
Treasurer of tbe Party, (In'~rru,'lon'). Or 
Somoatb Chatterjee, I am not tbe Trea-
surer unfortunately. We have no Tresurer, ' 
we have a system of maintaining Accounts. 
Of course, I did not mean bim personally, 
Just as an example I gave. 

Those expenses can be unlimited and 
dona tions can be uolimited and a number 
of companies can go on making donations 
as they are doing. But, Sir, how many 
donations are coming now in the balance 
sheet, Mr. Brahma Dutt? I would request 
the hon. Minister here. Mr. Bharadwaj, a 
very knowledgeable person, let him employ 
his Company Affairs Department-it does 
not come under bim any longer proba-
bly, it has gone to Mr. Tiwari. Let tbe 
Company Affairs Department make a 
search as to how many donations have 
come into the balance sheets since this Law 
has been passed. I bave not got that infor-
mation, but I suspect jf at aU this is shown 
in the balance sheet because it does. not 
help them, tbe donors, nor does it belp tbe 
donee. (In/~r"upllon3). If you want to 
get tbat satisfaction that it happens 
a in evary case. have that satisfaction. 
That means, you include yourself at least. 
(InltrruptlonJ). COttJ para tively. disclosure 
is better. but tbis is all a paper provision. 
Money is coming. Everybody knows who 
is spendiDg bow much in election, which 
political ·party. You may go OD speakinl 
here utilisiog your majority against 
us, 10 OD abusing us, but go to the 
street and ask anybody which party i. 
spendina how much or who is spending 
more. 

We are headnl of muscle power. It bas 
become aD integral part of election ;n lome 
of tbe States, yes, in tny neiahbouriDI 
States also. Casteism, communalism, 
muscle power depends-Mr. Brahma Dult 
is very ba ppy. in somo caS08 cas te coui-
d,r.~tQn, hIve Qot been 8\lcco8lful. 



SHR' BRAHMA DUTT: In majority 
of cales. 

SRRI SOMNATH CHATTSRJSB: 
That is tbere. Tben tbe muscle power is 
beiDa applied with IUD' and wbat Dot 
arms ••• 

PROP. N.O. RANOA (Guntar): 
Elephants. 

SHRI SOMNATH CHATTBRJBB: 
Elephants also. That ia the humble 
experience of Prof. Ran.a. I bow down to 
his experience. He also mentioned 
elephants, though I missed it. Sorry. There .. 
fore, I believe Andhra canDot match U.P. 
witb elephants .••• 

PROF. N.O. RANOA: Camels also, 
he said. 

SHRI SOMNATH CHATrBRJBB: 
Yes; Sir. But what is being done? Who are 
the beneficiaries ? 

PROF. N .0. RANOA: All of us. 

(lnt,rruptions) 

SHRI SOMNATH CHATTERJEE: I 
did not know Prof. Ranga will be in such a 
mood of confession. Always I respect him 
80 much. I know he is making a correct 
confession. Very well, very significant. 

AN RON. MEMBER: Confession with 
allegations also. 

(Inlerrup 110 III) 

SHRI SOMNATH CHATTERJEB: 
My respect for Prof. Ran,a is not Jo.sencd 
by his frank confession of using elephants 
and camels and what not. Thouah money 
and muscle power is required for his 
electoral victory, my respoet for him is Dot 
hsscncd. 

MR. CHAIR.MAN : It is not a motiva-
ted confession. ' 

SHR.I SOMNATH CHATTBRJEB: 
But it shows the malady and bow for tbe 
malady bas lonc~:\ Even Prof. Ran.. takes 

h,. r6. EllCtot'(l/ 406 
R./o,,,,. 

recourse to such dubious metbods (or his 
ejections. He is a respected, leader of our 
country. 

PROF. N.G. RANOA: No. bOt 

SHRI SOMNATH CHATTBR.IBB: 
The maJady bas gone deep and has spread. 
Nobody ia sure of his victory in the elec .. 
tions in Andhra Pradesb and Uttar Pradesh, 
it leems. 

SHRI BRAHMA Dun: We are ,it. 
tiD, in OUt precious State. 

SHRI SOMNATH CHATTERJEE: 
Sir, we bave experience in Trjpura. A the 
then of this House was apprebended, in the 
Jast elections. in a jeep carrying arms. He 
bas been rewarded with the Ministerial post 
in this present government. How do you 
stop the use 01 muscle power? 

Sir, there are various suggestions which 
bave been made from time to time. The 
control of 'be money power can be effected 
through a system of Government fioancing 
or funding the elections. I do Dot know, 
one of your Party Members advocated tbis. 
This is a good proposal. There are many 
expenses, everybody koows. I do not know 
whether you have beea shunted beret I do 
not know. Otherwise. you have to fight the 
elections. 

MR. CHAIRMAN: No, no.. Not 
shunted at aU. 

SHRI SOMNATH CHA'M'ERIBE: I 
take it that you bave come voluntarily here. 
(Interruption,). He is a respected friend of 
mine. I have a special interest in him 
because be is my pamesake. 

Sir. everybody knows the expenses 
involved mainly in printing. A party like 
ours. we do Dot have to enSBle paid 
volunteers. like you have to do. Everybody 
knows it. 

PROP. N.O. RANOA: We have had 
experience of you and also your Party. 

saRI SOMNATH CHATTBRJEE: 
The main items of expenditure are on 



407 11'8 .re. Skctoral 
R~/or"" 

[Shri Somnath Chatterjee] 

account of printing. transport and con-
veyance. Now regarding printing costs, it 
bas beep Dot only our Party suggestion but 
a Iso various pOlitical Parties including the 
Congress Party have said about it. Who 
speaks, for what Congress, I do -Dot know. 
Nobody knows, it is Congress with 
parenthesis or wi tbout parenthesis. I do 
Dot know. What is within the parent-hesis 
also, it depeods 00 many things. Therefore, 
regarding the expenditure on this account, 
I would like to very keenly hear the hone 
Minister's reaction, of course, if the Cabi .. 
net Subcommittee has decided up till now. 
But don't leave it to the Cabinet Sub-
committee's deliberations which are 
unending. He will say, it is yet to be 
decided. However, these are valuable 
suggestions and we will consiJlI!r them. 
These are -the usual things we have been 
bearing. We hav~ been seeing it. 

There have been suggestions even from 
the Election Commissi(.n tbat some part of 
tbe printing cost, at least booth sJips-it 
was somewhat been implemented-and the 
voters' list should be borne by the Govern .. 
mente 

SHRI BRAHM A DUTT: What about 
Iden t i ty card ? 

SHRI SOMNATH CHATTERJEE: I 
am supporting identity card. But Mr. 
Brahma Dutt, your Party will n~ver accept 
it. We write it down. 

SHRI BRAH MA D UTT : That is your 
(orecast. 

SHRI SOMNATH CHATTERJEE: I 
know your Party as much as you know. 

PROF. N.G. RANOA: Why do you 
say so ? 

SHRI BRAHMA DUTT: It 8eems 
nowadays Marxism aod astrology 80 
together. 

SHRt SOMNATH CHATTERJEE: J 
fiod Mr. Brahma Dutt represents a hopeJess 
minority in his Party. 

J", rI. EI,e/OMI 
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As far RS these expenses are concerned, 
it should be borne by the Government. 
Then, '0 tha t extent, the candidates of the 
politic,;!1 Parries are to bear lesser expenses. 
There should be a vested interest of every. 
body in free and fair elections, not in 
manipulating ejection. Therefore, Jet us be 
ha ppy to hear so much that poor people 
cannor contest. You say so many things on 
the floor of the House. How can they 
contest unle<;s· tht!Y get the backing of a big 
polit ica I party likl' yours or unless there is 
a popular suppon like ()urs ! 

pr,OF. N G. RANOA: How frankly 
you put it ! 

SHRI SOMNATH CHATTERJEE: 
Therefore. instead of shedding crocodilo 
tenrs for 0 )(lr candidates, the Government 
must be wholly concerned about this. Only 
Government can afford and can do this. 
Publh:: Exchequer bas to bear the 
expenses. 

We have heard about booth capturing. 

SHRI JAr PRAKASH AGARWAL 
(Chaodni Chowk) : III West .bengal. 

SHRI SOMNATH CHATTERJEE: In 
West Bengal, in which year? 

SHRI JAI PRAKASH AGARWAL: 
Every time it is a complaint. 

SHRI SOMNATH CHATTERJEE ~ 

You have heard of that in 1972. You 
supported us then, Rangaji. You accepted 
the position. That is, in 1972, there was a 
farce of an election in West Bengal. Shri 
Siddharth Sankar Roy went from Delhi to 
CaJcutta aa the Chief Minister Subedar of 
Bengal. During the President's rule, he was 
the West Bengal Minister from tbe Centre, 
who was deputed there and thanks to his 
performance! Now .Birbhum and BhoJpur 
have shown the way with the result of 
98,999 votes. He has lost. 

SHRI BRAHMA DUTT: Bengal 
always has subedars, no kinss ! 

SHRf SOMNATH CHATTERJEB: 
Booth capturing we have seen in its most 
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crudest form. Only 12' Opposition Left 
candidate. by mistake were allowed to bo 
elected. 12 onl,. And witb your vast 
majority there. what did you achieve? A 
Wanchoo Commission to find out the 
cQrruption amongst the Ministers. Your 
Cblef Minister bad constituted a judical 
commission in West Bengal, Mr. Siddbartb 
SaDlcar Roy, to find out which Ministers w~re 
luilty of corruption and two Ministers 
bad to resign on tbe basis of these 
finding6. 

SHRI JAI PRAKASH AGARWAL: 
What happened to Fmance Minister this 
time? 

SURI SOMNATH CHATTERJEE: 
He has his own ideas to resign, not on 
charges of corruption. 

SHRI BRAHMA DUTT: He has 
resigned in protest. 

SHRI JAI PRAKASH AGARWAL: 
Witbout naming what are the char _,cs ! 

SHRI SOMNATH CHATTERJEE: No 
charges. 

MR. CHAIRMAN : Please finish. 

SHRI SOMN·c\.TH CHATTERJEE: 
There are various perversions. These things 
require political and administrative will. 
We bave seen how character assassination 
i, being done, with impunity! 

I request Jet nq not trea t every rna Her 
OD partisan con~Hlcrations. I support many 
thiolS Sbri Bluhrna Dutt said. Many things 
I support. But I am requesting you, "PJease 
be serious about this. Please do something. 
You lot tbe power." 

SHRI BRAHMA DUTT: G~vernment 
ia very serious. Anti .. defection Bill is 
there. 

SHRI SOMNATH CHATTERJEE: I 
am ,lad you have reminded me of tbat. 
Anti.defection Bill was passed in record 
time. The otber day Prime Miositer took 
credit I "See. how quickly we got tbe 
anti.defection bill. tt Wbat about tbe other 

suggestions yOll are making with your 
valued exporience, Mr. Brahma Dutt ? 

SHRI BRAHMA DUTT: That also 
wHI come in time. 

SHRI SOMNATH CHATTBRJBB: 
There is a perversion creeping in. I do not 
wish to make any reference personally. But 
I am very unhapoy aod worried to see tbat 
retired Chief Election CommissJoncr was 
made a Governor. On princip Ie, tbis is 
dangerous. I have got notbinl against fbe 
present Governor of Oujarat as a perSOD. I 
may not b~ misunderstood of making per-
sonaJ reflection on him. But he would bave 
gone up in everybody '8 estimation if ooly 
he had decided to refuse the offer of 
Governorship. This h the way you poJiuto 
the system. You dangle the carrot before 
them. That is why on principle, in my 
humble capacity on tbe floor of this House. 
in the previous Lolc Sabbs, I said 'Please 
don't offer post-retirement jobs or benefits 
Jud8e~.' So many things have been done. 
This attitude to appease, especially before 
retiremen t is a dangerous phenomenon. 
After alJ human beings are prone to fall 
into this attitude of appeasement for thoir 
future benefit. But why do you do it ? J 
have great respect for tbe person who i. 
the present Chief Election Commissioner. 
I have had tbe benefit of working with him 
in so many committees and all tbat. They 
are eminent civil servants. I hope tbis type 
of aIJurements will not be brought before 
the holders of higb positions like the Chief 
Election Commissioner. That is wby a 
demand is made and that demand is tho 
unanimous recommendation of tho 
commlttee-I mentioned earlier-in 1972 
that the Election Commissioo must be a 
multi-member body. This is not tbe first 
time this idea has come. The CODstitution 
itself envisages that it can be a multi-
member body. Even Dr. Ambedkar said that 
it can easily be made a mults .. member body 
jf the situation and experience so demand. 
So maoy judicial powers have bocn Velted 
in tbe Commission. 

PROF. N.O. RANOA: It is an 
independent body. 

SHRI, SOMNATH CHA1TBRlSB: 
Now you are liviD, them tbe.e poae-
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retirement benefits. All tbe more necessary 
it bas become now that you should make it 
• multi-member body. Dr. Rajbaos has 
lupported tbis .••• 

SHRI BRAHMA DUTT: You agree 
whb aU his ideas 1 

SHRI SOMNATH CHATTERJEB: 
Not all. 

Tbere are one or two tbings. Mrs. 
Phulrenu Guba J a very respected Member 
of this House, referred to the voters t Jist. 
Nobody can deny that the voters, Jist 
should be correct. But who is responsible 
for tbis' I cannot forget .... 

PROF. N.O. RANOA: Make it non-
political. Why do you make it contro .. 
versial? 

SHRI SOMNATH CHATTERJEE: 
With all respect that I have. may I remind 
you what happened in 1982? Your Party 
bad gone to t'te court with the allegation 
tbat tbe voters' lists in West B~ngal were 
all manipulated and you obtained an 
ad interim injunction (rom the Court which 
resulted in the stoppage of the electoral 
process in West Bengal. The whole object 
was tbat within the time provided no 
election could be held so the Governor's 
rule could be imposed aad 1972 could be 
repeated in 1982. There were fuJI hearings 
before tbe Supreme Court for days together 
aDd tbe Supreme Court said that the 
allegations of manipulations in the voters' 
lists were all concocted by the Congress 
Party. That is the judgment of the Supreme 
Court. Therefore. wbo is abusing these 
processes? Mr. Sidhartha Shankar Ray, 
Mr. Ashok: Sen, Mr. Ajit Panja, Mr. 
Bbolanatb Sen-some of them are member 
of tbis House now-but for days together 
tbey tried to prove the so-called a lIega-
tiODS and everyone of them bas been gone 
into by tbe Supreme Court and they were 
all bold to be bogus allegations and cbarges. 
Therefore, you are utilising this and your 
people are in charge of tbis. 

We are asking for this and we say this 
is necessary. and tho most important tbing 
is to avoid the biagest distortion in our, 
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electoral system and in our political system 
whlcb is tbere DOW. Governments are coo-
stUuted and we arc reminded 01 tbe 10-
called massive tDaodatts. 

. 17.00 hr •• 

Wben tbis Government could come ,into 
existence 00 tbe basis of minority votes. 
Bven in 1971, you bad got minority votes, 

PROF. N.O. RANOA: Less tban SO 
per cent! 

SHRI SOMNATH CHATTBRJB~: In 
1980, with aU that massive votin8. Shri 
Satyendra Narain Sinba. my respected 
colleaaue who is beret his votes were tben 
part of our votes, the opposition vOtJ8. But 
even then 'the Congress got in here by 
minority voter. 

(Interruptions) 

Even this time the point is if you want 
to avoid dis tor tion in this system, jf you 
want proper reflection of ,be people's will in 
the composition of the House, you must 
necessarily have it by proportional represen-
tation with list system. Otherwise there 
cannot be true projection of popular choice 
in the composition of tbe House. 

(Interruptions) 

Therefore. Sir, with all bumility, Pro. 
fessor Ranga says "Don't bring politics,''' 

PROF. N.G. RANOA: You are 
spoiliog tbe whole case. 

SHRI SOMNATH CHATTERJEE: 
I am spoiling their case. I am not spoiliol 
my case. I only wish that they should speak 
in one voice. (Interruption,) One tbiog We 
know tbat tbey are not able to speak in 
one voice. I am waiting to Hsten jo Mr. 
Daga. Therefore, please briog about this 
for tbe sake of tbis country; for tbe sake of 
electoral purity in tbis country. Please do 
not pay only lip-service. It will earn the 
name that tbe entire House and the 
country is a band of hypocrites as you 
are. 

(Interruption,) 
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SHltl SHARAD DIGHS: (Bombay 
North Central)' : 1m a happy to participate 
in tbe discussion on this resolution of the 
Bleeoral Reforms. But unfortunately, tbe 
previous speaker, bOD. Member Sbri 
Somnath Chatterjee has made a political 
speech on this very load issue. He should 
have reserved oU his allegations and com ... 
ments for some other occasion and not OD 
tbe occasion of discussing electoral reforms. 
Sir electoral reforms is a continous process. 
We should continuously think wbat reforms 
should be brought in our electoral process. 
I share the view of Sbri Brahm Dult in one 
respect that in tbe first place let us be 
proud of our democracy; Jet us be proud 
of our electoral process because. it has 
stood the test of time for aU these years. 
We arc baving peaceful elections in this 
vast country unlike several ot,her Asian 
countries. Therefore, let us not paint a 
picture that the whole electoral process in 
tbis country is wrong and those who get 
majority get it only due to money power 
and muscle power. The voters of tbis 
country are also very wise. They have 
8bown wisdom in every election and always 
given a good leadership; a good Govern. 
ment to tbis country. Let us not forget 
their wisdom and let us not blame the 
eJectora te and the whole party wbich comes 
to power. 

Let us take a view that our system is 
100d but we would like to make it ideal; 
we should remove the shortfalls the (aiJings 
in the system so that it win be stin better 
and it will be ideal for tbis coutry. Prom 
this point of view, I may say. tbis subject 
of eJectoral reforms sbould be approached 
aDd not merely (rom partisan point of 
viow or from the political point of view. 

As I said. it is a continuous process. 
Since 1972 several Committees have been 
appointed. In that year a ParJiamcD.tary 
Committee viz. Jagannatb Rao Committee 
was appoinled to which hon. Member Sbri 
Somnatb Chatterjee has also 'referred and 
It. report is also on record. Noo.~f!iciaJ 
Committees also like that of tbe CitIzen. 
. for Democracy have formulated their re-
. porta io Pebruary 1975 and tbereaft~r ftn 
ADJust .1977. 1ustice Tarkundo CommIttee 8 
recommendation. are slso tbere. Nol only 
that. tho Election CommissioD have from 

time to time made their own recommenda .. 
tions : we bave OD record their Report of 
1983 and also their Report of 1984. Several 
recommendations are tbere in these report 
also. 

Now, aU the persons who are io poU. 
tics as we II as all social reformer. shouk! 
have a public debate on this aod come to 
some conceosus as to whicb reforms sbould 
be immedia teJy introduced as far as olec-
tora) reforms are concerned. ODe caDDot 
say that the Congress Party is not serious 
about the reforms. As some Members have 
already referred to, the anti·Defection Jaw 
was also one of the eJectoral reforms tbat 
was pressed in tbis country for severa) Jean 
and which we have been able to pass ia 
this Lok Sabba. The second electoral 
reform which was aJso pressed throu,bout 
was the amendment to sectioD 52 of tho 
Representation af the PeopJe Act, aDd that 
was also passed a t the time of the Punja'b 
eJection, namely, countermanding tbe 
ejection on the death of a candidate only 
of political parties. Before tbat. we al.o 
passed the amendment to the Companies 
Act whereby the electoral reform which 
was demanded by several parties, not onl, 
by the Congress Party alone but by some 
Parties from the Opposition also, thai the 
donal ions should be legalised and made 
open, was also mado. Tba t reform ... 
also an etectora. reform and that bas boon 
undertaken be this Government only. 

Therefore, as I said. this a continuous 
process and one after another we m., 
consider several reforms on whicb there 
could be a broad consensus as far aa this 
country is concerned. 

No doubt. there are tbree major 
evils: the money power, the muacle 
power and the media power. Tb_ 
are the three major evils on wbich we 
ba ve to come to some conse DSUS. 

Let us first take tbe money power. 'or 
that, State funding of ejections is a '08101-
tion wbich bas been made and wbiob i • 
debated everywhere. Of course, eveD BJec-
tion Commissioners have had differoDCO or 
opinion on this. Shri Shakdbar was vcry 
mueb for Statc-fundins of eleetioul. Mr. 
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Trivedi was also, to a certain extent. in 
favour of tbat. But the present Election 
Commissioner. Shri Peri Saatri. bas expres-
sed differently OD this issue. So, what I 
88Y is that there is no unanimity on these 
questions and we sball have to consider 
thom properly. As far as I a m concerned, 
I am firmly of the opinion that State-fun-
diD, of elections should be introduced as 
earlY.1 possible. That will curtail tbe 
mODey power wbich exists to a great extent, 
Therefore, what I say is that that reform 
sbould be considered as early as possible 
from all aspects. It is~given by Mr. Shakdbar 
io leveral speeches that it will be costing 
aearly Rs. 100 crores. If it is to be divided 
between tbe States and the Centre, the 
Centre wilJ have to bear Rs. SO crores and 
the States will bave to bear Rs. SO crores. 
Tbis will amount to about Rs. 10 crores 
every year in the budget of the States as 
well .s of the Centre. It is not an imprac-
tionable suggestion. It is a practicable sug-
lestion which will go a long way if ilis 
undertaken as early as possible. 

If tbat is not possible, if that is not 
practicable at least this aid should be in 
klDd on which I think there is an unani· 
mlty. More facilities should be provided 
such as postage, diesel Ot petrol. They 
Ibould be given to certain recognised par-
tiel. In order to do this. the political 
parties should have some sta tus in our 
Constitution. In the Constitution there is 
DO statu1 for political parties. That will 
have to be defined first. 

At the time of Anti Defection Act we 
bad to refer to political parties, at the 
time of allowing Donation from Compa-
Dies we had to refer to political parties. 
Slowly political parties are getting some 
.tatus in our law. It must be defined DOW 

Iud tbat idea should be introduced 1n our 
Constitution, so tbat Dot only it will be 
recognised, but some checks will be there 
08 tbe political parties--on their accounts, 
00 their audit. OD their constitution. AIJ 
these tbinp will have to be checked so 
tbat a Irea t reform would be there as, far 
a. tbo election machinery is concerned. 

The 8uI,estioD which is often made 

Dnw-I-days is about the electronic votiq 
machine system. By way o( experimcat it 
was introduced. But the Suprem~ Court., 
struck it dOWI} in (h,~ cas,! or Shri A.C. 
Jose vl!rsus S'nri SCVoiO PHiaL That was. 
case from Kerala. It was a CPI candidate" 
from Parur. Tbe Supreme Court in cbat, 
case had giVen oDly two point. Tbo Irst 
was that the Election Commissioner was 
not empowered. It was beyond tbe power. 
of the Election Commissioner. He bad DO 
powers to introduce tbis new .ystelD. 
Secondly definition of tbe term Uballot" 
which is envisaged in the Representation 
of tbe People Act doen not envisalo this 
sy~tem of machine. 

If we can introduce proper amendment 
or necessary amendment in law, I tbint 
the electronic voting machine system could 
very welJ be introduced. 

The greatest advantage of this system is 
that several invalid votes can be avoidod. 
It is reported tha t last time 39 seats had a 
margin of success which was equivalent or 
perbaps less than the invaJid votes. There .. 
fore, this w;J1 reflect the proper will of tbo 
people if this is introduced. That will bave 
a great advantage which will cut down 
several problems as far as the procedur~ is 
concerned. 

On this system the first objection is 
that whether our illiterate people will be 
able to operate. The experience bas shown 
that it is not difficult it is just like .wit-
ching a light. Therefore, it will not be 
difficult for even an illiterate of India to 
work up this. 

As far as the financial consideration 
also is considered, it is stated that it will 
cost about Rs. 160 crores to introduce 
this throughout the country. Consideriol 
our present expenses without tbis machine 
or with our usual ballot system, this will 
be recov"red in three elections. So" it must 
be 1/3 of tbis. 

Our indigenous undertaking viz., BelL 
and BEL-both are public sectors-are 'in 
a position to manufacture this. So, we Ihall 
not have to rely upon any foreila machi-
nery for this purpose and the ~ finanCial 
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b.rdea allo 'IIill Dot be too much. There-
fore, . tbis reform a Iso may be cO.Dsidered ... 
early as possible. 

Sir, several references bave been made to the mU9cle power. It is true tbat in 
lome cases muscle power hal been playing 
a dominant part and tbe examples which 
were gjven are also very significant. In 
lome cases out of 297 bootbs nearly in 69 
booth. the repoll had to be ordered. Tben 
in OopaJaanj a candidate Jet loose a rOlre 
elepbant foJlo\\red by another elephant with 
81 med men riding on it. Then in Mokameh 
an Independent candidate bad 200 armed 
horsemen going around scaring any suppor-
ters of his rival. Of course, these things 
occur in some exceptional cases but 
.till •••• 

[Translation) 

SHRI K.ALI PRASAD PANDBY 
(Gopa'llanj): Mr. Chairman. Sir, I belong 
to GopaJaanj. Hon. Memb~r is an elderly 
person. but his ,allegations are baseless 
because I contested and. won elections from 
jail. Do not 10 by what appeared in the 
Press. (/nI6r,"pllons) 

(English) 

SHRI SHARAD DIGHE: This is in 
tbe Report of the Election Commission. 
Therefore, I have referred to it. ,These are 
merely examples. Whether tbey arc true Qr 
untrue that has to be found out. But these 
are tho allegations made and examples 
liveD. So. for this purpose a firm ejection 
law should be made so that any person 
using this mode of intimidation or cap-
turi DI of bootbs may be severely punished 
and dilquaJ Hied (or another six years as far 
as ejections are concerned. 

Sir, we say tbat several criminals are 
supporting. Now the ti~e has ~ome when 
some criminals themselvCl contest. Those 
wbo arc detained or convicted u~,der the 
National Security Act or Essential Servicos 
Act ••• f ••• 

SHRI SOMNATH CHATTERJEE: 
No. No. That daonot be. 

SHRI 'SBARAD DIGBS: At Jeast 

yoo will agree that those detained or puni·,· 
shed under COFEPOSA or Smuggling Act 
.'bould be ~Mlrred. About National Secu"'! 
rity Act it i~·a controversial point. 'YOUI 
fear jf it is done then it may be used as a: 
politica f weapon. Tha t may be consjdored! 
carefully. I 

Sir, it is also necessary to aive identity, 
cards to avoid bogus voting. This should i 
also be considered. Then places of worship I 
should not be used as a podium for eJee-! 
liooneeriog purposes. Par that also law is I 
Dtcessary. It may also be necessary to con- I 
sider to reduce the ale of the voters from 
21 to 18 years. 

Sir, I am not in favour of tbis propor-
tional represcntation or Jist system because 
that will bring fragmentation of the parties 
and a sort of a weak and hetrogenous 
government. For a vast country like us it is 
not advisable to have coalition government 
or hetrogenous government wi th no strong 
political party ruling because this House or 
as far as Parliament is concerned it is not 
merely for intellectual debates. It is atteral) 
to form a strong government to run the 
Government of this country and to have 
the economic development, to have a good 
Defence and for all these purposes my 
submission is tbat proportional representa-
tion or list system will not be useful to us. 
The present system of the West .. Minister is 
the best system. 

(Tranllatlon] 

SHRI P. NAMOYAL (Ladak): Mr. 
Chairman. Sir. I would like to express my 
views on the Resolution moved by Shri 
D.N. Reddy. The resolution has lost its 
usefulness because it has already been men-
tioned in the Presidential Address that a 
Bill for electoral reforms would be intro;' 
dueed sbortly. The second point raised io 
the Resolution was tha t reforms should be 
effected in consultation with the Opposi. 
tion parties. It is a good suggestion. It is 
an electoral matter and if we have to 
.trengthen our democracy, it is necelsary 
to consult the Opposition parties. 

In this regard I wish to refer to the 
directives of the Election Commission 
iS$ued 00 February 18, 1,985 to the effect 
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,I :hat election results be withheld in the 
,tates where booth capt.uriQ8 is resorted to. 
r am tbe tirst victim of that directive. 

I Whenever rules are made, tbey mUlt take 
into account the situation. difficulties and 
~opulatioDs of each area. I would like to 
~ead a few lines of the directive dated 
February 18, 1985. The subject of that 
Jirective was-

[Engll8h) 

'Special Measures for Prevention of 
Booth Capturing'. 

[ Translation] 

He has said therein :-

(Englls/I) 

"I am directed to inform you that 
according to existing directions of 
the Commission, in the matter of 
prevention of booth capturing, ,the 
polling stations which have recorded 
more than 90% votes and wbere at 
the time of countinl of votes, it is 
found tbat votes cast in favour of 
the candidate is abnormal from nor-
mal standard or almost entire Jot 
have gone in favour of one candidate, 
the votes in sucb polling' bootbs 
should be set apart and after tbe 
counting of ballot papers of other 
pollin, stations is completed, if it is 
found that the margin of votes secu-
red by the leading candidate and the 
nelt candidate is less than tbe votes 
assigned to the pollinS stations. tbe 
Returning Officer should not declare 
the result but sbould make. refe-
rence to the Commission for its 
directions and orders to which 
further action to be taken in tbe 
matter". 

(Translation] 

In this regard I would like to say tb~t 
this directive is applicable to the PoUinl 
Stations where· the number of voters 
is a few thousand and on an avera,e 
B to 9 hundred voters cast their vote. But 
my constituency is spread over a lal'le are. 

I and the population is soa·ttered. The area 
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01 my coastltuoacy i. two-tbir. of Jammu 
aad Kalbmir state but its population J. 
only one lath and tbirty five tbousaod. 

10 m, conatituoawy there are 336 poUinl 
ItatioDS and out of them at 84 poUiq 
booths. countin. was not done. Tbe total 
number of voters iD tbose 84 pollina Ita .. 
tions was 1',000 and at one polling statioo 
tbe number' of voters was 4. In 6S PoUioa 
S.&ati'9ns the Dumber of votera is less tbaD 
100. in 56 Polliog StatioDs it is less tban 
200. in 26 polling stations it is Jess tbaD 
300. in 7 polHog stations it is Jess than 400, 
ill S less than SOO, in 9 less tban 600, in 4 
less thaD 700. in 3 Jess .tban 800 aDd there 
is on pollina atatioD in which tbe Dumber 
of voters may be 900. There are 2 pollin, 
statioDs where tbe number of voters is 1000 
and at 3 polling bootbs the number is 
1000 to 1100 voters. 

It has been mention in the directive 
tbat it was intended to prevent bootb cap. 
turina. but whether booth capturing is .poss'. 
ble where there are only four twenty or 
fifty vo·tet. ? 

Secondly. it is also mandatory as per 
the directive tha t in case a complaint is 
made by a candidate about booth captur-
inl, the counting would be withbeld. But 
when there is no complaint and all the 
candidate. are satisfied witb fair ""Uin •• 
then where is the necessity to apply tbil 
directive? I think it is the Jaw of tbe 
JUDI.. It is :may request that if you wisb 
to bring about any electoral reformat 
tbese tbiD" must be taken into consi. 
doration. 

There is a poJlina station Damjo, 
wbich is acnerally in news on tbe Radio 
durins every election. Thore. at the inter. 
national border one family is living OD our 
side and the rest of the families are 00 
Tibetan side. Par publicity. you have ope. 
ned a palliD. booth there fof four voter. 
only. Obviously. all the four votes have 
lone in favour of onc candidate. but tbeir 
votes were not counted. Now they ask whe. 
ther tbey are Indian citizens or not? The, 
asle us that they cast their votes and are 
tbey beiD, treatod as Indian citizens 1 So 
this thinl creates adverso effect on them. 
Hence. it il necessary to see such thins, 
while enferciDf .lbiB directive. 



A". ". Bi.dOral 
RI/.I'mI 

Similarly, there are ~O ,pollioa stations, 
"here tbe Dumber of vo.ter. is Jels than SO. 
Therefore, tbis rule does Dot apply every-
where. 

Therefore, we feel that it i~ neccessl'ry 
to enact legislation to effect electoral. 
reforms. Whenever you frame these lawi. 
You must bear in mind the problems of 
every region. 

I want to speak about delimitation of 
constituencies, for which population has 
been adopted as the norm. My constituency 
is spread over an area of one lakh square 
metres. I cannot do justice to my votera 
because I canDot go to every relion. This 
is my second term. So far I have not been 
able to reach all the villages, and it is not 
possi bile also. or course, jf somebody 
'remains here continuously for ten terms 
tben it might be possible. This is a difficult 
terrain. I am pJeading it because perhaps 
in 1991 you propose to undertake delimita. 
tion. ,At that time you must consider popu-
lation also besides the area. While consi. 
dering such areas, you should take it in 
account the fact whether the area is acces-
sible and whether an M. P. or M.L.A. 
cao cover it in five years? Nobody can 
cover it dUriDg his five year term. There-
fore, I suggest that where the constituency 
bas a large area, the population shouJd not 
be taken as the criterion so that the people 
can get justice in tbe assembly and Parlia-
ment. 

I would also like to say something 
about the State financing. Ejection expen. 
ses should be financed by tbe State. This 
i8 clear that the candidates who beloDg to 
recosnized national parties wiJJ definitely 
contest the elections. But there should not 
be recurrence of what happened in Kerala 
recently. There, tbree hundred candidates 
contested for a single seat and the baUot 
paper was bigger tban a newspaper. There 
should be state financing to curb it. If tbe 
~ontestinl candidate sets votes below a 
certaia' percentage, aU thOle expenses 
should be recovered from bi'm. 'Tbis may 
create a sense of fear otberwise the problem 
will become compJicated. 

Ideality-cards should be issUed to carbo 
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bOlUS voting. Mr. Somnath Chatterjee i~ 
not present. We know how be managed to 
win elections tbis time... There are twe 
Itatea, whicb are notoriuos for bOIU~ 
voting-West Bengal and Sammu aod 
Kasbmir. I know tbat it is a practice in m) 
constituency, I myself bave brought this to 
the notice of the Election Commission. M) 
constituency has 15,000 bogus voters. In a 
constituency wbere tbe total number of 
voters is 88,000 there even 10,000 bogus 
voters can tilt tbe baJa~ce. It beiDa a small 
constituency, population-aise, even a 
thousand bogus votes can reverse the results. 
Therefore, at sucb place you should make 
special arrangements to maintain records 
at such places. Our Muslim brothers aJso 
live there. The female members of their 
'families do not come for voting. Their 
husbands come in Burqa and cast their 
votes. Identity-cilrds should be issued to 
stop such malpractices. Separate polling 
booths can be provided for ladies. Our 
election machinery can stop bogus votiog 
in this manner. I feel tbat it does happen 
in other places also and it is not confined to 
Kashmir alone. It happened during th' 
rule of Shri Parrukh and afterwards also. 
We made a complaint about it. 

Another important thins is convassin8 
on the basis of comlD'uoal cODsiderations. 
Professor Madhu Dandavate has Jeft, he 
might be aware tbat in 1977 we were of the 
opinion that Janta Party would win the 
elections because their aposters ppearcd to 
be pasted everywhere. Next day we saw 
that all the posters were cbanged overnight 
and the posters o'f National Conference had 
replaced the Janata posters.. The reasons 
advanced for it was tbat Islam was in 
danser and they exhorted the voter ei ther 
to vote for Islam or for Kajir. The same thins 
was repeated in 1983 and 1985. It my also 
happen in tbe next election. 

I am not saying it because our party is 
not having lood position in Kasamit 
Valley. It is oot so. There the balance is 
ttlted 00 the plea of Islam and Pakistan. 
Therefore. I wish tbat tbose who seck votes 
in the Dam~ of religion or any other 
communal basis, should be disqualified. 

*Not recorded. 
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'lrbere 'should be a provision for it in our 
~lectoral laws. Otherwise, one cannot hope 
i:or fair elections in a place like Kas:1mir. 

'Electronic machines should be introduced in 
~elections. No doubt, it is expensive but for 
{bolding fair elections it is a must. It may 
Iprove convenient in areas like Ours. One 
has just to push a button. It should be 
used in every region. 

My last poillt is tbat generaHy polling 
ctokes place in the m~nth of December or 
,January. My suggestion is that it should be 
held in November. because November is a 
favourable month as tbere are neither rains, 
cold nor snow in tbis montb (Interruption,) 
i I do not think tha t harvesting affects 
polling. It bas been seen in previou9 elec-
tions that it is w~ather which afft!ct:S po1ling. 
Therefore, I am of the view that polling 
should bo beld in Novemb~r. On account 
of acute winter, elections are always deferred 
in my constituency. We do Dot both~r about 
the cold weJther. From our side, we are 
ready for elections a t any time, be i [, tbe 
month of January or December. The elec .. 
tions are deferred for the convenience of 
the election personnel. EVerywhere election 
should be held simultaneously, so that 
justice is done to everybody. I was of 
course benefited -by the late ~Iections, as 
Congre~s Party had already come to power 
in the Centre and people had made up their 
mind to vote for me. But otherwise post-
ponement of elections unnecessarily disturbs 
the peace of mind for five to six montb. 

(Interruptions) 

I was saying that during ~his inter-
rugnum of six to seven months. electioneer-
ing causes a lot of problems for everybody. 
It involves extra expenses and it also 
creates law and order problems. We also 
fight with ooe anotbere. Therefor a II over 
the country the General Election should 
be held simultaneously. And within 15 to 20 
days tbe results sbould be declared. Th~se 
point$ should be taken into account. 

I think tbe Resolution introduced be 
Mr. Reddy has already been included in 
the Presidendal Addr~S8 becau~e Govern-
ment is introducing a Bill to this affect, 
and secondly this GoverDment is always 
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ready to discuss it and our Prime Minister 
is always ready to consult everybody on 
every issue. Therefore, 1 feel that be should 
withdraw this Resolution. 

SHRI THAMPAN THOMAS: 
(Mavelikara) : These election reforms are 
the need of tbe hour. We have an e~pec­
tation the we, the largest number 0 f people. 
are participating in our democracy. But, 
unfortunately, if we analyse it. we may see 
that our democracy, unless there are election 
reforms, will go (0 a mockery. 

Even, at present, a government, which 
is formed, is Dot by the majority, because 
of the participation of people in tbe 
election process. A party which has got less 
than SO per cent votes claims that it has a 
ma!Hl support and they form the govern-
ment. The other party, when compar(d. is 
having much less representation. How the 
will of the people is rdlected? So, in 
India, unless the will of the people and the 
majori ty view is bfOUgh out, the democracy 
itself will become meaningless; and in that 
direction, the election reforms will have to 
take place in the country at the earliest 
possi'ble opportunity. Therefore, I support 
the views expressed by some of my friends 
that th!re sbould be a proporti onal 
representation; and if proportional repre-
sentation is given, tbat may rectify tbis 
mistake to some extent. 

Secondly, there is a feeling in the mind 
of certain people to go to vote, they can 
opt ,eighter to go for voting or not to go 
for voting., But, I have seen in certain 
newly democrcltic countries. in Europe and 
in other parts. where democracy bas 
developed, thero tbe system is tha t if tbey 
are Dot going for the voUng, they wHI be 
liable for a fine. 

It is tbe duty of a citizen to go for 
voting. I t is a right whicb oae bas to 
exercise. Tbere is no compulsion in our 
country to go for voling. I am not 8Q'ing 
into, the details of it. If it is anaJysed. oDly 
a minority take~ part in the election, and 
out of the majority which gets a much Jeas 
percentage Ihan SO per cent, they come to 
power. This, situation bas to be avoided 
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'for tbe maintenance of democratic princi-
ples in tbis country. 

Second thing is mainpulation of tbe 
elections. The possibility of mainpuJation 
of tlae elections by the persons in power. 
and tbe raDle is very wide. Those who are 
iu Government whether it is the Cenfre or 
the State they take every opportuoi ty to 
manipulate the elections. This has been my 
elperieoce. I am only telling-just as an 
example-bow the Government or (he 
persons in power manipulate, the Govern-
ment and tbe Government machinery are 
used for the purpose of rhe ejections. They 
use the lovernmental power, may be coJJec-
tive bribing of the constituents or the 
people or they bring out some legi~)ation 

tbat may benefit the electorate, they may 
bring in new actions favouring a commu-
nity, or caste and other things.· This has 
been 'I'Oy analysi& of the ejection process 
with different parties in power. Just before 
the elections eve n opening of f!eW factories 
in a constituency are promIsed. They 
promise that a new factory would be 
opened, or they Jay some foundation 
stone and tbat stone will be tbere even 
.fter the electioni. Several promises wi II 
be made; many many promises are made. 

I will just give you a small example to 
show how far these things are done. People 
in the electorate are promised so many 
tbiogs. I am not 80iog into the details. 

You can see, that (hey give a new coach 
factory to Punjab. They thought that they 
could purchase the electora te by, tha t. 

In my own constiucncy I narrate a 
small' examp:l.', without going into it 
elaborately. On ·the 8th Nov.:.mber there 
was a train going to Triva~drum from 
Brn8kulam. On all the days it is a fast 
train which stops at only two stations. 
Just when the election was annouJ)ced some 
of the members who were wielding power 
went to the Railway department and 
ensured tbat the train stopped at all the 
small stalions in that constituency. This' 
happened in my own constituency. It stop ... 
ped at every station just on the day of tbe 
elections, but OD tbe very next day after 
the elections ~ben the people eJected me, 

they stopped that privilege and tho ,t~.i~ 
went back to its original schedule or no. 
stopping at tbose small stations. Tbi •• 
only a sUlall exa~ple. but there will be 
bigger examples. There are biller example •• 
Government officers and the GoverDmeQt 
machinery are used by the party in power 
to manipulate the elections. or the procca. 
of eJections. 

JU8t before tbe elections some measu_ 
are taken favouring the Christians, or lome 
measures are taken favouring some other 
community or the Musl'ims or tbe're will be 
some other promises. 

How are we going to restrain tbe. 
tbings in this country? 'Ne have to cnlure 
that all these things are curbed. Because 
tbose who are in power, try to patronise 
the people aDd purchase people and use tho 
opportunity for eJections, these 'hin,. 
happen in the country at all times. If that 
experience is not to be repeated the first 
and foremost thing to be done, is wben all 
election is taking place. governmental 
action has to be supervised. It has to be 
censur~d by the public and it bal to be 
watched. Influencing the public in that 
process is the most important, fhing. lam 
not going into tbe details of that aspect., I 
am only mentioning that tbis is bow 
Qlanipulation of eJectiOlls is takina place, 
using the administrativo machinery ror 
these things. 

Then, Sir. comes State (unding. This i. 
a very important aspect, but I say that io 
the present context State funding shaU not 
be in addition to the governmental collec-
tions. Because the party in power will be 
able to take money from all tbe bi. IUDS 
and in addition to that jf they are also 
permitted to use the State funding, tben 
there will be no meaoip8. In tbe eJectiolls, 
whether it is the party in power or io 
opposition, after formulatinl, regulatio. 'be 
party's functions and duties and defiaiDI 
them properly. each party should lot equal 
&hare. It shall not be over and above cite 
ruling party's collections and other tbin ... 
Sta te funds can be used for eJection pur- . 
poses. There should be guidelines criteria 
and code of conduct in these thin". The first 
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ttaud tbat is c,ommi Hed by , all the parlia,-
IDOntariaos, who are elected bere and also 
'by tbe Members of the State Assemblies, is 
in re.pect of accounting. Tacre is a limit 
tor capenditure. Prom the candidate's side, 
We liv~ tb~ return. But in reality. in the 
Dame of the party, in the name of co'Io:-
tiODS, in tbe name of other voluntary 
orlanisatations. we have to spend much 
more in the electioo's. How cao we reduco 
thia expenditure on elections. how can we 
pt the exchequer spend for tbe common 

,purposes and how the people SbODld be 
liven an opportunity select candidates? 
Tbere should be an opportunity for them 
over and above tbe party 'c onsiderations, 
party'i propaganda, acceptance of the party's 
principles an'd ideologies. People should be 
in a position to evaluate the candidates. 
Ptoper opportunity should be given to the 
people to exercise their free wi II in evaluat-
ing a cagdidate: 

Wilb regard to the composition of 
Bleotion Commission, I support the view 
expressed by -Shri Somnatb Chatterjee. 
There should be a multi-member Election 
Commission in this country. I would 
aU.lest tbat the members of the Election 
Commission should be selected joinly 'by 
tbe Prime Minister, the leader of the oppo. 
.Jtion aDd the Chief Justice of India. Only 
tben that body will llave ~ome recogni tion 
arid also some sort of individuality. I am 
not going into details on tbis subject any 
further. 

About the mass media, anyone, who is 
qualified to context the ejection, should 
bave free access to mass media. At the 
time of elections. mass media is used by 
tbe party in power for the propaganda of 
its candidates At least during eJection 
time, tbere should be freedom given to 
every party to use mass medja for ejection 
purposes. 

'From the start or the process of eJec .. 
tiOD ,tiU the countiog stage, there should be 
reforms, because tbe present system is very 
much eapable of manipulation. Therefore, 
nectSIIry reforms in consultation with 
tbo'1)olitical parties should be made. 

With these words, I conclude. 

saRI R.AJ MANOAL ,PANDB 
(Deorhl) : Mr. Chairmao-, Sir, I will Dot 
hesitate to say that there is somo sense 10: 
tbis Resolution moved by Sbri. Reddy. 

It looks nice to talk about free and 
fair eJection~. But may I very humbly ast 
the Members from both sides. who are pre-
sent bere, a,re we oot responsibJe in some 
way or tbe other to either abet or do,. 
something to· affect tbe course of froe and, 
fair elections? There, is bardly a person 
who does not e"ploit an opportuDity if al 
all offered to bim. 

SHRI MOOLCHAND DAGA (Pali): 
I am an exception to that. . 

SHRI RAJ MANGAL PANDB: If 
Mr. Daga is an ex.ception, tben every 
Member of this ·House cou Id be an excep-
tion. There will be on denying the trueb tbat 
some rot has set in which is going to 
vitally affect the course of democracy.·Tbe 
very democracy depends on an independant 
election machinery and an independent 
judiciary. Many Members froQ') this side 
and from the other side have spoken a lot 
about the rot that has set in in our elec-
tion machinery. It is not the law aJone 
that can cover up the whole thina and that 
can gi ve a guarantee to the free and fair 
elections. Are there oot such laws in Philip-
pines? Was there no such law when Bhuuo' 
was tbe President? Even in Pakistan at 
tha t time j t was a rum our and i t was sub-
sequently conlusively proved that Bhotto 
rigged the eJecti on, and tbat wa s a very 
serious cause of concern amoDg the people 
of Pakistan against Mr. Bhulto. So, it bas 
boen amply demonstrated tha t it is Dot tbe 
Jaw alone that can give guarantee for a 
free and fair eJection, it is tbe machinery, 
it is the people who virtua Ily manage the 
election machinery, which go a JOlla way to 
see wbether the elections could be conduc-
ted freely and fairly or not. Even when tbe 
amendments were not tbere until 1967·69, 
or even 8S late as 1971, there was hardl, 
any individual or sporadic case of bootb 
capturing or violence employed therein 
or false votiOI. But aftel 1971, the 
rot started.' Not only tbis. it started 
more when OUt bureaucracy started lakinl 
interest in the course of election OD the 
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. buil of caste. creed, reli,ion or lo~e 
kind of a bias agaiost 8 particular candi-
date. Subsequently it developed to luch an 
cltent that DOW our course of eJection il 

very much atTected by this bureaucracy 
because tbe bureaucracy is interested eitber 
fn lome particular government or in some 
particular candidate. So- whether this Jaw 
is chauled or Dot. whether some emend-
ment is made or not, it will be ooly worth 
the name. What' we bave to do is to check 
the bureaucracy, to see that bureaucracy 
does not take undue interest in the 
conducting of the (ree and 'air elections. 

So, Sir, our problem is this rot tbat has 
let in. this bureaucracy. especially the 
State bureaucracy that has lot conscious of 
it that no government can be sustained or 
cao be formed without their connivance or 
without their support. And that is the 
worst part of the functioning of democracy. 
This we have to stop. It does Dot matter 
how much price we have to pay for it. 

Tbe next tbing is tbat wben we talk of 

PriD ted al tbe IndiaD Prees 
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electronic machines and everythinl, we 
forget tbat an ordinary Home Guard lepoy 
used to be there to safeguard the bootb aod 
tbere was not one false VOliDI or a case of 
impersonation. But DOW, in spite 01 aU tbe 
battalions and companies that we depJo1, 
we find the booths being captured. Whether 
it bavpens in Bihar or West BODlal or 
Jammu and Kasbmir or Uttar Pradesh, tho 
fact is tbat .•. (/",erruplionl) 

MR. CHAIRMAN: Mr. Paod". you 
can continue Ilex t time. 

The House sta Dds adjourned to 
reassemble on Monday. tbe 17th Marcb. 
1986 at 11 A.M. 

18.00 brs. 

Th, Lok Sobha then adjourned till E16wJrI 
of the Clock on Monday, the 17,,, March, 
J986/Phalguna 26, 1901 (Saka) 




